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 Fridiy,  February  23,  968/Phailgena
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 fie  Lok  Sabha  met  at  Eleven  of
 ifte  Ciock.

 {Mr.  Speake  in  the  Chair)
 ORAL  ANSWERS  TO  QUESTION

 Western  Agencies

 *241,  SHRI  CHINTAMANI.  PANI

 AFFAIRS  be  pleased  to  state

 (a)  whether  Government  are  aware
 that  out  of  the  46  Western  Agencies
 working  in  India,  seven  agencies  have
 a  free  field  for  operation  without
 any  check  at  Government  level;

 (b)  whether  Government  propose
 measure  for  regularising  the  opera-
 tions  of  these  foreign  agencies  in  our
 country;  and

 (c)  if  so,  the  details  thereof?
 THE  MINISTER  OF  HOME  AF-

 FAIRS  (SHRI  Y.  B.  CHAVAN):  (a)
 No,  Sir.

 )  and  (०).

 SHRI  CHINTAMANI  PANIGRAHI
 In  atiswer  to  part  (a)  of  the  question,
 the  hon.  Minister  said,  “No,  Sir.”
 But  may  I  know  whether  the  Gove
 ernment  is  aware  that  different  agen-
 cies  in  the  field  of  economics  and  cul-
 ture,  belonging  to  countries  like  West
 Germany,  Britain  and  America  and
 such  other  western  countries  are  ope-
 rating  in  this  country?  Are  the  Gov.

 Do  not  arise.

 erttmeht  not  सिवा  that  they  re
 operatirig  in  this  dountry?

 हप्ता  Y.  3B,  CHAVAN:  I  Kave
 हिंसार  the  question,  Sir,

 SHRI  CHINTAMANI  PANIGRAHI:
 I  could  not  hear.

 SHRI  Y.  B.  CHAVAN:  First  of  all
 the  question  is  so.  vague:  one  does
 not,  know  what  agencies  you  fave  in
 mind  and.  what  activities  y

 oy.  ड्
 have

 in  mind.  But  as  far  as  my
 tion  goes,  the  information  that  is  ayail-
 able  with  me  is  that  no  organisation
 is  having  that  sort  of  free  go  at
 things  as  is  suggested

 SHRI  CHINTAMANI  PANIGRAHI:
 May  I  know  whether  the  hon.  Minis-
 ter  has  any  knowledge  about  the
 number  of  agencies  attached  to  the
 embassies  here  which  are  also  work-
 ing  in  this  country  in  different  spheres
 like  cultura]  relations,  publicity  and
 economic  relations,  etc?

 SHRI  Y.  B,  CHAVAN:  We  have
 got  some  information  about  foreign
 institutions.  or  foundations,  etc,  work-
 ing  in  India  But  about  the  detailed
 information  about  embassies  and  their
 agencies,  I  do  not  know  what  agen-
 cies  the  hon.  Member  has  in  mind
 J  think  8  similar  question  was  put  in
 this  House  and  the  External  Affairs
 Ministry  has  replied  that  they  are
 collecting  the  necessary  information
 and  will  give  it  to  the  House.

 ot  fa  राय  :  वेस्टर्न  एजंसीज  के  साथ
 साथ  बार  बार  यहां  पर  एशिकन  फाउडेंशन
 के  बारे  में  भी  पंछा  गया  है।  यहँ  फोउडेशन
 भी  थिदेशी  लोगों  द्वारा  चलाई  ज'ती  है  और

 हिन्दुस्तान  की  झन्दरूनी  राजनीति  में  वह
 दखिल  देंती  है।  में  जानना  चाहता  हूं  कि  क्यो

 इसके  बारे  में  सरकार  की  जानकारी  है

 प्रौर  प्रगर  है  तो  वह  इ  7  संस्था  के  बारे  में  क्या

 कर  रही  है  ?
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 SHRI  Y.  B.  CHAVAN:  About  the
 Asian  Foundation,  I  think  the  infor-
 mation  was  given  here  that  they
 have  been  asked  to  wind  up  _  their
 activities  in  India,  because  they  had
 received  some  money  from  the  CIA
 sources,

 SHRI  INDRAJIT  GUPTA:  I  want
 to  know  the  general  practice  follow-
 ed  by  our  Government  in  respect  of
 these  western  agencies  of  different
 types  which  are  functioning  in  this
 country.  Are  there  such  types  of
 agencies,  and,  if  so,  should  not  their
 activities  in  this  country,  their  sources
 of  revenue  and  so  on,  be  reported  in
 the  normal  course  to  our  Govern-
 ment?  Are  there  any  uch  agencies
 and,  if  so,  what  are  they?

 SHRI  Y.  B.  CHAVAN:  It  is  very
 difficult  to  say  that  there  are  only
 western  agencies.

 SHRI  INDRAJIT  GUPTA:
 any  foreign  agency.

 SHRI  Y.  B.  CHAVAN:  As  far  as
 their  financial  stake  etc.,  is  concerned,
 the  Finance  Ministry  normally  looks
 after  these  things.

 SHRI  INDRAJIT  GUPTA:  “Looks
 after’  means  what?  What  I  want  to
 know  is,  is  there  any  regular  report
 given  to  our  Government?

 SHRI  Y.  B.  CHAVAN:  For  that
 matter,  I  think  you  will  have  to  ask
 a  specific  question.  As  far  as  the
 security  aspect  is  concerned,  for  which
 I  am  responsible  here,  I  certainly
 have  got  necessary  information.  about
 it.

 SHRI  E.  K.  NAYANAR:  May  I
 know  whether  itis  .a  fact  that  CARE,
 the  Ford  Foundation,  Rockefeller,  the
 Asia  Foundation  and  such  other  agen-
 cies  have  got  their  offices  in  India,
 and  whether  they  are  pouring  in  their
 money  for.  special  purposes,  for
 espionage  work  in  India,  and  may  I
 also  know  whether  these  agencies  are
 giving  facilities  to  the  Ministers,  those
 who  tour  in  foreign  countries?

 SHRI  Y.  8.  CHAVAN:  No,  7  Sir,
 because,  normally,  the  ministers  go

 I  mean
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 on  official  duties  and  they  represent
 our  Government  here;  possibly  some
 Members  of  Parliament  ‘may  be  tak-
 ing  advantage  of  it.

 SHRI  P.  VENKATASUBBAIAH:
 May  I  know  whether  the  Government
 are  in  possession  of  any  facts  that  in
 the  name  of  missionaries  doing  some
 philanthropic  work,  there  has  been
 any  direct  link  between  some  of  these
 western  agencies  and  the  missionaries
 that  are  operating  on  the  eastern  bor-
 der,  and  if  that  is  so,  what  is  the
 information  available  with  the  Gov-
 ernment  and  what  do  the  Government
 propose  to  do  in  that  matter?

 t
 SHRI  Y.  B,  CHAVAN:  If  it  is  a

 question  of  ‘missioneries,  I  shall  re-
 quire  notice.

 Crossing  over  by  Nagas  and  Mizos

 #245,  SHRI  8.  K.  DASCHOW-
 DHURY:

 SHRI  SITARAM  KESRI:
 SHRI  -LILADHAR  KOTOKI:
 SHRI  BENI  SHANKER

 SHARMA:
 SHRI  SHI  GOPAL  SABOO:
 SHRI  R.  BARUA:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  reports  abouts  the  Nagas  and
 Mizos  crossing  to  and  from  Pakistan
 and  China  and  receiving  erms  and
 military  training  from  these  couutries;,

 (b)  the  number  of  such  Nagas  and
 Mizos  who  have  crossed  over  and  re-
 entered  during  the  last  six  months;

 (c)  the  steps  taken  by  Government
 to  prevent  their  transit  and  to  curb
 their  anti-national  activities;  and

 (d)  whether  any  protest  have  been
 made  to  these  countries?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  8.  CHAVAN):  (a)
 and  (b).  The  Government  are  aware
 of  the  assistance  given  to  Naga  and
 Mizo  gangs  by  Pakistan.  It  is  also
 known  that  some  Naga  gangs  had
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 gone  to  China  and  some  of  them  have
 returned.  The  Government  do  not
 have  any  precise  information  either
 about  the  number  who  may  have  re-
 turned  or  the  quantum  of  arms,  if
 any,  they  have  brought  back.  There
 are  no  reports  of  Mizo  nostiles  hav-
 ing  gone  to  China.

 (c)  Security  Forces  are  maintain-
 ing  constant  vigilance  along  the  bor-
 ders,  They  have  also  intensified
 patrolling  in  these  areas.

 (d)  Protest  Notes  have  been  sent  to
 the  Pakistan  Government.

 SHRI  B,  K.  DASCHOWDHURY:  In
 view  of  the  case  with  which  the
 underground  Nagas  can  go  to  China
 and  Pakistan  and  also  return  from
 these  countries,  may  I  know  whether
 the  Government  had  negotiated  with
 the  Government  of  Pakistan  about  the
 sealing  of  the  border  through  which
 they  are  going  to  China?  Have  the
 made  any  contact  with  the  Govern-
 of  Burma  to  seal  the  border
 between  India  and  Burma  so
 that  these  underground  Naga  rebels
 might  not  go  to  China?

 SHRI  Y.  B.  CHAVAN:  It  is  a  bor-
 der  between  Burma  and  India.  80,
 it  is  equally  our  responsibility  to  seal
 our  own  border.  Therefore,  it  is  not
 a  question  of  only  their  sealing  their
 border.  It  is  difficult  for  me  to  ans-
 wer  this  question  at  this  stage.

 श्रो  बेगी  शंकर  क्षार्मा  :  क्या  मंत्री  महोदय
 जानते  हैं  कि  विद्रोही  नागाओं  तथा  मिजो
 लोगों  की  इन  हरकतों  के  पीछे  जो  प्रेरणा  स्रोत
 हैं  वे उन  इलाकों  में  काम  करने  वाले  विदेशी
 ईसाई  मिशनरी  हैं  जो  उन्हें  विद्रोह  के  लिए
 बराबर  प्रोत्साहन  देने  के  साथ  साथ  भाथिक
 झौर  भ्रन्य  प्रकार  की  सहायता  देते  रहते  हें  ?
 यदि  हां,  तो  क्‍या  मंत्री  महोदय  ने  कभी  इस
 बात  पर  गौर  किया  है  कि  इन  मिशनरीज की  ये
 हरकतें  देश  की  स्वतन्त्रता और  उस  की  अ्रखंडता
 के  रास्ते  में  बाधक  सिद्ध  हो  रही  हे  यदि  हां
 तो  चन्हों  ने  ऐसे  मिशनरीज  को  भारत  से  निब्का-
 सित  करने  के  लिए  भ्रब  तक  कौन  से  कदम
 उठाये  हैं  भौर  यदि  नहीं  उठाये  तो  क्‍यों  नहीं
 उठाये  हैं?
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 SHRI  Y.  B.  CHAVAN;  Did  you  ask
 about  Christian  missionaries?  If  so,
 we  have  got  information,  Whenever
 they  are  involved  in  activities
 which  affect  the  security  of  our  coun-
 try,  action  is  taken  againts  them,  This
 is  the  general  approach  about  it,  But
 we  will  have  to  examine  every  case
 on  its  own  merits.  That  is  all  I  can
 say  about  it.

 SHRI  R.  BARUA:  May  I  know
 whether  some  of  these  Mizos  are  in-
 dulging  in  anti-national  activities  and
 if  so  whether  the  Government  are  in
 a  position  to  keep  them  under  qeten-
 tion?

 SHRI  Y.  B.  CHAVAN:  Certainly. If  we  come  across  them,  they  would
 not  only  be  detained;  possibly  we  can
 —

 still  more  severe  action  againts

 SHRI  HEM  BARUA:  Are  the  Gov-
 ernment  aware  that  of  late  China has  taken  an  active  interest  in  the  re-
 bel  activities  in  Nagaland  and  the
 portraits  of  Mao  Tse-Tung  are
 Liberally  distributeg  in  certain  areas in  Nagaland  and  if  80,  what  steps have  the  Government  taken  to  ee that  the  Chines  do  not  take  any  in- terest  as  they  do  now  in  the  Naga rebel  activities  and  that  his  portraits are  not  distributed  so  liberally  in
 Nagaland?

 SHRI  Y,  B.  CHAVAN:  Portraits  of Mao  are  distributed  not  only  in  Mizo
 district  but  possibly  in  some  other
 Places  of  India  also.

 SHRI  HEM  BARUA:  But  that  ean- not  be  an  excuse  that  because  portraits of  Mao  are  distributed  in  certain
 Parts  of  India,  therefore,  they  should
 be  distributed  in  Nagaland  also.

 SHRI  Y.  8,  CHAVAN:  [I  have  not
 said  that,  but  I  am  giving  you  addi-
 tional  information.  Certainly,  it  hurts
 our  national  sentiment  that  some
 organised  people  in  our  country should  try  to  distribute  portraits  of
 Mao.  But  certainly  I  cannot  take  any legal  action  about  it.  Public  opinion will  have  to  assert  itself  in  this  mat-
 ter.



 2849  Qral  Answers

 SHRI  SWELL:  UT,  would  appear
 that  the  Naga  and  Mizo  hostiles  have
 not  only  established  contacts  with
 Pakistan  and  China,  but  I  have  be-
 fore  me  the  latest  bulletin  of  lachit
 Sena  which  says:

 “We  are  establishing  relation
 ‘between  Naga  and

 freedom  fighters  ,  tell  your
 countrymen  not  to  infiltrate  into
 Assam  and  disturb  our  life.  Other-
 wise,  you  shall  have  to  face
 serious  consequences,  Remember
 the  26th  January—that  was  simp-
 ly  a  warning  and,  nothing  else.

 We  took  nobody’s  life  on  that  date.”
 I  would  like  to  know  whether  the
 Home  Ministry  has  enquired  into  this
 whether  the  Lachit  Sena  of,  Assam
 have  really  established  contacts  with
 the  Mizo  and  Naga  hostiles  and  whe-
 ther  them  are  plans  for  any  concerted
 action  in  that  part  of  our  country?

 SHRI  Y.  B,  CHAVAN:  I  have  no
 definite  information  about  Lachit
 Sena  having  established  any  contacts
 with  China  or  Naga  hostiles,  That  is
 a  matter  that  will  have  to  be  care
 fully  examined.

 HRI  HEM  BARUA:  Have  you
 got  that  bulletin?

 SHRI  Y.  B,  CHAVAN:  Yes  I
 have  got  it.  We  have  certainly  to
 take  this  as  a  warning  and  be  more
 watchful  about  these  activities.  There
 I  agree  with  the  hon.  member.

 श्री  झो०  Mo  ani:  क्‍या  सरकार  ने
 यह  जानकारी  प्राप्त  करने  की  चेष्टा  की  है  कि
 मिजो  और  नागा  विद्रोष्टरियों  का  आपस.  में
 कोई  को-झाडिनेशन  या  सहयोग  है,  यदि  हां,
 तो  वहू  जानकारी  क्‍या  है  ?

 ह-1:1:  Y,  B.  CHAVAN:  I  have  cer-
 tain  information  ‘about  some  contact
 between  Mizos  and  Nagas.  We  have
 got  information  also  about  some  con-
 tact  between’  N  and  China,  I
 hope  the  hon.  member  will  not  expect
 mé  to  give  details  of  it  here.

 FEBRUARY  23,  |  a  Oral  Angers  28.40

 भी. लत, लाल,  कट्टूड  विगत  is
 फ्श्ब्री  को,  भखबारों  में  यंह  समाचार  शाया नरक
 हाग, था, कि एक इजर  दागा  गुरिल्त्ा  बरन
 फेयर  की  ट्रेनिंग  लेने  के  लिए  चीन  गए  हैं  ।

 मंत्री  मुझेदयू  कुह  है  कि  हमारी,  सिक्यूरिटी
 फोर्सेज  सक्रिय  और  सजग  हूँ.  t  इस  के  साथ ही
 चन्हों ने ने  यह  भी  कहा  है  कि  कुछ  नाग्रा  चीज
 गए  हैं  शौर  वहां  पर  ट्रेनिंग ले  कर  वापस  झ्राए
 है  ।  में  यह  जानता.  चाहत.  हूं  कि  अगर  सीसा
 पर  हमारी  टिसक़्युरिटी  फोसेंज  का  प्र्घ,  है,
 तो  नागा  लोग  इतने  बड़े  पैमाने  पर  ट्रेनिंग
 प्राप्त  करने  क ेलिए  चीन  कैसे  जा  सकते  हैं  ?

 SHRI  Y.  B.  CHAVAN:  I  cannot
 say  about  the  number,  because  it  is
 difficult  to  get  confirmation  about  the
 nurmber.  But  some  smaller  groups
 have  established  contacts  with  the
 Chinese  territory.  It  is  our  informa
 tion  that  they  have  secured  some
 small  arms  etc.  from  them

 SHRIMATI  JYOTSNA  CHANDA:
 May  I  know  whether  this  Lachit
 Sena  is  the  creation  of  the  Assam
 Government,  as  the  Mizo  National
 Front  was  the  creation  of  the  Assam
 Government  to  curb  the  activities  of
 the  Mizo  union?  Is  it  a  fact?

 SHRI  Y.  B.  CHAVAN:  According
 to  my  information,  it  is  not  a  fact.

 ett  यज्ञवन्त  सिंह  कुशवाह  :  क्या ना  पाध्मों
 के  कोई  ऐसे  गुप्त  भड्ढे  हैं.  जिन  के  बारे  में
 सरकार  को  पता  नहीं  है  ?  भ्रगर  सरकार  को
 इन  के,  बारे  में,  जानकारी  नहीं  है,  तो.क्या  उन
 का  पता  लग्राने  की  कोशिश  की  जा  रही  है
 और  झगर  सरकार  को  इन.  का  पता  है,  तो
 सरकार,  के  सासने  क्या  कढिताइयां  हैं,  जिन  के
 कारण  उन  हों,  को  सम्राप्त  नहीं  किया.  जा
 रहा  है  ?

 SHRI  ए.  B  CHAVAN:  |  really  do
 not  understand  the  question  as  the
 hon-  Member  has’  put  it.  ¥F.  cannot
 say  that.the  Nagas,  the  hostile,  Nagas

 y,  when  they  act.  (im  an
 illégal  manner  keep'us  informed
 about  what  they  are  doing.  Certainly
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 it  will  be  our  effort  and  continuous
 endeavour  to  find  out  the  methods
 amd.  the  places  where  they  are  work-
 ing.  That  is  what  we  are  trying  to

 do.  j

 at  तुलसी वास  जाघव :  क्या  सैट्रल
 यन्न मेंट  ने  नागा  और  मिजो  लोगों  के  लिए
 कोई.  ऐसा  कंस्ट्रिक्टिव  प्रोग्राम  बनाया  है,
 कोई  ऐसी  खास  योजता  बनाई  है,  जैसा  कि
 'काश्मीर  के  सम्बन्ध  में  किया  गया  है,  जिस  से
 उन  लोगों  के  मत  में  यह  भाव  पैदा  हो  कि

 @  इस  देश  के  रहने  वाले  हैं  और  उन  में  देश  के
 लिए  प्रेम  पैदा  हो,  यदि  हां,  तो  वह  योजना

 जया  है  ?

 SHRI  Y.  8,  CHAVAN:  The  best
 ‘thing  for  that  is  that  the  Naga  Gov-
 ernment  itself  is  functioning  there
 constitutionally  and  democratically.
 They  are  undertaking  the  develop-
 ‘ment  programmes  for  that  area,  That

 -
 the  only  constructive  way  of  doing ii

 at}  तुलसी  वास  जाघव  क्या  सैटल
 गवर्नेमेंट  |  की  तरफ  से  कोई  खास  कदम
 उठाया  गया  है  ?

 SHRI  Y.  B,  CHAVAN:  They  were
 conceded  a  separate  State.  That  was
 the  most  important  constructive  step that  the  Government  took  in  this
 particular  matter.  What  more  is  ex-
 Ported  of  us?

 अगर  माननीय  सदस्य  इस,बारे  में  कोई
 खास  सुझाव  देना  चाहें,  तो  हम  सोच  सकते
 @  |

 Shri  K:  M.  KOUSHIE:  The  Home
 “Minister  just  now  told  us  that  he  is
 helpless  to  take  any  legal  action  with

 ‘regard  to  acts  of  distribution  of  Mao's
 photographs  in  our  country.  May  I
 know  whether  it  is  not  an  anti-social
 and  anti-national  activity  and  it  is
 ‘oot  compreheded  in:  the  recent  Act
 that  we  have  passed?  If  itis  not,
 will  the  Government  take  steps.  to

 ‘bring  in  a  legislation  to  see  that  such
 actions  amounting:  to  ant-national
 activities  ane  curhed?.

 PHALGUNA  4,  l889.  (SAKA)  Oral  Answers  285a

 SHRI  Y,  B,  CHAVAN;  I  am  rather
 doubtful’  whether  a  legislation  could
 be  brought  about  it,  but  I  certainly
 would  not  refuse  to.  look  into  this
 matter  again.

 SHRI  BEDABRATA  BARUA:  When
 the  cease-fire  was  affected,  I  know
 for  a  truth  that  the  Nagas  were  short
 of  weapons?  It  is  also.  established
 that  they  have  contact  with  the
 Chinese  and  they  are  collecting  arms.
 They  are  also  asking  for  an  extension
 of  the  cease-fire  at  the  same  time.
 May  I  know  if  in  that  context  Gov-
 ernment  has  examined  the  whole
 question  of  cease-fire  and  also  exa-
 mined  the  whole  question  of  cease-
 fire  and  also  examined  whether  it  has
 really  started  to  turn  to  our  disad-
 vantage?

 SHRI  Y.  B.  CHAVAN:  I  must  say
 that  with  this  continuous  and  censtant
 effort  by'  the  Naga  hostiles  to  establish
 contact  with  Chinese  ang  getting
 arms  from  them  ete,  as  the
 information  is  getting  confirmed  from
 time  to  time,  a  new  angle  is  there
 to  look  at  this  whole  matter  again.

 श्री  रघुबीर सिह शास्त्री सिह  ज्ञास्त्री  :  क्‍या  मंत्री
 महोदय  क्तायेंगे  कि  सरकार  ने  प्रंडरग्राउंड
 नागाओं  के  साथ  युद्ध-वराम  समझौते  की
 अवधि  जो  तीन  महोने  के  लिए  बढ़ाई  है,  क्या
 उस  के  लिए  नागा  नेशनल  कांकिंसिल  नें
 रिक्वेस्ट  की  की  और  क्या  उस  ने  इस  समझोते
 की  सम्पुष्टि  की  है  ?

 SHRI  Y.  B,  CHAVAN:  Cease-fire
 is  normally  extended  oniy  when  both
 the  parties  agree.  We  are  always
 willing  to  extend  the  cease-fire.

 SHRI  HEM  BARUA:  Do  not  use
 the  word  cease-fire;  it  is  only  ‘suspen-
 sion  of  operations’.

 SHRI  Y.  B.  CHAVAN:.  It  is  a  good
 suggestion  and  ‘T-accept  it.  I  made  the
 mistake:  because  I  repeated  the  word
 cease-fire  used:  by  the  hon.  Member.

 sh  ae  लाल  गुप्त  =  नागा  होस्टाइल्ल
 का  केवल  चीन  शौर  पांकस्तान  से  ही  सम्बन्ध



 2353  Oral  Answers

 नही ंहै,  बल्कि  हंमारी  .संरकार  से  भी  उन
 का  गहरा  सम्बन्ध  है  ।  मंत्री  महोदय  ने  भ्रभी
 कड़ा  है  कि  जो  नागा  चीन  जाते  है,  उसको  इस
 निए  पकड़ा  नहीं  जा  सकता  है,  क्योंकि  वे  एक-
 एक,  दो-दो  कर  के  जाते  हैं।  वे  लोग  एक  खास
 ग्रुप  की  हैसियत  से  और  नहों  ने  जो  “गवर्न॑मेंट”
 बना  रखी  है,  उस  के  तहत  फंक्शन  करते  है  ।
 जो  लोग  नागा  होस्टाइल्ज  को  हथियार  प्राप्त
 करने  के  लिये  था  द्वेनिग  के  लिए  चीन  और
 पाकिस्तान  भेजते  हैं,  जो  लं.ग  नागाझों  को
 प्ार्गनाइज  करते  हैं,  वे  तो  सरकार  से  मिलने
 और  बात  चीन  करने  के  लिये  यहां  आते  हैं  ।
 क्या  सरकार  उन  लोगों  को  नेशनलिस्ट  बनाने
 का  कोई  स्कूल  खोल  रही  है  ?  जिस  को
 एडमिनिस्ट्रेशन  या  'पावननेमेंट”  के  तहत  नागा
 लोक  चीन  या  पाकिस्तान  जाते  है,  सरकार
 उस  के  खिलाफ  कार्यवाही  क्‍यों  नहीं  करती
 है:

 मेरा  दूसरा  सवाल  यह  है  कि  ee
 MR,  SPEAKER:  This  is  my  diffi-

 culty.  Whenever  I  permit  him  to  ask
 a  question  he  goes  on  putting  supple-
 mentaries  after  supplementaries,

 tt  कंबर  लाल  गुप्त  :  नागालैंड  सरकार  से
 क्या  भाप  को  इस  प्रकार  की  कोई  सूचना  मिली
 है,उन्हों  न ेकहा  है  कि जब  तक  भाप  की  ऐफेक्टिव
 पालिसी  नहीं  होगी  हम  कोई  ठीक  प्रकार  से
 यहां  व्यवस्था  नहीं  कर  सकते  है  ?

 SHRI  Y.  B.  CHAVAN:  As  far  as
 the  latter  part  of  the  question  is  con-
 cerned,  the  Nagaland  Government  has
 not  expressed  any  view  about  this
 matter.  As  the  hon,  House  is  aware,
 this  is  a  very  complex  matter  which
 has  to  be  handled  at  both  the  legal
 and  political  level.  Even  though  we
 are  treating  them  as  hostile  Nagas,
 with  the  approval  of  this  House  the
 talks  will  continue  and  the  House  will
 be  kept  informed  time  to  time.  Our
 effort  is  to  win  them  over.  But,  at
 the  same  time,  if  they  are  doing
 something  else,  we  have  to  take  note
 of  that  and  then  take  a  decision  at
 the  appropriate  time.
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 श्रीमतो  जयाबेन  शाह  :  में.  यह  जाननों
 :  चाहती  हूं  कि नागाज  झौर  मिजोज  का  जो  यह

 सवाल  @  यह  बहुत  बड़ा  सवाल  है  भौर  सब
 पोलिटिकल  पार्टीज  इस  में  दिलचस्पी  भी  लेती
 हैं,  तो  उन  की  जो  भझसली  समस्या  है,  जो
 स्पेशल  प्राब्लम  उन  की  है,  जिस  के  लिए
 उन्हें  लगता  है  कि  ऐसा  कुछ  होना  चाहिए  उस
 के  बारे  में  सैंट्रल  गवर्नमेंट  खास  ध्यान  दे  कर
 कुछ  करना  चाहती  है  या  कुछ  किया  है  क्‍या  ?
 इस  बारे  में  आप  का  प्लान  क्‍या  है  ?

 श्री  यशवन्त  राब  चव्हाण  :  और  कया  प्लाक
 हो  सकता  है  ?  उन  के  दिलों  में  यह  अगर  हो:
 कि  वह  हिन्दुस्तान  को  छोड़  कर  बाहर  जामें  तो
 वह  तो  सवाल  सोचने  लायक  है  नहीं  t

 श्रीमती  जयाबेन  ज्ञाहू  :  नहीं,  मेरा  मतलब
 यह  नहीं  है  1  इस  के  भलावा और  जो  वहां की
 उन  की  प्राबलम  है  जिस  की  वजह  से  उन  को
 झसन्तोष  रहता  है,  उस  को  दूर  कर  के  उन  को
 सेटिस्फाई  करने  के  लिये  कोई  खास  स्टेप

 लेना  चाहते हैं  क्या  ?  यदि  हां,  तो  वह  क्या  हैं  ?

 MR.  SPEAKER:  It  is  a  general
 question.  It  need  not  be  answered.

 at  राम  चरण:  म॑  श्राप  के  द्वारा  मिनिस्टर
 साहब  से  पूछना  चाहता  हूं  कि  श्राप  इस  कें.
 इतिहास  में  जायें  कि  यह  नागा  समस्या  या
 मिजो  हिल  समस्या  कैसे  बनी  तो  पहले  जो
 सामाजिक  स्थिति  थी  यहां  पर  उससे
 यह  हिन्दुस्तान  से  पृथक्‌  हुए,  उस  के  बाद  घामिक
 संस्थाएं  पैदा  हुई  तो  फिर  यह  अलग  रहे.

 MR,  SPEAKER:  Very  good  infor—
 mation  the  hon,  Member  is  giving  te»
 the  hon.  Minister.

 श्री  राम  चरण:  फिर  विदेशी  लोग
 पश्चिमी  देशों  के  यहां  बसा  दिए  गए  |  इस  के
 बाद  पोलिटिकल  एक  चीज  बनी  और  पालि-
 टिशियंस  ने  जो  साल्यूशन  निकाला  है.
 (व्यवधान)  झाप  ने  जो  सांल्यशन
 निकाला  है  कि  हथियार  के  जरिए  से  क्रश  कर
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 के  उस  को  हल  करेंगे,  उस  में  झाप  नाकामयाब
 रहे,  तो  क्या  मेरा  यह  सजेशन  मानने  के  लिए
 आप  तैयार  हैं  कि  हिन्दुस्तान  में  जो सामाजिक
 संस्थाएँ  है  या  घामिक  संस्थाएं  है

 MR.  SPEAKER:  He  has  given  so
 much  of  informmation.  Now,  will  he
 kindly  sit  down?  He  has  given  infor-
 mation  and  lecture  to  the  Minister.

 at  प्रेम  चन्द्र  वर्मा  :  में  मंत्री  महोदय  से
 पूछना  चाहता  हूं  कि  क्या  यह  दुरुस्त  है  कि  मिजों
 हिल  और  नागा  हिल  में  कितने  इस  वक्‍त
 फौजी  है  और  कब  वहां  के  कर्मांडर  ने  यह
 कहा  है  कि  अगर  हमें  इजाजत  दी  जाय  और  हमें
 हथियार  दिये  जायें  तो  हम  इस  समस्या
 को  तीन  महीने  के  अन्दर  हल  कर  सकते  हैं
 और  एक  भी  नागा  या  मिजो  चीन  नहीं  जा
 सकता,  तो  क्या  सरकार  उस  पर  कार्य  करने
 के  लिये  तैयार  है  ?  अगर  नहीं  तो  क्‍यों  ?

 MR.  SPEAKER:  They  do  not  take
 the  permission  of  the  government  to
 go  to  China.

 SHRI  Y.  8,  CHAVAN:  The  hon,
 Member  is  completely  misinformed
 about  these  matters.

 SHRI  D.  N.  PATODIA:  The  two
 vital  conditions  for  cessation  of  opera-
 tions  were,  firstly,  that  the  Naga
 hostiles  will  not  increase  their  fight-
 ing  force  and,  secondly,  that  they  will
 not  allow  and  they  will  not  send  any
 of  their  people  to  foreign  lands,  Pakis-
 tan  or  China,  for  training.  Now  both
 these  conditions  have  been  violated.
 Since  the  basic  and  vital  conditions  of
 the  cease-fire  agreement  have  been
 violated,  the  cease-fire  has  become
 only  a  one-way  traffic.  In  view  of
 this  situation,  will  the  Government
 ensure  that  in  future  no  such  one-
 way  cease-fire  agreemet  will  be  ini-
 tiated?

 SHRI  Y.  B.  CHAVAN:  |  havé  said
 that  these  new  developments  have
 ‘created  a  new  situation  and  a  new
 angle  will  have  to  be  applied.
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 *247,  SHRI  YASHPAL  SINGH:
 SHRI  MOHAN  SWARUP:
 SHRI  PREM  CHAND  VERMA:
 SHRI  ATAL  BIHARI  VAJ-

 PAYEE:
 SHRI  BENI  SHANKER

 SHARMA:
 SHRI  T.  D.  RAMABADRAN:
 SHRI  MAYAVAN:
 SHRI  SHIV  KUMAR  SHAS-

 TRI:
 SHRI  MANIBHAI  J.  PATEL:
 SHRI  LATAFAT  ALI  KHAN:
 SHRI  BALRAJ  MADHOK:
 SHRI  T.  P.  SHAH:
 SHRI  SARJOO  PANDEY:
 SHRI  AMRIT  NAHATA:
 SHRI  MAHARAJ  SINGH

 BHARATI:
 Will  the  Minister  of  HOME  AF-

 FAIRS  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Sheikh

 Abdullah  addresed  a  meeting  of  the
 Jamait-Ul-Ulema  Hind  at  Meerut  in.
 January,  ‘1968;

 (b)  whether  it  is  also  a  fact  that
 following  his  visit  violent  disturban-
 ces  took  place  in  Meerut}

 (c)  the  number  of  persons  killed-
 and  injured  as  a  result  of  the  distur-
 bances;  and

 (d)  whether  any  investigation  has.
 been  made  into  the  causes  and  course:

 _
 riots  and  if  so,  the  result  there--

 0
 THE  MINISTER  OF  HOME  AF-

 FAIRS  (SHRI  Y.  B.  CHAVAN:  (a):
 Yes,  Sir.

 (b)  Incidents  of  communal  violence:
 took  place  from  January  28,  968  up-.
 to  February  i,  1968.

 (ec)  6  persons  were  killed  and  85
 injured.  Fifty  policemen  were  also-
 injured.

 (d)  The  State  Government  are
 making  inquiries  into  the  matter.

 MR.  SPEAKER:  Will  you  kindly
 answer  question  No.  257  also?
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 __SHBI  KANWAR.  LAL  GUPTA:
 This  question  is  akout  Meerut;  that
 is  different.

 MR,  SPEAKER:  It  is  about  the
 same  communal  trouble.

 #257;  SHRI  MOHSIN:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-

 ‘ed  to.  state:

 (a)  whether  Government.  are  aware
 of  the  communal  rists  which  took
 place  at  Chikkamagalur.in  Mysore
 State  on  the  6th.  and  8th  of  January,
 1968;

 (b)  the  estimated  total  loss  of  pro-
 perty  belonging  to  minorities;  and

 (c)  whether  the  incident  has  been
 entrusted  to  the  Commission  on  Com-

 “munal  Disturbances  recently  appoint-
 ed  by  Government?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  B.  CHAVAN):  (a)
 Yes,  Sir.

 (b)  The  State  Government  are  veri-
 fying  the  extent  of  the  loss  caused

 during  the  disturbances.
 (c)  No,  Sir.

 att  यशपाल  सिंह:  क्‍या  मैं  सरकार  से  जान
 सकता  हूं  कि  कोई  शख्स  जिस  को  i  at
 तक,  12,  साल  तक  जेल  में  बन्द  रखा  और  फ़िर
 उस  के  एकदम  अपने  बिचारों  काः  प्रचार
 करने  के  लिए  भेज  दिया  जब  कि  उस  ने  अपने
 विचारों  में  तब्दीली  का  कोई  एलान  नहीं  किया
 तो  सरकार  ने  अपनी  इस  विवेकहीनता  के:  लिए:
 कहीं  रिपेंट  किया  है  ?  जो  कुछ  बुढिहीसता
 सरकार  से.हुई  है  उस  के  लिए  कहीं  पब्लिक  को

 बताया  हैं.कि  हम-  से  यह  बेबकफी  हुई
 है,  हम  आइन्दा  ऐपा  नहीं  करेंगे  ?

 ी-पल्नवंत् :  राम:  चब्हाण- :  झमनरेक्ल
 भेम्बर  ने  जरा  कुछ  पहले  ही  बुद्धिमत्ता  इस्तेमाल
 की  होती:  गौर,  समझने  की  कोशिश  की  होती
 तो  ्  मालुभ  होता  कि  इन  नेत  भ्रों को
 सरकार-भेजती  नहीं  ।  यह  तो  उन  को  हक
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 है ज्यने:का  |  ते  यह  तो  कम.  से  कस:  बुद्धिमत्ता
 की  कक  आपने  सोची.  होती  |

 श्री  पान्तपाल  छिक्  :  मैं  यह  जानता  चाहता
 हैं  कि  चौध/ी:चरुण  सिंह  जो  आप" में  से  ही:  हैं
 आज  तक  भी  गांधी  टोपी  लगाते  हैं  और  भाप
 के  ही  विचारों  के  हैं  क्या  उन  से  भी  आप  ने
 मशविरा  क्रिया  था  उस  स्टेट  के  चीफ  मिनिस्टर
 से  कि  हम-इस  तरह  फ्रकार  करने के  लिए  शेख
 अब्दुल्ला  को  भेज  रहे  हैं  ?

 शी  यशाबंत  सब  चब्हाण  :  आप  गांधी
 दोपी  नहीं  पहनते  लेकिन  मैं  यह  तो  आशा  कर
 सकता  हूं  कि  श्राप  कुछ  इतना  तो  समझ  सकते  हैं
 हम-  ने  कहा  कि  हम  नहीं  भजते  हैं  उन  को  ।

 भेजने  -की  हमारी  जिम्मेदासे  नहीं  है  |  वह
 एक  फ्री  सिटिज्ञन  हैं  तो  उन  का  हक  है  जाने
 अने  का  n

 अरे  हुकम  ग्ब्न्द  कछमाय  :
 यहां  का  नागरिक  नहीं  कहते  |

 श्री  यज्ञवन्त  राय  चब्ह्ा्  :  वह  नहीं  कहते
 लेकिन  मैं  तो  कहता  हूं  कि  वह  हमारे  नागरिक
 @

 श्री  हुकम  चन्द  कछुवाय  :
 मानते  ।

 श्री  यशवन्त  राव  चब्हाण  :  नहीं  मानने
 से  कया  होता  है  ..(व्यवष्लान  )

 वह  अपने  को

 बह  तो  नहीं

 थ्  प्रेम  चन्द  वर्मा  :  मैं:  मंत्री  महोदय  से
 जानना  चाहूंगा  हूं  कि  क्‍या  यह  दुरुस्त  है  कि
 मेरठ  के  झगड़े  का  कारण  शेख  अब्दुल्ला
 थे-और  क्या यह  भी  सही  है  कि  सब  से  पहले
 जमैत-उल-उलेमा-हिन्द  के  वर्कर्स  ने  मुजा-
 हसीनज़  पर  लाठियों,  कुल्हाड़े  और  लोहे  की
 सलाखों  से  हमला  किया  और  पाकिस्तास
 जिन्दयबाद  के  नारे  लग्राए  ?  मैं.  जावबा
 चाहता  हुंस्कि  इस  सिलसिले  में.  कितनी
 गिरक्तारियां  की  गई  और  कितने
 चाज्ञान  किए  गए  हुँ?  गिरफ्तादी-  के।-बाद
 जिन  को"  छोड़ा.  गया  उन.  में”्जुमेत-उल-
 उलेमा  के  कितने  लोग  थे  ।
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 SHRI  ४.  B.  CHAVAN:  I  have  net
 got  all  this  detajled  information.  The
 State  Government  is  making  inquiries
 into  this  matter.

 ह.  बेणों  शंक्तर  शर्मा  :  क्या  यह  सही
 है  कि  सेरठ  जाने  के  पहले  और  पीछे  शेख
 अ्रब्दुल्ला ने  उत्तर  प्रदेश  के  अन्य  स्थानों  पर
 जो  भाषण  दिए  थे  उन्हें  उत्तर-प्रदेश  की
 सरकार  आपत्तिजनक  मानती  है  और  उस
 ने  केन्द्रीय  सरकार  से  इन  आपत्तिजनक  भाषणों
 के  विरुद्ध  मुकदमा  चलाने  को  इजाजत  मांगी
 है  ?  यदि  हां,  तो  केन्द्रीय  सरकार  ने  क्या
 उत्तर  दिया  है  ?  यदि  उत्तर  नहीं
 दिया  है  तो  उत्तर  देने  में  विलम्ब  के
 क्या  कारण  हैं?

 SHRI  Y.  B.  CHAVAN:  I  do  not
 know  under  what  Act  they  want  to
 take  action,  but  if  it  is  under  the
 Unlawful  Activities  (Prevention)  Act,
 naturally  they  will  require  the  con-
 sent  of  the  Government  of  India.  It
 is  for  them  to  decide  under  what  Act
 they  want  to  take  action.

 SHRI  KANWAR  LAL  GUPTA:
 Have  you  received  any  letter  from
 the  UP  Government?  That  is  his
 question.

 SHRI  Y.  B.  CHAVAN:  I  have  not
 yet  answered  the  full  question.  Why
 are  you  interrupting?

 Certainly,  I  have  received  a  letter
 from  the  Chief  Minister  about  this
 matter,  but  in  this  matter  all  the  legal
 aspects  will  have  to  be  very  carefully
 examined;  it  is  no  use  rushing  into
 this  matter.  If  he  asked  for  my
 advice,  I  would  certainly  say  that  we
 should  not  make  any  haste  in  starting
 any  prosecution  against  Sheikh
 Abdullah

 श्री.  शिव  gare  इहस्‍्त्रो  :  क्या  सरस्छुर
 को  मालूम है  कि  श्र  अब्दुल्ला  के  मेरठ  जाने
 पर  उन  के  स्वागत  के  लिए  एक  सम्रिति  प़्ति
 गठित  हुई  थी  जिसके  स्वागता्यक्ष
 जनरल  शाह  नवाज़  खां  थे  ?  क्या  सरकार'को
 यह  भी.  मालूम  है  कि  दंग़  के  बाद  बहां  के  मुख्य
 मंत्री  ने  शांति  के लिए  जो  अपील  निकाली

 उस  पर  हस्ताक्षर  करने  से  जनरल  शाह

 नवाज  खां  ने  निषेध  किया  ?

 श्री  यवावन्त  राव  चब्हाण :  मुझे  पतम  नहीं
 कि  उन्होंने  क्या  निषेध  किया  और  क्‍या  नहीं
 किया,  लेकिन  यह  सही  है  कि  वह  उन  को

 बुलाने  वालों  में  ये  और  इस  में  कोई  गलती  है
 यह  मैं  नहीं  मानता  |

 श्री  लताफत  झलो  खां  :  क्‍या  गवर्नमेंट
 को  यह  मालूम  है  कि  ऐसा  प्लान  बहुत  सें
 से  बनाया  जा  रहा  था  कि  शेख  गब्दुल्ला
 को  रास्ते  में  ही  खत्म  कर  दिया  जाय ।

 एक  बहुत  बड़ा  मजमा  शेख  अब्दुल्ला  का

 इन्तजार  कर  रहा  था  कि  वह
 न मेरठ  जाते  हुए  एक  खास  मुकाम  पर  पहुंचे

 तो  उन  को  घर  कर  खत्म  कर  दिया  जाये
 लेकिन  इत्तिफ़ाक  से  वह  उस  रास्ते  से  नहीं  गये
 बल्कि  दवबन्द  से  चले  जाये  ?
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 SHRI  Y.  B,  CHAVAN:  |  have  no

 information  of  that.
 DR,  RANEN.  SEN:  May  I  know

 whether  it  is  known  to  the  Govern-
 ment  of:  India  that  a  few.  days  before
 these  communal  disturbances  in
 Meerut,  certain  Hindy  -communal
 elements  had-  delivereq  inciting
 speeches  in  the  city  of  Meerut  and
 that,  ag  a  result  of.  that,  communal

 stated. tension  had  already.  before
 Sheikh  AbduHah  reached  that  place
 anc.  that,  it  was,  Muslims  who  were
 first.  attacked,  by  Hindu  communal
 elements  _and,  if.so,  what  is  the.opinion
 of  the  Government  in  regard  to.  that?
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 SHRI  Y.  B,  CHAVAN:  J  have  not
 got  all  the  details.  As  I  said,  these
 matters  are  being  enquired  into  by
 the  U.P.  Government.  Unless  I  get
 all  the  detailed  information,  I  cannot
 give  my  opinion  about  these  matters.

 श्री  चन्द्रग्रित  यादव  :  20  साल  की
 आजादी  के  बाद  भी  हमारे  देश  के  विभिन्न
 हिस्सों  में  साम्प्रदायिक  दंग  हो  रहे  हैं  ।  हमारे
 देश  की  जो  बुनियाद  है  जिस  पर  हम  ने  सेक्यू-
 लरिज्म  की  राष्ट्रीय  नीति  की  बुनियाद
 रखी  थी,  बहुत  सी  राजनीतिक
 पार्टियां,  वहुत  से  एसे  साम्प्रदायिक  दल  और
 संगठन  हैं  जो  इस  के  खिलाफ  आर्गेनाइज्ड
 तरीके  से  हिस्सा  ले  रहे  हैं  बल्कि  यह  भी
 देखा  जाता  है  कि  जहां  पर  इस  प्रकार  की
 घटनायें  होती  हैं,  उन  में  सरकारी  कर्मचारी
 और  पुलिस  का  एक  हिस्सा  भी
 उन  के  साथ  सहयोग  करता  है  या  उन  को
 एन्क्रेज  करता  है  ।  क्‍या  सरकार  इस  पर
 विचार  कर  रही  है  कि  प्रिबन्टिव  डिटेन्शन
 ऐक्ट  या  अनलौफूल  एक्टीविटीज़  एक्ट  के  अण्डर
 उनके  ख़िलाफ़  सख्त  कार्यवाही  की  जाय  तथा
 ऐसी  ताकतें  जो  हमारे  सरकारी  कर्मचारियों
 के  अन्दर  बढ़  रही  हैं,  उन  को  रोका  जाय  ।
 क्या  सरकार  इस  पर  भी  विचार  कर  रही  है
 कि  ऐसे  लोगों  की  जो  सैक्यूलरिज्म  में
 यकीन  करते  हैं  एक  मीटिंग  बुलाकर  सारे
 देश  में  सक्यूलरिज्म  का  वातावरण  पैदा
 करने  की  कोशिश  करेंगे  ताकि  सरकारी
 कर्मचारियों  और  देश  में  ऐसी  प्रवृत्ति  झागे
 न  बड़े ।

 SHRI  Y.  B.  CHAVAN:  I  entirely
 agree  with  the  hon.  Member  that  these
 communal  tensions  are  cutting  at  the
 very  root  of  our  secular  democracy
 ang  all  political  parties  and  their  lea-
 der  will  have  to  take  great  care  in
 seeing  that  this  does  not  happen.
 In  order  to  find  out  exact  causes  of
 these  disturbances  and  to  take  some
 policy  decisions  on  the  basis  of  those
 enquiries,  a  commission  of  inquiry

 its  inquiry  as  s00n  as  possible,  There
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 is  no  doubt  that  there  is  communal
 politics  in  India  today.  But  I  have  no
 information  to  blame  one  particular
 party’  or  one  particuar  organisation
 in  this  matter.  It  is  an  accepted  fact
 that  there  is  communal  politics  as  such
 and  it  is  such  thinking  which  is  main-
 ly  responsible  for  creating  these  diffi-
 culties,  There  is  no  doubt  about  it.

 श्री  इसहाक  साम्भली  :  क्‍या  माननीय
 मंत्री  मेहरबानी  कर  के  यह  बतालायेंगे  कि
 28  जनवरी  को  शोख  अब्दुल्ला  के  मेरठ  में
 पहुंचने  से  पहले  हिन्दू  महा  सभा  के  एक  वर्कर
 मि०  विनोद  की  तरफ़  से  एक  इश्तिहार
 छापा  गया  था,  जिस  में  निहायत  ही
 इरतग्नाल-अंग्रेज  तरीके  से कहा  गया  था  कि
 डा०  श्यामा  प्रसाद  मुकर्जी  के  कातिल  को
 यहां  नहीं  झाने  दिया  जायगा  और
 हिन्दुस्तान  के  मुसलमानों  को  पाकिस्तानी
 गददार  कहा  गया  था-क््या  यह  सही
 है  ?  दूसरे---क्या  यह  सही  है  कि  मेरठ
 के  अन्दर  जितने  आदमी  मारे  गये  हैं,  जो
 कत्ल  हुए  हैं,  वे सब  के  सब  मुसलमान
 हैं--क्या  सरकार  के  पास  इस  चीज़  की  भी
 इत्तिला  है  ?
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 SHRI  Y.  B.  CHAVAN:  As  far  as
 who  shouted  rupat  slogan  and  at
 what  time  is  concerned,  I  have  no
 Particular  information  about  it.  It  is
 Possible  that  when  a  coinmunal  ten-
 sion  rises  and  grows  ultimately  lead-
 ing  to  communal  conflict  involving  the
 deaths  of  some  persons,  naturally  such
 undesirable  slogans  must  have  been
 shouted  there.

 It  is  not  a  fact  that  all  the  affected
 persons  are  Muslims,  but  it  is  a  fact
 that  a  large  number  of  them  are....

 AN  HON.  MEMBER:  A  majotity  of
 them.

 SHRI  Y.  B.  CHAVAN:  Yes;  a
 majority  og  them  are,

 श्री  Yo  Mo  et  :  प्रध्यक्ष  महोदय,
 कम्यूनल  डिस्टबेन्सेज़  के  लिये  सिलसिले  में  20
 साल  से  जो  प्रैक्टिस चल  रही  है  शौर
 इजैस  से  कि  देश  की  संब  से  बड़ी  माइनौरिटी,
 सब  से  बड़ी  ग्रकलियत  के  अन्दर  यह  अ्रहसास
 बदा  हो  गया  है.  कि  उस  को  कॉस्टी-
 चूशन  में  दिये  हुए  सही  राइटप-यानी
 उसकी  जान,  माल  झौर  इज्जत  महफूज़  नहीं
 है,  क्या  सरकार  ्स  किस्म  के  अहसास  को
 खत्म  करने  के  लिए  कोई  ऐसा  इफैक्टिव  कदम

 -  उठाने  के  लिये  तैयार  है  जिस  से  कि
 डम  बड़ी  माइनौरिटी  को  यह  अहसास  हो
 सके  कि  अब  उसको  जान,  माल  और
 ग्रौर  इज्जत  महफूज  है  ?

 SHRI  ९,  B,  CHAVAN:  I  must  say
 that  this  is  absolutely  a  very  wrong
 and  perverse  propaganda  that  js  be-
 ing  carried  on  that  the  life  and  pro-
 perty  of  the  minorities  are  in  danger.
 This  is  not  so.  Certainly,  there  can
 ‘be  certain  grievances;  I  do  not  deny
 the  possibility  of  there  being  certain
 grievances,  These  grievances  will
 thave  to  be  looked  into  with  a  sense
 of  justice  and  removed,  It  is  this  type
 of  propanganda  which  is  responsible
 tor  this  type  of  communal  feeling  in
 this  country.  .

 SHRI  M.  A,  KHAN:  It  is  abjection-
 able....
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 MR,  SPEAKER:  Which  part  of  it  is
 objectionable?

 ओ  Wo  ला:  यह  प्रोपेगण्डो  नहीं
 है  1

 These  are  the  facts.

 20  साल  से  यह  प्रैक्टिस  बता  रही  है  1
 SHRI  ९.  B.  CHAVAN:  I  do  not

 agree.
 MR.  SPEAKER:  The  hon.  Member

 may  think  like  that.  He  has  the  right
 to  think  like  that.  The  Minister  has

 il
 the  right  to  say  what  he  thinks

 ff

 श्री  हरदयाल  वेवगुण  :  मंत्री  महोदय ने
 अभी  स्वीकार  किया  है  कि  देश  में  एक  साम्प्र-
 दाथिक  राजनीति  चल  रही  है।  शेख  भअब्दुल्ला
 जो  भाषण  कर  रहे  हैं,  क्या.  व  उन  को  भी
 साम्प्रदायिक  राजनीति  समझते  हैं  ?  दूसरे---
 जमयतुल-उलेमा  की  तरफ़  से,  जो  कांग्रस
 की  समर्थक  रही  है,  सब  जगहों  पर  शेख
 ग्रब्दुल्ला  के  स्वागत  का  आयोजन  हो  रहा
 है  a  क्‍या  यह  सरकार  के  इशारे  पर  शेख
 अब्दुल्ला  का  जगह  जगह  पर  सम्मान
 करवाया  जा  रहा  है,  जब  कि  वह
 साम्प्रदायिक  भाषण  दे  रहे  हैं  ?  तीसरे-मेरठ
 में  जिन  लोगों  का  अभी  तक  पता  नहीं  लगा
 है,  जो  ल'.प्तः  हैँ,  उनके  बारे  में  क्या  सरकार
 के  पास  कोई  जानकारी  है,  40  लोग  जो
 लापता  हैं,  वे  कौन  हैं,  उन  में  अ्िक  संख्या  किन
 की  है।?

 SHRI  Y,  8,  CHAVAN:  It  is  again,
 I  should  say,  a  misconceived  idea  that
 the  receptions  that  are  given  to  Mr.
 Sheikh  Abdullah  are  0976  at  the  be-
 hest  of  Government....

 SHRI  KANWAR  LAL  GUPTA:  Ja-
 mait-ul-Ulema  did  it.

 SHRI  Y.  B.  CHAVAN.  Jamait-Ul-
 Ulema  can  certainly  do  that,  There
 is  nothing  wrong  if  Jamait-Ul-Ulema
 does  it.  But  to  suggest  that  the  Gov-
 ernment  is  doing  is  not  correct,  As
 a  counter-question,  can  I  aay  that  all
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 tho#e  troubles,  Were  érbtiféa  at  the
 behest  of  the  hon.  Membér'#  Party.
 (Interruptions.)  I  am  not  suggesting
 that.  Therefore,  it  would  be  wrong  to
 make  the  suggestion  that  the  Govern-
 ment  is  doing  it.

 Certainly  we  have  our  own  assess-
 ment  of  what  Mr.  Sheikh  Abdullah  is
 saying  and  doing.  In  reply  to  some
 of  the  questions  I  have  said  here  that
 some  of  the  statements  that  he  has
 made  were  misconceived  and_  objec
 tionable.  It  is  mot  necessary  that  we
 need  agree  with  whatever  he  says.
 But  at  the  same  time  we  have  to  look
 at  the  entire  question  a  little  moer
 objectively.

 SHRI]  CHINTAMANI  PANIGRAHI:
 Just  now  the  hon.  Minister  has  said
 that  the  Governmient  is  making  an
 assessment  of  the  speeches  made  by
 Mr.  Sheikh  Abdullah.  I  would  like
 to  know  from  the  hon.  Minister  whe-
 ther  their  assessment  corresponds  to
 the  fact  that  some  of  his  speeches  are
 also  not  helping  to  establish  commu-
 Nal  peace  in  this  country.

 SHRI  Y.  B.  CHAVAN:  I  gave  my
 assessment,  of  whatever  worth  it  was.
 Whether  it  is  helping  the  communal
 thing  or  not,  certainly  one  will  have
 to  be  careful  in  making  use  of  this.
 (Interruption).

 SHRI  CHINTAMANI  PANIGRAHI:
 ‘What  is  the  assessment?

 SHRI  Y.  B.  CHAVAN:  I  did  say
 that  some  of  his  statements  were  mis-

 ved  and  object:

 eft  मधु  लिस॑ये  :  भ्रध्यक्ष  महोंदेय  हिन्दू
 मूंसेलमान  एकता  को  नारा  तो  24  साल
 सैहम  दे  रहे  हैं  लेकिन  उस  के  बावजूद  यह
 बात भी  सत्य  है  कि  भ्रलगाव  जैसा कि  पहले
 था वैसा श्राज  भी  है  भ्रौर  बीच  बीच  में  यह
 दंगे  फिसाद  होते  रहते  हैं  गर एक
 दूसरे  पर  केवल  दोष  लगाने का  कॉम  हैम  करनी
 चाह्ते हैं तों दूसरी हैं  तो  दूसरी  बात  है  लेकिन मैं  सरकार
 मे  कहती  जानतो  हूँ  कि  कया  उसको  ध्यान
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 इस  और  भी  गया  है  कि  स्वर्गीय  राम  मनोहर
 लोहिया  अर  स्वर्गीय  दीन  दयाल  उपाध्याय
 दोनों  ने  मिले  करे  दी  तीन  साले  पहले  एक
 संयुक्‍त  बयान  दिया  था  जिसमें  कहा  गया
 थीं  कि  हर  मुंसलभान  की  जीने  माले
 और  इज्जत  की  रक्षा  करना  हर  नाग-
 रिक  का कत्तव्य  है  और  जो  एसा  कास
 नहीं  करता  है
 WR.  SPEAKER.  How  dées  it  arise

 on  this  qifestiof?
 ',.  ही  अष्‌  खिसये  :  मैं  यह  पूछना  चाहता

 हूं  कि  जो  एक  अच्छा  वक्‍तव्य  आया  थीं
 जो  कि  दोनों  का  लंमुक्त  वक्‍तव्य  था  उसे
 सरकार  बड़े  पैमाने  पर  कई  आाषाशीं  में
 वितरित  करने  का  काम  करेगी  ताकि
 जो  एक  झच्छा  काम  हुआ  है  उसका
 इस्तेमाल  श्रच्छाई  के  लिए  हों  सके  ?
 MR,  SPEAKER:  Absolutely  not  re-

 levant.
 SHRI  Y.  B.  CHAVAN:  I  am  very

 glad  indeed  that  these  two  leaders.
 important  as  they  wéte,  had  issued
 such  a  statement.  Certainly,  it  must
 have  influenced  public  opinion  at  that
 time.  But  the  question  of  Hindu-
 Muslim  unity  is  one  of  the  basic
 planks  of  our  secular  democracy,  and
 Gandhijj  more  than  anybody  else  was
 teaching  us  this  even  at  the  cost  of
 his  own  life.  So  there  is  no  question
 of  selecting  any  one  particular  state-
 ment  and  circulating  it.

 at  मु  लिमये  :  ाप  सब॑  करिये  एक
 के  लिए  ही  मैं  नहीं  कह  रहा  हूं  ।

 ‘Shri  K.  Nrayana  Rao:  Had  Pakistat
 any  hand  in  these  recent  communal
 disturbances?

 SHRI  V.  B.  CHARAN:  I  have  no
 information

 भी  हुकंस  चन्व  कर्कवाथ  :  में  जानना
 चीहिंता  हैँ  कि  मेरठ  में  जौ  देंगा  हा
 इस  में  प्रमुख  हाथ  शाह  निवाज  खां  का
 था  और  इस  सम्बन्ध  में  उन्हें  शासन  की
 श्योर  से  चेतावनी  भीदी  गई  तो  क्‍या
 सरकार  ने  उन  के  विरुद्ध  कोई  कार्यवाही  की
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 को  हैं  ?  यदिं नहीं,  तो  उस  के  कपा
 कारण  हैं  ?  दूसरे  यह  कि  शेख
 'झब्दुल्लों  ने,  पिछली  बार  जैबे  उन  की  छोड़ी
 मया था,  इसी  श्रकार  साम्प्रदायिक  भाषण
 देने  प्रारम्भ  किए  थे  और  सरकार  ने  उन  को
 पुन:  बन्द  किया  था  और  शास्त्री  जी ने  उन्हें
 फिर  छक्वाया तो  में  जामेसा  चाहतें  हूँ  कि
 यह  जो  उनकी  गतिविधि  हैं  उस  से  साफ
 जाहिर  हैकि  वे  देश  के  वफादार  नहीं  हैं
 और  वह  नहीं  समझते हैं  कि  वे  इस  देश  के
 नागरिक  हैं,  क्‍या  सरक/र  को  विश्वास
 हों  गया  है  कि  कि  वह  इस  देश  के  नागरिक
 हैं  और  ऐसी  गतिविधिन्नां  नहीं  करेंगे  ?

 हचिकां  Y.  B.  CHAVAN:  I  nmust  say
 that  this  remark  about  Shri  Shah-
 nawaz  is  a  very  unfounded  statement,
 and  may  I  gay,  irresponsible  too,
 against  oné  of  the  ex-members  of  this
 House.  It  is  very  wrong  to  say  80
 without  any  evidence.  As  far  as  my
 information  goes,  it  is  not  true,

 About  Sheikh  Abdullah,  I  have  al-
 ready  explained  the  position  in  régard
 te  this  particular  matter.

 eft  काशी  नाथ  पांण्डेय  :  क्या  यह  बात सही
 है  कि  शेख  अब्दुल्ला  के  सम्बन्ध  में  सारे
 वातावरण  में  गर्मी  इसलिए  आई  कि  काले
 अँडे से  उनको  स्वाचत  करने  का  निश्चय  किया
 मंबा ?  शेख  अझ्ुल्ले  दो  घंटे  तक  मोटिस
 करते  रहे  लेकिने  झगड़ा  दरवाजे  पर  होता
 रही  ।

 थी  यशवंन्त  राव  'बब्हाण  :ऐसी  मेरी
 इत्तला  है
 SHRI  H.  N.  MUKERJEE;:  In  view

 of  the  fact  that  in  recent  months  there
 have  been  a  series  of  incidents  inh-
 volving  Hinda*Muslim  trouble  which
 have  cast  a  slur  on  the  reputation  of
 our  country,  and  particularly  in  view
 of  the  recent  happenings  in  Meerut,
 following  upon  Ranchi,  Jamshedpur and  so  many  other  places—some
 Members  of  Parliament,  Shri  N.  ic

 Jyotirmoy  Basu  ‘and  myself  went  to
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 Meerut  with  the  2660  हंमिटिंहड  uf  the
 Prime  Minister  to  ‘ste  What  had  hap-
 pened,  and  we  can  say  the  Muslim.
 community  was  in  a  panic  because  of
 their  being  a  minority  commuimty
 there—in  viéw  of  the  feeling  wmongst.
 the  Mus'im  community  that  for  quite
 séme  time  India’s  record  in  regard  to-
 sécular  practices  has  been  besmir-
 ched,  may  I  know  how  it  is  that  the
 Government  takes  an  attitude  which
 is  riot  ‘self-critical  at  all  but‘on  tHe
 contrary  tries  to  put  fhe  blame.  on
 something  which  Sheikh  Abdulla  is
 ‘liegea  to  have  said?  Why  does  Hot
 the  Government  corie  forward  with
 a  ‘self-critical  amabysis  of  the  position
 and  see  to  it  thet  these  things  do  not
 happén  in  foture?

 SHRI  Y.  B.  CHAVAN:  I  must  say
 that  the  hon.  Mémber  has  not  under-
 stood  what  I  have  said.  Possibly,  he-
 mever  tries  to  do  so.  I  never  said  that
 we  were  not  taking  a  self-critical
 attitude  on  this  question.  We  have:
 said  that  we  are  very  unhappy  wbout
 what  has  happened.  क्  त्ति"  that  this.
 self-criticism  mray  be  more

 ee we  have  appointed  a  Aission  to.
 look  into  the  causes  of  these  incidents.
 If  the  Government  has  sonie  share
 in  the  blame,  टि  shall  come  forward
 before  the  House  and  accept  it.  I
 have  néver  seid  that  there  is  no  cause
 fot  grievan¢e  ‘mong  the  Muslims.
 nor  have  I  said  that  Sheikh

 in
 Abdulla

 is
 ig

 ponsible  for  atiy  corny  feel-
 ing.  at  I  have  said  wbout  some  of
 the  statements  that  hé  made  was  that
 they  wete  partly  misvoncéived,  parti-
 cularly  when  he  said  that  he  was  pro-
 visionally  a  national  of  this  country  I
 consider  this  to  be  an  objectionable-
 statement.

 SHRI  INDRAJIT  GUPTA:  Does
 that  justify  killing  of  Muslims?

 SHRI  Y.  B.  CHAVAN:  Who  sayt
 38?  Unless  you  are  trying  to  attribute
 to  me  something  which  I  have  never
 seid,  I  have  not  seid  se,  On  the  con-
 trary;  I  have-said  that  we  shall  have-
 to  consider  all  these  questions  objec—
 tively.
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 श्री  शिव  नारायम  :  क्या  यह  सही  है  कि
 यू०  पी०  के  चीफ  मिनिस्टर  पांच  दिन  के
 बाद  मेरठ  गए  ?  ?  शाह  निवाज  खां  पर
 अटेक  किया  गया,  वे  आई०  एन०

 'ए०  के  हमारे  लीडर  रहें  हैं।  अध्यक्ष
 महोदय,  मैं  सरकार  से  जानना  चाहता  हूं
 हुं  कि  जित  लोगों  ने  काले  झड़े  दिखाये  उन
 के  खिलाफ  कोई  ऐक्शन  लिया  गयां
 और  जो  लोग  मांरे  गये  उनको  कितना
 पेसा  दिया  गया  ?

 SHRI  Y.  B.  CHAVAN:  Naturally ‘the  state  Government  was  expected ‘to  take  action.  I  know  that  the  Chief
 Minister  did  not  go  there  on  the  very ‘first  day.  But  to  be  fair  to  him,  [
 must  say  that  I  had  some  discussion
 ‘with  him  on  this  matter  and  the  Chief
 Minister  said  that  if  he  went  there  it
 ‘would  distract  the  officials  from  their
 normal  duties  instead  of  helping  a

 ‘solution  and  so  it  would  not  be  useful.
 After  two  or  three  days  he  went  there
 -and  he  called  ‘a  meeting  of  the  leaders
 -of  both  communities.  I  think  his  per-
 sonal  visit  at  that  time  had  done
 ‘some  good,

 SHRI  M.  L.  SONDHI:  The  Muslims
 are  hon.  citizens  of  this  country  and

 “those  of  them  who  are  economically
 worse  off  are  entitled  to  such  sym-
 pathy  and  concern  as  any  other  sec-

 ‘tion  of  our  community  and  all  politi-
 ‘eal  parties  including  the  Bharatiya
 Jan  Sangh  have  a  feeling  of  intense
 concern  for  the  welfare  of  Muslims  as
 honoured  citizens  of  this  country.  In

 ‘the  present  political  situation  there  is
 something  known  as  Muslim  politics
 in  this  country.  Why  do  the  Congress

 “Party  and  the  Home  Minister  create
 an  impression  that  they  side  with

 -one  section  of  the  Muslim  community,
 sometimes  those  who  favour  Nasser
 Versus  those  who  favour  Saudi  Arabia
 and  sometimes  Jamiat  versus  Jamir.
 There  is  a  way  in  which  a  phenomenon
 like  this  happened  in  Meerut.  Govern-
 ment  should  have  a  deeper  look  at

 these  things.  The  Muslim  community
 needs  leadership  and  leadership  car
 -eome  from  Khan  Abdul  Ghaffar  Khan
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 Why  do  not  Government  bring  him?
 Why  are  they  preventing  him  from
 coming  here?  People  like  Shahnawaz
 Khan  and  Mehr  Chand  Khanna  have
 deprived  Khan  Abdul  Ghaffar  Khan
 of  Rs.  4  lakhs  and  I  think  the  Home
 Minister  knows  it.

 MR.  SPEAKER:  Order,  order.  No
 answer  is  necessary,

 श्री  रणघीर  सिह  :  श्रष्पक्ष  महोदय,  मैं
 इसलिए  सवाल  पूछता  हूं  कि  मैं  खुद  मेरठ  गया
 था।  वहां  जाकर  मुझे  बड़ा  दुख  पहुंचा  t
 आपकी  मारफत  में  होम  मिनिस्टर  साहब
 से  पूछना  चाहता  हूं  कि  क्‍या  खास  तौर  पर
 मेरठ  का  लोकल  डिस्ट्रिक्ट  एडमिनिस्ट्रेशन
 झौर  वहां  की  सरकार  फिकपिरस्त  साबित
 नहीं  हुई  है  बंपोंकि  उस  कालेज  में
 जहां  यह  कॉफ़ेस  होती  थी  उस  के  सामने  ही
 फिकपरस्तों  के  जुलूस  को  निकालने  की
 इजाजत  उन्होंने  क्‍यों  दी  ?  जनरल
 शाहनवाज़  जब  शहर  में  अमन  चेतन  रखने
 के  लिए  दूसरे  मुस्लिम  लीडरों  के  साथ  को-
 आपरेशन  करना  चाहते  थे  तो  वहां  क ेलोकल-
 ऐडसिनिस्ट्रेशन  ने  उन  से  कोआपरेशन  क्‍यों
 नहीं  किया  ?

 जिस  वक्‍त  Ll  बजे  शेख  अबदुल्ला
 का  लेक्चर  ख़त्म  हुआ  और  वह  जाता
 चाहते  थे  तो  उस  वक्‍त  शाहनवाज्ञ  ने  पुलिस
 ऐसकर्ट  मांगी  लेकिन  वह  पुलिस  ऐसकर्ट
 हें  नहीं  दी  गई  झौर  वहू  बगैर  पुलिस
 मदद  के  जब  मोदी  नगर  में  पहुंचे  तो  वहां
 एक  काफी  मौब  आगे  खड़ा  था  लेकिन  वह
 भीड़  को  चीर  कर  एकदम  से  जेसे  तैसे
 गुजर  गये  लेकिन  अगर  कहीं  कुछ  गड़बड़
 हो  जाती  तो  क्‍या  पाकिस्तान  के  हाथ  इस
 बात  में  मजबूत  नहीं  होते  और  हिन्दुस्तान
 की  पोजीशन  दुनिया  के  सामने  कमजोर
 नहीं,  हो  जाती  i  यह  सब  डिस्ट्रिक्ट  ऐड-
 मिनिस्ट्रेशन  और  यू०पी०  गवर्नमेंट .  का
 'कोझापरेशन  न  मिलने  की  वजह  से  हुभा
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 मैं  पूछता  चाहता  हुं  कि  Yo  to  जावर्नेमेंट
 और  वह  “डिस्ट्रिकट  ऐंडमिनिस्ट्रेशन  क्या
 इसके  वास्ते  जिम्मेदार  नदीं  हैं।

 MR.  SPEAKER:  Seth  Achal  Sirih
 He  has  heard  your  speech.  I  do  not
 wow.

 ‘SHRI  Y.  B.  CHAVAN:  Maturaliy.
 Yor  the  district  administration  the

 ttitr  ‘Pradesh  Government  js  regpon
 able.  ft  is‘a  very  obvious  thing.

 MR.  BREAKER:  if  is  ‘vetty  ishtipile

 ओ  अंचल  सिह  :  गह  मक  मे ्लभग्ती
 में  कहा  था  कि बू  देश  -में  कक  नेछझनल
 ऋस्टप्रशत  नकतकेस  बसानें जा 'सहे जा  बहे  हंक
 ज्लॉरगिना  चीतुती  भूँ किं  'वहइसे  कंबे  लैके
 हैक  ज्लुरलिते  जा  हे हैं?

 SHRI  C4  -BoOCHAMAN:  ‘That  atater

 is  gain  on  the  increase,  and  it  is  going to  strike.at  the  very  -reet  ef-eur-demo-
 cracy.  What  has  happened  in  Meerut
 is  only  an  indication  of  this.  I  ‘would
 like  to  ask  the  Minister  whether  the
 Government  ‘have  taken  into.consider- ation  the  fissiparous  and  communal
 tendencies  that  are  abounding  ‘and
 whether  the  Government  have  initiat-
 ed.any  scheme  to  meet  the  challenge,
 beat  it  and  create  a  communal  har-
 mony  in  this  country?  What  e«feps
 are  the  Government  going  to  take  to
 elicit  the  support  of  the  public  in
 this  direction?

 SHRI  Y.  B.  CHAVAN:  It  is  not
 only  one  step,  one  statement  or  one
 speech  that  is  going  to  create.  this  con-
 dition.  We  wil]  have  to  make  a  con-
 tinuous  effort  at  all  levels  from  all
 angles  and  from  everybody,  This  is
 sUch  an  important,  basic  question.  I
 have  saiq  that  certainly  the  Muslim
 minority  have  certain  grievances

 ang those  grievances  need  to  be  loo:
 into.  I  do  not  want  to  create  any
 doubt  in-the-mind  of  anybody  in  this

 325  LS—2
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 country  They  ate  4a  "प्र
 Hty  “dua  ‘they  are  on  titled  to  -better
 that  we

 hive
 to  take.

 different  stems. As  far  as  the  communal  Politics  is
 concerned,  I  cerfuinly  would  «make

 Feude  deol
 nee

 Hoyse  to  the
 we  will  have  vo take  ‘a  ‘tritiendous  éffort  in  this ‘Shatter  to  sdb  tit  any Wy  “or  ‘tiittirettly  ‘responsible  «for  cam- thimal  ‘tension  shoul  ‘be  pales

 SHRI  J.  H.  PATEL,  ‘Oren
 Kannada).

 i

 MR.  BREAKBR:  W  shave  mo  ‘objec- tion  ‘to  your  {pu But  ‘the  precious  of  the  House is  wasted.  “You  Hla  #  (pntte  Now  I
 Tequesting  you  -not  rto  ‘waste  “the tite  of  the  others  also,  who

 €nxious  to  put  questions.  Why  aott you  give  them  at  least’  chance?  You
 and

 nd  goon:  nA
 yeu  .did  speak,on  -thigt,  tes  cin  एक  ah.

 CSPPRT  IH,  PHOTe:  “That  was
 Orihy  “becttre  you  “aited  us  to  put  the
 question  in  English.

 MR.  SPEAKER:  I  requested  you; it  &  not  ‘compulsory.
 ‘SHRI-J.  H.  PATEL:  In  order  to

 respect  your  word,  I  shall,  put  itm
 English,  but  our  right  to  speak-in-our
 language  is  there.

 Tt  -was  conceded

 SHRI  J.  H.  PATEL:  Your  efforts
 to.get  a  simultaneous  translation  must



 ह...  |  Ori  Arisibérs

 ——
 ५

 ie  ाप
 atid  pay  o
 Who  have
 ह... !..]. .! । ह  thot?

 SHRI  Yr  B.  CHAVAN:  tt  is  very
 ‘anfortunaté  tha
 took  plite  and  ह... अ  cigeyibances ‘Muslims  wis  Yooted.  The  State  Gov:

 jeans  Nir  spree 3 uritig  the  last  disturban-
 ees,  Uilless  f  pet  ptatiog  information
 it  will  be  diffteult  for  me  to  give  any
 information,

 श्री  झोंकार  लॉल  बीहरा  :  क्या  गृह-कार्य
 मंत्री  यहं  बताने  की  कृपा  करेंगे  कि  बिहार  में
 यह  जो  कम्युंनल  राइट्स  हुए  हैं  उन  के
 पीछे  क्‍या  कम्युनिस्ट  पार्टी  का  हाथ  नहीं
 &?

 SHRI  Y.  B.  CHAVAN:  Which  party
 is  responsible  for  the  disturbances,  I
 cannot  say.  Personally  I  would  not
 hold  any  political  party  responsible
 unless  I  have  got  any  evidence  to  the
 contrary.  The  commission  is  looking
 into  this  matter

 ओऔ  कंवर  लाल  युप्त  :  जो  देश  में  इधर
 उधर  दंगे  हुए  यह  बहुत  झनफौरचुनेट  हैं।
 इन  कौ  कोई  पसन्द  नहीं  करता  ।  मैं
 समझता  हूँ  कि  हरे  एक  देश  के  नागरिकी
 को  माइनारिटीज़  की  रक्षा  करनी  चाहिये  t
 कोई  सवाल  गड़बड़  करने  की  नहीं  श्राता
 लेकिन  जैसा  कि  मंत्री  महोदय  ने  अभी यह
 कहा  कि  मुसलंभानी  के  ग्रीवियासेज
 हैं  भ्रीर  उसे  की  वजह  से  कई  बार  यह  झगड़ा
 ड्वोता  है,  और  गड़बड़  होती  है,  तो  मैं
 मंत्री  महोदय  से  पूछना  चाहता  हूं  कि
 20  सॉँलि  से  मुंसेलमार्नी  कै  जिने  के  कि  येह
 सरकॉर  जनविन  ग्रीवियांसेज़  समक्षती  है
 जने  की  दूर  क्‍यों  नहीं  करेती  भर  वह  देश
 मे  हंस  प्रकीरे  का  वात  वेरज  यों  नही  बैनेंसिं
 जिस  से  कि  सब  लोग  एक  साथ  इबट्ठा
 रह  सं
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 क्या  कह  ति  सही  नेहीं  है  कि  कुछ
 सग  ईस  की  िग्बरेट  बरेंते हैं  पर  उसका
 पाकिस्तान  नार्जयज  फ़ायदा  उठाती
 है?
 SHRI  ¥,  8.  CHAVAN:  Your  qué

 tion  is  a  contradi:
 Wiles

 itgelf.  Firat
 of  all  you  esked  have  you
 ‘done?  Secondty,  you  bré  trylitg
 pat  &  Jah  Sitiph  interpretation
 whole  q

 SHRI  EANWAR  LAL  GUPTA:  I
 ama  Jan  Sanghi.  |  cannot  put  &
 Congress  interpretation  on  it.

 SHRI  Y.  B,  CHAVAN:  On  such
 questions  of  national  importance  like
 minorities  etc.,  my  request  is,  a  party
 interpretation  should  not  be  put.
 About  Muslim  minorities,  there  can-
 not  be  a  Jan  Sangh  attitude,  a  Com-
 mimist  attitude  or  a  Congress  atti-
 tude,  there  can  be  only  ome  national
 attitude.  We  have  done  all  that  is
 possible,  but  unfortunately  the  com-
 munal  politics  today  in  India  is  res
 ponstble  for  this.

 क्री  गुलाम  मुहम्मद  बसी :  एक  स्पैस्फिक
 ति,  थी  उस  ने  कुछ  दूसरी  सूरत  अरुत्यार
 की  जिस  के  मुताल्लिक  आज  5-6  दिन
 से  पॉलियामेंट  मैं  प्रेसीडैंट  ऐड्रेस  के  दौरान
 डिबेट  हो  रहा  है  कि  हिन्दुस्तान  की
 जो  यूनिटी  है  उस  के  लिए  नेशनल  एप्रोच
 लोजिमी  है  और  उस  के  अलावा  श्र  कोई
 उसका  इलाज  नहीं  है  ।  इस  पर  तमाम
 जमातों  ने  जोर  दिया  और  मेरे  यह  थंक्ीन
 है  कि  सिंफ  गर्वमेंट  इस  की  हील्व  नेहीं  करे
 सकती  है।  इसकी  जिम्मेदारी  उधर  i.  है,
 और  हर  एक  मेम्बर  को  जिम्मेंदारी  है।
 मैं  ईमानदारी  से  यह  कह  सकता  हूं कि  जब
 तक  यह  एप्रीच  नहीं  होती  है  तब  तंके
 शह  अहम  भर्सली  जीकि  मुल्क  की  फैस  करे  रेहा
 है  बहू हल  नहीं  होता  है  ।  महज़  यह
 लैंग  करे  से  कि  फैजी  मै  किवी  ह. ल  फलां  ने
 नदीं  किवी  कॉ  नेहीं  चलते  लो
 है । मैंजो  कछ भी  प्रभी  कहा  जा  रह
 थीं  उसकी  पीन  से  चुभ  रहां  था  t
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 संवील  मं।भूलों  था  कि  सें  भब्दुल्ला फे  मेरठ
 जानें  पर  जोफसाद  हुआ  उसको  जिम्मे-
 दारी  किसपर  है  ?  झप  ने साफ़  कहीं
 कि  ण  अब्दुल्ला  पर  नहीं  है  क्यीकि
 उन्होंने  कोई  ऐसी  बात  नहीं  की।  झेंबें
 एक  स्पेस्फिक  सवाल  पूछा  गया हैं  कि
 कया  यह  वाक्‍्या  हैकि  दों  दिन  पंहले
 हिन्दू  महासभा  के  सेक्रेटरी  ने  यह  पोस्टेर
 निकाला  था  कि  मेरठ  में  स्वर्गीय  शयामा
 प्रसाद  मुँकर्जी  कोक़ातिले  श्रौ  रहा  हैं  1

 SI  -  ay  3००००  pli  yt]
 PE  cel  ue  wy  Sine
 é  or  J  sate]  99  are
 BIg  a  ७४  &  0  j

 Git
 hy?  S  comydd  ७3०४३  ae
 iv)  Peapsle  Sa,  #  ws
 i  HS  pl  a  कर  ११
 wt  A)  ES  cel  ysl  a  se  ह्णदी
 कदे  एन  "७  vee  ch  ्  Ud  hd
 £2  Iyter  yeh  Led  9)  2  crytelag  plas
 #  vl  ०७०३०)  पन  ४  &  (४४
 जा  el  #  he  Sty  le
 eset  Pl  gpl  BD  ged  Aol  cgyloeed
 load  wa  pete  CSI  yh  aw
 Uke  5  a  we  igyldiled)  कटी  +

 म्हं  er!  ay  eo  >  as  us
 >  nee  pal  &  i  ष्द्न  2  फ
 cm  क  5  ०७  S  cm  #  ०५७  ४

 Jy  pale  fe  phe  -  m9  च
 छ्ब्हं  2  OV  EW  4  ws  S  a
 करन  ले  a,  de  ie  pe  US

 |  wl  के  ७)  के  US  el)  क्क्
 खी->>  Syme  =  ie  ७)  apm  ce  lene
 38  dle  Ope  ८  Nes  SS  ५
 wg  fd  SF  unl  is  SLT  ि

 et  5  6  Ge  2  el  -  ४7४
 2  पकी  ह.  8  के  ह  Sloe

 xy!  gi  ध  why  eel  ue
 2S  lee  ip  raged  COT

 HL  tyke
 ह

 ८  Les  3७
 abe  ची  Bye  i

 ७)  |  pu  8  एल्नापि  ०७३  Ute
 -2

 उन  लोगों  के  लिये  इतनोंही  काफी
 था  क्‍योंकि  करोड़ों  इन्सान  श्री  शंयामा  प्रसाद
 मुकर्जी  को  मानते  थे,  मानते  हैं,  शौर
 मानते  रहेंगे  ।

 Ht  UID  SE  hd  yy!
 a  gh  usin  S  ont  be
 os  BLS  oh  oly  Get

 [Byers  BL  )  yer  Re
 SHRI  KANWAR.  LAL  GUPTA:  You

 cannot  deny  if.  Let  there  be  an  in-
 quiry...(Interruptions).

 MR.  SPEAKER:  Order,  order.
 SHRI  M.  L.  SONDHI:  Sir,  Shri

 H.  प्र.  Mukerjee,  a  Member  of  this
 House,  himself  Ikmew  that  Shri
 Shyama  Prasad  Mukerjee  met  his  end
 in  a  mysterious  way.  He  is  the  lea-
 der  of  our  party.  He  is  the  founder
 of  our  party.  We  have  every  right
 to  get  agitated.  He  is  today  known
 not  as  the  Hindu  Mhasabha  Leader
 but  as  the  Jan  Sangh  leader.  He  is
 the  father  of  Indian  democracy,  What
 has  happened  to  Deen  Dayal  Upadh-
 yaya?  There  is  a  letter  published  in
 the  Times  of  India  today  written  by

 an  External  Affairs  official  saying  that
 his  death  was  accidental.  We  say  it
 is  a  political  murder.

 MR.  SPEAKER:  Order,  order,  The
 hon,  Member  should  not  have  the
 privilege  of  getting  up  and  shouting
 like  this

 ty  हर  लाल  गुंप्ते  :  वह  इंस  ६.  कौ
 बातें  क्यों  करते  हैं  ।  सिंफे  संवोल  पूछें
 (व्यतधान )
 MR.  SPEAKER:  The  hon.  Meniber

 may  put  the  qtiestion.
 at  गुलाम  मुहम्मद  बच्ची :  गेरा,

 सवाल यहू  है  कि  इतना  हीं.  काफी  था  लोगों
 के  जेहनों को  साइट  करने  के  लिये  चुनाजें
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 wee  नतीजे  के  तौर  पर  ग्रह  ह्मा। .
 जुसे  जरा  -भी  फतराज  नहीं  है  भगर  श्यामा
 अलिंद  मुंकर्जी  के  बारे  में  एन्क्वॉयरी  हो
 Brey  जिम  ०००००  pt,  gpd]
 ि  oh  WIS  2  cy  lp
 BH  ays  arth  oS  pind  &  uss!
 wo  Swed  5  ppl  wpilig  +  BW
 A!  gtd  ase  -le  me  x
 Ear  olay,  boat  of  yay!

 Gc  १5  cal  til  ue  eas
 MR..SPEAKER:  The  Question  Sour is  over.
 WRITTEN  ANSWERS  TO  QUES-

 TIONS

 हिन्दी  भें  “विश्यक्ों  का  सुइम्सकापन
 *243  शी  प्रकोद्रो'वीर  शॉसितं  :  ह... 6

 गृह-कर्प  ग्मंती  ra  दिसम्बर,  i967  के

 न्लाशंकित  अश्त  'सड्या  637  के  :उत्तर  के
 उम्बन्ध में  सह  ब्तम्तरतकी  TSA  ककरेंगे  कि  :

 =
 (क)  प्क्यो  संसद  में  मूल  अमिखेंयकों

 बंप  हिन्दी  भें  पलुरक्मापित  करते  के  ह... क
 (कोई  निर्णय  जिया  गया  है  ;  गौर

 ह 0  द्मदि  न्त्ीं,  तो  ग्क््स  शम्क्य्य  थें
 क्शिम्न  के  क्यो  कारण  हैं  ?

 ह  में 'राच्य  मंजो  (ली
 पविज्षा  शरण  शुक्ल  )  :  (क)  भांमला  अभी
 'विचाराध्रीत  है  if

 (a)  यह  महत्वपूर्ण  विषय  दै  और
 इस  प्रस्ताव  के  विभिन्न  पहलुओं  प्र  सावश्नानी
 बे  विचार  करता  आवश्यक  है  t

 India  Office  Library,  London
 "244,  SHRI  BABURAG  PATEL:  Will

 the  Minister  of  EDUGATION  be
 pleased  to  state:

 (a)  whether  the  U.K.  Government
 have  finally  set  up  the  proposed  ¢ri-
 bunal  to  divide  the  contents  of  the
 Indja  Office  Library  in  London  bet-
 ween  India  and  Pakistan;

 1)  Hf  so,  the  names  of  the  mem-
 hens  of  the  tribunal;
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 (९)  -if  the  reply  40.
 be  “in  ‘the  tiebitive  ‘et

 re
 kes rr

 ae
 Gelay  ‘im  appointing  fle  ¢ribliidl;

 ‘t@)  the  steps  -Gorerumedt  ‘tke
 taking  :to  selve  this  :problem?
 HE  MINISTER  OF  EDIRIATION

 (DR.  TRIGUNA  :SEN):  .{a)  -No,  «Sir.
 (b)  Does  not  -xtise.

 sc)  ang  7a.  Fhe  terms  Fo?  ‘téter-
 ence  of  the  proposed  Tribunal  thave
 not  yet  been  agreed  upen  by  all  con-
 cerndd,  While  the  Gevernmrent  -of
 India  have  agreed  to  the

 SF  ita  |
 f

 the  Government  of  ‘the  W.-K.  regdrd-
 ing  the  vyetem  द... अ  नौछफा  to  be  qpplied

 fy,  dhe
 Tribunal  for  the

 he  getitwmentiot quewtion,  the  isin  .of  the
 Palzistaci  -Gevetnmieet  om  this  issumuis
 still  awaited.  ([he  need  dor.an  early
 settlement  of  the  question  was“poitt-
 ef  out  +to  the  British  Setretaty  of
 State  for  Commonwealth  Affdigs  jin
 Detimber,  967.  The  U.K.  Goverh-
 rhimt  re  continuing  théir  efforts  ‘to
 get  the  tenly  of  the  Pakistan  Gowr-
 ernment.

 A OA8,  SHRI  HIMATSINGEKA:  ‘Will
 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  the  Prime  Minister
 visited  the  border  areas  ‘of  NEFA  in
 December,  ‘1967;

 “wWb)  if  so,  whether  she  studied  the
 question  of  abolishing  the  inner-line
 contro]  arrangement  ‘preventing  soviel
 intercourse  of  the  NEFA  people  with
 thoge  of  the  surrounding  areas  of
 Assam;  and

 ©  it  ४०,  the  decision  taken  by
 Government  on  this  issue  in  the  light
 of  her  latest  visit?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AfF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUIGLA):  (a)  Yes  Sir.  Some  places
 in  the  border  region  of  NEFA  -were

 --vistted  by  the  Prime  Minister  ia



 2879  Written  Atrswers  PHALGUNA  4,  889  (SAKA)  Written  Answers  288०

 (b}  All!  importent’  matters  were
 conshiwwed  ard  examined:

 (c)  There  is  no  proposal  to  with-
 draw  the  Inne:  Hine:  wrrangement.
 According  to  the  present  procedure
 there  is  no  restriction  on  the  move-
 Inent  ofthe  people  of  Nefa  to  the
 plains  but  plains  people  have  to  take
 Permits  before  they,  enter.  Nefa  for
 reasons.  of.  security.

 Buddhist  Tourists

 *248  SHRI  CHENGALRAYA
 NAIDU:  Will  the  Minister  of  TOUR-
 IsM'  AND  CIVIL
 Pleased  to  state:

 (a)  whether,  it.  is  a  fact  that

 Yaunch  a  package  programme  for
 attracting  Buddhist  tourists  to  India;

 (७३)  whether  it  is.  also.a.fact  that:
 Government  are  contemplating  a
 special  scheme  te  attract  Buddhist
 ्ाउंडांड,  to  Nakanda,  Sanchi  and-  other:
 places  of:  Buddhist  interests,

 (e)  if  so,  the  details  thereof;  and.
 (da)  when  the  scheme  is  likely  to  be-

 implemented.
 THE  MINISTER  OF  TOURISM.

 AND.  CIVIL  AVIATION  (95.
 KARAN  SINGH):  (a),  Yes,  Sir.

 (७)  The  package  programme  mene
 tioned  at  (a)  above  will  cover  Nal-

 of  Buddhist  interest.

 (c)  Accommodation  facilities  al-
 ready  exjst.  at.  Bodh  Gaya,  Senchi
 Kushinagar  and  Ajanta,  These  will
 be,  further  expanded  and  improved
 during  the  Fourth  Pian  period.  A
 Tourist  Shala  is  under  construction  at
 Rajgir.  ang  a.  chair-lift  is  also  bejng
 installed.  to  carry  pilgrims  up  the
 Ratnagiri  bill.

 Details  of  the  schemes  to  provide
 additional  facilities  at-these  places
 and  at  other  places  of  Buddhist  in-
 terest  have  yet  to  be  finalised.

 (dy  During  the  Fourth,  Five.  Year.
 Plan  period.

 AVIATION  ‘be.

 Tourist  Department  was  proposing.  ta.

 Johs,  Smith's  Boek: Ly  way:  a  OLA...
 ‘Aten

 BO  SHRI  Cc  K:  CHAKRAPANI:
 SHR  BHOGENDRA  JHA
 SHR?  K.  ANIRUDHAN
 SHRI  JYOTIRMOY  BASU:

 Will  the  Minister  of  HOME.  AF-
 FATRS  be  pleased  to  state

 (a)  whether  Government  hava  gone through  the  communist  party  publi- cation  “I  was  a  CIA  agent  in  India”
 by!  Jobs:  Smith

 (b)  whether  each  and:  every.  casa
 mentioned  in  tha:  book  has:  been.  in-
 vestigated  thoroughly;

 (ce).  if-so;  by  whom  and  when;  and
 (d)  whether.  any  report  has  heen,

 repeivead?
 THE  MINISTER  OF  HOME  AF-

 FAIRS  (SHRI  Y,  B.  CHAVAN):  (a)
 Yes,  Sir

 (b)  ta  (a).  On  an  examination  of:
 its.  contents,  no  action  has  been  con-.
 sidered  necessary.

 Crimes  in  Delhi
 *250  SHRI  P,  RAMAMURTI

 SHRI  K.  ANIRUDHAN:
 SHRI  GANESH  GHOSH:
 SHRI  MOHAMMAD  ISMAIL:
 SHRI  K.  RAMANI
 SHRI;  BEDABRATA  BARUA:
 SHRI-Y.  A.  PRASAD
 SHRI  R.  R.  SINGH  DEO:
 SHRI:  SHIV  KUMAR

 SHASTRI:
 DR.  SURYA  PRAKASH  PURI;

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact.that  there
 was  an  increase  in  crime  in  Delhi  in
 1967.  as  compared:  to  1966;

 (b)  if  so,  the  total  number  of,
 murders,  kidnappings  and  stabbing
 cases,  that  took  place  in  1987  and

 (c)  the  action  taken  by  Government
 to  check  such  crimes?
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 THE  MINISTER  oO  ‘ATE  IN
 THE  MINISTRY’  0  HOME  RRA

 (SHRI
 VIDYA

 a)

 ported  in  the  ne,  Territory  of
 Delhi,  as  compared  to  16,934  cases  in

 (b)  Murders  65
 Kidnapping  (including  36
 abduction).
 Stabbing  58

 (c)  (i)  Whenever  there  is  apprehen-
 sion  of  breach  of  peace,  preventive
 action  is  resorted  to  under  the  vari-
 ous  provisions  of  law,

 (ii)  The  crime  situation  is  being
 constantly  reviewed  by  the  Adminis.
 tration  and  suitable  measures  ate
 taken  from  time  to  time  to  keep  the
 situation  under  control,

 (iii)Recently  a  number  of  schemes
 have  been  sanctioned  for  the  purpose
 of  modernising  the  Delhi  Police  by
 providing  better  communication  faci-
 lities  and  scientific  aids  to  investiga-
 tion  of  crime  ang  these  measures  are
 expected  to  bring  about  considerable
 improvement  in  the  crime  ‘situation

 Statehood  for  Himachal  Pradesh

 251  SHRI  PREM  CHAND  VER-
 MA:  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleaséd  to  state:

 (a)  whether  it  is  a  fact  that  the
 Himachal  Pradesh  Assembly  have  un-
 animously  passed  a  resolution  de-
 manding  full  statehood  for  the  Union
 Territory  of  Himachal  Pradesh  and
 whether  the  resolution  has  been  r¢-
 ceived  by  Government;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  thereon?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  B  CHAVAN):  (a)
 Yes,  Sir.

 FEBRUARY  23,  7708  ;  Written  Answers  2६६२

 tb)  do  not  propose  at present  to  alter  the  existing  status this  Union  territory.  ot
 Political

 *252.  SHRI  K.
 Ae

 'r the  Minister  of  HOME  ATRA‘RS be  pleaved  ‘to  state:
 (a)  whether  Government  have

 taken  any  decision  io  improve  thé
 prevailing  rules  ang  regulations  per: taining  to  the  treatment  of  political prisoners  in  the  country;  and

 (b)  if  not,  the  reasons  for  not
 taking  a  decision  in  spite  of  the  pub- lie  opinion  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA)
 (a)  and  (b)  ‘Jails’  being  a  State
 subject,  the  classification  of  prisoners
 including  those  arrested  and  convict-
 ed  in  connection  with  the  mass  move-
 ments  and  their  treatment  in  jails  is
 the  responsibility  of  the  State  Govern-
 ments.  The  Jail  rules  of  most  cf  the
 States  do  not  provide  for  a  separate
 classification  for  the  political  prison-
 erg

 However,  in  964  while  considering
 the  recommendations  of  the  All  India
 Jail  Manual  Committee,  the  Central
 Government  had  recommendeg  to  the
 State  Governments  that  political  pri-
 soners  may  be  kept  separately  ‘rom
 the  normal  convicts  but  amongst
 themselves  they  may  be  sub-divided
 into  three  divisions  on  a  basis  similar
 to  that  for  other  convicts.

 Industrial  Projects  in  Goa
 #253  SHRI  DHIRESWAR  KALITA

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state

 (a)  whether  Government’s  attention
 has  been  drawn  to  a  news  item  ap-
 pearing  in  the  “Times  of  India”  dated
 the  24th  January,  968  to  the  effect
 that  “serious  differences  between  the
 Lt.  Governor  of  Goa  and  the  State
 Government  have  held  up  the  execu:
 tion  of  two  giant  Industrial  projects
 worth  Rs,  55  crores  in  the  State;



 38830  «Written  Answers  PHALGUNA  4,  889  (SAKA)

 (b)  whether  Government  have
 made  any  enquiry  regarding  this  new
 item;  and

 (९)  if  80,  the  findings  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA)
 (a)  Government  have  seen  the  news
 item  mentioned,

 (b)  Under  the  proviso  to  section
 44()  of  the  Government  of  Union
 Territories  Act,  963  in  case  of  differ-
 ence  of  opinion  between  the  Admi-
 nistrator  and  the  Council  of  Ministers
 with  regard  to  any  matter,  the  Ad-
 ministrator  has  to  refer  it  to  the  Cen-
 tra]  Government,  for  @  decision  of
 the  President.  No  such  reference  has
 been  received  from  the  Administrator
 in  regard  to  the  matters  mentioned
 in  the  news  item.

 (९)  The  question  does  not  arise.

 A.C.  Reservations

 #254,  DR.  RANEN  SEN:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  news
 item  which  has  appeared  in  the  Cal-
 cutta  Edition  of  the  Statesman,
 dated  the  i4th  January,  4968  that  a
 big  percentage  of  reservation  of
 seats  in  LA.C,  are  done  months;
 even  years,  ahead  of  the  date  of
 flight;

 (b)  whether  Government  have
 tried  to  find  out  the  reasons  there-
 for;  and

 (c)  if  so,  with  what  results?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 EARAN  SINGH):  (a)  and  (b).  Yes,
 Sir.

 (c)  Bookings  for  foreign  ousists,
 particularly  for  large  groups,  are
 often  Made  well  in  advance  so  as  to
 ensure  accommodation,
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 SHIV  SENA

 "255.  SHRI  P.  P.  ESTHOSE
 SHRI  P,  VISWAMBHARAN
 SHRI  JYOTIRMOY  BASU:
 SHRI  UMANATH:
 SHRI  A.  हू,  GOPALAN:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  activities  of  Shiv
 Sena  in  Bombay  have  been  consi-

 dered  unlawful;  and

 (b)  if  so,  the  steps  Government
 propose  to  take  in  the  matter?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  B,  CHAVAN):  (a)
 and  (b),  The  activities  of  the  Shiv
 Sena  are  reactionary  and  harmful,
 The  Central  Government  are  in  close
 touch  with  the  State  Government
 who  have  indicated  that  the  police
 are  maintaining  utmost  vigilance
 and  that  action  has  been  taken  in
 every  incident  where  there  was  a
 prima  facie  case  against  any  person.

 “Mukti  Sena”

 *256,,  SHRI  8.  K.  TAPURIAH:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state;

 (a)  whether  Government  are  aware
 of  the  formation  of  “Mukti  Sena”  in
 the  Indo-Nepal  border  and  _  the
 massive  training  imparted  to  them
 by  the  Chinese  and  other  anti-na-
 tional  elements;  and

 (9)  the  steps  taken  by  Govern-
 ment  to  curb  such  disruptive  ele-
 ments  in  this  strategic  border  area?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  8,  CHAVAN):  (a)
 Government  have  no  information
 regarding  the  formation  of  “Mukti
 Sena”  around  the  Indo-Nepal  border.

 (b)  Does  not  arise,



 Activities:  af  Lachik  Sena  in

 “SHRI  BHAGBAN  DAS:
 ह...  SHRI  GOPAL.  SABO:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a),  _  Whether.  Government:  ara
 aware  that  a  section  of:  the  resi-
 dents  of  Assam  have  received  notices
 signed,  “Lachit  Sena”  ordering  them
 to  quit.  the  State  within  two  months;

 (b)  whether  it  is  also  a.  fact.  that
 during.  the  last  several,  months  pos-
 ters  proclaiming  “Assam  for  Assa-
 mese”  have  been  appearing  in  differ-
 ent  towns  of  Assam;  and

 (eo):  if  so,  the  action  ‘tmken  by
 Government  in  the  matter?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  x.  B,  CHAVAN):  (a)
 Posters  asking  the  non-Assamese  to
 quit  Assam  have  come  to  the  notice
 of  Government,

 (9)  Yes,  Sir.

 (c)  The  Central  Government  are
 in  close  touch  with  the  State  Gov-
 ernment  regarding  the  action  to  be
 taken  in  regard  to  these  activities
 which  are  prejudicial  to  public  order
 and  the  security  of  the  Sate,

 Eeported  Links  of  Swantantra  Leaders
 with  Pak  Adviser  on  Kutch  Dispute

 १259,  SHRI  RABI  RAY:  चशा  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  state-
 ment  made  by  a  Member  of  the
 Gujarat  Assembly  on  the  29th  Janu-
 ary,  798  regarding  the  alleged  close
 links  of  certain  Swatantra  leaders
 of  Kutch  with  Mr.  William  Rush-
 brook,  a  British  journalist,  who

 Hits:  béew  acting  as  Prestdent  Ayub
 Bijan's  adwivér  on  the  Kutth  dim
 pute;  and

 (by  if  30,  whether  any  enquiry  has
 been  made  and  the  result  thereof?

 THE  MINISTER  OF  HOME  Ay.
 RAIRS  (SHRI  ¥  B;  CHAWAN):  (a)
 and  b)  Government  have.  seen  the
 Press  reports  to  this  effect,  Wa.  have
 no  information  regarding  the  alleged
 cinse  links  of  certain  Swatantra
 leaders  of  Kutch  with  Mn  William
 Rushbreak;

 *260.  SHRI  x  M,  KOUSHIK:
 SHRI  BASWANT:

 Will  the.  Minister  of  TRANSPORT
 AND:  SHIPPING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 decree  has  been  passed  against  Dr.
 Dharma  Teja  and  his  wife  represent-
 ing  the  Jayanti  Shipping  Company;

 (b)  whether  Government  have
 realised  the.  dgeretal.  amount;

 (c)  if  not,  the  steps  being  taken.  for
 realising  fhe  decretal  amount;  and

 (d)  whether  the  decree  is  a  per-
 sonal  decree  binding  Dr.  Dharma
 Teja  and,  his  wife  or  is  it  against  the
 assets  of  the  Jayanti  Shipping  Come
 pany  In  the  hands  of  the  said  Dr.
 Dharma  Teja  and  his  wife.

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  ण  K.  R.  प्र.
 RAO):  (a)  So,  far  two  decrees  have
 been  passed  in  favour  of  Jayanti
 Shipping  Company.  The  first  was  a
 decree  passed  by  the  Delhi  High
 Court  in  May  967  against  Dr,  Teja
 for  Rs,  15.66.068.19  together  with
 interest  at  6%  pa.  till  realisation
 and  costs.  The  second  was  a  decree
 passed  by  the  Bombay.  High  Court
 in  December  967  against  Dr.  Teja
 and  Varuna  Corporation,  Vaduz,  for
 Rs.  "  82,92.348,20,  together  with  infer-
 est  at  6°  p.a.  till  realisation  and
 costs,  Netfher  of  these  decrees  is
 against  the  wife  of  Dr.  Teja.
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 oe  an&  (0),  Tite  deoretal:  enwents
 bave:  to:  ह.  realised:  by  Jayanti:  Ship-
 ping  Company  and  not  by  the  Gov-
 ernment  of  India.  Delhi  and  Bom
 bay  High.  Courts  are,  to.draw  up-and
 seal  the  two  formal.  decrees.  The
 Solicitors  of,  Jayanti.  Shipping,  Co.
 have,  taken  the,  requisite.  steps,  to
 get,  the  forma]  decrees,  drawn  up  and
 sealed  whereafter  steps.  would.  be
 taken  to  execute  the  same  against
 Dr.  Teja,  On.  the.  prayer.  made,  by
 the  Company  in  Bombay  High  Court,
 that  High  Court  had  already  attach-
 ed  all  the  shares  held  in.  the  name  of
 Dr.  Teja  in  Jayanti  Shipping  Com-
 pany,  The  total-face  value  of  these
 shareas  is  Rs.  2,12,17,200.

 (d)  The.  tam  deorees  in  question
 are  personally  against  Dr,  Teja  and
 are  binding:  on  him,  The  decretal
 amounts  can  be  realised  from  any
 assets  or  moneys  of  Dr,  Teja.

 CLA,  Activities

 261,  SHR  2S.  M  BANERJEE:
 का  the  Minister  of  ROME  AFFAIRS
 be  pleased  to  state:

 (a)  the  steps  being:  taken  by  Gov-
 ernment  to  check  the  C.LA.  activi-
 ties  in  the.  country;

 (b)  whether  some  organisations  are
 stil  getting  money  from  the  CLA
 and,

 (ec)  if  so,  the  names  of  such  orga-
 nisations?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  B.  CHAVAN):  (a)
 Government  are.  vigilant  in  regard
 to  espionage  and  subversive.  activi-
 ties  at  the  instance  of  foreign  powers
 in  India  and  take.  gppropriate  action
 to  counteract  them.

 @)  The  Governmen  have  no  in-
 formation.

 (०)  Does  ot  arise.

 *262,  शमी  सघ्‌  लिंसये  :

 थी  भोगेन  we:

 क्या. पर्मरन,  1..." ह  सलिक  चडवना
 कंठी यह  बताते  को  कृपानकरेंगेकि कि  :

 (क)  ह...  एयर  इंडिया  भोर  इंडियन
 'क्वरलाइन्स  कारपोरेशन  के  विमान  चालकों.
 के  तुलनात्मक  वेतनमानों  भौर  भत्तों  सम्बन्धी
 विवाब  को  हल  करने  के  लिये  बनाये  गये
 प्रोद्योगिक  स्यायाप्रधिकरण  ने  झपना  पंचाट
 दे  दिया  है  ;  शौर

 (बा):  यदि  हां,  तो!  उस  न्‍्यायाधिकरण
 के  पंचाट  का  ब्योरा  क्या  है  ?

 प्वेटन  तथा  असेनिक  उड्डयन  मंत्री
 (डा० कर्ण  सिह):  (क)  थी,  नहीं  t

 (व)  प्रश्न  नहीं  उठता

 Internatinual.  ‘Tourish  Year

 *363,  SHRI  VASUDEVAN  NAIR;

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  he  pleased to  state:

 (a)  whether  Government  have
 assessed  the  impact  of  promotional
 work  done  during  the  Interdational
 Tourist  Year  on  the  development  of
 tourism  in  India;  and

 (b)  if  so,  the  result  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 EARAN  SINGH):  (a)  and  (b).  The
 two  main  objectives  of  the  Inter-
 national  Tourist  Year  were  promot-
 ing  travel  to  India  from  abroad  and
 creating  an,  awareness  of  the  impor-
 tance  of  tourism  within  the  country.
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 According  to  the  informatjon  ayail-
 able  so  far,  if  is  reasonably  estimat-
 ed  that  the  number  of  ण्यॉर्शिक  as
 well  as  the  earnings  from  the

 ‘tourists  in  967  will  be  the  highest
 recorded  so  far.

 Written  Angwere

 The  celebration  of  International
 Tourist  Weeks  in  various  parts  of
 the  country,  as  well  as  othet  activi-
 ties  connected  with  the  International
 Tourist  Year,  have  helped  citizens

 -and  civic  bodies  to  recognize  the
 importance  of  rendering  assistance :  to  visitors

 *264.  SHRI  G,  S,  DHILLON:  Will
 the  Minister  of  EDUCATION  be
 pleased  to  state:

 (a)  whether  his  Ministry  had
 _received  representation  in  December,
 967  either  direct  or  through  the
 State  Education  Department  Punjab,
 regarding  the  demands  by  the  Prin-
 cipals  of  Government  and  private
 colleges  that  the  existing  set-up  of
 Central  Association  of  students  of
 colleges  affiliated  to  Punjab  Univer-
 sity  (now  a  Central  University)
 should  not  be  disturbed;  and

 (b)  if  so,  fhe  action  taken  thereon?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  The

 reply  is  in  the  negative.  It  may  be
 added  that  the  Punjab  University  is
 not  a  Central  Ulversity.

 (b)  Does  not  arise.

 Appointment  of  Governors
 "265.  SHRI  SHRI  CHAND  GOEL:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  have
 worked  upon  some  formula  for  the
 appointment  of  Governors  in  various
 States;  and

 (b)  whether  Government  are
 contemplating  upon  &  proposal  to

 Written  Answers

 prseare  &  list  of  the  retired  Supreme

 दमा  पाल
 appointment  as

 FATS  an  ड  B.  CHAVAN):  g
 Rae  oes

 n  in
 appointments  to  the  office
 Governor  is  the  pea  of  bq
 individual.”  Also,  as  an  ‘a-cons
 tutional  ‘convention,  the  Chief  Minié-
 ter  of  the  State  concerned  ig  infor.
 mally  consulted  before  making  the
 appointment.

 (b)  No,  Sir,

 British  Grants  to  Families  of  Ex-rulers
 #266,  SHRI  SRINIVAS  MISRA:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  wtate:

 (a)  whether  Government  have  any
 Proposal  to  abolish  the  grants  made
 by  the  British  Governmenf  to  the
 families  of  ex-rulers;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  B.  CHAVAN):  (a)
 At  present  there  is  no  sUch  proposal
 under  consideration.

 (b)  Does  not  arise,

 Use  of  Foreign  Money  in  General
 Elections

 *267.  SHRI  YAINA  DATT
 SHARMA:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  some  political  parties
 have  demanded  the  appointment  of
 a  Commission  headed  by  a  Supreme
 Court  Judge  to  investigate  into  the
 serious  charges  made  in  respect  of
 the  use  of  foreign  money  in  the  last
 ‘General  Elections  as  the  C.B.I’s
 investigations  were  not  entirely
 satisfactory;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto  and  when  the  Com-
 mission  will  be  set  up?
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 उ  र्फ  ४  5  THAVAN)  (a)
 Yeq,  Siz.

 (b)  Further  steps  can  only  be
 considered  after  the  examination  of
 the  report  submitted  by  the  Intelli-
 gence  Bureau  ४8७  been  completed,

 *268,  SHRI  D.  N.  PATODIA:  Will
 ‘the  Minister  of  HOME  AFFAIRS  be
 ‘Pleased  to  state:

 (a)  whether  Government's  atten
 tion  has  been  drawn  to  the  news item  appearing  in  the  “Times  of
 India"  dated  the  6th  December 967  that  agents  of  Peking  Com-
 munists  in  India  are  conspiring  to
 subvert  major  ports  in  India  as  4
 part  of  their  nation-wide  plan  for
 subversion;

 (b)  whether  it  is  also  a  fact  that Some  of  the  underground  leaders  who
 master-minded  the  Naxalbari  move-
 ment  are  systematically  assisting  the
 Plan  of  subversion;

 (९)  whether  Government  have
 made  any  enquiries  into  the  matter;

 (d)  if  so,  the  findings  thereof;  and
 (e)  the  steps  taken  in  the  matter?
 THE  MINISTER  OF  HOME  AF-

 FAIRS  (SHRI  Y.  B.  CHAVAN):  (a) ‘Yes,  Sir,

 (b)  to  (७).  While  the  Government
 have  no  specified  information  in
 regard  to  attempts  to  subvert  major
 Ports,  appropriate  scurity  arrange- ments  are  in  force  to  ensure  the
 safety  of  ports.

 ‘Conference  on  Shipping  and  Ship-
 Building

 "269.  SHRI  S.  Ss.  KOTHARI:
 SHRI  D.  ९,  SHARMA:

 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 tay  wheher  it  is  a  fact  that  a
 Conference  on  Shipping,  Ship-build-

 ing  and  ports  wep  held  pepently  to

 (b)  if  po,  the  broad  decisions  of
 the  Conference;

 (c)  the  rupee  and  foreign  exchange
 requirements  for  effecting  projected
 development;  and

 (व)  the  steps  taken  to  provide
 funds  for  sch  expansion?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR,  V.  K.  R.  प्र.
 RAO):  (a)  Yes,  Sir.  The  Conference
 was  held  from  l6th  to  l8th  December,
 ‘1987,

 (b)  A  statement  giving  the  broad
 decisions  of  the  Conference  ig  placed
 on  the  Table  of  the  Sabha.  [Placed
 in  Library.  See  No,  LT-204/68.]

 e)  and  (da)  The  recommenda-
 tions  of  the  National  Conference  are
 under  examination  of  the  Govern-
 ment.  The  financial  implications  of
 the  recommendations  can  be  assessed
 only  in  the  light  of  the  specific  pro-
 grammes  to  be  formulated  for  the
 development  of  shipping,  shipbuild-
 ing  and  ports  in  the  coming  years.

 Theft  of  Idol
 65l,  SHRI  0,  K.  BHATTACHARY.

 YA;  Will  the  Minister  of  EDUCA-
 TION  be  pleased  to  state;

 (a)  whether  his  attention  has  beer
 drawn  to  the  theft  of  a  very  old  idol
 of  Raghunathji  as  reported  in
 ‘Jugantar’  (Calcutta)  dated  the  43rd
 January,  968  from  Paskura  in
 Midnapur;

 (b)  whether  any  steps  have  been
 taken  to  verify  the  report  that  the
 idol  made  of  पलड़ ठित तिय"  (eight
 metals)  contained  gold  weighing  !
 md.  20  seers;  and

 (c)  if  the  report  is  correct,  the
 action  taken  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  SHER  SINGH):

 (a)  to  (c):  Government  have  no
 information  in  the  matter,  Since  the
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 reported  theft  has  not  taken.  place.
 from  a  Centrally  protected  monument/
 site,  if.  is.  for  tha.  State,  Government
 concerned  to  investigate,  in  the.matter.

 खप  जतानी: में: हवाई, -  हव्स  पट्ठी...

 ‘1652.  श्री  निहाल  सिहू  :  क्‍या  पर्यटन
 तथा  प्रस  कक:  उल्मन्-संज्ञी  पह: चढ़ाते  की.

 जपा ववेंगिकि, ि  :

 (क्र)  कमा.  यह  ae  है,  कि  जनवरी
 1968:%  प्रधातः  मंदी  ह  प्  -  करेसी- तथा.
 बॉराणसी  के  दौरे  के  समय  राय  बरेली.  नें:
 एक  झस्वायी  हुवाईनपटटी का  विर्भाण:  कया

 गग्ना.  क्र.  ;  धो

 (चय)  दि  हां;  तो'  इस  पर  कितनी
 राशि  खर्च हुईः  भोर-  बह  किस.  मंतालय
 हारा  नें  की  गई  ?

 पर्यटन  तथा  प्रसेतिक  उडूचन  मंत्री!
 (ब्त०  कर्ण,  सिह)  :  (क्र)  भारत  सरकाह.

 के  ऐसा  कोई  निर्माण-कार्य  नहीं  किला:  है;

 (व)  प्रश्न  नहीं  उठता  |

 Tpdependent.  States  for_  Hill  Peoples
 1653,  उप्तप्ता  SITARAM  KESRI:  Will

 the  Minister  of  HOME  AFFAIRS  be
 Pleased.  to  state:

 (a).  whether  Government  propose
 to  evolve  a  common  formula
 cable  and  acceptable  to  all  the  hill
 people  in  view  of  the  fact  -  that  de-

 States  are
 being  made  by  different  groups  of
 mands  for  independent

 hill  peoples;  and

 (b)  if  so,  the  nature  of  such,  pro-
 posals?

 THE  MINISTER  OF  STATE  IN
 HOME  AF-

 (SHRI  VIDYA  CHARAN
 )

 THE  MINISTRY  OF
 FAIRS
 SHUKLA,

 {a}.and  AC  In.  some.  hill  areas
 Were,  aye  demands  from  certain  sec-
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 tioms,  of:  the,  peapje  far.  separate.  hill
 Stage  or  fpr:  Statehood.  However,  the.
 conditions  prevailing  in,  and,  the
 neede  of,  the  hill  area  all  over  the
 country.  are  not  the:same:and,there.  is

 ne  proposal:  to-evalye.a,  common  fer—
 mula:  for  these  .aTess;

 प्रहलीलता  सम्बन्धों  कानून  जेंसंशोषन

 1654.  श्री  मू  लिंसये:  क्या  ग्‌ह-कार्य
 घंती  यहू  बताने  की  कपा  करेंमेः  कि  :

 (क)  क्या  लेखकों  ने  भएलीलता  सबकत,
 बिधि:  में  संशोधल:  किये:  जाने  की.  मांग:  की
 &

 (  क्‍या  सरकार  लेखकों  ह्वारा
 दियें  गये  सुझवों  के  प्राधार  पर  कोई  विधेयक
 पूर  स्त्राप्तित,  करें  गी  ;  फ्लोर

 (ग)  मदि  नहीं,  तो  इसके  क्या.  कारण:

 $

 गृह-कार्य,  मंत्रालय  में  राज्य  मंत्री  (घी
 किश्ाछराण.  शुक्ल)  :  (के)  से  (7).
 राज्य  सभा  की  प्रवर.  समिति  के  सामने,  जो
 ee:  विषय  में:  एक:  गैर-सरकारी  विधेवक
 पर  विचार  कर  रही  थी,  इस  सम्बन्ध में  कुछ
 सुक्षव  रखे  |  सम्बन्धित  -विज्लेयक-  राज्य
 कक्षा:  द्वारा  पारित  किया  जा  चूका:  है  घौर
 इस सदल, के  समे  यश,  समय.  आने
 दाता  है;  |

 कृत्रिस  उपग्रहों  द्वारा  संचार

 1655.  थी  गॉकार  लाल  बरवा. :
 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे.कि  :

 (क)  क्‍या  यह  सच  है  कियूनस्कों
 के.  विशेषज्ञों  के  एक,  दल्न  ने  हाल ही  में  भारत
 का  दोरा  किया  था  झोर  उंसने  क्लिम
 उपग्रहों  द्वारा:  संजयार  की.  सफ्प्तावताधों
 का  पता  लगाया  था.  शोर

 (ख)  यदि  हां,  तो  कृत्रिम  उपच्रडी
 द्वारा  टेलीविजन  के  विस्तार  क  बारे  नें  क्या
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 fret  dat  (sto  त्रिगुण  सेन):
 (क)  जी  ही

 (a)  यूनेस्को  से  झभी  सक  -टीम  की
 रिपोर्ट  प्राप्त  नहीं  हुई  दै  1

 Laws  in  Force  ‘tn  Chaniitgath  ‘Utttom
 Territory

 1656,  SHRI  ‘SHRI
 ne

 CHAND  GOEL:
 “Will  ‘the  Minister  of  AFFAIRS
 be  pleased  ६0  state

 (a)  whether  it  is  a  fact  that  the
 Jaws  in  force  .in  ‘the  Utitén  'Petritory
 of  Chantigath  dre  ‘not  ‘sififlar  to  the
 Jaws  in  force  in  other  “Urifon  Terri-
 tories  of  the  country;  .and

 @)  if  30,  the  signs  -centemplated
 ह...  (Government  to  remove  this  dis-
 parity?

 THE  MINISTER  OF  STATE  IN
 THE  ‘OF  ह...  AF-
 TARS  (SHRI  ह. '/ 1. च  (CHARAN
 ‘SHUELIA)  :  fa)  and  (b).  Most  of
 4the  ‘Central  Acts,  unlets  ‘they  are  of
 local  applicdtion,  ेजिजिक  ‘to  all  the
 Union  territories  in  the  same  manner

 an  they  apply  to  the  States.  In  regard
 4o  ‘metters  ‘not  covered  ‘by  such  Cen-
 मीका  Adt,  ‘the  ‘laws  ‘In  force  in  the  Uni-
 -on  tertitovics  wee  not  ‘uniform  to  such
 mutters  are  not  the  same  in  all  cases-

 %  is,  ‘therefore,  not  possible  to  bring
 about  urtiformity  ‘in  this  field.

 Ministers  Account  on  their  Tour
 Abroad  to  Parliament

 ‘TOS,  SHRI  K.  M.  KOUSHIE:  Will
 tthe  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  there  is  a  convention
 -that  Ministers  and  Deputy  Ministers
 visiting  ‘forcign  courtries  on  official
 ‘budiness  dhovld  give  an  account  of
 ‘their  visit  to  the  Parliament;  and

 ib)  if  the  reply  to  part  (a)  above
 joe  in  4he  negative,  whether  Govero-
 anent  propose  to  introduce  auch  qa  con-
 wention?

 ह ५::  DSPUTY  AMENISTER.IN  THE
 MINISTRY  GF  ‘HOME  Afratrs
 (SHRI  K.  ‘Ss.  RAAB  WAM);

 (a)  No,  Sir,

 (b)  No,  Bir.

 केरल  के  एक  मो  के  -आरे  -में  अमरीका  को
 एक पत्रिका में  छपा  समाचार

 1658.  थी  रंधुंघीर  सिह  शास्त्री  :
 क्या  गृह॒प्कॉर्य  मंत्री  था  'बताने  की  कवी
 अरेंगे कि  :

 (3)  जया  अमरीकी  की  एक  पक्तिका
 थीं  प्रकांशिताहुए  क्द्स  भ्रीशकज  के  सभीचार
 की  ओर  सरकार  का  ध्यान  प्राकषित  कराया
 'गंया  है  कि  केरल  राज्य  का  'एंक  मंत्री
 अमरीका  द्वारा  उसे  3  लाख  रुपये  ॥:
 जाते  फ्र  राज्य  के  मंत्रीमंडल  के  विरुद्ध
 कासं  करने  के  लिए  सहमत  हो  गया  है;

 ख)  क्‍या  इस  विधेय  में  कोई  आरंभ
 कराई  गई  है;  ौर

 (ग)  यदि  हां,  तो  उसका  क्या  निष्कर्ष
 निकला  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 विद्याचरण  शुक्ल)  :  (क)  जी  हां।

 (ख)  राज्य  सरकार  में  इस  सम्बन्ध  में
 जांच  की  प्रावश्यकता  नहीं  समझी

 (7)  प्रश्न  नहीं  उठता  ॥

 दिल्‍ली  में  शास्लिवत  के'निकट |
 1660.  2  अलराज  मघोक  :

 श्री  'राम  गोपाल  शासचाले  :

 क्री  हरवयाल  देवगण  :
 श्री  ato  पी०  काह :

 'क्या  ध्रिबहल  तथा  भोषहस  मंत्ती यह
 बताने  की  कृपा  करेंगे  कि  :

 ()  क्या्यह  सच  है  कि  दिल्‍ली  मगर
 'निगेम  ने  यमुतता  पार  रहने  ब्रांले  जोगों  को
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 पावी
 ि
 संक्के  कटिनाईयों  की  दूँरे  करंनें  के

 लियि  में  पसिंगन  के  ा!  पढे  स्थायी

 पुल  बनान ेकी  एक  योजना  भ्रस्तुत की  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  शांतिवन
 समिति  की  सिफारिश  पर  दिल्ली
 प्रौधिकारं  ने  इसे  योज॑नां  को  अ्संवीकार  कर
 दिया  हैं  प्रौर  इसे  ब्रेकौर  यमुना  पार  रहने
 वाले  पांच  लाख  लोगों  को  होने  वाली
 कठिनाईयों  की  उपेक्षा  की  गई  है;

 (ग)  क्‍या  सरकांर  ने  उन  लोगों  के
 लिये  परिवहने  सुविधायें  उपलब्ध  कराने
 के  लिए  कोई  दूसरी  योजना  बनाई  है;  और

 (घ)  यदि  हां,  तौ  उसका  ब्यौरा  क्या
 है?

 परिवहन  तंथा  नौवहन  मंत्रालय  में  उपमंत्री
 ी  भक्त  दर्शन)  :  (क)  जी  नहीं  ।
 किन्तु  दिल्‍ली  के  विकास  की  मास्टर
 योजना  में  इस  पुल  के  निर्माण
 का  विचार  है,  और  इसके  निर्माण  का
 प्रश्न  दिल्‍ली  प्रशासन  के  विंचाराधौन  है  |
 है  1

 (ख)  जो  नहीं  t

 (ग)  शौर  (घ)  :  प्रश्न  नहीं  उठते  हैं।  ,
 Sales  Tax  Arrears  in  Delhi

 66l,  SHRI  YASHPAL  SINGH:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  amount  of  Sales  Tax  in
 Delhi  which  remained.  unrealised  up
 to  the

 pe
 December,  1967  and

 (b)  the  steps  taken  by  Government
 to  realise  fhe  same?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME,  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA)  (a).  The  unrealised
 amoynt  of  Sales  Tax  in  Delhi  ह...  on
 SI-I2-67  under  the  Local  and  Centr
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 Acts  is  as  follows:—

 Local  Central
 (Rs.  in  lakhs)  (Rs.  in  Iakhs)

 Re  4.68  Ra,  61,09

 (b)  The  following  steps  are  being

 2,
 to  realise  the  arrears  expedi-

 (l)  Certificates  are  issued  to  the
 Colléctor  for  इहैटएफ्रहाज ए.
 overdue  amounts  88  artears.
 of  Land  Revenue.

 (2)  Penal  action  ag  provided  in.
 Act  ig  takén  in  cases  of.
 ult.

 (3)  Provision  of  demanding
 security  is  invoked  in  all  cases
 where  the  financial  position  of
 the  dealer  is  either  unsound
 or  he  is  reported  to  be  indulg-
 ing  in  tax  evading  activities.

 (4)  Action  for  cancellation  of  the:
 Registration  Certificate  is
 taken  in  case  of  dealers  re-
 ported  to  be  withholding.
 payment  of  tax,

 (5)  ‘Joint  Recovery  Drives’  are
 conducted  twice  in  a  financial.
 year.  During  this  period  the:
 Sales  Tax  Inspector  and  the
 Assistant  Collector  (Sales
 Tax)  jointly  move  together
 to  contact  defaulters  of  heavy.
 amounts.

 (6)  The  Assessing  Authorities  are-
 to  study  fheit  Demand

 and.  Collection  Registers
 weekly,  and  with  their
 field  staff  the  action.  to  be
 taken  for  recovery  of  है लस्वबफड,

 a  As  a  regular  festure,  a  mon-
 thly  statement,  of  cases  where-
 the  demand  exceeds  Rs.  2000/-
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 शे  झब्चुला  की  नजरवबन्दी  पर  व्यय

 i662  थीं  निहाले  सिई  i  क्यां
 गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (कफ)  शेख  भ्रब्दुल्ला  को  नजरबन्द

 किये  जाने  के  बाद  सके  निवास  ,  भोजन
 चिकित्सा,  सुरक्षा  भ्रादि  पर  कितना  घने
 व्यय  हुँशा  ;

 (ख)  उसकी  नंजरबंन्दी  के  दौरान
 उसे  कितने  स्थानों  में  रखा  गया  हैं  शौर
 प्रत्येक  स्वाॉनॉन्तरंण  परे  सेरंकांर  द्वारी
 कितनी  राशि  खर्च  की  गई  है;  भौर

 (ग)  त्या  यह  सच  है  कि  शेख  भ्रब्दुल्ला
 का  पुत्र  केन्द्रीय  सचिवालय  दिल्ली  में
 काम  कर  रहा  हैं  श्रौर  अपने  पिता  के
 नजर  बन्द  रहने  की  अवधि  में  उसे  अपने
 पिता  के  साथ  रहने  की  अनुमति  दी  गई  थी
 झौर  यदि  हां,  तो  इसके  क्‍या  कारण  हैं  ?

 गृह-कार्य  मंत्रालय  में  राज्य  संत्री  ष्ली
 विद्याचरण  शुक्ल)  :  (क)  मई,  1965

 से  जनवरी,  i968  तक  कौ  उनकी
 नजरबन्दी  के  दौरान  निम्नलिखित  मंदों
 पर  किया  गया  खर्च  इस  प्रकार  है  _

 भोजन  झ  48,865
 निवास  न्हु०  1,31,126
 चिंकित्सा  Fo  ‘11,737
 I-ft0-967  से

 शेख॑  अब्दुल्ला को
 500  ढ  प्रति  मास  >  6,000

 की  दर  से  निर्वाह
 अनुदान
 सुरक्षा  प्रबन्ध  -४०  6,23,  000
 अन्य  खर्च  Fo  70272

 (ख)  उन्हें  दिल्‍ली  से  उटकमन्ड  लें
 जॉया  गये  बाद  में  कोडाईकेनाल  भजा  गया

 शीर  बंहां  सै  दिल्‍ली  लायो  गया  ।  दिल्ली:
 &  बेगेलौर  का  हवोई  किरांया  386  ० +
 लेगा  |  कोडाईकैनाल रोड  से  दिल्ली  तंके  की  :
 किराया  399  go  लेगा।  झ्  यात्रा:
 सरकारी  कार  द्वारा  की  गई  थीं  |

 (ग)  जौ  नहीं,  श्रीमान्‌  ।

 नमंदा  नवी  पर  पुल

 1663.  श्री  _यदावन्त  सिंह  कुशवाह  =
 क्या  परिवहन  तथा  नोवहन  मंत्री  यह  बताने:
 की  कृपा  करेंगे  कि  :

 (कं)  क्‍या  यह  संच  है  कि  नर्मदा  नदी
 (मध्य  प्रदेश)  पर  हाल  में  बने  पुल  का
 7  जनवरी,  1968  को  उद्घाटन  समारोह

 क्या  गया  था  ;

 (ख)  यदि  हां,  तो  इस  पुल  के  निर्माण
 पर  कुल  कितना  खर्च  झाया  शौर  इस  राशि
 में  से  कितनी  रशि  केन्द्रीय  सरकार  ने  तथा
 कितनी  राज्य  सरकार  ने  दी;

 (ग)  इस  पुल  की  लम्बाई,  चौड़ाई
 तथा  ऊचाई  कितनी  है;  शौर

 (धं)  नर्मदा  नदी  पर  कितने  तथा
 कंहां  कहां  पुल  बनाने  का  विचार  है?

 परिषहन  तेथा  नौयहन  मंत्रालय  में  उपस  त्री

 मौ  भक्त  वह्ांन)  :  (क)  जी  हां  if

 (ख)  यह  पुल  राज्य  प्रायोजना  है  io
 बताया  गया  है  कि  कुल  व्यय  56.  02  लाख:
 eo  है  ।  जिसमें  से  केन्द्रीय  सरकार  ने
 सहायता  भनुदान  के  रूप  में  3.  34  लाख
 रु०  की  राशि  की  व्यवस्था  की  है

 (ग)  पुल  की  लंबाई  2483  फीट
 है  -  प्रुल  पर  सड़क  की  स्पष्ट  चौड़ाई
 24  फीट है.  पाती  के  निम्न  घरातल  ते:

 ऊंचाई  72  फीट  है  ।
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 (8)  जहां  तक  राष्ट्रीय  अुख्यमा्भों
 का  संबंध  है  नर्मदा  के  ऊपर  गुजरात  भें
 जादेश्वर  के  पास  राष्ट्रीय  मुख्यमार्ग do  -8-में
 एक  पुल  के  तिर्माण  की  मंजूरी  “हाल

 ही  में  दी  गई  है  ।

 सोमावतों  सड़कें
 1664.  शी  क०  सि०  सघुकर  :  क्‍या

 परिवहन  तथा  नौवहन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 98)  'क्योथेंह  न्सच  नेक  नभारत-नेपाल
 ह...  कर  न्वम्पत्मि  जिसेमें  राष्ट्रीय  रोजे-
 पफ्थों  तथा  पार्शवैवर्ती  'धंड़कौं पर  अल  'रहा
 काम  झब  बन्द  कर  दिया  गया  त्है  ay

 (a)  af  हों,  “तो  चौन  द्वारा
 लगातार  अपनाये  च्ग्चे  'त्तुतापूर्ण  रवेगे  के
 संदर्भ  में,  इस  निर्माण  -कार्य  के  स्थगित  किये
 जाने  के  क्‍या  कारण  हैं;  भ्रोर

 (ग)  र्थी  महीं,  क्यो  छहहें  पूरा  करने
 में  अधिक  सेनअधिक  कितना समय  लगेगा  2

 परिवहन  तथा  नोवहन  मंत्रालय  में

 खत  मंत्री  नी  क्त  दर्षत)  (क)  से  (ग).
 मौजूदा  अध्यंधिक  वित्तीय  कठिनाइयों  के  कारण
 पार्वती  सड़कों  पर  निर्माण  के-कार्य की  प्रगति
 धीमी  कर  दी  गई  है  ।  पारवंबर्ती  सड़क  परि-
 योजना  पर  और  निर्माण-कार्य  के  क्षीत्र
 को  इस  अकार  सीमित  करने  चका  अस्ताव
 ह ैकि  जिससे  जो  व्यय  कियाजा  चुका  है
 वह  निष्फल  न  हो  जाये।  इसमें  स्पष्टतया
 “कुछ  'झौर  समय  लगेगा  |

 “दूसरे  राष्ट्रीय  सुख्यमाग  संख्या  ie
 चपर  निर्माण-कार्य  धन  की  उपलब्धता के
 अनुसार  चलता  रहेगा  t

 arthquake  in  Kutch  during  January
 7968

 1685.  SHRI  MANUBHAI  PATEL:
 “Will  the  Minister  of  TOURIEM  <aND

 ‘FEBRUARY G3,  W068  Wriegen  Mnicete  sana
 CIVIL  AVIATION  be  Pleased  to  state:

 (a)  ‘Whethér’thére  हाव  earthquake shocks  in  Kutch  onthe  3rd  and  4th
 January,  ‘1968;  and

 (b)  if  so,  the  effect  of  the  shoeks and  the  damage  caused  thereby?

 _'THE  MINISTER  OF  TOURISM AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :“(a)"On  ‘the  33nd  axa  Sth
 January,  1968,  several  -eurthquake
 shocks  were  recorded  with  their  epi-
 centre  in  the  Koyna  region.  The  ins-
 trimenfél  recortts  ‘avallétle  with  the
 Meteorological  Department  to  साए,
 indicate  that  any  tremors  were  expe-
 riéticed  ‘in  “Kutch.

 (b)  No  report  of  any  damage  in
 Emtth  Was  ‘been  ‘received.

 'सेंच्युरी.मिल  के  पकड़े  यंपे  कागजात

 रु  co  व्धी  जगर्षत्त fee  कृतापक  :
 कया  पृहम्का  त्री  'धह  ताने पकी की  क्षा
 कैसी  स्कि :

 (क)  कया यह  सच-है  कि  बस्तई के  चीफ
 .ब्रेजीडसी  मजिस्ट्रेंट  ने  झादेश  दिया  है  कि
 ऑच्युरी  मिल  के  कागजात  रिकार्ड  तथा
 अन्य  वस्तुएं,  जो  मत  जून  में  केन्द्रीय  जांच
 ब्यौरो  द्वारा  पकड़े  गये  थे,  तुरन्त  वापस  कर
 दिये  जाये;

 (ख)  क्‍या  उक्त  आदेश  का  पालन
 किया  गया  है  ;

 (ग)  क्‍या  केन्द्रीय  जांच  ब्यौरों  द्वारा
 इसके  साथ-साथ  बिड़ला  की  श्न्य  फर्मों  के
 कागजात  भी  पकड़े  गये  थे  श्लौर  क्‍या  ये
 कागज़ात  भी  वापस  कर  दिये  गये  हैं;  त्र

 (घ)  कागजात  पकड़ने  के  क्‍या  कारण
 थे  ?

 शुह-कार्य  संत्रालय  में  राज्य-मंत्री  (श्री
 चिंशाचरस सुबल)  दगा)  काॉर्यकारीःव्यवस्था
 के  'झफुसकर  न्यायाधीश  ने  'कागजातों  प्पर
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 भ्राद्याक्षर  करने  के  उपरान्त  लौटा  देने  तथा  फिर
 जब  कभी  न्यायाधीश  के  आदेश  हों,  प्रस्तुत  करने
 के  आदेश  दिये  थे।  केन्द्रीय  जांच  विभाग  के
 एक  प्रार्थना-पत्र  पर  न्यायाधीश  ने  झादेश  दे
 दिया  है  कि  जांच  के  लिये  आवश्यक  काग-
 जातों  को  केन्द्रीय  जांच  विभाग  को  दे  दिया
 जाय  |

 (ख)  वे  कागजात,  जिनकी  जांच
 के  लिए  आवश्यकता  नहीं  है,  लौटा  दिये
 गय ेहै  और  जिन  कागजातों  की  जांच  के  लिये
 ग्रावश्यकता  है  केन्द्रीय  जांच  विभाग को  दिये
 जाने  के  प्रादेश  दिये  गये  हैं।

 (ग)  केन्द्रीय  जांच  विभाग  द्वारा  अन्य
 पबिडला  व्यपार-सस्थाओों  से  पकड़े  गये  दस्तावज
 कार्यकारी  व्यवस्था  के  अनुसार  या  तो  लौटा
 दिये  गय  हैं,  श्रथवा  लौटाये  जा  रहे  हैं  किन्तु
 'उन  दस्तावेजों  को,  जिनकी  जांच  के  लिये
 आवश्यकता  हैं  केन्द्रीय  जांच  विभाग  को
 जांच  के  लिये  देने  के  आदेश  दे  दिये  हैं  अथवा
 इसके  लिए  न्यायाधीश  के  पास  मांग  की  जा
 रही  है  1

 (७)  इन  दस्तावेजों  को  जांच  के  संबंध
 में  कौगई  खोज  के  पश्चात  पकड़ा  गया

 थ्था  ।

 Pak  Raids

 1667.  SHRI  BABURAO  PATEL:
 ‘Will  the  Minister  of  HOME  AFFAIRS
 ‘be  pleased  to  state:

 (a)  the  total  number  of  trespasses
 ‘and  border  raids  by  armed  Pakistani
 nationals  on  Indian  territory,  State-

 wise,  during  the  last  three  years;

 (9)  the  names  and  number  of  Indian
 nationals  kidnapped,  whether  males

 wr  females,  their  occupations  and  how
 many  have  been  recovered  since;

 (९)  the  nature  of  damage  to  Indian
 person  and  property  and  the  logg  in
 rupees  as  a  result  of  these  incursions;
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 (d)  the  total  number  of  cattle  lost
 or  killed  in  such  raids  and  their  ap-
 proximate  value;  and

 (e)  the  steps  taken  by  Government
 to  prevent  these  armed  incursions
 into  the  Indian  territory?

 THE  MINISTER  OF
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  to  (d).  A  statement,
 giving  information  pertaining  to  2966
 and  1987,  is  placed  on  the  Table  of
 the  House.  [Pliced  ir  Library.  See
 No,  LT-205/67]

 (e)  Intensive  patrolling  on  the
 borders  has  been  maintained  and
 strict  vigilance  is  being  maintained
 by  the  BSF,

 Equipment  Lying  at  Palam  Air  Port

 1668.  SHRI  D.  AMAT:
 SHRI  MRITYUNJAY

 PRASAD:
 Will  the  Minister  of  TOURISM  AND

 CIVIL  AVIATION  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  ground

 equipment  mostly  seats  for  I.A.C.  and
 Air  India  for  Caravelles  purchased
 from  France  and  America  Worth
 Rs.  68,00,000  are  lying  idle  at  Palam
 Air  Port  since  1963;

 (b)  if  so,  the  reasons
 and

 (c)  the  action  taken  in  the  matter?
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (c).  68  Sicma  seats
 with  reclining  backs,  fitted  on  the  first
 two  Caravelle  aircraft  of  the  Indian
 Airlines  Corporation,  were  replaced
 in  1967  by  Aerotherm  seats  which
 slide  forward,  thereby  eliminating  in-
 convenience  to  the  passengers  sitting
 behind  and  providing  additional  seat-
 ing  space  in  the  aircraft.  90  of  the
 surplus  seats  have  since  been  utilised
 on  the  two  Viscount  aircraft  purchased.
 from  the  IAF  and  5  have  been  fitted
 in  the  Caravelle  mock-up  at  Safdar-
 jung  for  giving  practical  training  to
 Cabin  Attendants.  63  seats  costing

 STATE  IN

 therefore;
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 about  Rs.  .06  lakhs  have  been  kept
 in  the  LAC.  stores  at  Delhi  and
 Bombay.

 The  I.A.C.  purchased  in  967  certain
 types  of  equipment  for  mechanising
 its  ground  handling  at  Bombay,  Cal-
 cutta,  Delhi,  Madras  ete.  at  a  total
 cost  of  Rs.  49.42  lakhs,  with  a  view
 to  reducing  the  turnover  period  of
 aircraft  and  obtaining  higher  utilisa-
 tion,  Of  this  equipment  items  worth
 Rs.  937  lakhs  are  in  use  at  Palam,
 and  the  rest  at  other  airports,  except
 that  three  toilet  service  units  costing
 approximately  Rs.  .68  lakhs  are  not
 being  used  at  present  for  want  of  a
 few  ancillaries  which  are  awaited
 from  the  suppliers.

 गोहाडो  में  हुए  बंगों  क ेसमय  सेना  की

 सहायता

 i669.  भी  बलराज  मधोक :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  27  जनवरी
 i968  को  गोहूटी  में  द्गों  को  दबाने  के  लिये
 सेना  बनाई  गई  थी;

 (=)  क्‍या  यहू भी  सच  है  कि  25  जनवरी
 को  भी  सेवा  ऐजने  का  शनुरोध  क्या  गया
 था;  और

 (ग)  यदि  हां,  तो  दंगा  वाले  क्षत्र
 में  देशसे  सेना  भेजने  के  क्‍या  कारण  हैँ  ?

 गृह-कार्य  मंत्रालय  में  राज्य-संत्री  थली
 विज्याचरण  शुक्ल)  :  (क)  से  (ग):
 26-1-1968  को  अपरान्ह  1230
 बजे  गोहाटी  के  जिला  दण्डाघीश  ने
 सेनिक  सहायता  के  लिए  भनुरोध  किया।
 सैनादल  उ  दिन  लगभग  oo  at  घट-
 नास्थल  पर  पहुंचा  |  सैना को  5वीं  फरवरी,
 4968  की  आत;  वापस  बुला  लिया  था  ।
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 Socal  Reforms  in  NEFA
 1670,  SHRI  HIMATSINGKA:  WII

 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state  the  progress  so  far
 inade  to  bring  about  social  reforms  in
 yursuance  of  the  report  of  the  NEFA
 Committee  to  bring  social  order  in
 that  region  in  conformity  with  that
 an  the  area  surrounding  NEFA  and
 for  introducing  Panchayati  Rai  on
 un  all-India  pattern  in  that  region?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  The  recommendations
 made  by  the  Ering  Committee  have
 been  accepted.  As  regards  Pancha-
 yati  Raj,  the  President  has  promulgat-
 ed  a  Reguletion  called  NEFA  Pancha-
 yat  Raj  Regulation  lyo7.  Preparations
 are  now  afoot  to  constitute  various
 local  bodies  such  as  Anchal  Samities,
 Zila  Parishads  and  Agency  Ccuncil.

 Purchase  of  Land  by  Pro-Pak
 Muslims  of  Bihar

 67l.  SHRI  BENI  SHANKER
 SHARMA:

 SHRI  LILADHAR  KOTOKI:

 Will  the  Minister  of  HOME  AFF-
 AIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 Pro-Parkistani  elements  amongst  the
 Muslims  population  of  Bihar,  have
 acquired  agricultural  lands  at  fabul-
 ous  prices  near  our  border  with
 Pakistan  in  the  adjoining  District  and
 some  of  them  have  also  constructed:
 residential  houses  thereupon;  and

 (b)  if  so,  the  source  of  their  financ-
 es?

 THE  MINISTER  OF  STATE  INU
 THE  MINISTRY  OF  HOME  AF-.
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  and  (b).  Informa~
 tion  is  being  collected.
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 Radio  Peking  Broadcast  about  Mao't
 Book

 1672.  SHRI  MAYAVAN:
 SHRI  CHENGALRAYA

 NAIDU:
 Will  the  Minister  of  HOME  AF-

 FIARS  be  pleased  to  state  :
 (a)  whether  Government’s  attention

 has  been  drawn  to  the  broadcast  on
 the  26th  December,  967  from  the
 Radio  Peking  to  the  effect  that  ‘Red
 Treasured  Book’,  containing  Mao's
 works,  has  been  translated  into  Pun-
 jabi  and  published  in  India;

 (b)  if  so,  whether  Government  have
 confirmed  the  report;  and

 (c)  the  action  taken  against  the
 publishers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA);  (a)  Yes,  Sir.

 (9)  and  (c).  lt  is  reported  that  a
 book  in  Punjabi  entitled  “PARDHAN
 MAO  TSE-THUNG’'S  KATHNAW-
 ALI"  has  been  published  from
 Jullundur.  The  State  Government  is
 considering  the  desirability  of  taking
 action  under  law  against  the  printer
 and  publisher  of  the  book.

 Cancellation  of  Tamil  Film  Shows  in
 Bombay

 ‘1674.  SHRI  RABI  RAY:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  hig  attention  has  been
 drawn  to  the  reports  that  Shiva  Sena
 volunteers  of  both  Bombay  and  Poona
 have  compelled  the  owners  of  South
 Indian  language  films  and  Tamil  films,
 in  particular,  to  cancel  the  shows  of
 south  Indian  language  films;  and

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  in  this  connection?

 THE  MINISTER  OF  STATE  *  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Yes,  Sir.

 889  (SAKA)  Written  Answers  2908
 (9)  Both  in  Bombay  and  Poona

 eases  have  been  registered  in  this
 connection,  and  are  being  investigat- ed.  In  Poona  the  police  have  also
 taken  six  persons  into  custody  Police
 Protection  has  been  made  available
 to  the  managements  of  picture  houses
 screening  south  Indian  language  films,

 Bombs  of  Foreign  Origin

 1675.  SHRI  SRADHAKAR  SUPA-
 KAR:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  some  bombs  of  foreign
 origin  were  found  to  have  been  used
 in  the  recent  agitation  in  West  Bengal
 by  the  agitators;  and

 (b)  the  steps  taken  by  Government
 to  stop  the  smuggling  of  such  bombs
 into  India?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUELA):  (a)  and  (b).  ‘The  infor.
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 Inaugural  Flights  of  Air  Indiz

 ‘1676.  SHRI  GADILINGANA
 GOWD:  Will  the  Minister  of  TOU-
 RISM  AND  CIVIL  AVIATION  be
 pleased  to  refer  to  the  reply  gives  to
 Unstarred  Question  No.  555  on  the
 l5th  November,  ‘1987,  and  state  th>
 basis  for  the  selection  of  Members  of
 Parliament  from  various  parties  for
 an  inaugural!  flight  operated  by  Air
 India.

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  Air  India  invite  Mem-
 bers  of  Parliament  on
 their  Inaugural  Flights  in
 consulation  with  Government.  In  ad-
 vising  Air-India  in  this  matter,  due
 consideration  is  given  by  Government
 to  representation  to  the  various  poli-
 tical  parties/groups  in  Parliament.
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 Alleged  Il-Treatment  of  Passengers
 by  LAC.

 i677.  SHRI  ANANTRAO  PATIL:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  complaints  have  been
 received  that  the  passengers  are  often
 insulted  or  given  ill-treatement  by
 the  staff  of  LA.C.  at  the  LA.C,  Book-
 ing  office  or  at  the  Airport;  and

 (b)  if  so,  the  staps  taken  to  avoid
 such  complaints?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  and  (b).  There  have
 been  some  complaints  about  discour-
 tesy  shown  by  LAC,  staff  at  booking
 offices  and  the  airports.  Each  com-
 plaint  is  thoroughly  investigated  by
 the  Corporation,  and  the  staff  dealt
 with  departmentally.

 Mohit  Chowdary  Case

 1678.  SHRI  YASHPAL  SINGH:
 Will  the  Minister  of  HOME  AFFIARS
 be  pleased  to  state:

 (a)  whether  the  investigation  into
 the  case  of  Mohit  Chowdary  has  since
 been  completed;

 (b)  if  not,  the  reasons  for  the  delay;
 and

 (c)  the  time  by  which  the  case’  is
 likely  to  be  decided?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  On  completion  of
 investigation,  a  charge  sheet  was  filed
 in  this  case  in  the  Court  of  Additional
 Presidency  Magistrate  Calcutta.  The
 High  Court  of  Calcutta  has  issued  an
 ad  interim  stay  order  of  the  proceed-
 ings  in  the  trial  courf~on  a  revision
 petition  before  the  High  Court.

 (b)  and  (c).  Do  not  arse.
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 1679,  SHRI  D.  N.  PATODIA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  the  total  number  of  cases  pend-
 ing  before  the  Supreme  Court  at
 present;

 (b)  by  what  time  the  backlog  is
 likely  to  be  cleared;  and

 (c)  the  steps  proposed  to  be  taken
 to  ensure  that  such  huge  arrears  are
 not  accumulated?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  5,526  on  1-2-1968,

 (9)  and  (c)  Out  of  the  pending
 cases,  only  1,790  matters  are  ready  for
 hearing.  Considering  the  overall
 position  of  pending  cases,  special
 Benches  are  constituted  in  the  Supre-
 me  Court  off  and  on  during  each  term
 to  dispose  of  ready  cases  of  various
 categories  and  every  effort  is  made  to
 reduce  pendency.  The  Supreme  Court
 has  also  amended  its  rules  in  March,
 1966,  with  a  view  to  expenditing  dis-
 posal  of  cases.

 Lateral  Read  Project

 1680.  SHR]  BHOGENDRA  JHA:
 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  whether  the  building  of  roads
 running  through  the  northern  border
 of  Bihar  and  parts  of  Uttar  Pradesh
 as  a  lateral  road  project  has  been
 taken  in  hand;

 (9)  if  so,  the  roads  under  construc-
 tion  and  when  they  are  to  be  comple-
 ted;  and

 (e)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN)  :  (a)  to  (c).  The  ccnstruction
 of  the  Lateral  Road  from  Bareilly  (in
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 Uttar  Pradesh)  to  Siliguri  (m  West
 Bengal)  and  then  onwards  to  Amin-
 gaon  (in  Assam)  was  taken  up  in
 1964,  The  following  link  roads  were
 ulso  to  be  constructed  as  part  of  the
 Lateral  Road  Project  :

 (i)  Kasia  to  Padrauna  (U.P.)
 (ii)  Sagauli  to  Bettiah  (Bihar)

 (iii)  Muzaffarpur  to  Darbhanga
 (Bihar)

 (iv)  Araria  to  Forbesganj  and  then
 on  to  Maricha|Dagmara
 (Bihar)

 The  alignment  of  the  link  road  from
 Kasia  to  Padrauna  and  of  the  Forbes-
 ganj-Maricha  Section  of  the  Araria-
 Forbesganj-Maricha  link  road  have  not
 so  far  been  determined,  as  they  will
 depend  on  the  finalisation  of  the  sites
 of  bridges  across  the  Gandak  and
 Kosi  rivers,  Except  on  these  roads,
 work  was  taken  up  on  all  the  roads,
 but  owing  to  the  current  financial
 stringency,  the  progress  has  been  slow-
 ed  down.  It  is  now  proposed  to  limit
 the  scope  of  further  work  in  such  a
 way  that  the  expenditure  already  in-
 curred  does  not  become  infructuous;
 and  the  main  lateral  road  becomes  fit
 for  vehicular  traffic.

 सेना  के  हेलीकाप्टर  पर  नागाओं  द्वारा
 गौली  चंलाया  जाना

 tal  681.  श्री  झॉकार  लाल  बेरवा:  क्‍या
 'मंत्री.यह  बताने  को  कृपा  करेंगे  कि:

 (क)  क्रम  "सरकार  का  हप्रान  20
 दिसम्बर,  9  6एके:देस:माशय-के  समाचार
 की  ओर  आकर्वित्‌  किया  गया  है  कि  मनीपुर
 में  स्थित  मान्नों  के  िरिी : उई रहे सैना. अ  रहे  का
 के  एक  हेलीकाप्टर:  1). अ  बायां
 से  युद्ध-विराम  रेखा  पर,  गोली  चलाई..थी;

 बरार -अतें

 a

 (@)  यदि  >हांप्र  तो  इसः  'सम्मन्ध में

 दकनी  विद्या  चरण  शुक्ल पीक  पुश्त  से
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 लगभग  26  मील  उत्तर-पश्चिम  स्थित  एक
 स्थान  पर  4  दिसम्बर,  r9678T  कुछ
 उपद्रवियों  द्वारा  एक  झाई०  to  एफ०
 हेलीकफ्टर  पर  राइकल  से  एक  गोली  चलाई
 गई  थी  ।  हैलोकाप्टर  को  कोई  क्षति  नहीं
 पहुंची  ।

 (ख)  सुरक्षा  दलों  ने  इस  क्षेत्र  में
 गश्त  तीब्र  करदी  है  ।

 Republic  Day  Awards
 1682,  SHRI  K.  N.  PANDEY:  Will

 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  some  people  in  Madras
 declined  to  accept  Republic  Day awards  in  Madras;  and

 (b)  if  so,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  and  (b).  It  will  not
 be  in  public  interest  to  disclose  the
 information  asked  for,

 Higher  Secondary  Course  Through
 Correspondence

 1683.  SHRI  8.  K.  DAS
 CHOWDHURY:

 SHRI  MOHAN  SWARUP:
 Will  the  Minister  of  EDUCATION

 be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  that  the  fcur-year  course  for
 Higher  Secondary  students  be  thrown
 open  to  students  of  all  over  India;

 (b)  if  so,  the  details  of  the  scheme;
 and

 (c)  the  amount  sanctioned  for  this
 purpose?  rs

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  and
 (b)  It  is  proposed  to  start,  on  an
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 experimental  basis,  from  15.1968,  a
 Correspondence  Course  of  four  years’
 duration  leading  to  All  India  Higher
 Secondary  Examination  of  the  Central
 Board  of  Secondary  Education  Arts
 and  Commerce  to  begin  with.  The
 course  will  be  conducted  by  the  Edu-
 cation  Department  of  the  Delhi  Admi-
 nistration,  through  the  medimm  of
 Hindi  and  will  be  open  to  candidates
 from  all  over  the  country  who  are  not
 able  to  purse  their  stdies  as  regular
 school  students  but  are  desirous  of  im-
 proving  their  educational  qualifica-
 tions.

 (९)  A  provision  of  Rs.  2  lakhs  as
 been  made  in  the  budget  of  the  educa-
 tion  Department  of  the  Delhi  Admi-
 nistration  for  the  year,  1967-68,

 चाव  सड़क  परियोजना

 1684.  भी  मोहन  स्वरूप:  क्या  परियहन
 तथा  नौवहन  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  प्रदेश  में
 पीलीभीत  और  लखीमपुर  जिलों  में  से  होकर
 आने  वाली  सीमा  पाश्ववर्त  सड़क  का  निर्माण-
 कार्य  रोक  दिया  गया  है  ;

 ख)  यदि  हाँ,  तो  इस  के  क्या  कारण

 है;  और

 (ग)  यह  निर्माण  कार्य  कब  आरम्भ
 किया  जायेगा  ?

 परिवहन  तथा  नौवहन  मत्रालय  में  उपसमंत्रो

 (शो  भक्त  दर्शन)  :  (क)  से  (ग),  मौजूदा
 अत्याधिक  वित्तीय  कठिनाई  के  कारण  पाश्वे-
 वर्ती  सड़कों  पर  निर्माण  कार्य  की  प्रगति  धीमी
 कर  दी  गई  है  a  आगे  के  निर्माण  कार्य के  क्षेत्र
 को  इस  प्रकार  सीमित  करने  का  प्रस्ताव  है
 कि  जिस  में  जो  व्यय  किया  जा  चुका  है  वह
 निष्फल  न  होने  पाये  ।
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 राजस्थान  सीमावर्तों  क्षेत्रों  में  लोगों  का
 बसाया  जाना

 68 5.  श्री  मोहन  स्वरूप  :  क्‍या  गृह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्य  सररकार  को  पता  है  कि  राज-
 स्थान  में  इस  ग्राशय  के  विचार  व्यक्त  किये  गये
 हैं  कि यदि  भारत-पाक  सीमा  के  साथ  लगने  वाले
 क्षेत्रों  में बलवान  लोगों  को  बसाया  जाता  है  तो
 वे  सीमा  की  सुरक्षा  करने  में  बहुत  सहायक
 होंगे;  और

 (ख)  यदि  हाँ,  तो  इस  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 गृह-कार्य  मंत्रालय  सें  राज्य  मंत्री  घनी
 चविद्याचरण  शुक्ल)  :  (क)  और  (ख).
 राजस्थान  नहर  प्रायोजना  द्वारा  नियंत्रित
 क्षेत्र  के विकास  और  बसाने  के  लिये  प्रस्तावों
 के  भ्रतिरिकत  भारत  सरकार  को  इस  सम्बंध
 में  कोई  विशेष  श्रस्ताव  प्राप्त  नहीं  हुआ  ।
 इन  प्रस्तावों  पर  सम्बन्धित  मंत्नालयों  द्वारा
 विचार  किया  जा  रहा  है  ।

 Correspondence  Course  in  Hindi

 1686.  SHRI  CHENGALRAYA
 NAIDU:  Will  the  Minister  of  EDU-
 CATION  be  pleased  to  state:

 (a)  whether  Government  have
 started  a  Correspondence  Course  in
 Hindi  for  people  in  Non-Hindi  areas
 and  in  foreign  countries;

 (b)  if  so,  since  when;

 (c)  the  number  of  students  who
 have  come  forward  from  Non-Hindi
 speaking  areas;  and

 (d)  the  number  of  students  from
 foreign  countries?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  SHER  SINGH):  (ap  and  (b).
 Yes,  Sir.  The  first  preliminary  Course
 will  commence  from  March,  968
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 (c)  343  persons  applied  but  only 594  have  sent  their  fees  and  been  ‘ad-

 mitted.
 (9)  So  far  200  persons  from  foreign countries  have  applied  directly  for forms  for  admission  to  the  Course,  The

 last  date  for  admission  of  students from  foreign  countries  is  Ist  March, 1968,  Some  more  applications  are
 expected.

 Lieutenant  Governor's  Note  on  Delhi
 Municipal  Corporation

 1687,  SHRI  CHENGALRAYA
 NAIDU:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  ordered  an  investigation on  the  leakage  of  Lieutenant  Gover- nor  Jha’s  confidential  note  to  the
 Ministry  on  the  Delhi  Municipal  Cor-
 poration;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  action  taken  against

 Persons  held  responsible?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  to  (c).  Certain  re-
 Ports  purporting  io  be  based  on  a  note
 prepared  by  the  Lt.  Governor  appear-
 ed  in  the  press.  An  informal  enquiry
 was  ordered  ‘but  the  source  from
 which  the  press  got  the  information
 could  not  be  pinpointed.  No  question
 of  taking  any  action  therefore  arose.

 Safdarjung  Airport  New  Delb)
 1688.  विना  CHENGALRAYA

 NAIDU  :  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 the

 (a)  whether  Government  are  con-
 sidering  to  shift  the  Safdarjung  Air-
 port  to  some  other  place  in  Delhi;

 (b)  whether  it  is  a  fact  that  this  air-
 port  is  a  problem  to  the  people  living
 in  that  area  which  is  now  fully  deve-
 doped;  and
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 (९)  if  so,  when  the  final  decision  for

 shifting  the  Airport  is  likely  to  be
 taken?

 THE  MINISTER  OF  TOURSM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  In  view  of
 the  proposal  made  in  the  Master  Plan
 for  Delhi,  the  question  of  shifting  the
 Aerodrome  from  Safdarjung  to  an  al-
 ternative  site  is  under  examination,

 (c)  A  final  decision  has  to  depend
 on  many  factors,  specially  the  avail-
 ability  of  an  alternative  site  within  a
 reasonable  distance  of  Delhi  which
 would  be  suitable  for  glider  and  fiy-
 ing  club  activities  which  are  at  pre-
 sent  being  conducted  at  Safdarjung.

 Attack  on  Trade  Union  Office  by  Shiv
 Sena  Men

 1689,  SHRI  Cc  EK.  CHAKRAPANT:
 SHRI  BHOGENDRA  JHA:
 DR.  RANEN  SEN:
 SHRI  हू,  ANIRUDHAN:
 SHRIMATI  SUSEBLA

 GOPALAN:
 SHRI  E.  छू.  NAYANAR:

 Will  the  Minister  of  HOME
 FAIRS  be  pleased  to  state:

 AF-

 (a)  whether  Government  are  aware
 of  the  Shiv  Sena  attack  on  the  trade
 union  office  in  Bombay  in  December,
 1967;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  against  such  activities  of
 Shiv  Sena?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Yes,  Sir,

 (b)  Appropriate  action  under  law  is
 being  taken  by  State  Government
 against  the  miscreants.  Thirty  three
 persons  were  arrested  on  the  spot.  A
 case  has  been  registered  and  is  being
 investigated.
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 Development  Projects  in  Goa
 1690.  SHRI  HIMATSINGKA:  Will

 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  while
 the.  development  projects  in  Gog  in-
 cluding  a  project  on  the  Mondovi  Ri-
 ver  are  going  too  slow  and  much  be-
 hind  the  schedule,  more  than  half  the
 money  earmarked  for  development  of
 Goa  during  1967-68  remained  unspent;

 (b)  ig  so,  the  reasons  therefor;  and
 (९)  the  steps  taken  to  ensure  that

 the  development  projects  in  Goa  are
 completed  expeditiously?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  and  (by.  No,  Sir;  Out  of  a  total
 provision  of  Rs.  822  lakhs  for  Goa
 expenditure  upto  March  is  expected  to
 be  of  the  order  of  about  Rs.  720  lakhs.
 As  regards  Mondovi  Bridge  the  work
 was  somewhat  delayed  due  to  land
 the  development  projects  in  Goa  are
 acquisition  procedings,  non-availubi-
 lity  of  equipment  etc.  The  work  is
 now  progressing,

 (c)  High  level  meetings  are  periodi-
 cally  held  to  review  progress  of  plan
 and  to  remove  bottlenecks.

 Vigilance  Commissions

 1691.  SHRI  HIMATSINGKA:  ह'.'८11 ह
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  suggestion
 made  by  the  Governor  of  Andhra
 Prodesh  to  the  effect  that  the  Central
 and  State  Vigilance  Commissions
 should  be  accorded  statutory  basis;
 and

 (b)  if  so,  Government's  reaction  to
 this  suggestion?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Yes,  Sir.
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 (b)  Attention  is  invited  to  the  fol-
 lowing  extract  from  the  President's
 Address  to  the  two  Houses  of  Parlia-
 ment  delivered  on  12th  February,
 1968,  announcing  Government's  deci-
 sion  on  interim  Report  bf  the  Adminis-
 trative  Reforms  Commission:-

 “The  Commission  ‘had  addressed
 itself  to  the  problem  of  redressing
 grievances  of  citizens  and  had  and:
 made  certain  recommendations.
 Government  have  now  decided  to
 set  up  a  statutory  machinery  to
 inquire  into  complaints  alleging
 corruption  or  injustice  arising  out

 of  mal-administration.  The  machi-
 nery  will  be  headed  by  a  Lokpal  who
 will  have  authority  to  inquire  into
 the  allegations  arising  out  of  adminis-
 trative  acts  of  Central  Ministers  and
 Secretaries.  The  Lokpal  will  also  co-
 ordinate  the  working  of  two  other
 functionaries  of  these  status  of  Loka-
 yuktas.  The  first  will  primary  go
 into  allegations  of  corruption  and  the
 second  into  other  allegations  made
 against  Central  Government  servants
 lower  in  rank  than.  Secretaries.  <A
 Bill  on  the  subject  will  be  introduced
 in  Parliament  during  the  present
 session.”

 Enquiry  into  the  Meeting  of  Executive
 of  Indian  Assembly  of  Youth

 1692.  SHRI  P.  RAMAMURTI:
 SHRI  P,  P.  ESTHOSE:
 SHRI  SATYA  NARAIN

 SINGH:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarreq  Question  No  3990  on  the
 3th  December,  967  and  state:

 (a)  whether  the  enquiry  regarding
 the  meeting  of  the  executive  of  Indian

 _Assembly  of  Youth  held  at  the  resi-
 dence  of  West  German
 been  completed;

 official  hae

 (b)  if  so,  the  details  thereof;

 (c)  the  action  taken  thereon;  amd.
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 (d)  if  the  reply  to  part  (a)  above
 be  in  the  negative,  the  reasons  for
 the  delay?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Yes,  Sir,

 (b)  the  general  Secretary  of  the
 Organisation  has  written  to  stay  that
 No  meeting  of  the  executive  com-
 mittee  was  held  at  the  residence  of  a
 German  official.

 (९)  and  (d).  Do  not  arise.

 Foreign  Missionaries  in  Assam

 1693.  उसाता  PREM  CHAND  VERMA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  missionaries  in  Assam  have
 been  given  notice  to  leave  India  in
 January,  1968;

 (b)  ig  so,  their  names  and  the  rea-
 sons  for  their  expulsion;

 (c)  whether  all  of  them  have  left
 India  and  if  not,  where  they  are  at
 present;

 (d)  the  number  of  missionaries  still
 working  in  Assam;  and

 (e)  the  arrangements  made  to  keep
 watch  on  their  activities?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUELA):

 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  House  [Placed  in
 Library.  See  No.  LT-206/68].

 (c)  They  have  not  yet  left  India
 and  are  at  present  in  Shillong.

 (d)  329.

 (९)  Local  authorities  have  made
 suitable  arrangements  in  the  matter.
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 Tour  Expenses  of  Sheikh  Abdullah
 1694,  SHRI  HARDAYAL  DEVGUN:

 SHRI  ATAL  BIHARI
 VAJPAYEE:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Sheikh
 Abdulla’s  tour  expenses  are  being  met
 or  have  been  met  wholly  or  partly
 by  the  Central  Government  directly
 or  indirectly  after  his  recent  release
 from  custody;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  amount  of  expenditure  so

 far  incurred?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  No,  Sir.

 (b)  and  (c)  Do  not  arise.

 सरकारी  समारोहों  के  श्रवसर  पर  शेल
 अ्ब्युल्ला  के साथ  गणमान्य  व्यक्तियों

 जैसा  व्यवहार
 i695.  श्री  हरदयाल  देवगुण  :  क्‍या

 गृह-कार्य  मंवी  यह  बताने  को  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  सभी  सरकारी
 समारोहों  में  शेख  ग्रब्दुल्ला  क ेसाथ  गणमान्य
 व्यक्तियों  जैसा  व्यवहार  किया  जाता  है;
 और

 (ख)  यदि  हाँ,  तो  इस  के  क्या  कारण
 हैं?

 गृह-कार्य  संत्रालय  में  राज्य  मंत्री  (थी
 विद्या  चरण  शुक्ल)  :  (क)  और  (ख)-
 शेख  अब्दुल्ला  की  ओर  से  ग्रनुरोध  किये  जाने
 पर,  सरकार  ने  उन्हें  968  के  गणतन्त्र  दिवस
 परेड  तथा  समापन  समारोह  को  देखने  के  लिए
 आमन्त्रित  किया  था  ।  उन  की  हैसियत  पर
 विचार  करते  हुए  उन्हें  संसद्‌  सदस्यों  सहित
 उच्च  पदाधिकारियों  के  लिये  बनाये  गये

 वृही-  बाड़े  में  स्थात  दिया  गया  था
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 ‘Development  of  Kovalam  as  a  Tourist
 Centre

 1696.  SHRI  P.  VISWABHARAN:
 “Wil]  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleaseg  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  finalised  the  scheme  to
 develop  Kovalam  in  Kerala  as  an  inter-
 national  Tourist  Centre;  and

 (b)  if  not,  the  reasons  for  the  delay
 ‘in  finalising  the  scheme?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Steps  have

 «been  taken  for  the  preparation  of  a
 detailed  plan  of  development  at

 “Kovalam.

 “नन्द  माग  नामक  धारसिक  संस्था

 i697.  श्री  रामावतार  ज्ञास्त्री  :  क्या

 गृह-कार्य  मंत्री यह  बताने  की  कृपा  करेंगे कि  :

 (क)  क्‍या  यह  सच  है  कि  “प्ानन्द
 जार्ग”  नामक  एक  हिन्दू  धार्मिक  संस्था  को
 मौरल  'रिझामें मेंट  एसोसियेशन  से  प्रति  वर्ष
 20  लाख  रुपये  झौर  पी  0 एल 0  480  निधियों

 से  प्रति  वर्ष  एक  करोड़  रुपये  की  वित्तीय
 सहायता  पिछले  तीन  वर्षों  स ेमिल  रही  है  ;

 (ख)  यदि  हाँ,  तो  क्‍या  सरकार  ने  इस
 संस्था  के  उद्देश्यों,  कार्यों  और  वित्तीय  साधनों
 के  बारे  में  जाँच  की  हैं;  भौर

 (ग)  यदि  हाँ,  तो  उस  का  क्‍या  निष्कर्ष
 निकला  है  ?

 गृह-कार्य  मंत्रालय  सें  राज्य  मंत्री  (रो
 विद्या  चरण  शुषल) :  (क)  सरकार  के
 घास  ऐसी  कोई  सूचना  नहीं  है  ।

 (ख)  तथा  (ग).  इस  संस्था  के  पदाधि-
 “कारियों  से  हमें  उन  के  उद्देश्यों  तथा  गतिविधियों
 का  एक  विवरण  मिला  है  उन  का  दावा  है  कि  यह
 सामाजिक-प्राध्यात्मिम  विकास  के  संसूत
 मार्ग  पर  आधारित  एक  जन-कल्याणकारी
 मिशन  है  ।  इस  उद्देश्य  से  विभिन्न  क्षेत्रों  में

 दखी  जनता  की  सामाजिक  सेवा  करते  हुए
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 यह  मिशन  शिक्षा,  सहायता  तथा  कल्याण  के
 अपने  विस्तृत  कार्यक्रम  को  क्रियात्मक  रूप  दे
 रहा  है  ।

 निवारक  निरोध  झधिनियस  के  झन्तमगंत
 गिरफ्तारियां

 I698.  शी  रामावतार  ज्षास्त्री  :  क्‍या
 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  श्री  अजय  मुखर्जी  के  नेतृत्व  में  बनी
 संयुक्त  मोर्चा  सरकार  की  कालावधि  में
 पश्चिम  बंगाल  में  निवारक  निरोध  अधिनियम
 के  अन्तर्गत  कितने  व्यक्तियों  को  गिरफ्तार
 किया  गया  था  और  उन  को  कितने  दिनों  के
 लिये  नजरबन्दी  में  रखा  गया  था;

 (ख)  उन  में  पृथक  पृथक  रूप  से  राज-
 नैतिक  कार्यकर्ताओं,  चोरबाजारी  करने
 वालों  तथा  अस्य  समाज  विरोधी  तत्वों  की
 संख्या  कितनी  है;

 (ग)  डा०  पी०  सी०  घोष  के  नेतृत्व  में
 बने  नये  मंत्रिमंडल  द्वारा  उक्त  ग्रधिनियम  के
 अन्तर्गत  कितने  व्यक्तियों  को  नजरबन्द  किया
 गया  है  ;

 (घ)  उन  में  अलग  अलग  राजनैतिक
 नेताग्नों  भौर  कार्यकर्ता प्रों, मुनाफाखोरों,  चोर

 बाजार  करने  वालों  तथा  अन्य  समाज  विरोधी
 तत्वों  की  संख्या  कितनी  है;  जझौर

 (=)  राजनैतिक  कार्यकर्ताओों  को  नजर-
 बन्द  करने  के  क्या  कारण  हैं  ?

 गुह-काय  संत्रालय  में  राज्य  संत्री  (श्री
 विद्या चरण  शुक्ल)  :  (क)  i4:6  व्यक्तियों
 को  3  दिन से  ले  कर  150 दिन तक की  विभिन्न
 भ्रवधि  के  लिये  नजरबन्द  रखा  गया  था  |

 (=)  इन  नजरबन्द  व्यक्तियों  में  483
 चोर  बाजारी  करने  वाले  तथा  933  प्रपाज
 ' षिरोधी  तत्व  थे  ।

 (ग)  i008  |
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 (3)  इन  नजरबन्द  व्यक्तियों  में  203
 राजनैतिक  नेता  और  कार्यकर्ता,  7  मुनाफाखोर
 और  चोर  बाजारी  करने  वाले  तथा  7  समाज
 विरोधी  तत्व  हैं;  तथा

 (=)  उन  को  सावंजनिक  व्यवस्था
 बनाये  रखने  के  प्रतिकूल  कार्ये  करने  से  रोकने  की
 दृष्टि  से  नजरबन्द  किया  गया  था  t

 वरभंगा  में  मिथिला  विश्वविद्यालय

 L699.  श्री  रामावतार  ज्ञास्त्री  :

 शी  मेना  झा  :
 श्ी  शिव  चन्  झा  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगें
 कि:

 (=)  क्‍या  विश्वविद्यालय  अनुदान  आयोग
 के  अध्यक्ष  के  नेतृत्व  में  एक  शिष्टमंडल  ने  हाल
 ही  में  दरभंगा  का  दौरा  किया  था  ;

 (ख)  क्‍या  वहां  पर  शिष्टमंडल  से
 अनेक  शिक्षाविदों  तथा  अनेक  व्यक्तियों  ने
 उन  से  भेंट  की  थी,  और  दरभंगा  में  मिथिला
 विश्वविद्यालय  स्थापित  करने  की  आवश्यकता
 पर  जोर  दिया  था;

 (ग)  क्‍या  यह  सच  है  कि  दरभंगा  से
 पटना  पहुंचने  पर  विश्वविद्यालय  अनुदान  प्रायोग
 के  ग्रध्यक्ष  ने  संवाददाताग्रों  को बताया  था  कि
 मिथिला  विश्वविद्यालय  स्थापित  करना  अनि-
 बायें  है;

 च)  क्या  उन्होंने  इस  बारे  में  विश्व-
 विद्यालय  प्रनुदान  आयोग  को  सिफारिश
 भी  की  है;  और

 (=)  यदि  हां,  तो  इस  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  क्या  है  ?

 शिक्षा  मंत्री  (डा०  त्रिगुण  सेन)  :  (क)
 राजस्थान  विश्वविद्यालय  के  उप-कुलपति
 प्रोफेसर  एम०  वी०  भाथुर  की  अ्रध्यक्षतः  में
 विश्वविद्यालय  अनुदान  आयोग  द्वारा  नियुक्त
 समिति  नें  कार्मश्वर  सिह  दरभंगा  संस्कृत
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 विश्वविद्यालय,  दरभंगा  संबंधी  आवश्यकताओं
 का  अध्ययन  करने  के  लिये  2]  और  22
 जनवरी,  968  को  दरभंगा  का  दौरा  किया
 था।

 (ख)  समिति  ने  विश्वविद्यालय  के
 प्राधिकारियों  से  विचार-विमर्श  किया  था,
 धर  पन्य  नेक  व्यक्तियों  स ेमुलाकात  की  थी

 (ग)  समिति  ने  न  तो  कोई  प्रेस  सम्मेलन
 बुलाया  था  और  न  कोई  भ्रखबारों  को  वक्तव्य
 ही  दिया  था  ।

 (घ)  झर(ड).  समिति  की  रिपोर्ट  की
 प्रतीक्षा  है  ।

 दिल्ली  विश्वविद्यालय  में  हिन्दी  शिक्षा  का
 साध्यम

 1700.  श्री  रामाबतार  शास्त्री :  क्‍या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  &  कि  भारतीय
 साम्यवादी  दल  के  हाल  में  हुए  दिल्ली  क्षेत्रीय
 सम्मेलन  में  एक  संकल्प  पारित  कर  के  यह
 मांग  की  गई  है  कि  दिल्ली  विश्वविद्यालय
 में  हिन्दी  को  शिक्षा  का  माध्यम  बनाया  जाये,

 (ख)  यदि  हां,  तो  इस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 (ग)  क्‍या  सरकार  का  विचार  दिल्ली
 विश्वविद्यालय  कौ  ऐंपी  सलाह  देने  का  है;
 शौर

 (ष)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैं?

 शिक्षा  मंत्रों  (डा०  त्रिगुण  सेन):  (क)
 शिक्षा  मंत्रालय  को  ऐसा  कोई  प्रस्ताव  प्राप्त
 नहीं  हुआ  है  ;

 (ख)  से  (घ).  प्रश्न  नहीं  उठता  t
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 अलनावों  में  हारे  हुए  उम्मीदवारों  की  नियुक्तियां
 70l.  श्री  ना०  स्व०  दरर्मा  :

 ओ  राम  गोपाल  शालवाले  :
 श्री  शारदा  नन्द :
 श्री  कंवर  लाल  गप्त  :

 श्री  रा०  Fo  विशार्थो  :

 क्या  गह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  तीसरे  तथा  चौथे  झाम-चुनाव
 के  दौरान  हारे  हुए  उन  उम्मीदवारों  के  नाम
 क्या  हैं,  जिन्हें  सरकार  द्वारा  राज्यपाल  भ्रथवा
 राजदूत  बनाया  गया  है  अथवा  किसी  अन्य
 सरकारी  पद  पर  नियुक्त  किया  गया  है  और
 जिन्हें  वेतन  तथा  भत्ते  दिये  गये  हैं  ग्रथवा
 रिहायशी  आवास  द्विये  गये  हैं;  और

 (ख)  उन  में  से  कितने  व्यक्ति  कांग्रेस
 पार्टी  के  हैं  तथा  कितने  व्यक्ति  विरोधी  दलों
 के  ?

 गुह-कार्य  मंत्रालय  में  राज्य  मंत्री  (भरी
 विद्या  चरण  शुक्ल) :  (क)  और  (ख).
 राज्यपाल  के  पद  पर  अथवा  सरकार  के  अधघीन
 किसी  अन्य  पद  पर  नियुक्ति  करने  में  उस  व्यक्ति
 की  उस  पद  विशेष  के  लिये  उपयुक्तता  पर  ही
 मुख्यत:  विचार  किया  जाता  है  1  ऐसी  नियुक्तियों
 के  लिये  चुनावों  में  हारना  अयोग्यता  नहीं  माना
 जाता  है।  अपेक्षित  सूचना  उपलब्ध  नहीं  है
 और  इसे  एकत्वित  कर  ने  में  लगने  वाला  समय
 और  परिश्रम  इस से  प्राप्त  होते  वाले  परिणाम
 के  सम  तुल्य  नहीं  होगा  ।

 Income  from  Tourism
 1702.  SHRI  SRADHAKAR  SUPA-

 KAR:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  the  total  foreign  exchange  earn-
 ed  in  967  from  tourism  in  India;  and

 (b)  how  the  earnings  compare  with
 the  earnings  for  19667,

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
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 SINGH):  (a)  and  (b).  The  informa-
 tion  is  being  collected  and  will  be
 Placed  on  the  table  of  the  house
 shortly.  Preliminary  estimates  show
 an  inerease  of  0%—i5%  over  the
 966  figure  of  Rs.  22.6i  crores.

 ओनगर  में  परमेश्वरी  हूंडू  का  कथित  भ्रपहरण
 1703.  श्री  प्रकाज्ञ  बोर  शास्त्रों  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  एक  हिन्दू  लड़की  परमेश्वरी

 हंडू  के  मामले  को,  जिसके  परिणामस्वरूप  कुछ
 समय  पूर्व  काशमीर  में  दंगे  हो  गये  थे  तुरन्त
 सुलझाने  के  लिये  कोई  निर्देश  जारी  किये  हैं;

 (ख)  यदि  हां,  तो  इस  मामले  की
 बर्तेमान  स्थिति  क्‍या  है  ;  और

 (ग)  क्‍या  यह  भी  सच  है  कि  इस  मामले
 के  कारण  वहां  पर  अब  भी  तनाव  की  स्थिति
 बनी  हुई  है  ?

 गृह-कार्य  संत्रालय  में  राज्य  मंत्रों  (श्री
 बिद्या  चरण  शुक्ल)  :  (क)  तथा  (ख).
 कुछ  समय  पूर्व  काश्मीर  हिंन्दू  एक्शन  कमेटी
 से  ऐसे  अभ्यावेदन  प्राप्त  हुए  थे  जिन  में  केन्द्रीय
 सरकार  से  यह  मांग  की  गई  थी  कि  जम्मूं'  व
 काश्मीर  में  अल्पसंख्यक  समुदाय  का  विश्वास

 पूनर्स्थापित  कराया  जाय  |  राज्य  सरकार  स्वयं
 ही  साम्प्रदायिक  सद्भावना  बढ़ाने  तथा  इस
 बात  का  निश्चय  करने  के  लिये  उत्सुक  है  कि
 जनता  के  सभी  विभिन्न  भाग,  विशेषतः
 अ्रल्पसंख्यक  पूर्ण  सुरक्षा  और  विश्वास  की
 भावना  के  साथ  रहें  -  5  नवम्बर,  967
 को  इस  सदन  में  झतारांकित  प्रश्न  संख्या  480
 के  उत्तर  की  ओर  ध्यान  झाकर्षित  किया  जाता
 है।  जैसा  कि  सदन  को  मालूम  है,  केन्द्रीय
 सरकार  ने  कुछ  साम्प्रदायिक  झगड़ों  क ेकारण
 तथा  उनके  रूपों  की  जांच  पड़ताल  करने
 और  उन  झगड़ों  की  रोकथाम  के  लिये  उपायों
 की  सिफारिश  करने  के  हेतु  श्री  जस्टिस  रघुबर
 दग्राल  की  भ्रध्यक्षता  में  एक  श्रायोग  की  नियुक्ति
 की  है।  इन्हीं  व्यक्तियों  तथा  इन्हीं  निदेशों
 की  शर्तों  के  साथ  राज्य  में  गत  वर्ष  हुए  कुछ
 साम्प्रदायिक  प्रकार  के  झगड़ों  की  जांच  करने
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 के  लिये  जम्मू  और  काश्मीर  राज्य  सरकार
 ने  एक  आयोग  की  नियक्ति  की

 (ग)  जी  नहीं,  श्रीमान्‌  ।

 'हवाई  टों  पर  तथा  चिसानों  की  उड़ानों  के
 वौरान  घोषणायें

 I704.  श्री  प्रकाशवीर  ज्ञास्त्री  :  क्‍या
 'पर्यटन  तथा  झसेलिक  उड्डयन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  कया  इण्डियन  एबरलाइन्स  कार-
 'पोरेशन  के  विमानों  की  उड़ानों  के  दौरान
 तथा  हवाई  हों  में  घोषणायें  करते  समय
 हिन्दी  तथा  भारतीय  भाषाग्रों  को  ग्रभी  भी
 प्राथमिकता  नहीं  दी  जाती  है;

 (ख)  क्या  इस  सम्बन्ध  में  सरकार  द्वारा
 बनाई  गई  नीति  में  कोई  परिवर्तन  किया  गया
 है;  और

 (ग)  यदि  नहीं,  तो  प्रंग्रेजी  को  प्राथ-

 हे  'मिकता  दिये  जाने  के  क्या  कारण  हैं?

 पर्षटन  तथा  असैनिक  उद्युयन  मंत्रों  (डा०
 कर्ण  सिह)  :  (क)  ब्रिमान  में  पहले  हिन्दी  में
 और  उस  के  बाद  अंग्रेजी  में  घोषणायें  करने  की
 आम  प्रथा  है  ।  हवाई  ड्डों  पर  भूमि  पर  घोषणायें,
 पूर्वी  और  दक्षिभी  क्षेत्रों  को  छोड़  कर  जहां  कि
 घोषणायें  हिन्दी  के  स्थान  पर  क्षेत्रीय  भाषाप्रों  में
 की  जाती  हैं,  पहले  हिन्दी  में  बौर  उसके  बाद
 अंग्रेजी  में  की  जाती  हैं  1

 (ख)  जी,  नहीं  ।

 (ग)  प्रश्न  नहीं  उठता  ।

 एयरलाइनों  में  पूंजो  परिव्यय

 1705.  श्री  महाराज  सिंह  भारती:
 जया  पये  तबा  प्रत्तनिक  उद़डयन  मंत्रो  यह
 बताने  की  कृपा'करेंगे  कि  :

 (क)  भारत  की  एयरलाइनों  का  प्‌  जी
 परिव्यय  कितना  है  और  चालू  वर्ष  में  उन  पर
 कितनी  विदेशी  मुद्रा  खर्च  होने  की  सम्भावना
 है  ;  और
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 (ख)  पिछले  तीत  वर्षों  में  कितने
 यात्रियों  ने  यात्रा  की  और  उससे  ग्रनुमाततः
 कितना  लाभ  हुआ  ?

 पर्यटन  तथा  असैनिक  उड्डयन  मंत्रों
 (बाण  कर्ण  सिंह)  :  (क)  1967-68  के

 दौरान  दो  एयर  कारपोरेशनों  का  भ्रनुमानित
 पूंजी  व्यय  और  उसमें  विदेशी  मुद्रा  का  अंश
 निम्नलिखित  है  -—

 प्‌  जी  परिव्यय  विदेशी
 मुद्रा  का  अंश

 (लाख  रुपयों  में  )
 एमर  इण्डिया  859.65  549.6]
 इंडियन  एयर-

 लाइन्स  77.48  457.95

 (@)  (i)  उन  यात्रियों  की  संख्या,
 जिन्होंने  पिछले  तीन  वर्षों  में  यात्ञा  की,  निम्न-
 लिखित  हैं  :-—

 1964-65  1965-66  1966-67

 एयर  इण्डिया
 237,996  (218,458  254,736

 इंडियन  एयरलाइन्स
 1,235,310  1,205,110  1,409,503

 (il)  कारपोरेशनों  को  पिछले  तीन  वर्षों
 में  हुआ  शुद्ध  लाभ  हानि  निम्न  प्रकार  है  —

 1966-67 1964-65  I965-66

 (लाख  रुपयों  #)

 एयर  इण्डिया
 +  304.5  +163.56  +399.15

 इंडियन  एयरलाइन्स
 नी  32.33  423,50

 (हानि)
 4133.01
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 India-Singapore  Air  Talks
 1706.  हप्ता  ANBUCHEZHIAN:  Will

 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 and  Singapore  have  reached  an  agree-
 ment  allowing  their  respective  national
 airlines  to  operate  in  each  other's
 country;

 (b)  whether  any  agreement  has  been
 signed;

 (c)  ig  so,  the  main  features  thereof;
 and

 (d)  when  it  is  likely  to  be  given
 effect  to?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH):  (a)  Yes,  Sir.

 (b)  An  Agreement  between  the
 Government  of  India  and  the  Gov-
 ernment  of  the  Republic  of  Singapore
 relating  to  air  services  was  signed  at
 Singapore  on  23rd  January,  1968,

 (९)  The  agreement  provides  for
 operation  of  (i)  air  services  to/thro-
 ugh  Singapore  by  an  airline  designat-
 ed  by  the  Government  of  India  and
 (ii)  air  services  to/through  India  by
 an  airline  designated  by  the  Govern-
 ment  of  Singapore.

 (d)  The  Agreement  will  formally
 come  into  force  as  soon  as  the  respec-
 tive  Governments  have  notified  to  each
 other  the  ratification  of  the  agreement
 in  accordance  with  thelr  respective
 eonstitutional  procedures.  However,
 Air-India  are  already  operating  ser-
 vices  through  Singapore  in  accordance
 with  the  agreed  arrangements.

 India-Mongolia  Cultura]  Ex-Change
 Programme

 1707.  SHRI  ANBUCHEZIAN:
 SHRI  GADILINGANA  GOWD:

 Will  the  Minister  of  EDUCATION
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 agreement  between  India  and  Mongo-
 lia  for  regular  bilatera]  cultural  ex-
 change  programme  has  been  signed;
 and
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 {b)  if  so,  the  main  features  of  the
 agreement?

 THE  MINISTER  OF  EDUCATION
 (Dr.  TRIGUNA  SEN):  (a)  Yes,  Sir.
 A  cultural  exchange  programme  for
 967—69  has  been  drawn  up  and
 signed

 (b)  The  Cultural  Exchange  Prog-
 Tamme  drawn  up  for  967—69,  envi-
 sages  co-operation  in  the  fields  of
 Archaeology,  Museums,  Art  and  Cul-
 ture,  Radio  and  Television,  and  sports,
 through  visits  of  musicians,  artists
 and  writers,  exchange  of  publications
 between  the  National  Museums  and
 National  Libraries,  exchange
 recordings,  Radio  programmes  of  cul-
 tural  and  scientific  interest  and
 recordings  of  music,  exchange  of  peT-
 sonnel  and  gelegations  in  the  field  of
 Radio  and  Television,  and  exchange  of
 sports  teams.

 Recruitment  of  Pilots  by  I.A.C.
 1708.  SHRI  BABURAO  PATEL:  Will

 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  number  of  pilots  recently
 recruited  by  the  Indian  Airlines  Cor-
 poration  and  the  flying  hours  to  the
 credit  of  each  with  the  salary  scale  of

 ch  and  the  terms  of  employment;
 (b)  the  exact  basis  on  which  these

 selections  were  made—whether  with
 due  emphasis  on  hours  of  flying  ex-
 perience  or  without  it.

 (९)  whether  it  is  a  fact  that  while  42
 candidates  with  hardly  200  hours  fly-
 ing  experience  were  taken  up,  where-
 as  4  candidates  with  900  to  2,000
 flying  hours  to  their  credit  were  re-
 jected;  and

 (a)  if  80,  the  reasons  therefor?
 THE  MINISTER  OF  TOURISM

 AND  CIVIL  AVIATION  (Dr.  KARAN
 SINGH):  (a)  The  Indian  Airlines  Cor-
 poration  did  not  recruit  any  pilots  in
 1967.  The  Corporation  held  an  Inter-
 view  on  25th  January,  968  for  the
 selaction  of  pilots  at  which  43  candi-
 dates  were  called.  The  selection  has
 not  yet  been  finalised.

 (b)  to  (d).  Do  not  arise.
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 Air  India  Services

 1709.  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state.

 (a)  the  tota]  number  of  passengers
 Indian  and  foreign  who  travelled  on
 Air  India  and  the  amount  of  fare
 collected  from  them  during  the  last
 year;

 (9)  the  names  of  20  top  authorised
 travel  agents  in  India  and  overseas,
 the  percentage  of  commission
 to  each  and  the  number  and  value  of
 tickets  sold  through  each  of  them  and
 the  commission  payable  to  each  dur-
 ing  the  last  year;

 (c)  the  arrears  of  amounts  due
 from  20  top  traye]  agents  during  the
 last  year  and  the  steps  taken  to  Te-
 eover  the  same;

 (d)  the  total  amount  of  bad  debts
 of  travel  agents  written  off  during
 the  last  year  with  names  and  duss  of
 each;  and

 (e)  the  mames  of  travel  agents  who
 have  been  allowed  to  continue  in  spite
 of  the  bad  debts?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (Dr.  KARAN
 SINGH):  (a)  to  (e).  The  informa-
 tion  is  being  collected  and  will  be
 Jaid  on  the  Table  of  the  Lok  Sabha.

 Recovery  of  Bombs  in  Gaunhati

 1710.  SHRI  BABURAO  PATEL;  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  fifty
 highly  explosive  gelatine  bombs  were
 recovered  from  a  person  while  he  was
 riding  in  ७  rickshaw  at  Gauhati  on  or
 about  the  l6th  December,  1967;

 (b)  the  name  of  the  political  party to  which  this  man  belongs:  and
 (c)  the  action  taken  against  him  and

 the  rickshaw  puller?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  8l  Gelatine  Sticks  were  recover-
 ed  from  the  possession  of  a  person
 while  he  was  riding  in  a  rickshaw  at.
 Gauhati  on  16-12-1967.

 (b)  Enquiries  made  so  far  by  the
 Government  of  Assam  have  not  estab-
 lished  his  affiliation  with  any  recog-
 nised  political  party.

 (c)  He  has  been  arrested  and  a  case
 under  the  Explosives  Act  has  been
 registered  against  him  and  the  inves-
 tigation  is  in  progress.  No  action  is
 reported  to  have  been  taken  against
 the  rickshaw  puller  as  he  is  a  witness.
 in  the  above  case.

 “Sardar  Sen  Jusi”  Organisation

 7ll.  SHRI  P.  P.  ESTHOSE:
 SHRIMATI  SUSEELA

 GOPALAN  :
 SHRI  UMANATH:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  fact
 that  in  Gujarat  an  organisation  known
 as  Sardar  Sen  Jusi  has  been  fermed
 On  the  pattern  of  Shiv  Sena;

 (b)  if  so,  the  aims  amd  objects  of
 the  organisation;  and

 (c)  the  steps  taken  by  Government.
 to  curb  the  activities  of  the  oragnisa-
 tion?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):-
 (a)  The  student  leaders  of  Ahmeda-
 bad  City  have  formeg  an  organisation.
 called  the  Sardar  sena.

 (9)  The  main  objects  of  the  orga--
 nisation  are  reported  to  be,

 (९)  action  taken  against  him  and
 interests  of  Gujarat;  and
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 (ii)  to  promote  the  employment
 avenues  for  Gujarati  youths
 by  demanding  adequate  rep-
 resentation  in  the  jndustries.

 (c)  The  State  Government  are  keep-
 ing  8  close  watch,

 Incidents  in  Siliguri  University
 1712,  SHRI  S.  K.  TAPURIAH:  Will

 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  the  full  report  on  the  incidents
 at  the  North  Bengal  University,  Sili-
 -guri  last  year;  and

 (b)  the  action  taken  by  the  Cent-
 Ya]  or  State  Government  against  the
 erring  police  officials  who  deliberately Tefuseq  to  stop  violence  at  the  campus in  time?

 THE  MINISTER  OF  STATE  {N  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Yes,  Sir.

 (b)  The  State  Government  have  re-
 ‘Ported  that  the  police  took  all  neces-
 sary  steps  to  put  down  the  lawless
 activities  at  the  North  Bengal  Univer-
 sity  and  that  hence  the  question  of
 taking  action  against  the  erring  police officials  does  not  arise.

 Infiltration  of  left  Communists  and
 Extremists  in  Essential  Services

 in  North  Bengal

 1713.  SHRI  S.  छू,  TAPURLAH:  Will
 ‘the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  infil-
 tration  by  the  Left  Communists  and
 extremists  into  the  essential  services
 like  Police,  Telephone  etc.  in  North
 Bengal;  and

 (b)  whether  Government  have  en-
 sured  that  no  subversive  activities  are
 indulged  into  by  anti-national  elements
 in  this  strategic  area?
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 THE  MINISTER  OF  STA'I'g  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  HHUKLA):
 (a)  and  (b).  Facts  are  teing  ascer-
 tained  from  the  State  Government.

 Suspended  Delhi  Policemen
 14d.  SHRI  SATYA  NARAIN

 SINGH:
 SHRI  K.  M.  ABRAHAM:
 SHRI  NAMBIAR:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  Delhi  Police  non-
 gazetted  Karmachari  Sangh  has  re-
 quested  Government  to  allow  those
 Policemen  suspended  in  last  year's
 agitation  to  appear  for  promotion  test;
 and

 (b)  if  so,  the  decision  taken  there-
 on?

 THE  MINISTER  OF  sTATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  No,  Sir.

 (b)  Does  not  arise.
 Scheduled  Castes  among  Delhi

 Teachers
 ‘1716.  SHRI  RAM  CHARAN:  Will  the

 Minister  of  EDUCATION  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 representation  in  the  services  in  the
 posts  of  Teachers  under  the  Dethi
 Education  Directorate  for  Scheduled
 Castes  is  very  poor;  and

 (b)  if  so,  the  steps  taken  for  ful-
 filment  of  the  Scheduled  Castes  rep-
 resentation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  Yes,
 Sir,  the  representation  is  not  upto  the
 mark.

 (b)  (i)  The  Employment  Exchange
 are  requested  to  sponsor  the  names  of
 suitable  Scheduleq  Caste  candidates
 for  appointment  against  the  reserved
 vacancies.
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 (ii)  In  the  event  of  non-availability

 af  suitable  candidates,  the  vacancies
 ute  advertised  in  the  prominent  daily
 Papers.

 (iii)  Reputed  Associations|Organisa-
 tions  of  the  community  are  also  con-
 tacted  to  sponsor  suitable  candidates.

 Commanal  Disturbances

 7l7.  SHRI  SITARAM  KESRI:
 SHRI  MOHISIN:

 Will  the  Minister  gf  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  com-
 munal  disturbances  have  occurred  in
 different  parts  of  the  country  m  re-
 cent  months;

 (b)  if  so,  whether  Government  have
 conducteg  any  imgiury  to  trace  the
 elements  responsible  for  such  distur-
 fances  and  to  bring  them  to  book;
 and  |

 (९)  whether  Government  propose  to
 convene  a  meeting  of  representa-
 tives  of  all  political  parties  and  reli-
 gious  groups  with  a  view  to  chalking
 out  programmes  for  maintaining  ecm-
 munal  harmony?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  0७  HOM  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Yes,  Sir.

 (b)  A  Commission  of  Inquiry  under
 the  chairmanship  of  a  retired  judge  of
 the  Supreme  Court  has  been  appointed
 to  inguire  into  some  of  the  major
 communal  disturbances  that  occurred
 after  Ist  August,  1967.  The  State  Gov-
 ‘mnments  concerned  have  also  taken
 necessary  administrative  and  legal
 action  like  preventive  measures,  regis-
 tration  ‘and  investigation  of  cases,  etc.

 (c)  It  Bas  been  decided  to  revive
 the  Nationa]  Integration  Council
 which  is  expected  to  consider  issues
 like  communalism  and  linguism  aad
 to  make  recommendations  to  Govern-
 ment.
 325  L.S.—4
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 राष्ट्रपत्ति  से  प्राप्त  पुरस्कारों  का  लौटावा  जाना

 I7i8.  a  सीताराम  केसरो  :  क्‍या
 गृह-रांय॑  मंत्री  वह  बताने  की  कृपा  करेंगे  कि  :

 (क)  राष्ट्रपति  द्वारा  प्रदत्त  पुरस्कार
 कितने  व्यक्तियों  ने  लौटा  दिये  हैं  ;  और

 ख)  राष्ट्रपति  द्वारा  सम्मानित  नाग-
 रिकों  द्वारा  पुरस्कार  लौटाये  जाने  पर  सरकार
 की  क्या  प्रतिक्रिया  हैं  ?

 युह-कार्ष  जेंत्रॉलिय  में  राज्य  संत्री  (भी
 विद्या  चरण  शुक्ल) :  (क)  छ:।

 (खि)  सरकार  को  खेंद  है  कि  हिन्दी  को
 विशिष्ट  सेवाओं  की  मान्यता  में  दिये  गये
 पुरस्कारों  को  संबंछित  व्यक्तियों  ने  त्यागने  का
 निश्चय  किया  है  |

 Performance  of  Indian  Sportsmen

 1719,  SHRI  SITARAM  KESRI:
 Will  the  Minister  of  EDUCATION
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 performance  cf  Indian  Sportsmen  in
 various  departments  of  Sports
 including  Hockey  have  been  steadily
 declining  in  recent  years;

 (b)  if  so,  whether  Government
 have  looked  into  the  causes  of  the
 decline  and  prepared  any  schemes
 for  their  improvement;

 (c)  whether  the  Indian  Sports
 teams  visiting  foreign  countries  have
 failed  to  maintain  the  reputation  of
 the  country;  and

 (d)  if  so,  whether  Government
 consider  imposing  controls  on  the
 visit  of  Indian  teams  abroad  for
 some  years  till  some  improvement  is
 standards  js  registered?

 i
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  BHAGWAT  JHA  AZAD):
 (a)  No,  Sir.  On  the  whole  it  will  not
 be  correct  to  say  that  the  perfor-
 mance  of  Indian  Sportsmen  in  the
 various  Departments  of  Sports  has
 been  steadily  declining  in  recent
 years.  India  is,  at  present,  the
 reigning  World  and  Asian  Hockey
 Champion  based  on  the  results  of
 the  last  Olympic  and  Asian.  Games;

 (9)  The  National  Sports  Federa-
 tions  formulate  schemes  for  raising
 standards  in  various  games  and
 sports.  All  proposals  received  from
 these  bodies  for  financial  assistance
 and  other  facilities  are  given  due
 consideration  by  the  Government  in
 consultation  with  the  All  India
 Council  of  Sports;

 (c)  They  have  not  been  upto  the
 expectation.

 (d)  Government  have  been  mak-
 ing  a  closer  scrutiny  of  each  and
 every  proposal  for  sending  Indian
 teams  abroad.  Government  feel  that
 instead  of  visiting  abroad,  teams
 should  concentrate  on  strengthening
 and  raising  their  standard  within
 the  country.

 Recreational  Facilities  at  Chilks  Lake
 (Orissa)

 ‘1721.  SHRI  CHINTAMANI
 PANIGRAHI:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  the  details  of
 formulated  for  providing  recrea-
 tional  facilities  at  Chilka  Lake  in
 Orissa  for  tourists  in  the  fourth
 Plan;

 (b)  the  estimates  of  these  schemes;
 (c)  whether  any  progress  has  been

 made  in  this  regard;  and

 the  schemes

 (d)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  TOURISM

 AND  CIVIL  AVIATION  (Dr.  KARAN
 SINGH):  (a)  to  (d).  A  tentative
 allocation  of  Rs.  3  lakhs  was  made
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 in  the  draft  outline  of  the  Fourth
 Five  Year  Plan  on  Tourism  for  pro-
 viding  recreational  (facilities  at
 Chilka  Lake,  Details  of  the  scheme
 alongwith  the  estimated  cost  in  res-
 pect  of  each  component  of  the
 scheme  are  awaited  from  the  State
 Govt.  Recreational  facilities  envisag-
 ed  are  aquatic  sports,  fishing  and
 bird  shocting.

 India  Tourism  Development  Corpora-
 ton

 1721,  SHRI  JUGAL  MANDAL:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  some  changes  regard-
 ing  composition  of  Board  of  Directors
 and  other  offices  are  being  made  in
 the  India  Tourism  Development
 Corporation;

 (b)  if  so,  the  reasons  therefor?
 THE  MINISTER  OF  TOURISM

 AND  CIVIL  AVIATION  (Dr.
 KARAN  SINGH):  (a)  and  (b).  The
 present  Board  of  Directors  was
 constituted  with  effect  from  1-10-1967
 for  a  period  cf  one  year.  No  chance
 is  contemplated  during  the  tenure
 of  this  Board.

 Government  have  agreed  to  relieve
 the  existing  incumbent  of  the  post
 of  Managing  Director  at  his  own
 request,  His  successor  is  expected
 to  be  appointed  shortly,  The  post
 of  Financial  Adviser  to  the  Corpo-
 ration  which  was  vacant  has  been
 filled  with  effect  from  Ist  February,
 i968.  All  other  appointments  in  the
 Corporation  are  made  by  the  Corpo-
 ration  themselves,  and  not  by  Gov-
 ernment,

 शाहबाव  जिले  में  मोहोतिया  और  भ्रारा  शहर
 को  मिलाने  वाला  राष्ट्रीय  राजपथ

 1722.  श्री  शिवपूजन  शाहनओ  :  क्‍या

 परिवहन  तथा  नौवहन  मंत्री  यह  बताने  कीं
 स्क्पा  करेंगे  कि  :

 (क)  क्या  जाहबाद  जिले  में  ग्रांड  ट्रक
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 रोड  पर  मोहोनिया  से  विक्रमगंज  रोड  होते
 हुये  शारा  शहर  तक  एक  राष्ट्रीय  राजपथ  का
 निर्माण  करने  की  कोई  योजना  है  ;  और

 (ख)  यदि  हां,  तो  यह  निर्माण-कार्य  कब
 आरम्भ  होने  कौ  संभावना  है  ?

 परिवहन  तथा  नौवहन  मंत्रालय  में  उपमंत्रो
 यी  स्मक्त  दर्शन)  :  (क)  और  (ख).  जी

 हां  दिनारा  करसार  और  अनैत  होते  हुए  आरा
 कौ  सड़क  के  स्थायी  संरेखण  पर  दो  अनुभागों
 के  निर्माण  के  लिये  भूमि  प्राप्त  करने  की  मंजूरी
 दे  दी  गई  है।  तीसरे  अनुभाग  के  लिये  भूमि
 प्राप्ति  का  प्रश्न  विचाराधीन  है  1  मौजूदा
 वित्तीय  कठिनाइयों  के  कारण  निर्माण  कार्य
 में  कुछ  और  समय  लग  सकता  है  I

 M/s.  Aminchand  Pyarelal  and  Co.
 Ltd.

 1723.  SHRI  JYOTIRMOY  BASU:
 SHRI  GANESH  GHOSH:
 SHRI  MOHAMMAD  ISMAIL:

 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  whether  the  C.B.I.  has  filed  any
 case  against  M|s  Aminchand  Pyare-
 lal  and  Co.,  Calcutta;

 (b)  if  so,  on  what  date  and  under
 what  provisions  of  Law;  and

 (०)  the  details  thereof?
 THE  MINISTER  OF  TRANSPORT

 AND  SHIPPING  (Dr.  द  K.  R.  V.
 RAO):  (a)  Yes,  Sir.

 (b)  The  charge-sheet  has  been
 filed  in  the  Court  of  the  Chief  Presi-
 dency  Magistrate,  Calcutta  on
 16-12-67,  under  section  20B/420,  420
 IPC  and  section  23  read  with  sec-
 tion  4  of  the  Foreign  Exchange
 Regulations  Act.

 (c)  The  accused  have  been  pro-
 secuted  for  having  cheated  the  Cal-
 cutta  Port  Commissioners,  for  ob-
 taining  Customs  Clearance  Permit
 from  the  Iron  and  Steel  Controller
 on  duplicate  documents  and  for  pay-

 ing  freight  charges  in  foreign  ex-
 change  in  contravention  of  the
 Foreign  Exchange  Regulations  Act.

 भारत-पाकिस्तान  सोमा  पर  तह्कर  व्यापारी

 i724.  श्री  यशवन्त  सिंह  कुशवाह  :
 श्री  शिव  कुमार  शास्त्री  :

 क्या  गृह-कार्ये  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  22  जनवरी,
 968  को  भारोपाल  सीमा  चौकी  के  पास

 भारतीय  सीमा  सुरक्षा  पुलिस  दल  के  साथ  हुई
 सशस्त्र  मुठभेड़  में  एक  भारतीय  तस्कर
 व्यापारी  मारा  गया  था  और  उसके  साथी
 पाकिस्तान  राज्यक्षेत्र  में  भाग  गये  थे  ;

 (ख)  यदि  हां,  तो  इसका  ब्यौरा  क्या
 है  ;  और

 (ग)  तस्करी  के  ऐसे  मामलों  की  रोक-
 थाम  के  लिये  सरकार  ने  क्‍या  कार्यवाही  की
 है?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्रों  (क्रो
 विद्या  चरण  शुक्ल)  :  (क)  और  (ख)
 22-1-1968  को  ऐसी  कोई  घटना  नहीं

 हुई  4%  2i-I-968  की  संध्या के  7  बजे

 कुछ  तस्कर  व्यापारी  सीमावर्ती  भारोपाल  गांव
 से  भारत  से  पाकिस्तान  जाते  हुए  एक  सीमा

 सुरक्षा  दल  के  द्वारा  रोके  गये  1  इसके  बाद  दोनों
 ओर  से  गोलाबारी  चलने  से  एक  भारतीय  तस्कर
 गोली  से  मारा  गया  ।  दूसरे  अन्धेरे  और  ऊंची
 झाड़ियों  की  बाड़  में  पाकिस्तानी  भाग  निकले  t

 (ग)  तस्कर  व्यापारियों  की  गतिविधियों
 को  रोकने  के  लिये  तीवर  गश्त  लगाई  जाती  है  ॥

 बिल्ली  में  सड़क  दुघंटनायें

 1725.  श्री  यशवन्त  सिंह  कुशवाह  :  क्‍या

 परिवहन  तथा  नौवहन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  परिवहन
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 के  मार्गों  पर  प्राइवेट  बसों  के  चलने  की  अनु-
 मति  देंने  के  फलस्वरूप  दिल्ली  में  दुघेटमाओ्रों  की
 संख्या  में  कई  गुना  वृद्धि  हो  गई  है  ;

 (ख)  यदि  हां,  तो  दुर्घटनाओं  को  रोकने
 के  लिये  क्‍या  कार्यवाही  की  गई  है  ;

 (ग)  प्राइवेट  बसों  को  चलने  देने  की
 अनुमति  के  पश्चात्‌  कितनों  दुबंटनायें  हुई  हैं
 और  दुष्घेटनाश्रों  में  मारे  गये  तथा  घायल  हुये
 व्यक्तियों  की  संख्या  क्‍या  है  ;

 (घ  कितने  मामलों  में  मारे  मये  तभा
 घायल  हुये  व्यक्तियों  के  झ्ाश्चितों  को  मुआवजा
 नहीं  दिया  गया  है  ;  और

 (=)  यदि  हां,  तो  इसके  क्या  कारण  हैं  ?

 परिवहन  तथा  नोवहन  मंत्रालय  सें  उप-

 मंत्री  (श्री  भक्त  वर्दान)  :  (क)  जी नहीं।

 (ख)  प्रश्न  नहीं  उठता  ।

 (ग)  से  (=).  अपेक्षित  सूचना  एकत्रित
 १  जा  रही  है  और  प्राप्त  होते  ही  सभा  पटल

 पर  प्रस्तुत  कर  दी  जायेगी  t

 गणराज्य  वियस  समारोह,  968

 1726.  श्री  यहशवंन्त  सिह  कुशवाह  :

 ्ी  रोमजी  राम  :
 क्या  गुहु-कार्य  मंत्री  यह  बताने  की  कृषा

 करेंगे  कि  :

 (क)  26  जावरी  l968  समारंतह
 में  कितने  व्यक्ति  भरे  गें  तथा  घायल

 7  i

 (ख)  ६ अध  उस  दिन  कुछ  बच्चे  भी

 गुम  हमे  उताये  जाते  है  जो  अभी  नहीं  मिले

 हैं  ;  और

 (ग)  थदि  हां,  तो  उनकी  संख्या  क्‍या
 हू  और  इस  सम्बन्ध  में  सरकर  ने  क्‍या  कार्य-
 यही  कीरटे  ?

 गृह-कार्य  संत्रालय  में  राज्य  मंत्री  (क्रो
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 विद्या  चरण  शुक्ल) :.  (क)  से  (7).
 दिल्ली  पुलिस  के  पास  उपलब्ध  सूचना  के

 अनुसार  न  कोई  ब्यक्ति  मरा  और  न  कोई
 घायल ही  हुप्म  |  उस  दिन  5)  लड़के  और
 लड़कियों  के  गुम  होने  की  रिपोर्ट  मिली  थी
 और  उन  सभी  को  उनके  झ्रभिभावकों  के  पास
 वापिस  पहुंचा  दिया  था  ।  उस  दिन  अपराध
 शासत्रा  (दिल्ली  पुलिस)  के  गुमशुदा-व्यक्ति
 दस्ते  ने  विभिन्न  स्थानों  पर  ऐसे  मामलों  को
 निपटाने  के  लिये,  सदा  की  भांति,  कक्ष  स्थापित
 कर  रखे  थे  ।

 विशाखापत्तन  स्थित  जहाज-कारखाना

 1727.  श्री  रघुवोर  सिंह  ज्ञास्त्री  :

 क्या  परिवहन  तथा  नौवहून  मंत्री  यह  बताने
 की  क्षा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  विशाखा-
 पत्तनेर्म  जहाज  कारखाने  में  निर्धारित  लक्ष्य
 से  कहीं  कम  जहाज  बंन  रहे  हैं  ;

 पुख)  यदि  हां,  तो  उसके  क्‍या  कारण

 हैं  ;  और

 (ग)  आारतीय  नौबहन  तथा  देश  में

 जहाज  निर्माण  के  विकास  के  लिये  क्या

 कार्यवाही  की  जा  रही  है  ?

 परिचितिमि  तथा  मोजहल  मंत  (डां०
 dito  Fo  प्रारए०  बो०  राव)  :  (कफ)  जौर

 (ख).  जी  टहीं।  मौजूदा  सूविधाओं  से

 शिफफयाई  प्रतिवर्ष  प्रत्येक  7  250080  डब्ल०
 टी०  के  2h  से  3  पोत  निर्माण  करने  में  सक्षम

 है  ।  इस  चषे  तीन  पोतों  का  लक्ष्य  प्राप्त  हो
 जायेगा  a

 (ग)  1968-69  में  याई  की  क्षमता
 को  बढ़ाकर  चार  प्रोत  बनाने  की  क्षमता  करने
 के  लिये  सरकार  ने  कुछ  जरूरी  मशीनों
 के  मदों  जर  उफ्स्कर्रों  की  प्राप्ति  के  लिये  54
 लाख  हंपयें  की  प्राक्कलित  लागत  के  प्रस्ताव

 मजूर  किये  हैं।  इससे  घंटों  में  क्रेन  सुविधा
 और  हसंशाष  में  घरा-ठउठई  सुविधाओं  में

 शुधार  हो  जायेगा  ।  यार्ड  के  विकास  के  लिंये
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 a2  लासा  रुपये  को  प्राक्कलित  लागत  शौर
 अस्ताज  सरकार  के  विचाराधीन  है  ।

 सरकार  ने  अभी  हाल  में  ही  66,000
 डी०  डब्लू०  ही०  श्रेणी  के  पोत  बनाने  के  लिये
 कोचीन  शिपयार्ड  परियोजना  मंजूर  की
 है  Lt

 आरतीय  नौवहन  टनभार  बढ़ाने  के
 िये  उपायों  या  प्रस्तावित  उफ्यों  में नौवहन
 विकास  निधि  से  सूद  की  रियायती  दरों
 पर  ऋण  का  दिया  जाना  बौर  अस्थगित
 अद्ायगी  शर्तों  पर  पोतों  की  प्राप्ति  के  लिये
 विदेशों  से  क्रेडिट  खुबिधा  सुरक्षित  कराना
 शामिल  हैं  ny

 ऐतिहासिक  झनुखंघधान

 1728.  श्री  रघुवोर  सिंह  झास्त्री  :
 की  To  फोपस्लस  :
 ह । इ  उमा नाथ :.
 ष्नी  झन्नाहम  :

 क्या  छिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (=)  क्या  भारतीय  इतिहास  कांग्रेस
 के  228  प्रतिनिधियों  द्वारा  दिये  गये  उस
 बकतव्य  की  ओर  सरकार  का  ध्यान  दिलाया
 मया  है  जिसमें  यह  आरोप  लगाया  गया

 है  कि  ऐतिहासिक  झनुसंधान  के  क्षेत्र  में  विदेशी
 हस्तक्षेप  त्तथा  दबाच  डाला  जाता  है  ;

 (ख)  क्‍या  उन्होंने  यह  झारोप  भी
 लगाया  है  कि  कुछ  संगठन  विदेशों  के  लिये
 गुप्त  जानकारी  प्राप्स  करने  के  हेतु  धन  बित-
 रित  करते  हैं  ;  और

 (ग)  इस  सम्बन्ध  में  सरकार  ने  क्‍या
 कार्यवाही  की  है  ?

 किक  अंत्रालव  में  राज्य  मंत्री  (की
 ज्ेर सिह  )  :  (क)  से  (ग).  सूचना  एकत्र
 को  जा  रही  है  और  सभा  पटल  पर  a
 दी  जायेगी  1

 Cenpire’s  Certificate  te  Nizam
 1729.  SHRI  RABI  RAY:

 DASCHOW-

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  High  Court  of
 Andbra  Pradesh  has  quashed  the
 Centre's  certificate  to  the  present
 Nizam  as  the  gole  successor  to  the
 wealth  of  his  grandfather;  and

 (b)  if  so,  Government’s
 thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  and  (b).  The  Andhra
 Pradesh  High  Court  has  quashed  the
 certificate  issued  by  the  Government
 of  India  to  the  present  Nizam  about
 his  being  the  sole  successor  to  all
 the  private  properties  held  by  the
 late  Nizam  in  the  capacity  of  the
 Ruler  of  Hyderabad,  The  matter  is
 being  examined.

 reaction

 Shipping  Tonnage
 1730,  SHRI  RABI  RAY:  Will  the

 Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  the  total  shipping  tonnage  own-
 ed  by  the  public  sector  at  present;

 (b)  the  percentage  increase  con-
 templated  during  the  Fourth  Plan
 period;  and

 (c)  whether  the  rate  of  growth  in
 the  public  sector  is  satisfactory?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R,  प्र.
 RAO):  ry

 (a)  (i)  The  Shipping  Cor-
 —  ae  or 3  Bombay  al  द्

 (ii)  The  Mogul  Line  sala
 Ltd.,  Bombay  42,369  GRT

 Total  4559,848  GRT

 (b)  Does  not  arise,  as  the  Fourth
 Plan  has  not  been  finalised  yet.
 However,  the  Shipping  Corporation of  India  expects  to  cross  the  I  mil-
 lion  GRT  mark  by  March  1971,

 (c)  Yes,  Sir.
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 Translation  of  Text  Books
 ‘1731,  SHRI  RABI  RAY:

 SHRI  ESWARA  REDDY:
 Will  the  Minister  of  EDUCATION

 be  pleased  to  state:
 (a)  whether  his  Ministry  has  ask-

 ed  the  State  Governments  to  supply
 schemes  for  translating  text  books
 in  regional  languages;

 (b)  if  so,  how  many  State  Govern-
 ments  have  sent  those  schemes  and
 how  many  Governments  have  not
 yet  sent  those  schemes;  and

 (c)  the  amount  of  money  that  is
 going  to  be  paid  by  Government  to
 State  Governments  for  the  purpose
 of  translation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  SHER  SINGH):  (a)  Yes,  Sir.
 The  State  Governments  have  been
 requested  to  send  their  scheme  for
 production  of  university  level  books
 in  regional  languages  including
 translations.

 (b)  Only  one  State  Government
 has  sent  its  proposal  so  far.

 (c)  This  can  be  determined  only
 after  the  State  proposals  have  been
 received  and  examined,

 University  at  Calicut  and  Ernakulam

 (1732)  SHRIMATI  SUSEELA  GO.
 PALAN:

 SHRI  A.  K.  GOPALAN:
 SHRI  P,  GOPALAN;

 Will  the  Minister  of  EDUCATION
 be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  5729
 on  the  20th  December,  4967  end
 state:

 (a)  whether  Government  have
 considered  the  proposal  for  the  esta-
 blishment  of  a  University  each  at
 Calicut  and  Ernakulam;  and

 (b)  if  not,  the  reasons  for  the
 delay?
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 THE  MINISTER  OF  EDUCATION

 (DR.  TRIGUNA  SEN):  (a)  and  (b).
 am

 Proposal  is  still  under  consider-
 ation.

 Mangalore  Port
 1733,  SHRI  LOBO  PRABHU:  Will

 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques- tion  No.  485  on  the  15th  November
 967  and  state:

 (a)  whether  the  estimate  for
 completing  the  Mangalore  Harbour
 by  1971  has  since  been  sanctioned
 and  funds  allocated;

 (b)  if  so,  the  amount  sanctioned
 for  the  years  from  968  to  1971  se-
 parately  for  each  year  and  whether
 it  is  sufficient;  and

 (c)  the  progress  made  for  the
 Kottur-Harihar  Railway  link  and
 the  Hassan-Mangalore  Railway,  to
 stablise  the  export  of  iron  ore?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (Dr.  V.  K,  R.  दि
 RAO):  (a)  ang  (b).  The  construction
 of  an  all-whether  major  port  at  Man-
 galore  at  an  estimated  cost  of  Rs.
 24.3  crores  has  already  been  appro-
 ved.  The  provision  of  funds  for
 the  execution  of  the  project  would,
 however,  be  decided  on  an  year  te
 year  basis,  taking  into  account  the
 resources  position  at  the  time  of  for-
 mulation  of  the  Annual  Plans.  In
 view  of  this,  it  is  not  possible  to  in-
 dicate  at-  present  what  funds  will
 be  made  available  year  to  year  dur-
 ing  the  Fourth  Plan  period.

 (c)  The  construction  of  the  Kottur-
 Harihar  rail  link  is  not  being  consi-
 dered  at  present  for  the  movement  of
 ore.

 The  construction  of  the  Mangalore-
 Hassan  rail  link  costing  Rs.  23.73
 crores  is  progressing  according  to
 schedule,  The  broad  gauge  link  from
 the  existing  Mangalore  station  to  the
 new  Mangalore  Port  (26  kms)  is  ex-
 pected  to  be  ready  by  the  middle  of
 1968,  An  overall  progress  of  63.5
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 ‘per  cent  ha  been  achieved  upto  end
 of  December,  967  -on  this  portion.
 Work  on  the  metre  gauge  link  from
 Hassan  to  Mangalore  Port  is  being

 Synchronised  with  the  completion
 of  the  Mangalore  ‘Port  Project.  A
 Progress  of  22  -per  cent  ‘has  been  ac-
 hieved  upto  end  of  December,  ‘1967.

 ‘Bomb  Blast  in  Delhi  University  Area
 ‘1734.  SHRI  YASHPAL  SINGH:

 SHRI  MANIBHAI  J.  PATEL:
 “Will  the  ‘Minister  of  HOME  AFFA-

 IRS  be  pleased  to  state:
 (a)  whether  a  bomb  blasted  in

 ‘Delhi  University  area  on  the  30th
 January,  “1968;

 (b)  if  so,  the  number  of  casual-
 ties  as  a  result  thereof;  and

 (c)  the  action  taken  ‘by  Govern-
 ment  or  the  University  authorities

 cin  the  matter?
 THE  MINISTER  OF  STATE  IN

 ‘THE  MINISTRY  OF  HOME  AFFA-
 IRS  (SHRI  VIDYA  CHARAN

 -SHUELA):  (a)  No,  Sir.
 (b)  and  (c).  Do  not  arise.

 Police  Excesses  in  West  ‘Bengal
 1736.  SHRI  8,  M,  BANERJEE:  Will

 cthe  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  the  Police  excesses
 in  West  Bengal  in  December,  967

 -and  January,  968  have  been  brought
 -to  his  notice;

 (b)  if  so,  whether  this  has  been
 investigated  by  any  Central  Agency;

 -and

 (९)  if  nqt,  the  reason  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFA-
 IRS  (SHRI  VDYA  ‘CHARAN
 SHUKLA):  (a)  Certain  complaints  of
 alleged  police  excesses  in  West  Bengal
 awere  received  by  the  Government.

 (b)  No,  Sir,

 (c)  Public  Order  being  the  res-
 ponsibility  of  the  State  Government, the  complaints  were  brought  to
 their  notice.  They  have  denied  alle-
 gations  of  police  excesses,
 Employees  of  River  Steam  Navigation

 Company
 ‘1737.  SHRI  8,  M.  BANERJEE:  Will

 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  whether  all  the  employees  of
 the  River  Steam  Navigation  Com-
 Pany  have  been  provided  with  alter-
 native  jobs;

 (b)  if  not  the  number  of  those  who
 have  not  been  provided  with  jobs

 so  far;  and
 (¢)  the  steps  taken  to  absorb  them?
 THE  MINISTER  OF  TRANSPORT

 AND  SHIPPING  (Dr.  V.  K.  RB.  द
 RAO):  (a)  No,  Sir.

 (b)  out  of  about  8770  employees
 of  the  Rivers  Steam  Naxigation  Com-
 pany  before  its  closure,  about  5064
 men  have  been  employed  so  far  in
 Central  Inland  Water  ‘Transport
 Corporation  and  various  private
 and  public  sector  undertakings  thro-
 ugh  the  assistance  of  Government
 and  its  agencies,

 (c)  A  Committee  was  set  up  under
 the  Chairmanship  of  the  Deputy  Chair
 man  of  the  Calcutta  Port  Commissi-
 oners  to  explore  ways  and  means  for
 finding  re-employment  gpportuni-
 ties  for  the  surplus  employees  of  the
 Rivers  Steam  Navigation  Company.
 Labour  Employment  officers  have
 been  earmarked  at  Calcutta  and
 Shillong  for  dealing  with  the  reha-
 bilitation  of  the  surplus  men  on  2
 continuous  basis.  The  Bureau  of
 Public  Enterprises  has  intimated  all
 public  sector  undertakings  that  the
 surplus  persons  should  be  absorbed,
 as  far  as  possible,  on  a  preferential
 basis,  if  otherwise  found  suitable,
 wherever  vacancies  exist  or  are  like-
 ly  to  arise  in  future.  The  Central
 Irland  Water  Transport  Corporation
 also  asks  the  unabsorbed  men  to
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 send  their  applications  whenever
 any  vacancy  is  notified  to  it.  The
 Ministry  of  Labour,  Employment  and
 Rehabilitation  have  issued  instruc-
 tlons  to  those  concerned  to  register
 the  surplus  employees  and  render
 them  every  possible  employment  as-
 sistance.

 Triple  Benefit  Scheme  for  Teachers
 1738,  SHRI  S.  M.  BANERJEE:  Will

 the  Minister  of  EDUCATION  be
 pleased  to  state:

 (a)  whether  Triple  benefit  Scheme
 for  the  teachers  has  been  implemen-
 ted  by  all.the  States;

 (b)  if  not,  the  reasons  therefor;  and

 (c)  the  amount  given  to  each  Sta-
 te  by  the  Centre  for  the  impleimnen-
 tation  of  this  scheme?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  BHAGWAT  JHA  AZAD):  (a)
 and  (b)  Most  of  the  States  have  al-
 ready  taken  steps  to  implement  the
 scheme,  a  few  of  the  States  still  have
 the  matter  under  consideration,  while
 others  do  not  propose  to  implement
 it  for  various  reasnos  which  include:—

 (i)  financial  costs;
 (ii)  the  possibility  of  taking  over

 the  aided  schools;
 (iii)  the  smalln  of  the  number

 of  aided.  schools,
 (९)  The  Triple  Benefit  Scheme  was

 treated  ag  a  part  of  the  State  Sector
 scheme  of  “Improvement  of  Emolu-
 ments  of  Teachers”  for  which  Cen-
 tral  Assistance  was  provided  on  the
 basis  of  50  per  cent  of  the  total  ex-
 penditure  till  the  end  of  the  Third
 Plan.  After  that  Central  Assistance
 for  this  scheme  if  included  by  a
 State  in  the  Plan,  is  40  per  cent  of
 the  total  expenditure  on  the  scheme.
 Since,  however,  Central  assistance
 for  State  Plan  Schemes  is  released
 for  the  head  of  development  as  a
 whole,  and  not  for  each  scheme  se-
 Parately,  it  is  not  possible  to  indi-
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 cate  the  amount  given  to  each  Siate
 by  the  Centre  for  implementation  of
 this  particular  scheme.

 Purchase  ef  Second-Hand  Ships
 ‘1739.  SHRI  DEIVEEKAN:  Will  the

 Minister  of  TRANSPORT  AND  SHIP-
 PING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 U.N.  Secretariat  has  suggested  to  the
 developing  countries  which  are  short
 of  capital  to  purchase  good  second-
 hand  ships  instead  of  new  ones;

 (b)  whether  India  has  considered
 this  suggestion;

 (c)  whether  Government  propose  to
 purchase  the  second-hand  ships  in
 future;

 (d)  if  so,  from  which  country?
 THE  MINISTER  OF  TRANSPORT

 AND  SHIPPING  (DR.  V.  K.  R.  ve
 RAO):  (a)  In  a  Preliminary  Report
 by  the  UNCTAD  Secretariat  on  the
 Establishment  or  Expansion  of  Mer-
 chant  Marines  in  Developing  Count-
 ries  it  has  been  mentioned  that.
 “capital  costs  cam  be  reduced  by  the
 purchase  of  second-hand  tonnage,  al-
 though  whether  it  is  an  econemic
 proposition.  to  purchase  such  tonnage
 depends  on  the  use  to  be  made  of  the
 ships,  the  rate  of  interest  charged  on
 purchase  loans  the  adequacy  o:  do-
 mestic  repair  facilities,  the  price  of
 the  ships  in  the  market  and  many
 other  considerations.”

 (b)  to  (d).  As  the  report  itself
 points  out,  the  economic  advantages
 of  purchase  of  second-hand  ships  are
 dependent  upon  a  number  of  factors.
 So  far  as  India  is  concerned,  she  is  of
 the  view  that  second-hand  vessels
 would  not  be  suitable  or  economic
 in  the  case  of  lange  tankers  and  bulk
 carriers  or  liners.  For  the  coastal
 trade  and  for  the  smaller  tramp  trade
 hwever,  India  hes  already  been  buy-
 ing  second-hand  tonnage,  There  is  no
 particular  country  from  which  sucn
 tonnage  is  bought.  The  shipowners
 Towate  suitable  second-hand  snips
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 anywhere  in  the  world  to  suit  their
 requirements,

 Indian  Institute  of  Historical  Studies
 1740,  SHRI  E.  K.  NAYANAR:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  fact
 that  Indian  Institute  of  Historical
 studies  js  solely  financed  by  Asia
 Foundation  which  is  a  CIA  financed
 organisation;

 (b)  whether  Government  have
 investigated  the  affairs  of  the  Indian
 Institute  of  Historical  studies;  and

 (c)  the  result  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Certain  specific  pro-.
 jects  of  the  Institute  had  been  assist-
 ed  by  the  Asia  Foundation,  after
 obtaining  clearance  from  Govern-
 ment.  It  ig  not  correct  to  say  that
 the  Institute  was  solely  finatced  by
 the  Foundation.

 (by  No,  Sir.
 (c)  Does  not  arise,

 अध्यापकों  के  वेतन  मान

 I74.  श्री  मघ,  लिसये  :  क्‍या  दिया
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विश्वविद्यालय  अनुदातच  आयोग
 की  सिफारिशों  के  अवदसार  कितने  वियय-

 विद्यालयों  /कालेजों  ने  अपने  ग्ध्यापकों  के
 बेतन  मान,  बढ़ा  दिये  हैं  ;

 (ख)  पिछले  छः  महीनों  में  इस  सम्बन्ध
 में  कितनी  प्रगति  हुई  है  ;  और

 (ग)  इस  सम्बन्ध  में  नये  सुझाव
 को  कार्यरूप  देने  के  लिये  केन्द्रीय  सरकार
 का  विचार  क्या  कार्यबाही  करने  का  है  ?

 शिक्षा  अत्री  (डा०  बज़िगुण  सेन)  :

 (क)  चार  केन्द्रीय  विश्वविद्यालयों  के
 अतिरिक्त  असम,  पश्चिम  बंगाल,  उत्तर  प्रदेश,
 झान  प्रदेश,  मद्रास,  केरल,  महाराष्ट्र,
 गुजरात,  पंजाब,  हरियाणा,  और  जम्मू  श्रौर
 कश्मीर  संरकारों  तथा  पाण्डुकेरी  के  संघ
 शासित  क्षेत्रों  ने  विश्वविद्यालय  अनुदान
 झायोग  की  सिफारिशों  के  अनुसार  उनके
 राज्यों  में  क्शिविद्यालय/कालेज  अध्यापकों
 के  वेतन  मानों  को  संशोधित  करने  के  आदेश
 जारी  कर  दिये  हैं  ।

 (ख)  इस  अबधि  में  विश्वविद्यालय/
 कालेज  भश्रध्यापकों  के  वेतन-मानों  को  संशोधित
 करने  के  आदेश  उत्तर  प्रदेश,  हरियाणा,  महा-
 राष्ट्र  और  गुजरात  की  सरकार  द्वारा  जारी
 किये  गये  थे  ।  इस  अवधि  में  विहार  और
 मैसूर  की  सरकारी  तथा  गोझा,  दमन  और
 दीव  के  संघ  शासित  क्षेत्र  से  प्रस्ताव  भी  प्राप्त
 हुये  थे  ।  ये  केन्द्रीय  सरकार  के  विचारा-
 घीन  हैं  ।

 (ग)  राज्य  सरकारों  द्वारा  दिये  गये
 सुझावों  और  आशोधनों  पर  संशोधित
 बेतन-मानों  की  योजना  की  सीमाओं  के  भीतर
 समुचित  विचार  किया  जात्ता  है  ।

 विदेशी  धर्म  प्रणारकों  ग्रौर  बागान  सालिकों
 को  वेश  से  चले  जाने  के  श्ावेदा

 1742,  ओ  मू  सिमये :  क्‍या
 गृह-कार्य  मन्नी  i5  नवम्बर  967  के
 भ्रतारांकित  प्रश्न  सख्या  549  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  5  ववम्बर  i967  से
 ब  तक  पूर्वोतर  भारत  में  किसी  ग्रन्य  विदेशी
 धर्म  प्रचारक  अथवा  बागान  मालिक  को
 देश  छोड़  कर  चल  जाने  के  आदेश  दिये
 ख्याहै;

 (ख)  यदि  हां,  तो  दत्सम्बन्धी  ब्यौरा
 क्‍या  है;
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 (a)  #0)  सरकार  का  विचार  पूर्वोतर
 भारत  से  विदेशी  धर्मप्रचारकों  को  देश
 से  बाहर  निकालने  का  है;  शौर

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं?

 गृह-कार्य  मंत्रालय  में  राज्य  संत्री  (भी
 विा  चरण  शुल्क)  :  (क)  शौर  (ख)
 सदन  के  सभा  पटल  पर  एक  विवरण
 रख  दिया  गया  है।  [प्रत  हालय  में  रखा
 गया  ।  देखिये  संख्या  एल.  टी.

 : 207/168)  |

 ग)  और  (ख).  जी  नहीं  श्रोमान।
 सरकार  की  नीति  यह  है  कि  विदेशी  प्रचारकों
 के  स्थान  पर  भारतीय  प्रचारकों  को  उद्दरोतर
 लाया  जाय  -  केवल  एसी  अवस्था  को  छोड़
 जहां  कोई  विदेशी  प्रचारक  राष्ट्रीय  हितों
 के  विपरीत  गतिविधियों  में  भाग  लेते  पाया
 जाये  श्न्य  अवस्थाओं  में  सरकार  निष्कासन
 आदेश  जारी  करने  का  न  तो  प्रस्ताव  रखती

 है  भौर  न  ही  इसके  लिये  उसे  कोई  कारण
 (दिश्वायी  देता  है  |

 वैकल्पिक  विधय  के  रुप  में  प्रंप्रेजो

 1743.  श्री  सु  लिभये  :  क्‍या  शिक्षा
 *मत्री  यह  बताने  की  कृपा  करेंगे कि  :

 (क)  कितने  राज्यों  ने  सैकन्डरी
 सार्टिफिकेट  स्तर  पर  और  विश्वविद्यालय
 स्तर  पर  अग्रेजी  को  एक  वैकल्पित  विष्य

 -चोषित  किया  है  ;  और

 पुख )  केन्द्रीय  सरकार  कौ  इस  पर

 क्या  प्रतिक्रिया  है  ?

 शिक्षा  मंत्रालय  सें  राज्य  मंत्री  (करो
 भागवत  et  झाजाद)  :  (क)  शिक्षा  मंत्रालय

 के  पास  उपलब्ध  सूचना  के  झनुसार  झब  तक

 बिहार  शौर  उत्तर  प्रदेश  दो  राज्यों  में  माध्यमिक
 स्तर  पर  अंग्रेजी  को  एक  वैकल्पिक  विषय

 बनाने  का  निणय  किया  है  ।

 विश्वविद्यालयों  के  बारे  में  सूचना
 उपलब्ध  नहीं  है  t
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 (@)  यह  मामला.  मुख्य  रुप  से  राज्य
 सरकारों  विश्वविद्यालयों  से  संबन्धित  है  ।

 History  of  Freedom  Movement
 ‘1744.  SHRI  BEN]  SHANKER

 SHARMA
 SHRI  GOPAL  SABOO:

 Will  the  Minister  of  EDUCATION
 be  pleased  to  state:

 (a)  the  amount  spent  in  getting  the
 “History  of  Freedom  Movement  of
 India”  written  and  the  number  of
 volumes  published  so  far  and  the  cost
 thereof;

 (b)  the  reaction  of  the  historians
 and  general  reading  public  to  the
 same;  and

 (९)  the  establishment  and  other  ex-
 Penses  now  being  incurred  per  month
 for  the  purpose  and  the  further  esti-
 mated  cost  and  time  by  which  the
 work  is  expected  to  be  completed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  SHER  SINGH):  (a)  to  (c).
 The  History  of  Freedom  Movement
 will  consist  of  three  volumes,  of
 which  two  volumes  have  been  pub-
 lished  in  English  so  far.  The  work  of
 Preparation  of  the  third  and  final
 volume  of  the  History  which  is  at
 present  in  hand  is  expected  to  ibe
 completed  by  December,  1969.  Hindi
 edition  of  the  first  volume  has  also
 been  published  and  the  Hindi  edition
 of  the  second  volume  is  under  pre-
 paration.

 The  amount  spent  so  far  since  953
 in  preparing  the  History  of  Freedom
 Movement  is  Rs.  9.22  lakhs,  excluding
 an  amount  of  Rs,  98,000  spent  in  print-
 ing  and  production  of  the  volumes
 published  so  for  including  the  reprint
 of  volume  I  (English)

 The  reaction  of  the  public  and  his-
 torians  has  been  generally  favourable
 judging  from  the  fact  that  the  first
 volunie  has  been  completely  sold  out
 and  its  second  prin  had  to  be  brought
 out.  It  is  too  early  to  assess  the  re-
 action  of  the  general  public  and  his-
 torians  to  the  second  volume.
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 The  average  expenditure  on  estab-
 lishment  has  been  Rs.  5,000  per  month.
 At  this  rate,  it  is  estimated  that  an
 additional  expenditure  of  Rs,  1,05
 lakhs  will  be  incurred  on  establish-
 ment  by  December,  1968,  when  the
 project  is  expected  to  be  completed.
 The  cost  of  printing  and  production  of
 the  third  volume  in  English  as  well
 as  of  Hindi  Edition  of  Volumes  IT  and
 वा  has  not  yet  been  worked  out.

 D.T.U.  Bus  Service  during  Peak  Hours

 1745.  SHRI  P.  C.  ADICHAN:  Will
 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  whether  the  Delhi  Transport
 Undertaking  has  a  proposal  under
 consideration  to  charge  5  paise  more
 from  the  passengers  travelling  by
 D.T.U.  buses  during  the  peak  hours;

 (b)  ig  so,  the  reasons  advanced  by
 D.T.U.  therefore;

 (c)  whether  Government  have  exa-
 mined  this  proposal;  and

 (d)  ig  50,  the  decision  taken  there-
 on?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  A  proposal  of  the  Delhi
 Transport  Undertaking  to  introduce
 Express  Services  with  a  surcharge  of
 5  paise  per  ticket  has  since  been  ap-
 proved  by  the  Municipal  Corporation
 of  Delhi.

 (b)  It  is  claimed  that  the  step  has
 been  taken*mainly  to  provide  quicker
 means  of  transport  specially  to  the
 passengers  travelling  during  the  peak
 hours.

 LJ
 (c)  No,  Sir.  The  Municipal  Corpora-

 tion  of  Delhi  is  competent  to  approve
 the  proposal.

 (a)  Does  not  arise.
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 Arms  Smuggled  from  Pakistan  by

 Mizo  Hostiles
 1746,  SHRI  G.  8.  DHILLON:  Will

 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  a  number  of  times
 Mizo  hostiles  were  found  bringing  in
 large  consignments  of  arms  ang  am-
 munition  from  East  Pakistan  recent-

 (b)  whether  a  large  gang  of  hostiles
 carrying  these  consignments  crossed
 Aijal  Lungleh  Road  and  moved  te-
 wards  Burmah  Border  in  December,
 967  and  January,  1968;  and

 (c)  the  number  of  encounters  bet-
 ween  such  hostiles  and  our  Border
 Security  Forces  and  the  number  of
 hostiles  killed  in  December,  967
 and  January  9687

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Some  Mizo  hostiles,  are  reported
 to  have  returned  from  East  Pakistan
 some  of  them  with  arms,  during  recent
 months.

 (9)  There  ig  no  such  information.
 (c)  There  was  no  encounter  bet-

 ween  the  Security  Forces  and  the  re-
 turning  gangs  during  these  months.
 However,  4  encounters  took  place  in
 different  parts  of  Mizo  Hills  District
 in  this  period,  in  which  34  Mizo  hos-
 tiles  were  killed.

 शतलाम  में  पाकिस्तान  के  समर्थन  में  नारे
 लगाया  जाना

 1747.  श्री  रामावतार  उार्मा  :  क्‍या
 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  सरकार  का  ध्यान  समाचार
 पत्रों  में  प्रकाशित  हुए  इन  समाचारों  की  ओर
 दिलाया  गया  है  कि  5,000  मुसलमानों  के
 एक  जलूस  ने  ईद  के  दिन  रतलाम  में  णकिस्तात
 “जिंदाबाद”  नाराए-उकबीर,  पाक  का
 काश्मीर”  झ्ादि  नारे  लगाये  थे  ;

 ख)  क्‍या  यह  सच  है  कि  कांग्रेस
 के  एक  भूतपूर्व  नेता  और  नगरपालिका
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 के  ग्रध्यक्ष  द्वारा  जलूस  का  नेतृत्व  किया
 जा  रहा  था  ;

 (ग)  क्‍या  इस  बारे  में  केन्द्रीय  सरकार
 राज्य  सरकार  से  कोई  जानकारी  भी  मांगी
 ;  और

 (घ)  यदि  हां,  तो  इसका  पूरा  ब्यौरा
 क्या  हैं  शौर  सरकार  ने  इसके  बारे  में  क्‍या
 क्या  कार्यंत्राही  की  है  ?

 न
 a x द

 गुह लब  संजालय  में  राज्य  मंत्री  (सती
 विद्यावरण  शक्‍ल)  :  (क)  से  (घ):
 सूचा  एकत्नित  की  जा  रही  है  और  सदन
 के  सभा-पटल,  पर  रख  दी  जाएगी  t

 ७9.4  for  Haryana  Employees  of  Chan-
 digarh  Administration

 1748,  SHRI  SHRI  CHAND  GOEL:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 employees  of  the  Chandigarh  Union
 Territory  allocated  to  Haryana  have
 not  been  given  the  same  dearness
 allowance,  which  the  employees  of  the
 Union  Territory,  Chandigarh  allocat-
 ed  to  Punjab  have  been  given;

 (b)  if  so,  the  reasons  for  the  dis-
 parity;

 (c)  whether  it  is  also  a  fact  that
 the  Administration  of  the  Union  Terri-
 tory  had  represented  to  the  Union
 Government  that  there  should  be  no
 discrimination  or  disparity  between
 the  employees  of  the  same  Govern-
 ment;  and

 (d)  if  so,  the  action  taken  on  the
 representation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  and  (b).  The  em-
 ployees  of  the  Chandigarh  Union
 Territory  who  are  an  deputation  from
 Punjab  and  Haryana  are  getting  the
 dearness  allowance  at  the  central
 rates.  The  difference  is  only  that  the
 enhanced  rates  of  dearness  allowance
 are  applicable  to  those  employees
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 from  the  dates  sanctioned  by  the
 present  Governments.

 (c)  Yes  Sir.
 (d)  The  matter  is  under  considera-

 tion.

 Buses  for  Chaniigarh
 1749.  SHRI  SHRI  CHAND  GOEL:

 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  whether  the  Chandigarh
 Administration  has  asked  for  funds
 for  plying  more  buses;

 (b)  if  so,  the  amount  demanded;
 ‘and

 (c)  when  Government  propose  to
 provide  the  funds?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  to  (2).  The  Chandigarh
 Administration  had  asked  for  a  sum
 of  Rs.  4.80  lakhs  for  the  purchase  of
 8  buses  during  1967-63  and  Rs,  9

 ‘lakhs  for  the  purchase  of  8  buses
 during  1968-69,  However,  a  provision
 of  Rs,  2.50  lakhs  has  been  proposed
 in  the  Budget  Estimates  for  1968-69
 for  the  purchase  of  4  buses.

 Madras  Port
 1750,  SHRI  K,  N,  PANDEY:

 SHRI  MOHAN  SWARUP:
 SHRI  ANBUCHEZHIAN:
 SHRI  Ss.  K.  SAMBANDHAN:

 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  whether  it  has  been  decided  to
 increase  the  capacity  of  Madras  Port
 from  2  million  tons  to  3  million  tons;
 and

 (9)  if  so,  the  amount  to  be  spent  on
 this  praject?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  _  V.  K.  R.  V.
 RAO):  (a)  Presumably,  the
 निजात) ९-  Members  have  in
 mind  the  capacity  of  Madras  Port  to
 handle  iron  ore.  The  port  at  present
 is  handling  2  million  tonnes  of  iron
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 ore  per  annum.  With  certain  improve-
 ments  in  the  existing  berths,  the
 capacity  would  increase  to  2.5  million
 tonnes  per  annuin.  It  is  proposed  to
 instal  a  modern  mechanical  ore  load-
 ing  plant,  capable  of  handling  about
 5  million  tonnes  annually,  in  the  new
 outer  harbour,  now  under  construc-
 tion.

 (9)  The  provision  of  the  new
 mechanical  ore  handling  facilities  at
 the  Madras  Port  is  estimated  to  cost
 about  Rs.  9.85  crores.

 Gandhi  Murder  Comspiracy  Enqulty
 Commission

 75l.  SHRI  छू  N,  PANDEY:
 SHRI  VISHWANATH  PAN-

 DEY:
 Will  the  Minister  of  HOME  AF-

 FAIRS  be  pleased  to  state:
 (a)  whether  the  Gandhi  Murder

 Conspiracy  Enquiry  Commission  has
 completed  its  work;  and

 (b)  if  not,  when  the  enquiry  is  to
 be  completed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  No  Sir.

 (b)  The  Commission  is  expected  to
 complete  its  work  by  the  end  of
 March  1968,

 Acquisition  of  Oi  Tankers  and  Bulk
 Carriers

 1752.  SHRI  छू,  N.  PANDEY:  Will
 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleaseg  to  state:

 (a)  whether  Govermment  have  de-
 cided  to  acquire  more  oil  tankers  and
 bulk  carriers;  and

 (b)  if  so,  from  which  country?
 THE  MINISTER  GF  TRANSPORT

 AND  SHIPPING  (Dr.  V.  EK.  R.  V.
 RAO):  (a)  The  last  sanctions  for
 acquisition  of  such  ships  were  issued
 in  July  967  for  2  tankers  and  Novem-
 ber  967  for  3  bulk  carriers.  After
 that  no  further  sanctions  for  such
 ships  have  so  far  been  issued  but  it

 trave  been  erected  and
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 ig  Government's  policy  to  lay  empha-
 85  on  the  acquisition  of  tankers  and
 bulk  carriers.  However,  there  will  be
 no  bar  against  the  acquisition  cf  other
 types  of  ships.

 (b)  All  the  five  ships  referred  to
 above  were  ordered  in  Yugoslavia.
 For  further  acquisitions  it  is  not  possi-
 ble  to  say  exactly  in  which  countries
 the  orders  may  be  placed  but  at  least
 some  of  the  further  orders  are  expect-
 ed  to  go  to  Yugoslavia.

 Ring  Road,  Delhi
 1753.  SHRI  M,  L,  SONDHI:  Will

 the  Mimister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  whether  the  Ring  Road  in  Delhi
 where  there  is  heavy  traffic  is  with-
 out  proper  lights  for  the  last  decade
 or  50;

 (b)  whether  at  places  where  poles
 cables  laid

 down,  the  connection  is  still  not  com-
 ing;  and

 (c)  if  so,  how  long  it  will  take  to
 electrify  the  Ring  Road  particularly
 from  Dhaula  Kuan  to  Lajpat  Nagar?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  The  Ring  Road,  which
 serves  as  a  byepass  to  Delhi  for  vari-
 ous  National  Highways,  carries  mostly
 through  traffic.  On  National  High-
 ways  and  byep:  the  vehicles  move
 at  night  with  their  own  lights.  The
 need  for  lighting  the  Ring  Road  arose,
 when  residential  colonies  developed
 on  either  side  of  this  road  and  gene-
 rated  local  traffic.  Ligh‘:  have  been
 elther  provided  or  are  being  provided,
 when  colonies  hors  developed,  Pra-
 posals  are  under  consideration  for  pro-
 viding  lights.  where  new  colonies  are
 coming  up.

 (b)  At  some  places,  where  poles
 have  been  erected  and  cables  laid,  the
 lights  have  not  been  energised  due
 to  short  supply  of  street  light  fittings.

 (ce)  The  Section  Dhaula  Kuan  to
 Lajpat  Nagar  has  partly  been  lighted
 and  the  remaining  section  is  expected
 to  be  lighted  by  the  end  of  May,  1968,
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 Teaching  of  Science  in  Delhi  Schools
 1754.  SHRI  M.  L.  SONDHI:  Will

 the  Minister  of  EDUCATION  be
 Pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  views  of  educationists  that
 there  is  a  general  lowering  of  stan-
 dards  in  the  teaching  of  science  in
 schools  of  Delhi,  that  apart  from  poor
 standard  of  teaching  the  text-books
 have  also  degenerated  into  notes  and
 are  totally  deficient  and  that  in  most
 of  the  schools  students  do  not  use
 laboratory  equipment;  and

 (b)  the  action  proposed  to  be  taken
 to  improve  the  teaching  of  science?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  BHAGWAT  JHA  AZAD):  (a)
 and  (b),  No  such  views  have  been  re-
 ceived  by  Government;  nor  does  the
 government  consider  it  to  be  a  fact
 that  there  has  been  deterioration  in
 the  standards  of  teaching  or  text-
 books  or  the  use  of  laboratory  equip-
 ment  in  schools  in  Delhi.  However,
 several  programmes  for  further  im-
 proving  the  teaching  of  science  are
 being  implemented.

 Instructors  of  National  Discipline
 Scheme

 i755.  SHRI  D,  C.  SHARMA:  Will
 the  Minister  of  EDUCATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  re-
 ply  to  Unstarred  Question  No,  2838,
 he  had  assured  the  House  on  the  30th
 November,  966  that  a  decision  in  re-
 gard  to  the  keeping  of  the  National
 Discipline  Scheme  Instructors  on  an
 all-India  Cadre  would  be  taken  be-
 fore  the  end  of  February,  1967;

 (b)  if  so,  whether  any  final  decision
 has  since  been  taken;

 (c)  ig  not,  the  reasons  therefor;  and
 (d)  the  details  of  the  steps  already

 taken  to  alleviate  the  sufferings  of  the
 Instructors  of  the  National  Discipline
 Scheme?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  BHAGWAT  JHA  AZAD):  (a)
 Yes,  Sir.

 (b)  to  (d).  It  has  since  been  decid-
 eq  to  transfer  the  Nationa]  Discipline
 Scheme  Instructors  to  the  States.
 Accordingly  State  Governments  were
 requested  to  absorb  the  Instructors  as
 their  employees  protecting  their  exist-
 ing  pay  and  seniority.  Final  decision
 could  not  be  taken  as  the  State  Gov-
 emments  have  not  agreed  to  these
 terms.  The  terms  acceptable  to  the
 State  Governments  are  now  being  re-
 examined.

 Reserved  subject  concerning  Delhi
 Administration

 1756.  SHRI  YAJNA  DATT
 SHARMA:

 SHRI  R.  8S.  VIDYARTHI:
 Will  the  Minister  of  HOME  AF-

 FAIRS  be  pleased  to  state:
 (a)  whether  the  Delhi  Administra-

 tion  Act  had  put  only  “Law  and
 Order”  as  a  reserved  subject  but  the
 Presidential  notification  added  “Hous-
 ing”,  “Home”  and  “Services”  to  the
 list  of  reserved  subjects;

 (b)  whether  Delhi  Executive  Coun-
 cil  have  now  demanded  transfer  of
 these  subjects  to  the  Delhi  Adminis-
 tration;  and

 (c)  ig  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Night  Runners  of  Bengal
 ॥757.  SHRI  K.  M.  KOUSHIK:  Will

 the  Minister  of  EDUCATION  be
 Pleased  to  state:

 +  (a)  whether  Government  are  aware
 that  there  is  a  book  in  the  name  and
 style  “Night  Runners  of  Bengal”;
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 (b)  if  so,  whether  the  book  is  full
 of  defamatory  passages  against  the
 residents  of  our  country;

 (c)  whether  Government  are  fur-
 ther  aware  that  the  said  book  has  been
 prescribed  for  study  for  engineering
 students  of  Indian  Institute  of  Techno-
 logy,  New  Delhi;  and

 (d)  if  so,  whether  Government  pro-
 pose  to  take  steps  to  get  the  book
 proscribed?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  Yes,  Sir.

 (b)  No,  Sir,  when  read  in  context.
 (c)  Yes,  Sir.

 (d)  0068  not  arise.

 Port  Development  Works
 1758.  SHRI  D.  N.  PATODIA:  Will

 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state:

 (a)  the  amount  earmarked  for  deve-
 lopment  of  major  ports  during  the
 fiscal  year  ‘1967-68;

 (b)  whether  this  amount  is  being
 Placed  at  the  disposal  of  the  State
 Governments  who  in  turn  are  expect-
 ed  to  undertake  port  developmental
 work  on  behalf  of  the  Centre;  and

 (c)  if  not,  whether  the  entire  deve-
 lopmental  work  is  proposed  to  be
 looked  after  by  the  Union  Govern-
 ment  directly?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  KRY.
 RAO):  (a)  The  overall  outlay  ap-
 proved  for  the  development  of  major
 Ports  during  1967-68  jis  Rs,  43.48  crores
 out  of  which  the  Central  Govern-
 ment  assistance  is  limited  to  Rs.  5.88
 crores  and  the  balance  is  expected  to
 be  met  by  the  Ports  from  their  own
 resources.:  While  the  bulk  of  this
 provision  will  be  utilised  for  the
 development  and  modernisation  of
 facilities  at  the  existing  eight  major
 ports,  a  sum  of  Rs.  9.55  crores  is  ear- marked  for  two  large  supplementary
 projects  in  existing  ports  and  the
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 development  of  Tuticorin  and  Manga-
 lore  as  major  ports  as  follows:—

 Rs.  in  crores
 New  Dock  Syatem  at  Haldia  455,
 Madras  Outer  Harbour  Scheme  3.00
 Tuticorin  Port  Project  I.00
 Mangalore  Port  Project  I,00

 9.55

 (b)  No.

 (c)  The  development  work  in  res--
 pect  of  the  existing  major  ports  are
 looked  after  by  the  statutory  Port-
 Trust  Boards.  Mangalore  and  Tuti}
 corin  are  being  developed  as  major
 Ports,  directly  by  the  Central  Govern-
 ment  through  Chief  Engineer  &-
 Administrators  incharge  of  the  pro--
 jects.

 Forced  landing  by  an  Aircraft  at
 Amausi  Airport

 i759.  SHRI  VISHWA  NATH
 PANDEY:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a-
 Borauza  aircraft  bound  for  Kanpur
 made  a  forced  landing  at  Amausi  Air-
 port  on  9th  January,  1967;  and

 (9)  if  so,  the  cause  therefor?

 THE  MINISTER  OF  TOURISM  AND:
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  A  Hind  Fly-
 ing  Club  Bonauza  aircraft  WT-CYJ.
 was  involved  in  an  accident  at-
 Amausi  Airport  (Lucknow)  during.
 take  off  on  the  9th  January  1968.  The:
 accident  is  under  investigation.

 भ्राई०  झ्राई०  ही०,  नई  दिल्ली  के
 विद्यार्थियों  के  लिये  छात्रवत्तियां

 1760.  श्री  निहाल  सिह  :
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  हौज  खास,  नई  दिल्‍ली  स्थित

 पालिटैकनिक  और  टैकनोलोजी  इंस्टीट्यूट”
 झाई०  आई०  टी०  )  के  विद्यार्थियों  को किस

 क्या
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 प्रकार  और  किन  महीनों  में  छात्रबृत्तियां  दी
 जाती  हैं  ;

 (ख)  क्‍या  प्रथमवर्ष  के  विद्यार्थियों
 को  उन  के  संरक्षकों  की  आय  को  ध्यान  में
 रख  कर  छात्रवृतियां  दी  जाती  हैं  और  यदि
 हां  तो  कितनी  आय  के  आधार  पर  छात्र-
 बृतियां  दी  जाती  हैं  ;  और

 (ग)  क्‍या  ये  छात्रवृतियां  सभी  वर्षों
 में  समान  आधार  पर  दी  जाती  हैं  ?

 शिक्षा  मंत्रों  (डा०  त्रिगुण  सेन)  :

 क)  इंडियन  इंस्टिद्यूट  आफ  टेक्नोलोजी,
 ' हीज  खास,  नई  दिल्‍ली  में  छात्रों  को  छात्र-
 -चुत्तियां  मकद  और  तिमाही  अप्रैल,  जुलाई,

 अक्सूबर  जर  जनवरी  के  मंहीनों  में  दी  जाती
 हैं  ।  दिल्‍ली  के  पालीटेक्नीक्स  में  छात्रवृतियां
 2-3  महीने  के  बाद  नकद  दी  जाती हैं  ।

 (ख)  जी  हां,  तो  योग्यता  एवं  साधन
 *  छात्रवृत्तियां  इंडियन  इंस्टिट्यूट  आफ  टेक्नॉलोजी,

 नई  दिल्‍ली  में  उन  छात्रों  को  दी  जाती  हैं  जिनके
 मां  बाप/अभिभावकों  की  झ्राय  500  ०

 ःप्रतिमास  से  अ्रधिक  नहीं  है।  पालिटेक्नोक्स
 में  लड़कों  के  मामले  में  मां-बाप/अभिभावकों
 की  प्रति  व्यक्ति  आय  की  सीमा  25  Go

 “प्रतिमास  है  किन्तु  अधिकतम  625  रु०  प्रति
 मास  की  शर्ते  है  और  लड़कियों  के  मामले
 में  प्रति  व्यक्ति  य  सौमा  75  to  प्रति  मास
 है  जिस  में  अधिकतम  375  Bo  प्रति  मास
 की  शर्ते  है।  अगले  वर्ष  से  सभी  छात्रों  के
 लिए  झाय  सीमा  500  रु०  प्रतिमार्स  संशोधित
 करने  का  प्रस्ताव  है  ।

 (ग)  जी  हां,  बशर्ते
 प्रगति  हो  ।

 संतोषजनक

 श्ाई०  झ्राई०  टी०  नई  दिल्‍ली  के  विद्याथियों
 के  लिये  छात्रवत्तियां

 1761.  श्री  निहाल  सिंह  :  क्‍या  शिक्षा
 *मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  नई  दिल्‍ली  में  हौज  श्वास
 ”  स्थिति  इंडियन  इंस्टीट्यट  आफ  टेक्‍्नालाजी
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 के  ऐसे  विद्यार्थियों  को,  जो  पिछड़ी  जातियों
 और  अनुसूचित  जातियों  के  हैं;  जिन  के  संरक्षकों
 की  आय  कम  है  ;  बोग्यता  को  ध्यान  में
 न  रखते  हुए  छात्रवृत्तियां  देने  की  सरकार
 की  कोई  योजना  है  ;  और

 (ख)  यदि  नहीं,  तो  इस  के  क्‍या  कारण
 हैँ?

 शिक्षा  मंत्री  (डा०  त्रिगुण  सेन  )  :

 (क)  और  (ख).  इस  संस्थान  व्वारा  स्वयं
 ऐसी  कोईं  छात्रवृतियां  नहीं  दी  जाती  हैं  ।

 अनुसूचित  आदिम  जातियों,  अनुसूचित
 कबीलों,  कम  आय  वाले  वर्गों  तथा  अन्य
 वर्गों  के  विद्याथियों  के  लिए  छात्नवृत्तियां  को
 केन्द्रीय  सरकार की  योजना  में  सभी  सम्बन्धित
 विद्यार्थी  जा  जाति  हैं  ।

 आपालकाल  का  समाप्त  किया
 जाना

 1762.  श्री  निहाल  सिंह  :  क्‍या  TR
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  बह  सच  है  कि  आपातकाल

 शुरू  होने  के  समय  जो  प्रतिबन्ध  लगाये  गये
 थे  उन  को  पुरी  तरह  नहीं  हटाया  गया  है

 (ख)  क्या  यह  भी  सच  है  कि  इस  सम्बन्ध
 में  गृह-कार्य  मंत्रालय  ने  विभिन्न  मंत्रालयों
 को  कुछ  अनुदेश  जारी  किये  गये  हैं  ;  प्रौर

 (ग)  यदि  हाँ,  तो  उन  का  ब्यौरा
 क्‍या  है?

 गुह-कार्य  मंत्रालय  में  राज्य-मंत्री  (जी
 जिदाचरेण  शुक्ल  )  :  (क)  जी,  नहीं  ।

 (@)  शौर  (ग).  उपस्थित  नहीं
 हीता  ।

 बिल्ली  में  सड़क  वुघंटनायें
 i763.  औ  दौीधीकन  :  क्‍या  परिवहन

 ललचा  नौबहन  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि:

 a
 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  में

 पिछले  तोन  वर्षों  मैं  हुई  सड़क  दुर्गटनताप्रों  कौ
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 तुलना  में  967  में  इन  दुर्घटनाओं  की  संख्या

 में  काफी  वृद्धि  हुई  है  ;

 (@)  यदि  हाँ,  तो  इसके  क्या  कारण
 हैं  ;  और

 (ग)  इन  प्रत्येक  वर्षों  में  कितनी
 कितनी  सड़क  दुर्घटनायें  हुई  ?

 परिवहम  तथा  नौवहन  मंत्रालय  में

 उप  मंत्री  यी  मस्त  दर्शन):  (क  जी
 नहीं  t

 (@)  प्रश्न  नहीं  उठता  ।

 (ग)  श्रगेक्षित  सूचना  इस  प्रकार  है  —

 वर्ष  दिल्‍ली  में  सढ़क  दुघंटनाओं  की
 कल  संख्या

 ]  1964  s006.SSS”
 2  965  8456
 3  966  8347

 7995 4  1967

 Clash  between  Border  Security  Force
 and  Calcutta  Armed  Police

 ‘1764,  SHRI  CHANDRA  SHEKHAR
 SINGH:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  there  wag  a  violent
 clash  recently  in  Calcutta  between
 men  of  the  Border  Security  Force  and
 the  Calcutta  Armed  Police;

 (b)  if  so,  the  number  of  persons  in-
 jured  in  ‘the  clash;

 (c)  whether  Government  have
 made  any  investigation  into  the  cir-
 cumstances  that  led  to  the  clash;

 (d)  if  so,  the  findings  thereof;  and
 (e)  the  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  and  (b).  On  the  22nd  January,
 9€8,  a  minor  sruffle  took  plate  at
 the  Bodyguard  Limes,  Calewtta,  bet-
 ween  some  men  of  the  Berder  Secu-
 rity  Force  amd?  the  Caleutta  Armed
 Police.  No  one  was  injured.

 325]  L.S.—5

 (c)  to  (e).  The  State  Government
 and  the  BSF  authorities  are  enquiring
 into  this  matter  and  suitable  action
 will  be  taken  on  the  basis  of  the  find-
 ings  of  the  enquiry.

 Mahajan  Commission  Report

 ‘1765.  SHRI  E.  K.  NAYANAR:  Will
 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  the  Railway  Minister
 has  submitted  a  memorandum  to  the
 Prime  Minister  at  the  Lal  Bahadur
 Shastri  Nagar  during  the  Congress
 Session  period  regarding  the  imple-
 mentation  of  Mahajan  Commission
 Report:  and

 (b)  whether  the  Minister  has  de-
 manded  that  Kaserged  taluk  should
 be  inchrded  in  the  South  Kanara  Dis-
 trict?

 THE  MINISTER  OF  sTATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  No,  Sir.

 (9)  Does  not  arize.

 Tuticorin  Port
 i766.  SHRI  so  K.  SAMBANDHAN:

 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  whether  Government  have  com-
 pleted  the  examination  of  the  report
 of  the  Joint  Teim  which  studied  the
 traffic  potentia)  of  the  Tuticorin  Port;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  action  taken  thereon?

 THE  MINISTER  OF  TRANSPORT:
 AND  SHIPPING  (DR.  V.  K.  RB.  V.
 RAO):  (a)  Yes,  Sir.

 (b)  The  report  of  the  Joint  Team
 indicated  that  on  the  basis  of  the
 various  industrial  develapments,
 planned  and  like!y  to  materialise  in
 the  near  future,  a  traffic  of  about
 22.35  lakh  tonnes  could  be  expected  to
 move  through  the  Pert  by  ‘1971-72,  and,
 35.0  lakh  tonnes  by  ‘1975-76.
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 (c)  On  the  basis  of  the  Team’s  re-
 port,  Government  have  approved  the
 construction  of  an  all  weather  30  feet
 harbour  at  Tuticorin  with  5  alongside
 berths—l  each  for  coal,  salt  and
 cement  and  2  for  general  cargo.  The
 estimated  cost  of  these  facilities  is
 Rs.  22.80  crores.  To  enable  the  Port
 to  handle  the  <edditicnal  traffic  en-
 visaged  later,  an  additional  alongside
 berth  and  ancillary  facilities  will  have
 to  be  provided  at  an  estimated  cost  of
 Rs.  .60  crores.

 Pondicherry  Port
 ‘1767.  SHRI  8.  K.  SAMBANDHAN:

 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  whether  any  representation  has
 been  received  from  the  Administration
 of  Pondicherry  for  the  immediate
 development  of  Pondicherry  Port;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  5.  ५.

 RAO):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Dredger  for  Cochin  Port

 1768.  SHRI  VISHWANATHA
 MENON:  Will  the  Minister  ०
 TRANSPORT  AND  SHIPPING  be
 pleased  to  state:

 (a)  whether  Government  have  pur-
 chased  dredger  called  ‘Ganga’:  from
 the  Calcutta  Port  for  Cochin  Port;

 (b)  whether  it  is  a  fact  that  the
 said  dredger  was  manufactured  in
 923  and  is  much  older  than  the  exist-
 ing  dredgers  ‘Lord  Willington’  and
 ‘Lady  Willingdon’  of  Cochin  Port
 which  were  manufactured  in  1935;

 (c)  whether  it  is  also  a  fact  that
 the  existing  dredgers  of  Cochin  port
 ‘Lord  Willingdon’  and  ‘Lady  Willing-
 ton’  can  be  repaired  and  the  necessary
 spare  parts  are  available  with  Cochin
 port;  ang
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 (d)  if  so,  the  reasons  for  purchasing
 an  old  condemned  dredger  from  Cal-
 cutta  and  whether  Government  pro-
 pose  to  conduct  ‘an  enquiry  into  the
 matter?

 =
 THE.  MINISTER  OF  TRANSPORT

 AND  SHIPPING  (DR.  V.  K.  R.  V.
 RAO):  (a)  Yes.

 (b)  The  dredger  ‘Gunga’  was  built
 in  the  year  923  while  the  dredgers
 ‘Lord  Willingdon’  and  ‘Lady  Willing-
 don’  were  built  in  926  and  937  res-
 pectively.

 (c)  Yes.  Repairs  to  the  dredgers  are
 being  carried  out  at  the  Cochin  Port
 workshops  to  keep  the  craft  working
 for  a  few  more  years.

 (d)  There  is  a  backlog  of  siltation
 amounting  to  about  8  lakh  cubic  yards
 in  the  inner  channel  and  the  berths
 at  Cochin  Port  requiring  large  scale
 dredging.  Representations  had  been
 received  by  Government  from  differ-
 ent  quarters  about  the  inadequacy  of
 navigable  depths  at  the  port  due  to
 siltation.  With  their  eisting  dredging
 fleet,  the  port  authorities  are  unable
 to  undertake  the  requisite  dredging
 to  clear  the  backlog.  Efforts  of  the
 Port  Trust  to  get  the  dredging  done
 on  contract  or  by  borrowing  a  dred-
 ger  from  another  port  were  not
 successful.  The  Port  Trust  therefore
 decided  to  purchase  the  dredger
 ‘Gunga’  from  Calcutta  Port  Commis-
 siltation.  With  their  existing  dredging
 sioners  which  the  Port  Commissioners
 agreed  to  spare.

 It  is  not  correct  to  say  that  the
 dredger  ‘Gunga’  is  a  condemned
 dredger  Although  built  in  1923,  it
 was  renovated  and  reconditioned  by
 the  Calcutta  Port  Commissioners  in
 959  at  a  cost  of  about  Bs.  63  lakhs
 and  a  further  sum  of  about  Rs.  5
 lakhs  has  been  spent  by  the  Port
 Commissioners  on  its  repairs  and
 maintenance  since  1963.  In  the  opi-
 nion  of  technical  experts,  the  dredger
 is  capable  of  rendering  useful  service
 to’  Cochin  Port  for  about  8  years
 more.
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 Dredging  Section,  Cochin  Port

 1769.  SHRI  VISHWANATHA
 MENON:  Will  the  Minister  of  TRANS-
 PORT  AND  SHIPPING  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 salaries  of  the  officers  of  dredging
 section  in  Cochin  Port  have  been
 raised  recently  when  the  dredging
 work  was  not  carried  on  there;  and

 (b)  if  so,  the  original  pay  ang  the
 revised  pay  of  these  officers?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  K.  R.  V.
 RAO):  (a)  and  (b).  The  Cochin
 Port  Trust  is  regularly  carrying  out
 maintenance  dredging  which  is  one  of
 its  normal  functions.  The  Port  Trust
 maintains  certain  dredgers  with  the
 necessary  staff  for  this  purpose.  The
 existing  dredgers  have,  however,
 outlived  their  normal  span  of  life  and
 their  efficiency  has  been  reduced.
 Steps  are  being  taken  to  augment  the
 dredging  fleet.  There  has  been  no
 increase  in  the  basic  pay  scales  of
 the  existing  posts  of  the  dredging
 section  except  the  grant  of  a  special
 pay  of  Rs.  50|-  per  month  to  the  Chief
 Engineer  of  Dredger  ‘Lady  Willing-
 don’  in  view  of  the  higher  duties  and
 responsibilities  attached  to  the  post
 ‘as  compared  to  those  of  other  Marine
 engineers.

 Airport  at  Edakkathivayal,  (Kerala)

 ‘1770,  SHRI  VISHWANATHA
 MENON:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  have  an  hirport  at  Edakkathivayal,
 Ernakulam  District,  Kerala  State;

 (b)  if  so,  the  present  position  of  the
 proposal;  and  .

 (c)  the  time  schedule  to  complete
 the  work?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (c).  The  feasibility
 of  extending  the  existing  runway  at
 Cochin  to  make  it  suitable  for  Vis-
 count  aircraft  js  being  examined,  The
 question  of  constructing  a  new  aero-
 drome  at  Ernakulam  will  arise  only
 if  it  is  not  found  possible  to  develop
 the  existng  one  for  operations  by
 Viscount  type  of  aircraft.

 Foreign  Missionaries

 1771,  SHRI  VISHWANATHA
 MENON:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  foreign  missio-
 naries  issueq  entry  visas  during  1965,
 966  and  1967;  and

 (b)  the  criteria  for  issuing  entry
 visas?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  448  and  332  foreign  missionaries
 were  granted  visas  for  India  during
 the  years  795  and  966  respectively.
 Information  in  respect  of  visas  grant-
 ed  by  certain  Indian  Missions  abroad
 in  967  has  not  yet  been  received.
 According  to  the  information  received
 so  far,  78  missionaries  were  granted
 visas  in  that  year.  In  addition  276
 Special  Endorsements  were  authorised
 for  Commonwealth  missionaries  in
 the  year  1967.  Information  in  respect
 of  earlier  years  is  not  available  as
 before  November,  1966,  prior  refer-
 ence  to  the  Government  of  India  for
 grant  of  such  endorsements  was  not
 Necessary.  Also  the  Indian  Missions
 abroad  are  not  required  to  submit
 any  returns  in  respect  of  such  en-
 dorsements.

 (b)  Foreign  missionaries  coming  as
 additional  members  or  in  replacement
 of  existing  missionaries,  are  admitted
 into  India  only  if  they  possess  out-
 standing  qualifications  or  specialised
 experience  and  Indians  are  not  avail-
 able  for  such  posts,
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 Foreign  Missionaries
 ‘1772.  SHRI  VISWANATHA

 MENON:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  Government's  policy  regarding
 foreign  missionaries  in  ‘sensitive
 areas'  like  Assam:

 (b)  whether  Government  propuse
 to  send  them  back;

 (c)  whether  Government  are  expel-
 ling  only  a  few  foreign  missionaries
 from  Mizo  hills;  and

 (d)  whether  the  other  foreign
 missionaries  in  Assam  will  be  allow-
 ed  to  remain?

 THE  MINISTER  OF  STATE  IN  TIE
 MINISTRY  OF  HOME  AFFAIRS.
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  and  (b).  Policy  of  Government
 is  one  of  progressive  Indianisation  of
 Christian  missions  in  India,  including
 those  in  areas  like  Assam.  There  is
 no  proposal  to  issue  a  general  order
 requiring  the  foreign  missionaries  to
 leave  the  country.  Action  is,  how-
 ever,  taken  in  individual  cases  where
 his  continued  presence  in  India  is
 considered  prejudicial  to  national  in-
 terests;

 (c)  and  (d).  Policy  is  that  of  com-
 plete  Indianisation  in  due  course.

 Western  Zone  for  Road  Transport
 ‘1774.  SHRI  MANIBHAI  J.  PATEL:

 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (ay  whether  there  is  a  proposal  to
 form  a  Western  Zone  for  the  purpose
 of  road  transport;

 (b)  if  so,  the  States  which  are  pro-
 poseq  to  be  linked  with  the  formation
 of  this  Zone;

 (c)  whether  this  point  was  discuss-
 ed  in  the  meeting  of  the  Inter-State
 Transport  Commissioners;  and

 (d)  if  so,  the  results  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT
 DARSHAN):  (a)  and  (b).  Yes,  Sir.
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 The  proposed  scheme  is  for  the  free
 movement  of  a  specified  number  of
 goods  vehicles  of  the  States  of  Guja-
 rat,  Madhya  Pradesh,  Maharashtra,
 Rajasthan  and  the  Union  Territory  of
 Goa,  Daman  and  Diu,  within  this
 zone,  on  a  single  point  taxation  basis.

 (c)  Yes,  sir.  It  was  discussed  at  a
 meeting  of  the  Transport  Commis-
 sioners  of  these  five  States  at  Bombay
 on  the  8th  Janvary,  1968.

 (d)  It  was  decided  that  the  proposal
 may  be  considered  further  on  receipt
 of  the  views  of  the  State  Govern- ments  of  Madhya  Pradesh  and  Rajas-
 than.

 उत्पल  वंत्त  द्वारा  निर्भित  ड्रामा
 1775.  श्री  कार  लाल  बेश्वा  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यहँ  सच  है  कि  एक  सास्य-
 बादी  श्री  उत्पल  दत्त  द्वारा  नक्सलबाड़ी  की
 घटनाओों  के  श्ाधौर  पर  बनाया  मया.  एक
 ड्रामा  कलकत्ता  में  मिनर्घा  थियेटर  में  दिखाया
 गया  था  ;  और

 (ख)  यदि  हाँ,  तो  ड्रामा  दिखाये  जाने
 के  विरोध  में  सरकार  द्वारा  क्या  कार्यवाही
 की  गई  है  ?

 गृह-कार्य  मंत्रालय  में'  राज्य  मंत्री  वबी
 विद्या  चरण  शुक्ल  t  (क)जी  हाँ,
 श्रीमान  |

 (ख)  मामला  राज्य  सरकार  के
 परीक्षरघीन  है  |

 इंजीनियरों  का.  ारी  संख्या  में  विवेद्ों
 में  चले  जाना

 2776,  की.  झ्रोंकार  सफल  बेरवा  :
 की  शाम  द... अ  *

 श्री  एम०  एल०  सोंधी  :

 क्या  सह-कार्य  मंत्री  यह  क्ताने  की  कृपा
 करेंगे  कि  :

 (=)  क्‍या  बह  सच  है  कि  i5.6
 प्रतिशत  ऐसे  इंजीनियर  जिन्होंने  भारतीय
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 प्रौद्योगिक  संस्था  में  शिक्षा  ली  थी  इस  समय
 विदेशों  में  नौकरी  कर  रहे  हैं  ;

 (ख)  क्या  भारतीय  प्रौद्योगीकी  सस्था
 में  प्रवेश  पाने  वाले  विद्याथियों  से  झब  यह
 बाँड  भरवाया  जायेगा  कि  शिक्षा  पूरी  करने
 के  पश्चात्‌  उन्हें  निश्चित  अवधि  तक  भारत
 में  नौंकरी  करनी  पड़ेगी  ;  और

 (ग)  यदि  हाँ  तो  उसकी  रुप  रेखा
 क्‍या  है?

 गृह-कार्य  मंत्रालय  में  खपती  (श्रो
 के०  एस०  रामाध्यामो  )  :  (क)  प्रयुक्त
 जनशक्ति  भ्रनुसंधान  संस्थान  के  हाल  में  अपने
 सर्वेक्षण  में  ऐसे  व्यक्तियों  के  बारे  में  भी
 सर्वेक्षण  किया  है  जिन्होंने  सन  96I-65
 की  अवधि  में  खड़गपुर  बम्बई  मद्रास  तथा
 कानपूर  के  भाश्तीय  तकनीकी  संस्थाओं

 से  स्नातक  परीक्षा  पास  की  थी  I  सर्वेक्षण
 से  प्रकट  हुआ  है  कि  कुल  2,164  निकले

 हुए  स्‍्नातकों  में  से  338  या  5.  6  प्रतिशत
 विदेशों  में  चले  गये  थे;  सर्वेक्षण  के  समय
 इनमें  से  o  बिदेशों  में  कार्य  कर  रहे  थे
 शेष  उच्चतर  अध्ययन  प्रादि  में  लगे  थे  ।

 (ख)  जी  नहीं  श्रीमन्‌  ।

 (ग)  प्रश्न  नह्ठीं  उठता  |

 ईसाई  घर्मजजारकों  को  गतिविधियां

 1777.  श्री  ओ०  प्र०  ह्यागी  :  क्‍या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  की  इस  आशय  की
 शिकायतें  मिलो  2  कि  ईसाई  धर्मप्रकच्रकों
 सरकार  द्वारा  चलाये  जा  रहे  अथवा  सहायता
 सहायता  प्राप्त  स्कूलों  को  असफल  करने
 का  प्रयास  कर  रहे  हैं  जिसके  परिणामस्वरूप
 मध्य  प्रदेश  “तथा  झन्य  राज्य  में  क्यद्यार्थियों
 नें  सरकार  द्वारा  चलाये  जा  रहे  पग्रववा
 सहायता  प्राप्त  अनेक  स्कूलों  को  छोड़  दिया
 है;  ५

 (ख)  क्‍या  यह  सच  है  कि  ईसाई
 घर्मप्रचस्क  सरकार  द्वारा:  चलाये  ज्ञ  रहे

 श्रयाव  सहायता  प्राप्त  स्कूलों  ,में  प्रपने
 बच्चों  को  भेजने  पर  ईसाई  श्ादि  कसियों
 को  डरा  धभका  रहे  हैं;  और

 (ग)  यदि  हाँ  तो  इस  बारे  में  सरकार
 ने  क्‍या  कार्यवाही  की  है  ?

 शिका  मंत्रालय  में  राज्य  मंत्री  दु
 भागवत झा  भ्राजाद  )  :  (क)  और  (ख).
 भारत  सरबर  को  ऐसी  कोई  लिरपोर्ट  नहीं
 मिली  है  ।  फिर  भी  हमने  मध्य  प्रदेश
 सरकार  से  इस  सम्बन्ध  में  रिपोर्ट  मांगी  है  ।

 (ग)  अश्न  नहीं  उठता  |

 कृषि  तथा  खनिज  उपज  के  बारे  में
 अनुसंघान

 1778.  श्री  देवराब  पाटिल:  क्‍या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  प्रचुर  मात्रा  में  प्राप्य  कृषि
 उपज  तथा  खनिज  पदार्थों  जैसे  चीनी  मिट्टी,
 ऊष्मरोधी  मिट॒टी,  कोयला,  लकड़ी  तथा

 लुगदी  के  उद्योगों  में  प्रयोक  के  बारे  में  सरकार
 का  एक  प्रादेशिक  झनुसंघानशाला  स्थापित
 करने  का  विचार  है  ;  और

 (ख)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं?

 शिक्षा  मंत्रालय  में  राज्य  संत्रो  (श्री
 भागवत  शा  झाजाद ) :.  (क)  जी  नहीं  i

 (a)  वित्तीय  साधनों  की  कमी  ।

 Demand  for  Sikh  Homeland
 1779.  SHRIMATI  TARKESH-

 WARI  SINHA:  Will  the  Minister
 of  HOME  AFFAIRS  be  pleased  to
 state:

 (a)  whether  the  demand  for  a
 ‘Sikh  homeland’  has  been  made
 afresh  by  a  certain  section  of  the
 Akali  Dal  in  Punjab,  as  reported  in
 the  Statesman,  dated  the  lst  Febru-
 ary,  1968;  and

 (b)  if  so,
 thereto?

 Government's  reaction
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFF-
 AIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  Yes,  Sir.

 (9)  The  Government's  attitude  is
 one  of  strong  disapproval.  The
 Government  are  vigilant  and  will
 curb  promptly  and  unlawful  acti-
 vity.

 पाकिस्तानी  जासूस

 1780.  श्री  हुं म चन्द कछवाय चन्द  कछवाय  :  क्‍या
 गृह-कार्य  मंत्री  6  दिसम्बर,  967  के  झताराँ-

 कित  प्रश्न  उंख्या  340  के  उत्तर  के  सम्बंध  में
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पिछले  दो  वर्षों  में  काश्मीर  में
 गिरफ्तार  i.6  पाकिस्तानी  जासूसों  में  स ेजिन
 23  व्यक्तियों  पर  मुकदमा  चलाया  गया  था
 उनमें  से  कितने  व्यक्तियों  की  दोष  सिद्धी  हुई
 भर  कितने  व्यक्तियों  को  छोड़  दिया  गया  ;

 (@)  न्यायालय  द्वारा  दिये  गये  पाकि-
 स्तानी  राष्ट्रिकों  के  विरुद्ध  कया  कार्यवाही
 की  गई  है  ;  और

 (ग)  क्‍या  सरकार  का  विचार  नजरबन्द
 95  व्यक्तियों  पर  मुकदमा  चलाने  का  है  ?

 गुह-कार्य  मंत्रालय  में  राज्य  मंत्री  धी
 विद्या  चरण  शुक्ल)  :  (क) सात सात  व्यक्तियों  को
 सजायें  दी  जा  चुकी  हैं  1  दूसरे  मामले  ग्रदालतों

 में  निर्णयाघीन  हैं  ।

 (ख)  अभी  तक  कोई  पाकिस्तानी  नाग-
 रिंग  अदालत  से  छोड़ा  नहीं  गया  है  -

 (ग)  राज्य  शासन  ने  सूचना  दी  है  कि
 अभी  इन  व्यक्तियों  के  ऊपर  मामले  चलाने  का
 शासन  का  कोई  विचार  नहीं  है  ।

 सध्य  प्रवेश  जाये  पाकिस्तानी
 नागरिक

 78i  श्री  हुकम  बन्द  कछुवाय  :  क्‍या
 सुह-कार्य  मंत्री  i3  दिसम्बर  i967  के  अतारां-
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 कित  प्रश्न  सुंख्या  4077  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  उन  पाकिस्तानी  नागरिकों
 के  बारे  में  जो  i962  से  दिसम्बर  i967  तक
 की  ग्रवधि  में  मध्य  प्रदेश  आए  थे  अपेक्षित
 जानकारी  अब  एकत्न  कर  ली  गई  है  ;और

 (ख)  यदि  हाँ,  तो  उसका  ब्यौरा  क्या  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्रों  (भी
 विद्या चरण  शुक्ल  )  :  (क)  और  (ख)  प्रप-
 क्षित  सूचना  लोक  सभा  के  सभा-पटल  पर  6
 फरवरी,  968  को  रख  दी  गई  है  ।

 श्ोखा  तथा  माण्ज्यी  चब्नों  के  बीच
 जहाज  का  गुम  हो  जाना

 (1782.  श्री  हुकस  चन्द  कछुवाय  :  क्‍या
 परिवहन  तथा  नौवहन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  सीमेंट  और
 ग्रन्य  माल  के  600  बैगा  लेकर  झोखा  से  चला
 हुआ  जहाज  हाल  ही  में  शोखा  और  माण्डवी
 पत्तनों  के  बीच  गुम  हो  गया  बताया  जाता  है;

 (ख)  यदि  हाँ,  तो  किस  तारीख  को
 जहाज  गुम  हुआ  था  और  गुम  होने  के  कितने
 दिनों  बाद  उस  जहाज  का  पता  लगा  ;

 (ग)  क्‍या  जहाज  में  लादा  गया  माल
 सुरक्षित  मिला  ;  और

 (घ)  वह  जहाज  किस  कम्पनी  या
 फर्म  का  था  ?

 परिवहन  तथा  नौवहन  मंत्री  (डा०
 बी०  He  झार०  वी०  राव  ):  (क)  से  (घ):
 की  गई  जाँच  से  पता  चला  है  कि  अभी  हाल
 की  दुर्घटना  में  किसी  ऐसे  पोत  क  संबंध  था
 किन्तु  ओखा  के  किसी  महमद  अ्रहमद  का  एक
 पालपोप  हैटद्री  जो  ओखा  से  440  सीमेन्ट  के
 बैंग  लेकर  197-1967  को  चला  वह  माँडवी
 पर  यकायक  झंझावाती  ऋण  के  झौर  रुकमावती
 नदी  में  भारी  बाढ़  के  कारण  दुर्घटनाग्रस्त  हो
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 गया  |  पोत  पनघट  दीवार  से  टकरा  कर
 24-7-67  को  डूब  गया  ।  पोत  और  माल
 समाप्त  हो  गये  ।  किसी  जीवन  की  हानि
 नहीं  हुई  ।

 Tourist  Centres  in  Bihar

 1784,  SHRI  SHIVA  CHANDRA
 JHA:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Bihar  Government  have  requested
 the  Central  Government  to  make
 Patna,  Bodhgaya,  Rajgir,  Nalanda
 and  Vaishali  as  international  tourist
 centres;

 (b)  if  so,  the  response  of  the
 Central  Government  thereto  and
 the  estimateq  amount  of  money
 needed  for  the  purpose;  and

 (c)  the  tourist  centres  in  Bihar
 in  which  the  (Central  Government
 have  taken  any  interest  and  the
 total  amount  of  money  given  to
 Bihar  so  far  by  the  Centre  for  the
 overall  development  of  tourism  in
 Bihar?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  and  (b)  It
 is  proposed  to  provide  jointly  with
 the  State  Government  tourist  faci-
 lities  at  Bodhgaya,  Rajgir,  Nalanda,
 Patna  and  Hazaribagh  and  Ranchi
 areas  during  the  Fourth  Plan  period.
 The  cost  of  these  schemes  is  tenta-
 tively  estimated  at  Rs.  52.8l  lakhs,
 In  addition,  the  construction  of
 Tourist  Reception  Centres  at  Bodh-
 gaya  and  Rajgir,  and  the  expansion
 of  Tourist  Bungalow  (Class  I)  at
 Bodhgaya,  js  proposed  for  the  Cen-
 tral  sector  at  an  estimated  cost  of
 Rs,  0.75  lakhs,

 (c)  The  information  is  as  follows: s
 i.  Schemes  rior  to  second  Five  Year  _  $s.
 Tourist  Bungalow  at  Bodh-

 gaya  2334,660°00

 Rs.
 2.  Actual

 agg
 incurred  during  the

 second  Five  Year  Plan
 Part  I  schemes

 Construction  of  Rest  Hou-
 ses  and  providing  trans-
 port  facilities  in  D.V.C.
 area;setting  upTourists Bureax  at  Gaya,  Bodh
 Gaya  ard  Rajgir;mana-
 jet

 of  the  Tourist
 galow  at  Bodh  Gaya,  6,99,892°00

 enditure  incurred  during  the 3.  Actual
 ‘ear  Plan Third  Five  FA

 Part  II  ‘Scheme

 on  ra  at  Tourist ala  at  Rajgir  (This scheme  has  been  carried
 forward  to  the  Fourth

 ४ Five  Year  Plan).  |  ॥  25,000"  00

 Actual  a
 ale

 incurred  so  far  after
 the  Third  है  Year  Plan
 Part  I  Scheme

 ey
 ansion  of  the  Tourist
 ungalow  (Class  I)  at

 Bodg  gaya(under  com-
 pletion)  ह
 Part  II  Scheme

 oo  Tourist Shala  at  Raj-
 (continued  from

 the  Third  Five  Year
 Plan)

 2.  Aerial  RopewayatRaj-
 gir  92,000"  00

 Highest  National  Award
 1785,  SHRI  SHIVA  CHANDRA

 JHA;  Will  the  Minister  of  EDUCA-
 TION  be  pleased  to  state:

 (a)  which  is  the  highest  national
 award  in  sports;

 |  72:555°00

 7§:000°  00

 (b)  how  many  persons,  State-
 wise,  have  received  that  national
 award  for  sports  so  far;  and

 (c)  whether  any  foreigner  has
 received  that  award  and  if  so,  who
 is  he?  .

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  BHAGWAT  JHA  AZAD):
 (a)  Arjuna  Award.
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 (b)  Arjuna  Awards  are  given  to
 outstanding  sportsmen,  These  awards
 are  not  given  State-wise.  The  game/
 sports-wise  break-up  of  Arjuna
 Awards  given  so  far  is  as  under:

 Gymnastics

 Tennis Volleyball
 Wel ‘ai  fring
 Wreseigtling

 TOTAL  £
 Ss
 ९५
 Zz ७७
 ५७

 he
 ee

 05
 ड
 ड
 ड

 ee

 (०)  No,  Sir.
 The  Indian  Mountaineering  Team

 which  won  a  Team  Award  in  905  did
 include  some  Nepalese,  but  the  award
 was  made  to  the  Leader  of  the  Team
 and  not  to  individual  members.

 भ्रष्टाचार  के  तथाकध्िित  मामले  को
 जांच  के  लिये  योजना

 786  शी  मोलहू  प्रसाद  :  क्या  गृह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कुछ  राज्य
 सरकारों  ने  सार्नजनिक  कार्यक्रत्ताओ्रों  के  विरुद्ध
 भ्रष्टाचार  के  तथाकथित  मामलों  की  जाँच  के
 लिये  योजल/प्रों  बनाई  हैं  ;  और

 (ख)  <दि  हाँ,  तो  उक्त  ग्रोजनाञों  तथा
 लोकपाल  संबंधी  केन्द्रीय  योजनाप्रोंमें  संभन्‍वय
 बनाये  रखने  के  लिये  क्‍या  कार्यब।ही  की  गयी
 है?
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 गह-कार्य  संत्रालय  में  शाज़्य  संतरी  ष्यो
 लिया चरण झुक चरण  बुक्‍्ल )  :(क)  जी  हाँ,  श्रीसान्‌  t

 (ख)  राज्य  सरकारों  के  विचारों  को
 जानकर  फिलहाल  लोकपाल  योजना को  केन्द्रीय
 सरकार  के  लिये  प्रारम्भ  करने  का  निश्चय
 किया  गया  है  |  फिर  भी  राज्य  सरकारों  का
 इस  योजना  में  सम्मिलित  होने  की  सम्भावना
 को,  यदि  वे  चाहें  तो,  ध्यान  में  रखा  गया  है  ।

 दिल्ली  के  एक  होटल  में  समाज  विरोषों
 गतिविधियां

 1787.  श्री  मोलहू  प्रसाद  :  क्‍या  गृह-
 कार्य  मंत्री  यह  बताने की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्ली  में  चाँदनी  चौक  में
 एक  होटल के  प्रबन्धकों  ने  अपने  होटल  को
 गैर-कानूनी  सौदों  और  समाज-बविरोधी  गति-
 विधियों  का  अड्डा  बना  लिया  है  जैसा  कि
 i9  जनवरी,  i968  के  'हिन्दुस्तान'  में

 समाचार  प्रकाशित  हुआ  है  ;

 (ख)  यदि  हाँ,  तो  क्या  उत्तरप्रदेश,  पंजाब,
 हरियाना,  दिल्‍ली,  राजस्थान  और  गुजरात  के

 पूंजीपति  और  व्यापारी  वायदा  व्यापार  अधि-
 नियम,  .952  के  विरुद्ध  गुड़,  सरसों  के  तेल,
 मूंगफली  के  तेल,  सरसों  शौर  अनाज  का  करोड़
 रुपए  का  अवैध  सट्टा  कर  रहे  हैं  ;

 (ग)  यदि  हाँ,  तो  वायदा  व्यापार  अधि-
 नियम,  952  का  उल्लंघन  करने  वाले  सट्टे-
 बाजों  के  विरुद्ध  सरकार  ने  क्‍या  कार्यवाही
 की  है  ;  और

 (घ)  क्या  इसमें  टेलीफोन  विभाग  के
 कर्मचारी  भी  मिले  हुए  हैं  और  यदि  हाँ,  तो
 उनके  विरुद्ध  क्या  कायवाही  की  गई  है  ?

 गृह-कार्य  संत्राकृय  में  राज्य  संजी  (थी
 विद्या चरण  शुक्ल  )  :  (क)  से  (घ).  यह
 रिपोर्ट  मिलने  पर  कि  चाँदनी  चोकमें  एक  होटल
 के'नाम  से  संबंधित  एक  बिल्डिग  में  कुछ  फर्म

 झभिम  संविदा  अधिनियम  .952  का  उल्लंघन
 करते  हुए  प्रग्रिम  ब्यापार  कर  रहे  थे,  दिल्‍ली
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 पुलिस  ने  विभिन्न  झवसरों  पर  उस  स्थान  परः
 छापे  मारे  तथा  मार्च,  9663  झब  तक  I9
 व्यापारियों  के  रिकार्ड  अपने  कब्जे  में  ले  लिये
 82  व्यक्तियों  का  चालान  किया  जा  चुका
 है  और  कुछ  मामलों  की  जाँच  की  जा  रही  है  1
 उत्तर  प्रदेश,  पंजाब,  हरियाणा,  दिल्‍ली,
 राजस्थान  या  गुजरात  का  कोई  व्यापारी  इन
 मामलों  से  सम्बन्धित  नहीं  है  ।  इस  सम्बन्ध  में  भो
 कोई  प्रमाण  नहीं  मिला  है  कि  टेलीफोन  विभाग
 का  कोई  कमंचारी  इन  मामलों  से  सम्बन्धित
 है  1

 चतुर्थ  श्रेणो  के  कर्मचारियों
 के  भभिलेख

 1788.  भी  मोलहू  प्रसाद  :  क्‍या  झ्िका
 मंत्री  i2  जुलाई,  967  के  ग्रताराँकित  प्रश्न
 संख्या  5395  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  चतुर्थ  श्रेणी  के  कर्मचारियों  के
 ग्रभिलिख  हिन्दी  में  रखने  में  व्यावहारिक
 कठिनाइयाँ  क्‍या  हैं  ;

 (ख)  क्‍या  भविष्य  में  चतुर्थ  श्रेणी  के
 कर्मचारियों  के  अभिलेख  हिन्दी  में  रखने  का
 सरकार  का  विचार  है  ;  और

 (ग)  यदि  हाँ,  तो  इस  सम्बन्ध  में  कितना
 समय  लगने  की  संभावना  है  ?

 शिक्षा  मंत्रालय  में  राज्य  मंत्री  ष्वी
 ape झा  झाजाद  )  :  (क)  से  (ग)  इस
 मंत्नालय  के  चतुर्थ  श्रेणी  के  कर्मचारियों  के
 सेवा  अभिलेख  इस  विषय  में  सरकार  द्वारा
 जारी  किए  गए  सामन्य  अनुदेशों  के  प्रनुसार
 रखे  जाते  हैं।  भाजकल  इस  प्रयोजन के  लिए
 फार्म  अंग्रेजी मे ंछापे  तथा  सप्लाई  किए  जाते  हैं।
 ये  फार्म  हिन्दी  में  छापे  जाने  का  प्रयास  किया
 जा  रहा  है  भौर  हिन्दी  में  अभिलेख  रखने  का
 सरकार  का  निर्णय  कर  लिया  जाएगा,  शिक्षा
 मंत्रालय  द्वारा  निर्णय  पर  झमन  करने  के  लिए
 भ्रावश्यक  कार्यवाई  की  जाएगी  t

 शिक्षा  पर  व्यय

 1789.  श्री  शोलहू  प्रसाव  :.क्या  शिक्षा
 मन्त्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  वर्ष  967-6  में  प्रत्येक  राज्य
 ने  अपने  अपने  आय  व्यय  के  वियतनों  में  से
 शिक्षा  पर  कितने  प्रतिशत  घन  खच  किया;
 और

 (ख)  केन्द्रीय  सरकार  ने  शिक्षा  के
 प्रसार  के  लिये  प्रत्येक  राज्य  को  कितनी  राशि
 के  अनुदान  मंजूर  किये  ?

 शिक्षा  मंत्री  (to  त्रिगुण सेव  )  :  (क)
 क्योंकि  ग्रभी  वित्तीय  वर्ष  समाप्त  बहीं  हुआ
 है  इसलिए  प्रत्येक  राज्य  द्वारा  चालू  वित्त
 वर्ष  के  दौरान  उनके  बजट  में  से  खर्च  का  प्रति-
 शत  बताना  कठिन  है.।

 (ख)  विवरण  सभा  पटल  पर  रख  दिया
 गया  है  जिसमें  शिक्षा  के  विकास  के  लिए
 1967-68  के  दौरान  वित्त  मन्त्नालय  द्वारा

 स्वीकृत  खर्च  और  निर्धारित  केन्द्रीय  सहायता
 दी  गई  है।  मार्च  968  के  अन्त  तक  अनुदान
 दिया  जायेगा।  [पुस्तकालय  में  रखा  गया  ।
 बेम्किर  संचवा  एस  B— 208/68]

 हिन्दी  ग्राशुलिपिक

 1790.  श्री  रास  सेवक  यावव  :  कंया
 गृहन्कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  निर्णय  किया  है
 कि  हिन्दी  का  कार्य  करने  के  लिये  कई  वर्ष  पहले
 भर्ती  किये  गये  झाश्‌लिपिकों,  स्टेनों  टाइपिस्टों
 तथा  टाइपिस्टों  को  भविष्य  में  हिन्दी  के  साथ
 अंग्रेजी  का  काम  करना  पड़ेगा;

 (ख)  यदि  हां,  तो  उसके  क्या  कारण  हैं
 और  अंग्रेजी  का  काम  करने  में  उन्हें  होने  वालो
 संभाव्य  कठिनाइयों  को  दूर  करने  के  लिये  क्या
 व्यवस्था  की  गई  है;  झौर

 (ग)  क्‍या  इस  निर्णय  के  परिणाम  स्वरूप
 सरकारी  काम  में  हिन्दी  के  उत्त  दोत्तर  प्रयोग,
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 विस्तार  तथा  विकास  में  बाधा  पड़ने  की
 सम्भावना  हैं  ?

 गृह-कार्य  मन्‍्त्रालय  में  राज्य  मन्त्रों  (aT
 विद्या  चरणझुक्‍्ल)  :  (क)  जी  नहीं  श्रीमन्‌  1

 (ख)  और  (ग).  प्रश्न  नहीं  उठते  ।

 Compulsory  National  Service  for  Uni-
 versity  Students

 ‘1791.  SHRI  R.  BARUA:  Will  the
 Minister  of  EDUCATION  be  pleased
 to  state:

 (a)  whether  Government  have
 chalked  out  some  scheme  to  introduce
 compulsory  national  service  for  Uni-
 versity  Students;

 (b)  if  so,  the  main  features  thereof;
 and

 (c)  whether  the  State  Governments
 have  agreed  to  the  introduction  of
 that  scheme?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  to  (c)-
 The  Government  is  formulating  a
 programme  of  National  Service  and
 Soprts  and  Games  as  alternatives  to
 the  National  Cadet  Corpas  for  univer-
 sity  students,

 The  Education  Ministers’  Conferen-
 ce  at  its  meeting  held  in  April,  967
 agreed  to  the  proposed  pragramme  in
 principle.  The  details  of  the  scheme
 ere  being  finalised,

 बिल्ली  लगर  निगम

 1792.  शी  बलराज  मधोक  :  क्या  गृह-
 कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय  सरकार
 की  ओर  दिल्‍ली  नगर  निगम  का  9  करोड़
 रूपया  बाकी  है;

 (ख)  क्या  यह  भी  सच  है  कि  दिल्‍ली  नगर
 निगम  ने  उक्त  राशि  के  भुगतान  के  लिये  केन्द्र
 से  प्रार्थना  की  है;  अर
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 (7)  यदि  हां,  तो  इस  बारे  में  केन्द्रीय
 सरकार  ने  कया  निर्णय  किया  है  ?

 ग्ूह-कार्य  मत्रालय  में  राज्य  मंत्री  (ी
 विद्या  चरण  शुक्ल)  :  (क)  जी  नहीं,  श्रीमान्‌  I

 (ख)  जी  हां,  श्रीमान्‌  ।

 (ग)  दिल्‍ली  नगर  निगम  को  सूचित
 किया  गया  है  कि  ग्रधिक  सहायक  अनुदान  के
 लिये  निगम  के  विभिन्न  भ्रनुरोध  पिछले  कुछ
 वर्षा  में  अमल  में  आरा  रहे  सहायक  अ्रनुदान  के
 वर्तमान  ढांचे  की  सीमा  से  बाहर  के  हैं  शौर  इस
 ढांचे  में  किसी  प्रकार  के  परिवर्तन  के  लिये
 दिल्‍ली  नगर  निगम  तथा  सई  दिल्ली  नगर
 पालिका  के  वित्तीय  साधनों  और  आाव-
 श्यकताओं  की  जांच  हेतु  नियुक्त  जांच  श्रायोग
 की  सिफारिशों  की  प्रतीक्षा  करनी  पड़ेंगी  ।

 दिल्‍ली  प्रशासन  के  लिये  ह... 8

 1793.  श्री  बलराज  सघोक  :  क्‍या  गृह-
 कार्य  मन्वी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  सरकार  ने  दिल्ली  प्रशासन
 को  दिये  जाने  वाले  धन  में  कटौती  कर दी  है;

 (ख)  क्‍या  यह  सच  है  कि  इस  कटौती
 के  फलस्वरूप  दिल्ली  प्रशासन  रेलवे  के  पांच
 ऊपरी  पुलों  में  स ेकेवल  एक  पुल  का  निर्माण
 कर  सकेगा;  और

 (ग)  यदि  हां,  तो  कटौती  के  क्या  कारण
 हैं?

 गृह-कार्य  शंत्रालय  में  राज्य  मंत्री  धी
 विद्या  चरण  शुक्ल)  :  (क)से  (ग).  सम्भवतः
 इसका  सम्बन्ध  मार्च,  i967  में  संसद्‌  में
 प्रस्तुत  किये  गये  झन्तरिम  बजट  में  प्रदत्त
 दिल्‍ली  के  लिये  योजना  की  स्कीमों  की  रकम  के

 अलाव  मई,  967  A  बजट  में  दिल्‍ली  के  लिये
 दो  करोड़  की  ग्रतिरिक्त  राशि  व्यवस्था  से  है।
 2  करोड़  रुपये  की  यह  अतिरिक्त  रकम  निम्न
 लिखित  स्कीमों  के  लिये  उद्दिष्ट  थी  i

 (i)  दिल्ली  बिजली  सप्लाई  उपक्रम  को
 ऋण  (०  100.  00  लाख )
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 (ii)  दिल्ली  प्रशासन  के  पूंजीगत  कार्यों.
 के  लिये  व्यवस्था  (र०  50.00
 लाख) ;  और

 (iii)  दिल्‍ली  नगर  निगम  को  कुछ  रेल-
 सड़क,  ऊपरी  पुलों  के  बनाने  के
 लिये  लागत  का  अपना  भाग  देने  के
 लिये  झनुदान  (रु०  50  लाख)  |

 संसद्‌  द्वारा  बजट  स्वीकृत  करने  के  बाद
 भी  उपरोक्त  मद  (ii)  की  रकम  रोक  ली  गई
 और  मद  (ili)  की  रकम  में  सरकार  द्वारा
 कटौती  की  गई  ।  इन  मदों  की  रकमों  को  रोकने।
 कटौती  करने  के  निम्नलिखित  कारण  हैं:--

 (क)  दिल्ली  प्रशासन  के  पूंजीगत  कार्यों
 के  लिये  व्यवस्था  (र०  50.00
 लाख  )
 खर्च  में  बचत  लागू  करने  के  कारण

 (ख)  दिल्‍ली  नगर  निगम  को  कुछ
 रेल-सड़क  ऊपरी  पुलों  के  बनाने
 के  लिये  लागत  का  अपना  भाग
 देने  के  लिये  ग्रनुदान  (50.  00
 लाख  ई

 चतुर्थ  पंचवर्षीय  योजना  की  गअ्रवधि  में
 निम्नलिखित  तीन  पुलों  का  निर्माण  कार्य  (न
 कि  पांच  पुलों  का  जैसा  प्रश्त  में  कहा  गया  है)
 होना  है  1

 l,  पटेल  रोड  ऊपरी  पुल  |

 2.  सराई  रूहिला  ऊपरी  पुल  ।

 3.  तिलक  पुल  को  चौड़ा  करना  ।

 इन  कार्यों  की  अनुमानित  लागत  रु०
 44.76  लाख  है।  है।  दिल्ली  नगर

 निगम  और  रेलवे  को  इस  खर्च  में  भागीदार
 होना  है  i  लागत  की  भागीदारी  निश्चित  करने
 के  तरीके  पर  कुछ  समय  से  विचार  हो  रहा  था।
 इससे  पूर्व  कि  व्यय  में  भाग-निर्धारण  का
 प्रतिमान  निश्चित  हो,  साधनों  की  स्थिति
 काफी  खराब  हो  गई  झौर  यह  निश्चय  किया
 गया  कि  अतिरिक्त  सु०  50.  00  लाख  की
 रकम  चालू  वित्तीय  वर्ष  (i967-68)  के

 दौरान  इस्तेमाल  न  की  जाये  |  फिर  भी  पटेल
 रोड  ऊपरी  पुल  के  लिये  जिसमें  ट्रैफिक  कठि-
 नाइयां  अधिक  हैं,  i968-69  के  दौरान
 दिल्‍ली  नगर  निगम  को  उचित  प्रनुदान  देने
 का  प्रस्ताव  किया  गया  है  |  सरकार  द्वारा  निगम
 को  निश्चित  मात्रा  में  सहायता  देना  मुरारका
 आयोग  की  रिपोर्ट  को  ध्यान  में  रख  निर्धारित
 किया  जायगा  ।

 उपंयक्‍त  स्थिति  को  ध्यान  में  रख  कर
 चालू  वर्ष  के  दोरान  दिल्ली  में  योजना  स्कीमों
 के  लिये  ग्रावंटित  2  करोड़  रुपये  की  अतिरिक्त
 रकम  में  से  |  करोड़  रुपये  की  रकम  इस्तेमाल
 नहीं  की  जा  सकी  1

 उच्चतर  साध्यमिक्त  स्क्लों  में
 संस्कृत

 1794.  श्री  बलराज  गभ्ोक  :
 श्री  टी०  पी०  ज्ञाह  :

 क्या  शिक्षा  मंत्रों  यह  बताने  की  कृपा
 करेंग  कि  :

 (क)  क्या  यह  सब  है  कि  दिल्ली  प्रश्ना-
 सन  के  i80  उच्चतर  माध्यमिक  स्कूजों  में  से
 केवल  40  स्कूलों  में  संस्कृत  पढ़ाई  जाती है;

 (ख)  क्‍या  यह  भी  सच  है  कि  प्रधिकांश
 स्कूलों  के  प्रधानाचार्य  संस्कृत  का  विषय  लागू
 किये  जाने  के  पक्ष  में  नहीं  हैं  मौर  यदि  हां,  तो
 इसके  क्‍या  कारण  है;  शौर

 (ग)  क्या  संस्कृत  का  विषय  लागू  करने
 के  लिये  सरकार  का  कोई  विस्तृत  योजना  तैयार
 करने  का  विचार  है  ?

 शिक्षा  मंत्रालव  में  राज्य  भत्री  (शी
 भागवत  झा  झाजाद)  :  (क)  जी  नहीं,  260
 सरकारी  उच्चतर  माध्यमिक  स्कूलों  में  से  ऐसे
 स्कूलों  के  235  माध्यमिक  और  i62  उच्चतर
 माध्यमिक  विभागों  में  संस्कृत  पढ़ाई  जाती  है  1

 (ख)  और  (ग).  प्रश्न  नहीं  उठता  |
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 Charges  for  Cancellation  of  Reserva-
 tions  on  LAC.

 1795.  SHRI  प्र.  K.  SOMANI:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  the  rules  governing
 the  charges  for  cancellation  of  reser-
 waiting  lists  on  trunk  routes  during
 those  prevailing  in  other  parts  of  the
 world;

 (9)  the  total  revenue  earned  in
 the  last  three  years,  by  IAC  due  to
 cancellation  charges;  and

 (c)  the  average  number  of  people  in
 waiting  lists  on  trunk  routes  during
 the  same  period?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (Dr.  KARAN
 SINGH):  (a)  The  rules  are  genrally
 similar  to  the  prevailing  international
 practice.

 (b)  Rs.  66  lakhs  approximately.
 (९)  Approximately  l0  each  on  the

 trunk  routes.

 Exploration  of  Indian  Ocean

 1796.  SHRI  D,  C.  SHARMA:  Will
 the  Minister  of  EDUCATION  be  pleas-
 ed  to  state:

 (a)  whether  India  and  U.5.5.R.  are
 to  collaborate  this  year  in  exploring
 the  physical  and  biological  properties
 and  resources  of  the  Indian  Ocean;

 (b)  whether  any  detailed  pro-
 framme  has  been  chalked  out  in  this
 regard;  and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  to  (c)-.
 Ovceangraphic  Studies  of  the  Indian
 Ocean  is  one  of  the  areas  identified
 for  scientific  collaboration  between
 the  scientists  of  India  and  USSR.  The
 details  of  the  project  and  the  time
 when  it  should  be  undertaken  have
 yet  to  be  worked  out.
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 Maladies  in  the  field  or  Education

 l797.  SHRI  D.  C.  SHARMA:  Will
 the  Minister  cf  EDUCATION  te
 Hleased  to  state:

 (a)  whether  it  is  a  fact  that  mass
 indiscipline,  declining  educationa]
 standards  and  prevalence  of  politician
 academicians  are  the  chief  maladies  in
 the  field  of  education  in  the  country;
 and

 (b)  if  s0,  the  getails  of  the  remedial
 steps.  proposed  to  be  taken  im  the
 matter?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  It  would
 not  be  correct  to  say  that  there  is  an
 overall  decline  of  educational  stand-
 ards.  There  is,  however,  no  doubt  that,
 indiscipline,  and  interference  of  poli-
 ticians  in  academic  affairs  are  some  of
 the  factors  affecting  the  present  educa-
 tiona]  system  in  the  country.

 (b)  The  University  Grants  Commis-
 sion  has  been  assisting  universities  and
 colleges  in  implementing  various  pro-
 grammes  relating  to  student  welfare,
 improvement  of  standards,  etc.  with  a
 view  to  providing  a  congenial  and
 whole-some  atmosphere  for  study  and
 research  and  to  divert  students’  atten-
 tion  from  undesirable  activities.

 The  Education  Commission  has  made
 recommendations  regarding  re-organi-
 sation  of  courses  in  order  to  relate  edu-
 cation  to  life,  needs  and  aspirations  of
 the  people  and  thereby  to  make  educa-
 tion  a  powerful  instrument  of  social,
 economic  and  cultura]  transformation
 necessary  for  the  realization  of  the
 national  goals.  These  recommendations
 have  been  communicated  to  al]  the
 State  Governments  and  universities  for
 censideration  and  implementation.  In
 so  far  as  the  Government  of  India  is
 concerned,  a  scheme  to  introduce  na-
 tional  service  for  college  ang  univer-
 sity  students  is  under  consideration.

 Moreover  recommendations  have
 been  made  from  time  tp  time  by
 various  educational  bodies  that  aca-
 demic  metters  should  be  left  -enttrery
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 to:  universities  and  there  should  k-  no
 out-side  interference.  The  Government’
 of  India  are  of  the  view  that  political
 parties  should  agree  to  desist  from
 interference  jin  the  affairs  of  the  uni-
 versities.

 een-age  Crimes  in  Delhi
 ‘1798.  SHRI  BEDABRATA  BARUA:

 SHRI  Y.  A.  PRASAD:
 SHRI  R.  R.  SINGH  DEO:

 Will  the  Minister  of  HOME  AFF-
 AIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  ‘teen-
 age  crimes  in  Delhi  have  increased  by
 50  per  cent:  and

 (b)  if  so,  whether  any  efforts  have
 been  made  to  find  out  the  causes  of
 increase  in  crimes?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Road  Accidents  in  Delhi

 1799.  SHRI  BEDABRATA  BARUA:
 SHRI  ९.  A.  PRASAD:
 SHRI  R.  R.  SINGH  DEO:

 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  the  number  of  deaths  caused  on
 Delhi  roads  by  accidents  involving
 C.D.  Cars,  DTU  Buses  and  trucks  dur-
 ing  the  year  1967;

 (b)  how  does  the  figure  compare
 with  the  years  1966,  965  and  1964;
 &nd

 (c)  the  specific  steps  taken  to’  mini-
 mise  such  accidents?

 THE  DEPUTY  MINISTER  IN.  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN)  :  (a)  and  (b).  The  number  of
 persons,  who  died  in  roaq  accidents  in
 Delhi,  involving  vehicles  of  the  said
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 descriptions,  during  the  years  1904,
 1965,  966  and  ‘1967,  is  given  below:

 Type  of  vehicles
 involved  in  accid-  964  क65  I966  I967

 “ents

 @  CDCars  2  4  3  ड़
 (ii)  DTU  buses  46  37  §2  64
 (iti)  Trucks  Ioo  333°  772  Il4

 (c)  The  following  steps  have  been
 taken  to  prevent  road  accidents  in
 Delhi:

 (i)  Separate  staff,  under  the  super-
 vision  of  a  Sub-Inspector,  has
 been  detailed  for  road  safety
 education  since  December,
 1962.

 (ii)  Pamphlets  ang  drawings  on
 road  safety  have  been  distri-
 butéd  among  children  and
 other  road  users.

 (iii)  Pilmg  on  road  safety  are
 shown  in  various  schools  and
 in  about  25  cinemas  of  the
 city.  Television  shows  on  road
 safety  were  alsg  arranged  for
 schoo]  children,

 (iv)  Special  speed  checks  are
 earried  out  frequently  to  curb
 the  tendency  of  drivers  to
 drive  at  excessive  speed.

 (v)  Mobile  traffic  patrols  are  sent
 on  motor  cycles  to  caver  im-
 portant  busy  roads  during
 peak  hours  to  detect  cases
 of  traffic  violations  and  help
 remove  traffic  hold-wps.

 (vi)  A  systematic  and  organised
 plan  for  gevelopment  of  Delhi
 City  and  its  suburbs  has  been
 included  in  the  Master  Plan
 in  order  that  the  rapidly  ex-
 Panding  population,  urbanisa-
 tion  and  other  factors  do  not
 lead  to  traffic  hazards  in
 future.

 (vii)  Lectures  on  road  safety  and
 instructions  op  traffic  rules
 are  being  regularly  given  in
 educational  instituti  Prac-
 tical  demonstrationg  on  roads
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 have  also  been  given  for  the
 benefit  of  students.

 (viii)  With  the  assistance  of  Mls
 Burmah  Shell  Oi]  Storage  and
 Distributing  Company,  a  Tra-
 ffic  Training  Park  has  been
 built  on  Irwin  Road,  New
 Delhi.  It  has  been  function-
 ing  since  March,  ‘1964,  In  the
 morning  hours,  school  child-
 ren  are  given  training  in  this
 Park  by  the  Traffic  Police,
 according  to  a  fixed  pro-
 gramme.  In  the  evening,  the
 Park  is  open  to  alj  children
 of  a  specified  age  group.

 (ix)  Major  roads  are  being  widen-
 ed  and  automatic  traffic  sig-
 nals  installed,  wherever  nece-
 ssary,  Cycle  tracks  have  also
 been  provided  on  some  roads.
 Bus  stops,  stalls,  vendors,  taxi
 stands,  are  being  removed
 from  congested  areas.

 (x)  Pedestrian  crossings  have  been
 marked  on  roads  near  schools
 at  suitable  places.  Boards  in-
 dicating  pedestrian  cross-
 walks  have  been  fixed  in  8
 number  of  busy  roads  and
 important  places.  Special  dri-
 ves  were  conducted  to  edu-
 cate  the  pedestrians  to  cross
 at  pedestrian  crossings  and
 motorists  to  give  the  right  of
 way  to  pedestrians  at  such
 places.

 (xi)  Movement  of  heavy  transport
 vehicles  has  been  suspended
 altogether  on  various  busy
 and  congested  roads,  while  on
 a  few  other  roads,  movements
 are  suspended  during  peak
 hours.  386  busy  roads  of  New
 Delhi  and  76  of  Olq  Delhi
 area  have  been  closed  to  slow
 moving  vehicles  during  peak
 hours,  while  0  important
 busy  areas  of  New.  Delhi  have
 been  closeq  from  7  A.M.  to
 0  A.-M.  to  bullock  carts.  A
 number  of  congested  roads

 have  been  declareq  one  way
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 and  parking  banned  in  con-
 gested  areas  on  various  roads.

 (xii)  From  the  beginning  of  Janu-
 ary,  1963,  selective  enforce-
 ment  was  started.  Special
 attention  was  paid  to  offences
 committed  by  public  service
 vehicle  drivers,  at  selected
 places.  The  persons  challan-
 ed  for  breach  of  traffic  law
 were  punished  with  heavier
 fines  to  discourage  them  from
 becoming  habitua]  traffic
 offenders.

 Salarjung  Museum
 1800.  SHRI  Ss.  A.  AGADI:  will  the

 Minister  of  EDUCATION  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  50  on  the  1  50  Novem-
 ber,  967  and  state:

 (a)  whether  it  was  proposed  to  cons-
 truct  the  Salarjung  Museum  with  the
 collaboration  of  the  Governments  of
 Andhra  Pradesh,  galarjung  Estate  and
 the  Central  Government;

 (b)  if  so,  the  amount  proposed  to
 be  paid  by  each  of  the  parties  when
 the  final  proposals  were  made;

 (c)  whether  the  proposals  have  been
 honoured  by  the  above  said  parties;
 and

 (d)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  EDUCATION
 (SHRI  SHER  SINGH):  (a)  Yes;  Sir.

 (b)  (i)  Government  of  India  Rs.
 33.65  lakhs.

 (ii)  Government  of  Andhra  Pradesh
 Rs.  2.33  lakhs.

 (iil)  Salar  Jung  Estate  Committee
 (now  defunct)  Rs.  0.50  lakhs.

 (c)  Yes;  Sir.
 (d)  Does  not  arise.
 Construction  of  Aerodromes  In

 Mysore  State
 1801.  SHRI  8.  A.  AGADI:  Will  the

 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  refer  to  the
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 reply  given  to  Unstarred  Question
 No.  3230  on  the  6th  December,  967
 and  state:

 (a)  the  progress  made  in  the  cons-
 truction  of  aerodromes  at  Bijapur,
 Hospet  and  Hassan  in  Mysore  State;

 (b)  whether  the  selection  of  sites
 and  the  preparation  of  estimates  for
 the  air  strips  at  Hospet  and  Bijapur
 have  been  completed;  and

 (c)  if  so,  the  details  of  the  sites,
 the  estimates  and  the  distances  of  the
 air  strips  from  the  nearest  railway
 station?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  KA-
 RAN  SINGH):  (a)  and  (b).  The
 work  of  construction  at  Hassan  com-
 menced  in  August  967  and  the  pro-
 gress  upto  the  end  of  December  967
 has  been  reported  as  5  per  cent.
 The  sites  for  construction  of  aero-
 dromes  at  Bijapur  and  Hospet  have
 been  selected  and  esimates  are  under
 Preparation.

 (c)  All  weather  aerodromes  at  Bija-
 and  Hospet  are  roughly  estimateg  to
 cost  Rs.  43.55  lakhs  and  Rs,  55.43
 lakhs  respectively.

 The  sites  for  Bijapur  and  Hospet
 are  3  miles  and  1  mile  respectively
 from  the  nearest  railway  stations.

 मेरठ  में  पाकिस्तानी  समर्वंक  सारों  का
 लगाया  जाना

 1802.  श्री  झोकार  लाल  बेरवा  :  क्या
 गह-कार्य  मनन्‍्त्री  यह  बताने  की  कृपा  करेंग  कि  :

 (क)  क्‍या  यह  सच  है  कि  28  जनवरी,
 968  को  मेरठ  में  जब  शख  भ्रब्दुल्ला  के  विरुद्ध

 प्रदर्शन  किया  गया  था,  तो  हजारों  व्यक्तियों  ने
 धवाकिस्तान  जिन्दाबाद'  का  नारा  लगाते  हुए
 तादर  अली'  कम्पनी  की  इमारत  से  हमला
 किया  था;

 (ख)  क्या  यह  भी  सच  है  कि  उपयुक्त
 कम्पनी  की  झोर  से  जो  हमला  किया  गया  था  वह
 पूर्व  झ्रायोजित  था  और  पाकिस्तान  की  प्ररणा
 से  किया  गया  था;
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 (7)  यदि  हां,  तो  क्या  उपयुक्त  कम्पनी
 के  कार्यो  की  जांच  करने  का  सरकार  का  विचार
 है;  और

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  ्झी
 विद्या  चरण  शुल्क)  :  (क)  से  (घ).  सूचना
 एकत्नित  की  जा  रही  है  और  सदन  के  सभा-
 पटल  पर  रख  दी  जाएगी  ।

 Inquiry  Officers  of  Delhi  Administra-
 tion

 1803,  SHRI  K.  P.  SINGH  DEO:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  the  number  of  cases  of  Delhi
 Administration  employees  Depart-
 ment-wise,  who  were  charge-sheeted
 during  1963-64  pending  with  the  In-
 quiry  Officers;

 (b)  the  number  of  cases  in  which
 Heads  of  Departments  ang  Chief
 Executive  Councillor,  Delhi,  had  as-
 sured  to  finalise  them  before  the  l5th
 August,  1967,  but  still  remain  unde-
 cided  with  the  Inquiry  Officers;  and

 (c)  the  action  taken  by  the  Delhi
 Administration  against  the  Inquiry
 Officers  for  such  long  dalays  in  spite
 of  the  assurances  by  the  authorities
 cited  above?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFF-
 AIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  to  (c).  Three  cases
 are  pending  with  the  Enquiry  Officers.
 In  two  cases  pertaining  to  the  De-
 partment  of  Co-operation,  the  enquiry
 reports  have  been  completed  and
 their  submission  from  the  Enquiry
 Officers  is  awaited.  Delay  took  place
 here  owing  to  dilatory  tactics  adopted
 by  delinquent  officers  and  transfer  of
 the  Enquiry  Officer.  One  other  case
 concerning  the  Director  of  Industries, about  which  an  aSsUrance  was  given
 by  the  Chief  Executive  Councillor,  is
 pending  with  the  Enquiry  Offieer,
 because  of  the  transfer  of  the  Enquiry
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 Officer  and  non-receipt  of  the  report
 of  the  Government  Examiner  on  Ques-
 tioned  Documents  in  time.  The  de-
 fendent  is  insisting  on  cross-examima-
 tion  of  the  Examiner,  adducing  of  de-
 fence  ang  has  also  applied  for  trans-
 fer  of  the  case  from  the  present  En-
 quiry  Officer.  Since  the  delay  occurr-
 ed  due  to  circumstances  beyong  the
 control  of  the  Enquiry  Officer  the
 question  of  taking  any  action  against
 him  does  not  arise.

 Military  Secretary  to  Lt.  Governor  of
 Himachal  Pradesh

 1904,  डाशध  SEZHIYAN:  Wil  the
 ‘Minister  of  HOME  AFFAIRS  be
 Pleased  to  state;

 (a)  whether  Government  have
 approved  the  appointment  of  a  Mili-
 tary  Secretary  to  the  Lieutenant-
 ‘Governor  of  Himachal  Pradesh;

 (b)  whether  the  Chief  Minister  of
 Himachal  Pradesh  was  consulted  be-
 fore  approving  the  appointment  by
 Government:  and

 (c)  who  initiated  the  proposal  to
 Government  for  appointment  of  the
 Military  Secretary?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (c).  A  post  of  Officer  on  Spe-
 eal]  Duty  (Border)  existed  under  the
 Government  of  Himachal  Pradesh.  An
 Gfficer  of  the  Centra]  Government
 was  appointed  to  this  post  on  29th
 February,  1966.  On  hig  transfer,  the
 Government  of  Himacha]  Pradesh
 appeinted  a  Military  Officer  with  the
 ‘approval  of  the  Government  of  India
 to  the  post  and  designated  him  as
 Officer  on  Special  Duty  (Border)-eum-
 Military  Secretary.  There  has  been
 ‘only  a  change  of  designation  for  8
 post  which  already  existed.  As  the
 Propessl  was  initieted  by  the  Govern-
 ment  of  Himachal  Pradesh,  it  was  rot

 .  Rlecessary:  for  Government  of  India  to
 ecomsuk  the  Chief  Minister  of  Hima-
 लीड  pradesh.
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 Pondicherry  Port

 1805.  SHRI  SEZHIYAN:  Will  the
 Minister  of  TRANSPORT  AND  SHIP-
 PING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pondi-
 cherry  Port  is  not  being  utiliseq  to
 its  capacity;

 (b)  whether  Government  have  any
 proposa]  to  direct  some  manganese
 ore  export  and  fertilizer  import
 through  the  Pondicherry  Port;  and

 (c)  if  so,  the  target  of  import  and
 export  fixed  for  1968-69,  for  that  Port?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  (DR.  V.  E.R.  V.
 RAO):  (a)  to  (c).  The  capacity  of
 Pondicherry  Port  is  between  2  and  3
 lakh  tonnes  per  annum,  but  the  traffic
 being  handled  at  present  is  only  of
 the  order  of  90,000  tonnes.  The  port
 was  designed  mainly  to  handle  iron
 ore,  but  it  is  not  being  used  for  this
 purpose  in  the  absence  of  requisite
 mechanical  handling  facilities.  There
 is  no  proposal]  at  present  to  divert
 manganese  Ore  exports  from  Madras
 to  other  ports  as  the  existing  market
 conditions  do  not  permit  such  diver-
 sion.  In  order  to  utilise  the  capacity
 of  Pondicherry  Port  to  the  maximum
 extent  possible,  a  programme  has
 been  drawn  for  the  import  of  lakh
 tonnes  of  fertilisers  during  7968-69
 through  the  Port.

 Pre-Medical  Course  at  Delhi  Univer-
 sity

 1806.  SHRI  K.  P.  SINGH  DEO:  Will
 the  Minister  of  EDUCATION  be
 Pleased  to  state:

 (a)  whether  Government  propose  to
 abolish  the  Pre-Medical  course  at  the
 Delhi  University;

 (b)  if  so,  reasons  therefor;  and

 (९)  the  avenues  likely  to  be  opened
 by  Government  for  those  students  who
 wish  to  join  medical  course  after
 passing  their  Higher  Secondary  Ex-
 amination?
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 THE  MINISTER  OF  EDUCATION

 (DOR.  TRIGUNA  SEN):  (a)  No  suca
 proposal  is  under  consideration.

 (b)  and  (c).  arise,

 New  Cachar  Road

 i807.  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  TRANSPORT

 AND  SHIPPING  be  pleased  to  state:
 (a)  the  total  expendityre  so  far  in-

 curred  in  constructing  the  New  Cachar
 Road  from  Imphal  to  Cachar;

 (b)  whether  the  construction  of  the
 ‘oad  is  being  transferred  to  the  Army
 Engineering  Staff;  and

 (c)  the  progress  made  jn  the  cons-
 truction  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  A  road  already  exists
 from  Silchar  to  the  river  Jiri  on  the
 Assam|Manipur  border.  The  road
 under  construction  from  Imphal  to
 Jiri  is  known  as  the  New  Cachar  Road.
 An  expenditure  of  Rs.  247.00  lakhs  has
 been  incurred  on  the  work  upto  the
 end  of  January,  ‘1968.

 (b)  Yes,  Sir.  The  construction  of
 this  road  is  being  transferred  to  the
 Border  Roads  Organisation  with  effect
 from  the  ist  April,  1968.

 (c)  The  total  length  of  the  New
 Cachar  Road  in  Manipur  is  48  miles,
 out  of  which  a  length  of  0  miles
 already  exists.  Earth  formation  in
 i6  ft.  width  has  been  completed  in
 121  miles  ang  is  in  progress  in  5  miles.
 Soling  and  metalling  has  been  com-
 pleted  in  2  miles  and  is  in  progress
 in  77  miles.  Culverts  have  been  com-
 pleted  in  a  stretch  of  2]  miles  and
 afe  in  progress  in  23  miles.  Out  of
 six  Major  bridges,  the  construction
 of  one  bridge  has  been  sanctioned.
 Estimates  for  three  of  the  remaining 5  bridges  are  under  finalisation  and
 those  for  two  are  being  prepared  by
 the  Manipur  Government.

 325  L.S.—4é.

 Infiltration  of  Kukis  into  Manipur

 i808.  SHRI  MEGHACHANDRA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  there  was  heavy  infil-
 tration  of  Kukis  from  Burma  into
 Union  Territory  of  Manipur  during
 the  last  few  months;

 (b)  if  so,  the  number  of  the  infiltra-
 ing  Kukis;  and

 (९)  whether  any  rehabilitation  pro-
 gramme  has  been  taken  up  by  the
 Government  of  Manipur  and  the  am-
 ount  spent  on  the  aforesaid  work?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (e).  During  the  last  few  months
 about  2000  Kukis  have  migrated  from
 Burma  to  Manipur.  The  Government
 of  Manipur  are  providing  them  re-
 lief  and  are  making  necessary  efforts
 to  rehabilitate  them.  Rs.  l  lakh  have
 50  far  been  spent  on  relief  measures.

 Assistance  to  Students  in  Low  Iacome-
 Group

 1809.  SHRI  MEGHACHANDRA:
 Will  the  Minister  of  EDUCATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  sum
 of  Rs.  §  lakhs  has  been  set  apart
 for  the  grant  of  aid  to  the  students
 of  the  Low  Income  Group  of  the
 Union  Territory  of  Manipur  for  the
 year  I967-68;

 (b)  whether  the  Manipur  Adminis-
 tration  is  going  to  grant  the  aid  to
 the  students  on  the  basis  of  a  different
 criteria  than  that  fixed  by  the  Cen-
 tral  Government  in  this  regard;  and

 (९)  if  so,  what  is  the  new  Lasis?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  EDUCATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  to  (९).
 The  requisite  information  jg  being
 collected  from  the  Manipur  Adminis-
 tration  ang  will  be  laid  on  the  Table
 of  the  Lok  Sabha  in  due  course.
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 Writing  of  Books  by  Minister
 8l0.  SHRI  HARDAYAL  DEVGUN:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  a  Minister  who  writes
 a  book,  while  in  office  and  using  offi-
 cial  materia]  and  machinery,  can  get
 it  published  through  a  private  pub-
 lisher  and  appropriate  the  roalties
 earned  from  the  sale  of  such  book;

 (b)  if  so,  under  which  circumstan-
 res:

 (c)  whether  Government  have  laid
 down  any  rules  in  this  regard;  and

 (d)  if  so,  the  details  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  हू.  S.  RAMASWAMY):  (a)
 Official  machinery  and  material  are
 not  intended  to  be  used  for  such  pur-
 poses.

 (9)  to  @.  Do  not  arise,

 Taxes  imposed  by  Nagas|Mizos
 8ll.  SHRI  D.  N.  PATODIA:  Will

 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 so-called  Federal  Government  of
 Nagas  and  Mizos  have  imposed  taxes
 on  motor  vehicles  plying  in  those  re-
 gions;

 (b)  whether  it  is  also  a  fact  that
 kuki  and  Mizo  hostiles  seized  2  tim-
 ber-load  of  trucks  near  Taphou  on
 the  23rd  January,  968  and  demanded
 a  ransom  of  Rs.  5,000  for  each  vehi-
 cle;  Lae

 (c)  whether  several  groups  of
 armed  Kuki  and  Mizo  hostile:  were
 moving  from  Ponlen  and  Lonpi_  to-
 wards  Larkhong  in  Manipur  area;
 and

 (d)  if  so,  the  steps  Government
 have  taken  to  meet  this  situation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFF-
 AIRS  (SHRI  VIDYA  CHARAN
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 SHUKLA):  (a)  No,  Sir.  There  are,
 however,  some  reports  of  illegal  ex-
 actions  made  from  the  local  people  by
 the  hostiles,

 (b)  No,  Sir,
 (c)  No,  Sir.
 (d)  Does  not  arise.

 Engineering  Graduates

 1812.  SHRI  R,  8.  VIDYARTHI;
 SHRI  CHENGALRAYA

 NAIDU:

 Will  the  Minister  of  EDUCATION
 be  pleased  to  state:

 (a)  whether  the  Engineering  gra-
 duates  from  all  over  the  country  met
 in  New  Delhi  in  a  convention  on
 (22-12-67  and  urged  the  Planning  Com-
 mission  to  make  a  realistic  assess-
 ment  of  the  number  of  engineering
 graduates  that  can  be  absorbed  every
 ‘year  to  regulate  the  intake  of  colleges;

 (b)  whether  the  students  also  sug-
 gested  that  Government  should  ask
 the  developing  Asian  countries  to  use
 the  services  of  Indian  technical  men;
 and  ,

 (c)  if  60,  the  steps  taken  by  Gov-
 ernment  to  remove  the  hardships  ex-
 Perienced  by  these  students?

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  (a)  and  (b).
 Except  the  reports  that  have  appear-
 de  in  the  press,  Government  has  no
 information  about  the  convention  or
 its  recommendations.

 (c)  Various  measures  to  utilise  the
 services  of  unemployed  engineers  are
 already  under  the  consideration  of
 Government.

 Arrest  of  Pakistanis  in  Cachar

 1813.  ह-1:1:4 ल  HIMATSINGKA:  Will
 the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  about
 30  armed  Pakistani  nationals  with
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 lethal  weapons  trespassed  into.
 Indian  territory  at  Maha  Dev  Pur
 village  in  Cachar  District  on  the
 Assam-East  Pakistan  border  end
 committed  dacoity  and  looting  on  the
 4th  February,  968  and  if  so,  Gov-
 ernment’s  reaction  thereto;

 (by  the  number  of  trespasses  made
 by  the  Pakistani  bandits  across
 Assam-East  Pakistan  border  and
 Rajasthan-Pakistan  border  during
 the  past  3  months,  how  many  per-
 sons  were  killed  by  them  and  the
 extent  of  loss  of  property  involved
 on  this  account;  and

 (c)  the  effective  steps  taken  by
 Government  te  prevent  such  fre-
 quent  incidents  of  trespassing  of
 Indian  territory  by  armed  Pakistani
 gangs?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  A  report  was  lodged
 with  the  Gumra  Police  Station  by  a
 villager  of  Mahadevpur  village,
 Cachar  District  (Assam)  on  4-2-1968,
 alleging  an  armed  dacoity  at  000
 hours  involving  property  worth
 about  Rs.  6,000/-.  The  matter  is
 being  investigated  by  the  local
 police.

 (b)  On  the  Assam-East  Pakistan
 border  eight  trespasses  were  com-
 mitted  by  Pakistani  bandits  during
 the  past  3  months.  Five  persons
 were  injured  and  one’  was  killed
 in  these  incidents,  Property  worth
 about  Rs.  3249|_  was  also  lost.

 On  the  Rajasthan-Pakistan  border,
 during  the  months  of  October,
 November  and  December,  1967,  38
 cases  of  tregpass  by  Pak-nationals
 have  been  reported.  There  was  no
 casualty,  Out  of  the  628  cattle  lift-
 ed  by  the  Pakistanis,  452  have  been
 recovered  so  far.  e

 (c)  Patrolling  on  ‘the  Indo-Pak.
 border  has  been  intensified  and
 strict  vigilance  is  being  maintained.
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 Central  Vigilance  Commissioner
 Administrative  Reforms

 8l4.  SHRI  HEM  RAJ:  Will  the
 Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  the  number  of  complaints
 received  by  the  Central  Vigilance
 Commissioner  till  January,  1968;

 (b)  the  number  out  of  them  dis-
 Posed  of  and  the  number  still  pend-
 ing;  and

 (c)  the
 complaints?

 general  nature  of  the

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  From  the  inception
 of  the  Commission  in  February  1964,
 till  385  January,  1968,  the  Commis-
 sion  received  10,192  complaints.

 (9)  10,143  complaints  have  been
 disposed  of.  49  complaints  were
 under  consideration  on  81-1-1968,

 (c)  The  complaints  related  to
 allegations  of  corruption  against
 officers  of  the  Central  Government
 and  State  Governments,  and  grie-
 vances  of  an  administrative  nature.

 Administrative  Reforms
 8I5,  SHRI  HEM  RAJ:  Will  the

 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  the  number  of  reports  of  the
 Administrative  Reforms  Commis-
 sion  which  have  been  received  so
 far  by  Government;

 (b)  whether  they  have  been  exa-
 mined  by  Government;

 (c)  if  so,  the  conclusion  arrived
 at;

 (d)  whether  Government  have  re-
 ceived  the  report  on  the  Administra-
 tion  of  Union  Territories;  and

 recommendations (e)  if  so,  the
 made  therein?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  to  (९),  The  Commis-
 sion  has  so  far  submitted  four
 reports  to  the  Government  on  the
 following  subjects:—

 (i)  problems  of  redress  of  citi-
 zens’  grievances.

 (Gi)  machinery  for  planning;

 (iii)  public  sector  undertakings;
 and

 (iv)  finance,  accounts  and  audit.
 Its  recommendations  about  the  re-
 dress  of  citizens’  grievances  have
 been  considered  and  the  Government
 of  India  have  decided  to  set  up  a
 statutory  machinery  to  enquire  into
 complaints  of  injustice  sustained  due
 to  maladministration  or  complaints
 alleging  corruption.  The  machinery
 will  be  headed  by  a  Lokpal  who  will
 have  authority  to  look  into  grievan-
 ces  and  allegations  arising  out  of
 the  administrative  acts  of  central
 ministers  and  secretaries.  He  will
 also  coordinate  the  working  of  ‘wo
 other  functionaries  in  the  machinery,
 having  the  status  suggested  by  the
 Commission  for  Lokayuktas,  one
 primarily  going  into  grievances  and
 the  other  into  allegations,  in  rela-
 tion  to  central  government  servants
 lower  than  secretaries.  A  bill  on  the
 subject  will  be  introduced  in  Par-
 liament  as  soon  as  it  is  finalised.

 As  regards  the  Commission's:  re-
 commendations  on  the  machinery  for
 planning,  attention  is  invited  to
 the  statement  made  by  the  Prime
 Minister  in  the  Lok  Sabha  on  the
 17th:  July,  1967,  In  accordance  with
 the  decisions  then  announced,  the
 Planning  Commission  hag  been  re-
 congtituted.  Executive  functions
 being  performed  in  the  Commission
 through  the  Rural  Industries  Plan-
 ning  Committee  and  Public  Coopera-
 tion  Wing  have  been  transferred  to
 the  concerned  Ministries,  The  Na-
 tional  Development  Council  has
 also  been  reconstituted  and  an  inter-
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 nal  reorganisation  of  the  Secretariat
 of  the  Commission  is  under  progress.

 The  Commission’s  recommenda-
 tions  on  public  sector  undertakings, are  currently  being  examined  by  the
 Government,

 The  report  on  finance,  atcounts
 and  audit  submitted  by  the  Commis-
 sion  on  the  13-1-1968,  is  also  under
 examination.

 (d)  No,  Sir.

 (e)  Does  not  arise.

 Pay  Scales  of  Himachal  Teachers
 LA.C.  Strikes

 i86.  SHRI  HEM  RAJ:  Will  tne
 Minister  of  EDUCATION  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 school  and  college  teachers  in  Hima-
 chal  Pradesh  have  held  demonstra-
 tions  for  the  raising  of  their  pay
 scales  according  to  the  pay  scales
 recommended  by  the  Kothari  Com-
 mission;

 (b)  whether  it  is  also  a  fact  that
 the  Himachal  Pradesh  Government
 have  supported  their  demand  and
 sent  it  to  the  Central  Government
 for  sanction;  and

 (c)  if  so,  the  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  BHAGWAT  JHA  AZAD):  (a)
 Yes,  Sir,  the  teachers  held  demons-
 tration  for  raising  their  pay-scales

 to  the  level  of  the  scales  revised  in
 the  Punjab.

 (b)  The  Himachal  Pradesh  Govern-
 ment“has  sent  proposals  to  Central
 Government  for  additional  funds  for
 revising  the  pay  scales  on  the  above
 basis,

 (९)  The  matter  is  under  considera-
 tion.
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 भारत  रक्षा  नियमों  के  अन्तरगत
 गिरफ्तारियां

 8i7.  &  gaa  wa  कछवाय  :  क्‍या

 गृह-कार्व  मंत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  तवम्बर,  दिसम्बर,  967  और
 जनवरी,  .68  में  भारत  रक्षा  झ्रधिनियम  के
 अन्तर्गत  देश  में  कितने  व्यक्ति  गिरफ्तार  किये
 गये  हैं;

 (ख)  उनमें  से  कितने  व्यक्तियों  पर
 अभियोग  चलाया  गया  था;

 (ग)  कितने  व्यक्तियों  को  दण्ड  दिया
 गया;  और

 (घ)  कितने  मामले  ग्रभो  न्यायालयों  में
 विचाराघीन  हैं  ?

 गह-कार्य  मंत्रालय  में  राज्य  नंत्रो  (शी
 विद्य,चरण शु हल) चरण  शुःल  )  :  (क  )  से  (घ)  तक  सूचना
 एकत्रित  की  जा  रही  है  तथा  यथासमय  सभा
 पठल  पर  रख  दी  जायेगी  ।

 LAC.  Strikes

 ‘1818.  SHRI.  VIRENDRAKUMAR
 SHAH:  Will  the  Minister  af  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  the  number  of  flights  cancel-
 led  on  account  of  strikes  by  the
 employees  of  the  Indian  Airlines  Cor-
 poration  on  different  accasions  dur-
 ing  1966-67  and  967-€8;

 (b)  the  total  loss  of  revenue  to
 the  Indian  Airlines  Corporation  on
 account  of  these  strikes  in  each  of
 these  years;  and

 (c)  the  gteps  proposed  to  be  taken
 .to  avoid  guch  frequent  strikes  and
 to  infuse  discipline  among  the
 workers  of  the  said  Corporation?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  The  number  of
 flights  Cancelled  during  1966,  967
 and  968  were  as  follows:
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 Year  Period  of  Strike  No.  of flight
 cancelled

 3966  28I29-6-66  8
 27128-1-56  7

 28-9-66  4
 957  2  T/22-1-67  3

 I7-5§-67  I
 II-8-67  to  20-8-67  147

 1968,  6-I-68  to  (20-1-68  2

 Grand  Total  ‘182

 (b)  The  approximate  loss  of
 revenue  to  the  Indian  Airlines  on
 account  of  these  strikes  in  each  of
 these  years  is  given  below:

 Year  Loss  (Rs,  in  lakhs)

 7966  3704
 7967  20°12
 7968  0°63

 (९)  Government  have  issued  a
 Circular  to  all  Unions|Associations  in
 the  Corporation  warning  them  that
 severe  notice  would  be  taken  in

 future  of  illegal  strikes  yegardless  of
 the  merits  of  the  demand  in  support
 of  which  such  strikes  are  organised.
 Their  attention  has  also  been  drawn
 to  the  penal  action  to  which  they
 would  be  liable  under  the  Industrial
 Disputes  Act.
 Use  of  Devnagari  Numerals  in  Scooter-

 Car  Plates  in  Delhi

 ‘1819,  SHRI  P.  K.  DEO:
 SHRI  J.  MOHAMED  IMAM:

 Will  the  Minister  of  TRANSPORT
 AND  SHIPPING  be  pleased  to  state:

 (a)  whether  number  plates  of  many
 cars  and  scooters  are  displayed  in
 Hindi  (Devnagari)  numerals  at
 Dethi;

 (b)  whether  the  Constitution  pro-
 vides  use  of  only  international  nu-
 ™Merals;  and

 (c)  the  action  taken  by
 ment  in  the  matter?

 Govern-
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN)  (a)  Generally,  the  cars  and
 the  scooters  in  the  Union  Territory
 of  Delhi  use  International  Form  of
 Indian  numerals,  However,  a  num-
 ber  of  cars|scooters  displaying  their
 registration  numerals  in  Devnagari
 (Hindi)  have  also  been  noticed.

 (b)  Yes,  Sir.
 te)  ‘The  Delhi  Administraiion  is

 taking  action  to  ensure  that  Interna-
 tional  numerals  are  used  on  regis-
 tration  plates  of  motor  vehicles.

 Arrest  of  Pak  Infiltrators  in  Kutch.
 1820.  SHRI  K.  P.  SINHG  DEO:  Will

 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  batch
 of  Pakistani  infiltrators  was  arrested
 in  the  Kutch  area  recently  which  had
 crossed  into  the  Indian  territory  at
 the  sea  coast  with  the  intention  of  cre-
 ating  trouble  when  the  Kutch  Award
 is  announced;

 (b)  if  so,  whether  the  matter  has
 been  investigated;

 (c)  the  result  thereof;  and

 (d)  the  steps  taken  by  Government
 to  strengthen  the  border  guards  at
 the  sea  coast?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  According  to  information  availa-
 ble,  some  Pakistani  boats  carrying  In-
 dian  and  Pakistani  nationals  were  sei-
 zed  off  the  Kutch  coast.  The  captured
 personnel  have  been  taken  into  cus-
 tody.  So  far,  no  facts  have  come  to
 light  to  warrant  connecting  the  move-
 ment  of  these  boats  with  the  announ-
 cement  of  the  Kutch  Award.

 (b)  and  (c).
 investigation,

 (d)  Necessary  steps  to  guard  the
 sea  coast  have  been  taken  and  vigil

 The  matter  is  under
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 has  been  stepped  up  in  the
 area,

 coastal

 Political  Sufferers  in  Delhi
 ‘1821,  SHRI  छू.  P.  SINGH  DEO:  Will

 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  Administration  has  recommen-
 ded  to  Government  to  write  off  the
 amounts  of  loans  given  to  the  politi-
 cal  sufferers;

 (b)  if  so,  the  amount  involved;  and
 (९)  the

 thereto?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Yes,  Sir.

 (b)  Rs.  6,900|-

 reaction  of  Government

 (c)  Recommendations  of  Delhi  Ad-
 ministration  have  been  accepted.

 Entertainment  Tax  in  Delhi
 1822.  SHRI  K.  P.  SINGH  DEO:  Will

 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  the  Delhi
 Administration  has  suggested  to  Gov-
 ernment  to  arise  the  present  rate  of
 entertainment  tax  in  Delhi;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  whether  Government  have  ag-

 reed  to  the  proposal  made  by  the
 Delhi  Administration?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Delhi  Administration  has  proposed
 that  the  Uttar  Pradesh  Entertainment
 and  Betting  Tax  (Amendment)  Act,
 958  be  extended  to  the  Union  terri-
 tory  of  Delhi.  The  said  Act  confers  on
 Government  the  Power  to  levy  enter-
 tainment  tax  at  a  rate  not  exceeding
 50,  per  cent  of  the  payment  for  admi-
 ssion,  as  the  Gqvernment  may  from
 time  to  time  specify  by  notification  in
 that  behalf,



 ‘3011  Written  Answers  PHALGUNA  4,  889  (SAKA)  Written  Answers  302

 (b)  The  Administration  feel  that  an
 enhancement  of  the  rate  of  this  tax
 in  Delhi  is  justified  in  the  light  of  the
 rates  levied  in  Uttar  Pradesh,  Punjab,
 Haryana  and  Chandigarh.

 (c)  The  matter  is  under  examina-

 National  Highway  No.  6

 1823,  SHRI  S.  KUNDU:  Wil  the
 Minister  of  TRANSPORT  AND  SHIP-
 PING  be  pleased  to  state;

 (a)  whether  it  is  a  fact  that  the  Mi-
 nister  of  Irrigation  and  Power  after
 his  visit  to  the  flood-affected  areas  of
 Balasore  in  the  State  of  Orissa  in  his
 letter  No.  MIP-4370|67,  dated  the  6th
 October,  967  had  suggested  provision
 of  additional  water  ways  across  the
 National  Highway  No,  5  near  Bala-
 sore;

 (b)  whether  Government  have  re
 ceived  any  plan  and  estimate  from
 the  concerned  National  Highway  di-
 vision  suggesting  construction  of  more
 water  ways;

 (c)  if  so,  the  details  of  the  plan  and
 estimate;

 (d)  whether  Government  have  ganc-
 tioned  money  for  the  above  construc-
 tion;  and

 (e)  if  not,  when  it  is  likely  to  be
 sanctioned?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DARSHAN
 (a)  and  (b)  Yes,  Sir.

 (c)  The  Additional  Chief  Engineer,
 National  Highway  Project,  Orissa,  has
 Tecommended  the  construction  of  4
 new  minor  bridges  and  the  extensions
 of  two  existing  minor  bridges,  as  de-
 tailed  below:

 Sl.  N.H.  Location  of  bridge  §  Proposal
 apersd

 the  State  National  Estimated”
 ०.  No.  (opo

 Fighway  Division  cont.

 Ra.
 I  5  Mile  r70/3-7  Minor  bridge  of  3  spans  of  40"  each  384,000
 2  5  Mile  r22/0-2  Minor  bridge  of  6  spans  of  60’  cach  149655700
 3  5  Mile  rr4/o  Minor  bridge  of  ro  spans  of  20°  each  §5,73:600

 Mile  Extension  og  minor  bridge  of  8  of  20° *  5  riglers
 by  4  aoa  oe  20°  on  cith  ae  $81,400,

 5  5  Mile  ‘115/263  Minor  brifge  of  8  spans  of  20°  each  313,000,
 6  5  Mile  15/6  Extension  of  Amrutia  Nallah  bridge  by  6

 spans  of  60"  each  II,06,000

 (d)  and  (e).  Estimates  for  items  in  sections  of  the  road,  where  no
 (4)  and  (6)  above,  where  breaches
 have  taken  place  in  the  road,  have
 been  examined  and  the  question  pf

 to  the  estimates  is  under  ccn-
 sideration.  The  remaining  estimates
 relate  to  provision  of  extra  waterways

 breaches  have  occured  It  is  propos-
 ed  to  watch  these  sections  of  the  road
 and  necessary  action  will  be  taken  in
 the  light  of  further  experience  and
 studies.
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 काइसीर  संघ  समिति

 1624.  जो  बुहसागन्‍्दजी:  कपा  गह-कार्य
 भंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  काश्मीर  संघर्ष
 समिति  ने  काश्मीर  में  हिन्दुओं  की  रक्षा  करने
 केउ  श्यसे  केन्द्रीय  सरकार  द्वारा  हस्तक्षेप  किये
 जाने  की  मांग  फी  है;  और

 स्ब)  यदि  हां,  तों  इस  सम्बन्ध  में  सर-
 कॉर  ने  व्या  कार्यवाही  की  है  ?

 शुहन्कार्य  मंत्री  च्ची  यंदाबन्त  राव

 अऋष्हांर  )  :  (फ)  जी  हां,  श्रीमानू
 (ख)  यह  मामला  जम्मू  काश्मीर  शासन

 के  ध्याल  में  लाया  गया  था  ।  इस  सम्बन्ध  में
 सदन  में  5  सयम्बर,  967  को  भ्रत्तारांकित
 प्रश्न  संख्या  480  के  उत्तर  में  दिये  गये  प्रश्न
 के  ग्रन्तिसम  भाग  की  ओर  भी  ध्यान  दिलाबा
 जाता  है  |  जैसा  कि  सदन  को  ज्ञांत  है  केम्द्रीय
 सरकार  ने  श्री  जस्टिस  रघुबर  दयाल  की
 प्रधानता  में  एक  आयोग  की  नियुक्ति  की  है
 जो  विशेष  साम्प्रदायिक  झगड़ों  की  जांच  कर
 इनको  रोकने  के  उपाय  सुझाने  की  सिफारिश
 करेगा  |  राज्ण  सरकार  ने  इन्हीं  की  प्रधानता  में
 तथा  इन्हीं  ज्चिरा्थ  विषयों  पर,  राज्य  में
 विशिष्टि  स्थानों  पर  उल्लिखित  दिलों  भें  हुए
 साम्थदायिक  झगड़ों  की  जांच  के  लिए  एक
 आयोग  की  नियुक्ति  की  है  1  केन्द्रीय  सरकार  के
 परामर्श  से  राज्य  सरकार  ने  श्री  पी०  बी०
 गजेन्द्र  गडकर  की  अध्यक्षता  में  एक  ऐसे  भ्रायोग
 की  भी  नियुक्ति  की  है  जिसके  बिचारा्च
 विषयों  में  यह  भी  सम्मिक्ति  है  कि  बह  ऐसे
 कारणों  को  दूर  करने  के  उपायों  की  सिफारिश
 करें  जिनसे  झ्रापस  में  खोज  झौर  तनाव  उत्पन्न
 होता  है  ।

 चपरातो  भरत  होने  के  लगे  श्नत्भु  सीमर
 1825.  श्री  एस०  एस०  जोशी  :  क्‍या

 गृह-कव॑ं  अन्धी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकारी
 विभागों  में  चपरासी  की  नौकरी  पाने  के  लिये
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 25  वर्ष  की  आय-सीसा  निर्धारित  कर  दी  गई
 है;

 (ख)  क्या  यह  भी  सच  है  कि  जो  लोग
 2  वर्ष  की  झायु  के  बाद  सरकारी  विभागों  में
 अपरासी  बने  थे  उन्हें  झष  विभागीय  परीक्षा
 पास  करने  के  बाद  भी  पदोन्नत  नहीं  किया
 जाता  है;

 (ग)  क्‍या  विभागीय  परीक्षा  पास  करने
 के  बाद  जो  संपरासी  कलक  बन  गये  थे  उन्हें
 अब  फिर  चपरासी  बना  दिया  गया  है  क्योंकि
 चपरासी  के  पद  पर  आने  के  समय  उनकी  आयु
 2)  48  की  भी;  और

 घ)  यदि  हां,  तो  क्‍या  इस  सम्बन्ध
 में  बने  नियमों  में  संशोधन  करते  का  सरकार
 का  विजाए  है  ?

 शूह-काय  संत्रालय  में  राज्य  बंत्रो  (शो
 विद्याचरण  शकल  )  :  (क)  जी  हां,  श्रीमान्‌  ।

 (ख)  शौर  (ग).  मैट्रिक्यलेशन  अथवा
 उससे  उच्च  शिक्षा  प्राप्त  चतुर्थ  श्रेणी  कर्मचारी
 निम्न  श्रेणी  लिपिकों  के  पद  पर  उन  कार्यालयों
 में,  जहां  यह  पद  रोजगार  दिलाने  वाले
 कार्यालय  के  माध्यम  से  भरा  जाता  है  नियुक्ति
 के  लिये  योग्य  समझे  जाते  हैं  ।  इसके  लिये
 उन्हें  चतुर्थ  श्रेणी  में  को  वई  सेवा  की  हृद  तक
 की  आ्रायु-छूट  दी  गई  है  ।  3  (2-7959F
 तृतीय  श्रेणी  लिपिक  सेवाओ्रों  के  लिये  ऊपरी

 ब  सीमा का  25  से  2i  वर्ष  घटा  दिये  जाने
 के  कारण  उन  लोगों  कोग  जो  चतुर्थ  श्रेणी  सेवा
 में  (3-12-1959  से  पहले  भर्ती  हुए  थे  तथा
 जिन्होंने  चतुर्थ  श्रणी  में  भर्ती  होने  के  पहले  ही

 2  वर्ष  की  आयु  पूरी  कर  ली  थी,  निम्न
 श्रणी  लिपिक  के  पद  पर  नियुक्त  करने  के  लिये
 शौर  झधिक  आायु-छुट  दी  गई  है  अर्थात्‌  निम्न
 लिखिंते  प्रकार  के  चतुर्थ  श्रेणी-कमेंचारी  सेज-
 आर  कार्बाहूय  हारा  तास्रांकच  होले  पर  ह...! ह

 *  रोजगार  कार्यालय  द्वारा  मनोनीत  व्यक्तियों
 के  साथ  निम्न-ओेणी  लिपिक  के  पद  पर  नियुक्ति
 के  समि  पद  उल  पद  के  लिखे  निर्शाश्ति  2)
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 वर्ष  की  प्लाम-सीसा  के  शेधिल्य  में  विचार
 योग्य  समझ  जाते  हैं  :-

 (i)  वे  जिन्होंने  (क)  3  दिसम्बर,
 959  से  पहले  एक  एसे  मंत्रालय /
 विभाग/कार्यालय  में,  जिसमें  निम्न
 श्रेणी  लिपिक  के  पद  पर  भर्ती  के
 लिये  कोई  भ्रौपचारिक  नियम
 नहीं  हैं  भश्ौर  जिन्होंने  इसलिये

 3  दिसम्बर,  9598  निम्न  श्रेणी
 लिपिक  के  पद  के  लिये  2i  वर्ष
 की  संशोधित  पग्रधिकतम  आयु
 सीमा  पूरी  कर  ली  थी,  चतुर्थ
 श्रेणी  सेवा  आरम्भ  कर  ली  हो
 शौर  (ख)  चतुर्थ  श्रेणी  सेवा
 में  भर्ती  होने  के दिव  25  वर्ष  की
 आयु  पूरी  नहीं  की  थो  और

 (ii)  बे  जिन्होंने  (क)  एक  ऐसे  मंत्रा-
 लम विभाग  कार्यालय  में  निम्न
 श्रेणी  लिपिक  के  पद  पर  भर्ती
 नियमों  में  21  वर्ष  को  अधिकतम
 श्ायू  सौसा  निर्धारण  करने  के
 संशोधन  की  तारीख  से  पहले
 चतुर्थ  श्रेणी  सेवा  आरभ्म  कर
 ली  हो  शौर  (ख)  चतुर्थ  श्रेणी
 सेवा  में  भर्तो  होने  क ेदिन  25  वर्ष
 की  शभायु  पूरी  नहीं  की  थी  ।

 संघ  लोक  सेवा  आयोग  द्वारा  ली  गई
 प्रतियोगी  परीक्षाओं  द्वारा  पूति  किये  जाने  वाले
 निम्न  अणी  लिपिक  के  पदों  पर  नियुक्ति  के
 सिये  उपशोक्स  रियाणत  ल्लागू  नहीं  होती  ।

 जहां  तक  ज्ञात  है.  कुछ  मामले  एसे  हैं,
 जहाँ  चपरासियों  को,  जिन्हे  लिपिक  नियुक्ति
 किया  जा  चुका  था,  बाद  में  पदावनत  कर  दिया
 गया  क्योंकि  वे  लिपिक  के  रूप  में  नियुक्ति  के
 लिये  शम्बु  के  आधार  पर  ग्रनुय्युक्त  पाये  नये  ।

 च)  बहू  झाम  प्रश्न  विचाराध्रीत  है  1

 Written  Answers  ३0
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 Explosives  Berth  at  Cochin  Port

 1826.  SHRI  E.  K.  NAYANAR:  Will
 the  Minister  of  TRANSPORT  AND
 SHIPPING  be  pleased  to  state  :

 (a)  whether  Government  have  any
 proposal  to  set  up  an  explosives  berth
 at  Cochin  Port;

 (b)  whether  Government  have  re-
 ceived  any  memorandum  from  the  All
 India  Manufacturers  Organisation
 about  this;  and

 (c)  if  so,  the  action  taken  thereon?

 THE  MINISTER  OF  TRANSPORT
 AND  SHIPPING  DR.  V.  K.  R.  ५.
 RAO):  (a)  Yes.  A  proposal  to  cons-
 truct  a  berth  for  handling  explosives
 at  Cochin  Port  is  under  examination.

 (b)  No,

 (c)  Does  not  arise,

 Tourist  Hotels

 ‘1827,  SHRI  G.  C.  DIKIT:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  the  average  “room-wise"  and
 “bed-wise”  monthly  occupancy  of  the
 hotels  approved  for  tourists  in  Madhya
 Pradesh  during  the  8  months  ending
 June,  1967;

 (b)  the  comparative  average  hotel
 occupancy  figures  at  other  main  tou-
 rist  centres  except  Bombay,  Delhi,
 Calcutta  and  Madras;  and

 (९)  the  reasons  for  low  occupancy
 of  the  above  tourists  hotels?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (Dr.  KARAN
 SINGH):  (a)  to  (c).  The  approved
 hotels  are  not  required  to  furnish
 such  information  which  is  therefore
 not  avallable.
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 Allocation  for  Central  Roads  Fund
 Madhya  Pradesh

 1828.  SHRI  G.  C,  DIXIT:  Will  the
 Minister  of  TRANSPORT  AND  SHIP-
 PING  be  pleased  to  state:

 (a)  the  amount  allotted  to  Madhya
 Pradesh  from  the  Central  Roadg  Fund
 during  1967-68  so  far;  and

 (b)  the  manner  in  which  this  fund
 was  utilised?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TRANSPORT  AND
 SHIPPING  (SHRI  BHAKT  DAR-
 SHAN):  (a)  A  sum  of  Rs,  40  lJakhs
 has  been  prvideg  in  the  budget  for
 payment  fo  the  State  Government
 during  1967-68.  This  amount  will  be
 allotted  before  the  close  of  the  current
 financial  year,

 (b)  A  list  of  work  on  which  this
 amount  is  proposed  to  be  utilised  by
 the  State  Government  is  laid  on  the
 Table  of  House.  [Placed  in  Library.
 See  No.  T-209/  68].

 Cases  pending  in  Madhya  Pradesh
 High  Court

 1829,  SHRI  G.  C.  DIXIT:  Will  the
 Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  the  numiber  of  cases  pending  on
 the  original  and  appellate  side  in  the
 Madhya  Pradesh  High  Court,  as  on
 the  3lst  December,  967  separately; and

 (b)  the  reasons  for  the  delay,  if
 any,  in  disposing  of  these  cases?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Original  side  849

 Appellate  side  9,548
 b)  Some  of  the  pending  cases  re-

 late  to  company  matters  which  could
 not  be  heard  due  to  death  of  parties.
 the  delay  in  disposal  was  also  partly
 due  to  diversion  of  two  of  the  Judges
 to  other  duties,  with  the  result  that
 the  High  Court  had  to  function  with
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 two  Judges  short  for  a  period  of  2  to 5  months

 M  Ps’.  Visit  to  West  Bengal
 1830.  Dr.  RANEN  SEN:  Will  the

 Minister  of  HOME  AFFAIRS  be
 Pleased  te  state:

 (a)  whether  it  is  a  fact  that  a  non-
 official  committee  of  M.  Ps,  visited
 West  Bengal  in  the  middle  of  Decem-
 ber,  967  to  investigate  into  the  alle-
 ged  Police  excesses  committed  after
 the  2lst  of  November,  1967;

 (b)  whether  some  members  of  the
 Committee  met  the  Prime  Minister
 and  apprised  her  of  their  experience
 after  the  visit;  and

 (c)  if  so,  whether  Government  made
 any  reference  to  West  Bengal  on  the
 report  of  the  M.  Ps.  and  the  results
 thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  and  (b).  Yes,  Sir.

 (९)  A  reference  was  made  to  the
 State  Government  who  have  denied
 the  allegations  regarding  police  ex-
 cesses,

 Alleged  Forbidding  of  Singing  of
 National  Anthem

 83l.  SHRI  G,  C,  DIXIT:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Madras  Food  Minister  had  forbidden
 the  singing  of  the  National  Anthem
 at  a  meeting  of  the  Coimbatore  4fum-
 cipal  Council;  and

 (9)  if  so,  the  steps  Government  pre
 pose  to  take  in  the  matter?

 THE  MINISTER  OF  STATE  In
 THE  MINISTRY  OF  HOME  AFFAIR
 (SHRI  VIDYA  CHARAN  SHUKLA».
 (a)  No,  Sir.

 (b)  Does  not:  arise.
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 बिल्ली  में  रिहायज्ञों  मकानों  में  दुकानें

 I832.  शी  प्रकाशवोर  श्ञास्त्रो  :  क्‍या

 गृह-काय  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  नई  दिल्ली  को
 लगभग  सभी  बस्तियों,  जैसे  राजेन्द्र  नगर,
 पटेल  नगर  और  डिफेंस  कालोनी  में  रिहायशी
 मकानों  के  कुछ  हिस्सों  में  अनेक  दुकानें  चल

 रही  हैं;

 (ख)  यदि  हां,  तो  कब  से;  श्रौर

 (ग)  दिल्‍ली  नगर  पालिका  अधिनियम,
 957  के  उपबन्ध  का  उल्लंघन  करके  इस

 प्रकार  दुकानें  न  खोली  जायें  क्या  इसके  लिये
 सरकर  ने  कोई  कार्यवाही  की  है  ?

 गुह-कार्य  मंत्रालय  में  राज्य  मंत्री  ी
 विद्या  चरण  शुक्ल)  :  (क)  जी  हां,  श्रीमान्‌  ।

 (ख)  भवनों  के  पूरा  होते  हुए  ही  दुकानें
 खुलनी  आरम्भ  हो  जाती  हैं  7  भ्रनेक  मामलों  में
 उनका  अस्तित्व  दिल्ली  नगर  निगम के  अस्तित्व
 से  भी  पहले  था  ny

 (ग)  जी,  हां,  श्रीमान्‌  ।  चूंकि  आवास
 भवनों  को  दुकानों  में  परिवर्तन  करना,  दिल्ली
 नगर  निगम  अधिनियम  की  घारा  347  के
 अधीन  कानूनी  कार्यवाही  करने  योग्य  है  भ्रतएव
 अपराधियों  के  विरुद्ध  मुकदमे  चलाये  जा  रहे
 हैं।  कुछ  एक  मामलों  में  अपराधों  पर  समझौता
 शुल्क  के  रूप  में  प्रतिवर्ष  एक  माह  का  किराया
 भुगतान  करने  पर  इस  शर्ते  पर  समझौता  कर
 लिया  जाता  है  कि  उचित  पदाधिकारी  द्वारा
 जब  कभी  भ्रपेक्षा  की  जाय,  मालिक  उस  अनुचित
 प्रयोग  को  हटा  देगा  1  दिल्‍ली  विकास  प्राधि-
 करण  ने  इस  प्रग्त  पर  विचार  करने  के  लिये
 एक  उप-समिति  का  गठन  किया  था  इस  उप-
 समिति  की  सिफारिशें  दिल्ली  विकास  प्राधि-
 करण  के  थबिचाराधघीन  हैं  ।

 Re-C.A,  3020

 Pak.  High  Commissioner's  Alleged
 Letter  Implicating  Atulya

 Ghosh
 1833,  SHRI  9,  N.  PATODIA:

 SHRI  MRITYUNJAY  PRA-
 SAD:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  a  press  re-
 port  published  in  the  “Current
 weekly”  of  20th  January,  1968,  to  the
 effect  that  the  Home  Ministry  after
 enquiry  has  come  to  the  conclusion
 that  the  letter  purported  to  have  been
 written  by  the  Pakistan  High  Commis-
 sioner  to  his  Foreign  Minister  impli-
 eating  Atulya  Ghosh  is  a  forgency;

 (b)  whether  the  Intelligence  De-
 partment  has  attributed  the  author-
 ship  vf  this  letter  to  Mr.  Yuri  Modin,
 Counsel  in  the  Soviet  Embassy  in
 New  Delhi;  and

 (c)  whether  the  question  has  been
 taken  up  by  Government  with  the
 Russian  aiid  Pakistani  Governments?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  Yes,  Sir.

 (9)  There  is  no  definite  inormation
 about  the  author  of  the  forged  docu-
 ment,

 (c)  Does  not  arise.

 22  hrs.
 RE:  CALLING  ATTENTION  NOTICE

 SHRI  GANESH  GHOSH  (Calcutta
 South):  Sir,  I  gave  notice  of  a  Calling
 Attention  Notice...

 MR.  SPEAKER:  Order,  order,  I
 would  request  the  hon.  Member  to
 resume  his  seat,  I  have  got  a  number
 of  Calling  Attention  Notices  and  also
 a  number  of  adjournment.  motions.
 It  is  not  as  though  I  get  only  one  and
 I  admit  it,  Because  we  are  taking  up
 the  No-cunfidence  Motion  on  the  issue
 of  Kutch  I  am  not  admitting  the  Cal-
 ling  Attention  Notice  on  that.  I  am
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 (Mr.  Speaker]
 not  mentioning  any  names.  Again,
 the  Proclamation  og  President's  Rule
 in  Bengal,  the  Governor's  statement
 ete,  are  also  coming  up  before  the
 House.  There  is  a  privilege  motion
 given  by  one  hon,  Member  about  the
 variation  in  the  statements  of  the  Go-
 vernor.  Some  hon.  Members  have  a
 feeling  that  their  Calling  Attention
 Notices  are  not  looked  into.  Let  me
 place  the  facts  before  the  House.
 When  a  Calling  Attention  Notice
 is  read  out  to  me  Ido  not  know who  has  given  notice  of  that
 because  the  names  are  not  read
 out  and  I  do  not  also  ask  them  to
 read  out  the  names.  I  do  not  even
 know  whether  it  is  given  by  a  Con-
 gressman  or  a  Member  from  the  Op-
 position.  I  only  decide  whether  ihe
 matter  should  be  brought  before  the
 House  or  not.  If  every  hon.  Member
 whose  Calling  Attention  Notice  is
 not  admitted  raises  it  on  the  floor  of
 the  House  immediately  after  the  Ques-
 tion  Hour,  will  it  lead  us  anywhere?

 Shri  Bhogendra  Jha,  to  mention  only
 One  name,  gave  notice  of  a  privilege
 motion  about  some  variation  in  the
 statements  of  the  Governor  of  Ben-
 gal.  I  discussed  the  matter  with  him.
 I  told  him  that  the  President’s  Pro-
 clamation  wag  coming  before  the
 House  and  he  could  certainly  take  up
 this  point  also  during  the  debate  pn
 that.  The  said  Proclamation  had  al-
 ready  been  placed  before  the  House
 and,  therefore,  I  said  that  I  did  not
 consider  it  a  matter  of  privilege..  He
 wrote  to  me  that  it  may  at  least  be
 mentioned  in  the  House,

 If  everybody  wants  that  his  privilege
 motion,  adjournment  motion  or  Call-
 ing  Attention  Notice  should  be  dis-
 cussed  here,  I  have  no  objection  but
 then  we  will  not  be  able  to  do  any
 other  business.  You  may  change
 the  rules,  I  have  no  objection.
 You  may  change  the  rules  say-
 ing  that  one  or  two  hours  after
 the  Question  Hour  may  be  allotted
 for  this.  Then  anybody  can  reise
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 anything.  An  hon.  Member  from  the
 Congress  side  yesterday  mentioned
 that  Calling  Attention  Notices  from
 the  Congress  side  are  not  taken  up.
 As  I  have  already  said,  I  do  not  read
 the  names  and  I  do  not  know  whether
 a  Notice  has  been  given  by  a  Con-
 gress  Member  or  an  Opposition  Mem-
 ber.  Members  belonging  to  the  Ruling
 Party  cannot  give  embarrassing  Cal-
 ling  Attention  Notices  as  Members  of
 the  Opposition  have  the  privilege  to
 do,

 Therefore,  while  there  is  some  acci-
 dent  or  trouble  the  opposition  has  the
 privilege  to  give  notice  of  a  motion
 while  the  members  of  the  ruling  party
 cannot  naturally  give  notice  of  such
 motions,

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar):  Wren  you  do  not
 read  the  names,  how  do  you  know
 which  will  embarrass  whom.

 MR.  SPEAKER:  If  hon.  Members
 so  desire,  let  the  leaders  of  all  parties
 sit  together,  discuss  and  provide  in
 the  rules  if  anything  is  to  be  raised
 after  the  question  hour.

 SHRI  HEM  BARUA  (Mangaldal):
 There  is  a  feeling  among  the  mem-
 bers  that  Calling  Attention  Notices
 are  often  arbitrarily  rejected.  Then,
 what  is  the  remedy?

 MR,  SPEAKER:  The  rules  provide
 the  remedy  for  it.  Amy  member  can
 make  use  of  the  rules.  Let  there
 be  no  more  discussion  now.  If  hon-
 Members  so  desire,  let  us  sit  the
 leaders  of  all  parties  and  come  to  4
 decision  It  can  be  done  in  the  Bush
 ness  Advisory  Committee  or  in  the
 Rules  Committee.  Let  us  sit  down
 and  discuss  it-  After  that,  if  a  deci-
 sion  is  taken  to  permit  the  raising  of
 such  points  after  question  hour,  I
 will  permit  it;  not  now.  So,  anything
 mentioned  by  hon.  Members  now  will
 not  be  recorded.  (Interruptions)  a

 Yesterday  even  when  I  said  “nothing
 will  be  recorded”,  the  press  has  pub-
 lished  something,  which  is  not  proper.

 "Not  recorded.
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 Therefore,  when  I  say  that  nothing
 will  be  taken  down,  it  means  abso-
 lutely  no  proceedings  and  the  press
 shall  not  publish  anything  that  has
 happened  at  that  time.  Yesterday
 some  papers  have  done  it.  Therefore,
 T  am  sorry,  I  have  to  warn  them.

 2.07  brs.

 PAPERS  LAID  ON  THE  TABLE
 Economic  Survey

 THE  DEPUTY  PRIME  MINISTER
 AND  THE  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  I  beg  to
 lay  on  the  Table  a  copy  of  ‘Economic
 Survey,  1967-68"  [Placed  in  Library.

 See  No.  LT-99]68.]

 UNLAWFUL  ACTIVITIES  (PREVEN-
 TIONS  RUES

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  8.  CHAVAN):  I
 beg,  to  lay  on  the  Table  a  copy  of
 the  Unlawful  Activities  (Prevention)
 Rules,  1968,  published  in  Notification
 No.  s.0.  48]  in  Gaette  of  India  dated
 the  5th  February,  1968,  under  sub-
 section  (3)  of  section  2l  of  the  Un-
 lawful]  Activities  (Prevention)  Act,
 1967,  [Placed  in  Library.  See  No.
 LT-200/68.]

 Annual  Report  of  LLT.  Madras
 THE  MINISTER  OF  EDUCATION

 (DR,  TRIGUNA  SEN):  I  beg  to  lay
 on  the  Table  a  copy  of  the  Annual  Re-
 port  of  the  Indian  Institute  of  Tech-
 nology,  Madras,  for  the  year  1966-67.
 [Placed  in  Librery.  See  No.  LT-20l/
 68.)
 Notifications  under  All  India  Services
 Act.

 गुह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 विद्याचरण  शुक्ल):  प्रध्यक्ष  महोदय  मैं
 झखिल  भारतीय  सेवाएं  अधिनियम
 95]  की घारा  3की  उपघारा  (2)

 के  भ्रन्तगंत  निम्नलिखित  अधिसूचनाझों की
 एक-एक  प्रति  सभा  पटल  पर  रखता  हूं:--

 Gi)  G.S.R,  906  published  in  Gazet-
 te  of  India  dated  the  30th  De-
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 cember,  1967,  making  certain
 amendments  to  the  schedule  to
 the  Indian  Police  Service  (Fixa-
 tion  of  Cadre  Strength)  Regu-
 lation,  1955.

 ——

 (ii)  G.S.R.  907  published  in  Ga-
 zette  of  India  dated  the  30th
 December,  1967,  making  certain
 amendments  to  Schedule  III  to
 the  Indian  Pelice  Service  (Pay)
 Rules,  1954.

 (iii)  G.S.R.  34  published  in  Gazette
 of  India  dated  the  3th  Janua-
 ry,  1968,  making  certain  amend-
 ments  to  Schedule  III  to  the
 Indian  Police  Service  (Pay)
 Rules,  1954.

 (iv)  G.S.R.  42  published  in  Gazette
 of  India-  dated  the  3th
 January,  1968.

 (v)  The  Indian  Administrative  Ser-
 vice  (Pay)  Amendment  Rules,
 1967,  published  in  Notification
 No,  G.G.R.  43  in  Gazette  of
 India  dated  the  13th  January,
 1968.

 (vi)  The  Indian  Administrative
 Service  (Regulation  of  Senio-

 rity)  Amendment  Rules,  1967,
 published  in  Notification  No.
 G.S.R.  44  in  Gazette  of  India
 dated  the  13th  January,  1968.

 (vii)  The  Indian  Administrative
 Service  (Appointment  by  Pro-
 motion)  Amendment  Regula-
 tions,  1967,  published  jn  Noti-
 fication  No,  G.S.R,  45  in  Gazette
 of  India  dated  the  3th  January,
 1968,

 (viii)  G.S.R.  46  published  in  Gazet-
 te  of  India  dated  the  80  Jan-
 uary,  1968,  making  certain
 amendments  to  the  Indian  Ad-
 mifistrative  Service  (Fixation
 of  Cadre  Strength)  Regulations
 1955,

 (ix)  G.S.R.  47  published  in  Gazette
 of  India  dated  the  I3th  Janua-
 ry,  ‘1968,  making  certain  amend-
 ments  to  Schedule  ITI  to  the
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 {Shri  Vidya  Charan  Shukla]
 Indian  Administrative  Service
 (Pay)  Rules,  1954,

 (x)  The  Indian  Administrative  Ser-
 vice  (Cadre)  Amendment
 Rules,  1967,  published  in  Noti-
 fication  No,  G.S.R.  48  in  Gazette
 of  India  dated  the  I8th  January,
 1968.

 (xi)  The  Indian  Administrative
 Service  (Recruitment)  Amend-
 ment  Rules,  1967,  published  in
 Notification  No.  G.S.R.  49  in
 Gazette  of  India  dated  the  l3th
 January,  1968,

 (xii)  G.S.R.  50  published  in  Gazet-
 te  of  India  dated  the  l3th  Jan-
 uary,  1968,  making  certain
 amendments  to  the  Indian
 Police  Serviee  (Fixation  of
 Cadre  Strength)  Regulations,
 1955.

 (xiii)  G.S.R.  52  published  in  Gazet-
 te  of  India  dated  the  l3th  Jan-

 unary,  1968,  making  certain
 amendments  to  Schedule  III  to
 the  Indian  Administrative  Ser-
 vice  (Pay)  Rules,  1954,

 (xiv)  The  Indian  Administrative
 Service  (Re¢ruitment)  Amend-
 ment  Rules,  1967,  published  in
 Notification  No,  G.S.R.  53  in
 Gazette  of  India  dated  the  3th
 January,  1968.

 (xv)  G-S.R  54  published  in  Gazette
 te  of  India  dated  the  3th  Jan-
 uary  1968,  making  certain
 amendments  to  Schedule  III  to
 the  Indian  Administrative  Ser-
 vice  (Pay)  Rules,  1954,

 (xvi)  G.S.R.  published  in  Gazette
 of  India  dated  the  3th  Janu-

 ry,  1968,  making  certain  amend-
 ments  to  the  Schedule  to  the
 Indian  Administrative  Service
 (Fixation  of  Cadre  Strength)

 Regulations,  1955,
 (xvii)  G.S.R.  56  published  in  Gazet-

 te  of  India  dated  the  3th  Jan-
 uary,  1968,  making  certain
 amendments  to  the  Indian  Ad-
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 ministrative  Service  (Fixation
 of  Cadre  Strength)  Regulations, 1955.

 (xviii)  G.S.R.  57  published  in  Ga-
 zette  of  India  dated  the  8th

 .January,  1968,  making  certain
 amendments  to  Schedule  III  to
 the  Indian  Administrative  Ser-
 vice  (Pay)  Rules,  1954,

 (xix)  The  Indian  Administrative
 Service  (Regulation  of  Senio-
 rity)  Amendment  Rules,  1967,
 published  in  Notification  No.
 G.S.R.  58  in  Gazette  of  India
 dated  the  8th  January,  1968.

 (xx)  The  Indian  Administrative
 Service  (Pay)  Amendment
 Rules,  1967,  published  in  Noti-
 fication  No.  G.S.R.  59  in  Gazette
 of  India  dated  the  3th  January,
 1968,

 (xxi)  The  Indian  Administrative
 Service  (Fixation  of  Cadre
 strength)  Amendment  Regula-
 tions,  1967,  published  in  Noti-
 fication  No.  GSR.  60  in
 Gazette  of  India  dated  the  l3th
 January,  1968,

 (xxii)  G.S.R.  6  published  in
 Gazette  of  India  dated  the  3th
 January,  1968,

 (xxiii)  G-S.R.  63  published  in  Gazette
 of  India  dated  the  l3th  Janu-
 ary,  1968,  containing  corri-
 gendum  to  G.S.R,  77  dated  the

 Jith  February,  1967.
 (xxiv)  The  Indian  Administrative

 Service  (Appointment  by  Pro-
 motion)  Amendment  Regula-
 tions,  1968,  published  in  Noti-
 fication  No.  G.S.R.  00  in  Gazet-
 te  of  India  dated  the  20th  Janu-
 ary,  1968.

 (xxv)  G.S.R.  02  published  in
 Gazette  of  India  dated  the  20th
 January,  1968,  making  certain
 amendments  to  Schedule  पा

 _to  the  Indian  Administrative
 Service  (Pay)  Rules,  1954,

 (xxvi)  G.S.R.  303  published  in
 Gazette  of  India  dated  the  20th
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 January,  1968,  making  certain
 amendments  to  the  Indian  Ad-
 ministrative  Service  (Fixation
 of  Cadre  Strength)  Regulation,
 ‘1955.

 (xxvii)  The  Indian  Administrative
 Service  (Appointment  by  Pro-
 motion)  Fifth  Amendment
 Regulations  1968,  published  in
 Notification  No.  G.S.R,  04  in
 Gazette  of  India  dated  the  20th
 January,  ‘1968,

 (xxviii)  The  Indian  Administrative
 Service  (Appointment  by  Pro-
 motion)  Second  Amendment
 Regulations,  1968,  published  in
 Notification  No.  G.S.R.  05  in
 Gazette  of  India  dated  the  20th
 January,  1968,

 (xxix)  The  Indian  Administrative
 Service  (Appointment  by  Pro-
 motion)  Third  Amendment  Re-
 gulations,  1968,  published  in
 Notification  No,  G.S.R,  06  in
 Gazette  of  India  dated  the  20th
 January,  1968.

 (xxx)  The  Indian  Administrative
 Service  (Appointment  by  Pro-
 motion)  Fourth  Amendment
 Regulations,  1968,  published  in
 Notification  No,  G.S.R,  107  in
 Gazette  of  India  dated  the  20th
 January,  1968,

 (xxxi)  The  Indian  Police  Service
 (Appointment  by  Promotion)
 Amendment  Regulations,  1968,
 published  in  Notification  No.
 G.5.R,  08  in  Gazette  of  India
 dated  the  20th  January,  1968,

 (xxxii)  The  Indian  Police  Service
 (Appointment  by  Promotion)

 Second  Amendment  Regulations,
 1968,  published  in  Notification
 No.  °G.S.R.  09  in  Gazette  of
 India  dated  the  20th  January,
 1968.

 (xxxiii)  The  Indian  Police  Service
 (Appointment  by  Pormotion)
 Third  Amendment  Regulations,
 1968,  published  in  Notification
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 No,  G.S.R,  0  in  Gazette  of
 India  dated  the  20th  January,
 1968.

 (xxxiv)  The  Indian  Police  Service
 (Appointment  by  Promotion,
 Fourth  Amendment  Regulations,
 1968,  published  in  Notification
 No.  G.S.R.  oem  in  Gazette  of
 India  dated  the  20th  January,
 1968,

 (xxxv)  G.S.R.  49  published  in
 Gazette  of  India  dated  the  27th
 January,  1968,  making  certain
 amendments  to  Schedule  III  to
 the  Indian  Police  Service  (Pay)
 Rules,  ‘1954.

 (xxxvi)  G,  8.  R.  50  published  in
 Gazette  of  India  dated  the  27th
 January,  1968,  making  certain
 amendments  to  Schedule  III  to
 the  Indian  Admistrative  Service
 (Pay)  Rules,  ‘1954.

 (xxxvii)  G.S.R.  83  published  in
 Gazette  of  India  dated  the  4rd
 February,  1968,  making  certain
 amendments  to  the  Indian  ad-
 ministrative  Service  (Fixation  of
 Cadre  Strength)  Regulations,
 1955.

 (xxxviii)  G.S.R.  84  published  in
 Gazette  of  India  dated  the  3rd
 February,  1968,  making  certain
 amendments  to  the  Indian  Ad-
 ministrative  Service  (Fixation
 of  Cadre  Strength  Regulations,
 1955,

 ‘Placed  in  Library,  See  LT-2/2/68.]

 Annaal  Report  of  Boarg  of  Trustees
 of  Indian  Museum  Calcutta

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (PROF.  SHER  SINGH):  I  beg  to
 lay  on  the  Table  a  copy  of  the  Annual
 Report  of  the  Board  of  Trustees  of
 the  Indian  Museum,  Calcutta  for  the
 year  1966-67.  [Placed  in  Library,  See
 NO,  LT-203|68].
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 12.10  hrs.

 ESTIMATES,  COMMITTEE
 Thirtieth  Report

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  I  beg  to  present  the
 Thirtieth  Report  of  the  Estimates
 Committee  on  the  Ministry  of  Finance-
 Foreign  Exchange.

 12.104  hrs.
 ANNOUNCEMENT  RE.  CONVICTION

 OF  A  MEMBER
 (Shri  Samar  Guha)

 MR.  SPEAKER:  I  have  to  inform
 the  House  that  I  have  received  the
 following  wireless  message  dated  the
 22nd,  February,  968  from  the  Sub-
 Divisional  Officer,  Contai:—

 “Shri  Samar  Guha,  Memher,  Lok
 Sabha,  courted  arrest  in  C|W
 Satyagraha  launched  by  the  local
 unit  of  PSP  party  and  entered
 into  the  court  of  Shri  B.  Qa  Maitra
 Magistrate,  First  Class,  and  sen-
 tenced  to  till  rising  of  the  court
 for  contempt  of  court  under  Sec-
 tions  228  IPC|480  Cr.  P.  C.  at
 Contai  court  this  day.”
 SHRI  HEM  BARUA  (Mangaldai)  :

 Professor  Samar  Guha  offered  satya-
 प्राधा,  in  a  peaceful  way  to  bring  re-
 Nef  to  2  lakhs  of  people  who  have
 suffered.  Why  should  he  be  arrested?
 “MR.  SPEAKER:  He  was  doing
 satyagraha.  So,  he  was  sentenced
 only  till  the  rising  of  the  court.

 12.11  brs.
 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  COM-
 MUNICATIONS  (DR.  RAM  SUBHAG
 SINGH):  Government  Business  in
 this  House  for  the  week  commencing
 Tuesday  the  27th  February,  1968,  will
 consist  of:—

 reo  Discussion  on  Motion  of  Ne-
 Confidence  in  the  Council  of
 Ministers  to  be  moved  by
 Shri  Bal  Raj  Madhok.
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 (2)  Genera]  Discussion  on  Rail-
 way  Budget  for  1968-69,
 (3)  Discussion  on  the  Constitu-

 tional  Developments  in  Bihar
 on  a  motion  to  be  moved  by
 Shri  Nath  Pai  and  others  at
 4pm.  on  Wednesday  the  28th
 February,  1968.

 As  the  Members  are  aware,  the
 General  Budget  for  1968-69  will  be
 presented  by  the  Deputy  Prime  Min-
 ister  on  the  29th  February,  968  at
 5  PM.

 श्री  भोंगिन्द  झा(जयनगर):  प्रष्यक्ष
 महोदय  ,मेरी  बात  सुन  लीजिये ।  मुझे
 सिफ  आपके  कायदे  सेएतराज  है।  जो
 लोग  यहां  शोर  मचाते  हैं  उनकी  बात
 आप  आंख  मूंद  कर  सुनने  की  कोशिश  करते
 हैं।  इसलिय  मालूम  होता  हैकि  मुझे  भी
 हल्ला  मचाना  सीखना  पड़ेगा  ।  हल्ला
 मैं  करना  नहीं  चाहता हूं  |  मैं  उठ  कर
 जा  रहाहूं  |  आपके  कायदे  से  मूझे
 एतराज  है।  मैं  हल्ला  नहीं  करता  हूं
 गलत  जवाब  भी  दिया  जाता  है  और  मेरी
 बात  को  सुनते  भी  नहीं  है।  मैं  अझापके
 कायदे  के  खिलाफ  उठ  कर  जा  रहा  हूं।
 हल्ला  करना  जब  तक  हम  नहीं  सींखेंगे  तब
 तक  आप  यही  करेंगें।  तब  तक  हमारे  साथ

 यही  होगा  ।  मैं  उठ  कर  जा  रहा हूं  1

 (इसके  पचात  म,ननं:य  सवस्य  उठकर
 बाहर  चले  गए)

 12.123  hrs.
 STATEMENT  RE.  DECENTRALISA-

 TION  OF  NATIONAL  FITNESS
 CORPS

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION
 (SHRI  BHAGWAT  JHA  AZAD):  Sir,

 the  House  is  aware  that  an  ‘Integrat-
 ed  ‘Programme’  called  the  National
 Fitness  Corps  (NFC)  was  formrlated
 in  1965-66  as  a  sequel  to  the  recom-
 mendations  made  by  the  Kunzru

 Committee  that  at  the  school,  there
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 should  be  only  one  integrated  pro-
 gramme  in  the  field  of  Physical  Edu-
 cation  woven  into  the  fabric  of  edu-
 cational  system  which  would  replace
 the  existing  programmes  of  Physical
 Education,  National  Discipline  Scheme
 (NDS)  and  the  Auxiliary  Cadet
 Crops  (ACC).

 Discussions  were  held  with  the  re-
 presentatives  of  the  State  Goveru-
 ments  on  the  question  of  implement-
 ing  the  NFC  Programme  and  in  the
 light  of  these  discussions,  it  was  de-
 cided  that—

 reo)  From  the  academic  year  1965-.
 66,  the  NFC  Pregramme
 should  be  the  only  programme
 of  multipurpose  Physical  Edu-
 cation  as  a  compulsory  cur-
 ricular  activity  for  students
 in  Middle,  High  and  Higher
 Secondary  school  and  that
 all  these  schools  should  be
 covered  by  the  end  of  the
 Fourth  Plan  in  a  _  phased
 manner.  Further,  the  High
 and  Higher  Secondary  -chools
 should  be  given  the  first
 priority  for  the  purpose  of
 coverage  in  the  Programme.

 (2)  control  over  about  7,000  NDS
 Instructors,  employees  of  the
 Central  Government  since
 954  when  the  National  Dis-
 cipline  Scheme  started,  should
 be  decentralised  and  their
 services  should  be  trens-
 ferred  to  the  States  for  the
 implementation  of  the  NFC
 Programme.

 As  a  consequence  of  the  above  de-
 cisions,  the  terms  and  conditions  for
 the  trasfer  of  the  staff  from  the
 Centre  to  the  States  were  prepared
 by  Government  and  negotiations
 were  started  with  the  State  Govern-
 ments  on  this  question,  In  drawing
 up  these  terms,  it  was  suggested  that
 the  existing  salaries  and  the  scales
 of  pay  of  the  staff  of  the  individaul
 Instructors  should’  be  protected  even
 though  their  services  might  be  trans-
 ferred  to  the  State  Governments.
 325  L.S.—7

 Corps  ‘St.)

 With  a  view  to  finding  acceptance  of
 the  {erms  and  conditions  drawn  up, the  Central  Government  expressed
 ‘its  willingness  to  bear  the  entire  ex-
 penditure  on  the  staff  to  be  trans-
 ferred  to  the  States  throughout  the
 period  of  the  Fourth  Five  Year  Plan.

 Unfortunately,  no  State  Govern-
 ment  has  agreed  to  the  proposed
 terms  of  transfer,  the  principal  reasons
 for  their  inability  to  do  so  being  two.
 namely:

 (l)  The  State  Governments  did
 not  find  it  possible  to  give
 the  scales  of  pay  of  the  Gov-
 ernment  of  India;  and

 (2)  The  State  Governments  were
 not  in  a  position  to  undertake
 the  responsibility  in  respect  of
 Instructors  to  be  employed
 under  local  authority  and  in
 private  schools.

 In  view  of  the  above  position,  it  has
 become  necessary  to  draw  up  fresh
 terms  of  transfer  that  would  be  ac-
 ceptable  to  the  State  Government.
 The  matter  is  under  consideration  at
 present  and  as  soon  as  fresh  terms
 are  drawn  up,  it  is  proposed  that
 negotiations  will  be  carried  on  with
 the  State  Governments  during  the  year
 1968-69  with  a  view  to  transferring
 the  staff  to  them.

 I  would  like  to  assure  the  House
 that  in  arriving  at  the  final  decision
 in  the  matter,  it  will  be  our  endeavour
 to  bring  about  a  smooth  transfer  of
 the  Instructors  to  the  State  Goyern-
 ments,  local  bodies  and  the  institu-
 tions  concerned,  keeping  in  view  the
 interests  of  the  Instructors  as  also
 the  larger  public  interest  consistent
 with  educational  needs  ag  a  whole.

 SHRI  INDRAJIT  GUPTA  (Alipore):
 Sir,  I  want  to  ask  a  question.

 MR.  SPEAKER;  Not  on  the  siate-
 Ment.

 SHRI  8,  M.  BANERJEE  (Kanpur):
 We  want  a  clarification.  We  haye
 tabled  calling-attention  notices  and
 ghort  notice  questions.
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 MR.  SPEAKER:  I¢  you  want,  you
 may  have  a  discussion  some  time
 later.  I  have  been  allowing  a  dis-
 cussion  whenever  you  have  wanted  it.
 But  if  I  allow  one  question,  how  can
 I  prevent  others  from  putting  nund-
 red  other  questions?  Therefore,  I
 have  been  following  a  procedure
 where  no  questions  are  allowed  but
 we  have  a  discussion  if  necessary.

 SHRI  5,  M.  BANERJEE:  The  dis-
 cussion  is  all  right;  we  will  not  object to  that,  But  our  submission  js  this.
 We  wanted  the  hon.  Minister  to  make
 a  statement  on  this  particular  issue
 He  has  made  that  statement.  We
 are  very  grateful  for  that.  Now  we
 seek  some  small  clarification.

 MR.  SPEAKER:  How  can  I  diffe-
 rentiate  between  one  Member  and  an-
 other?  You  show  me  a  way  out  and
 I  am  prepared  todo  that.  If  I
 allow  Shri  Banerjee,  how  can  I  pre-
 vent  others?  But  if  you  want  a  dis-
 cussion,  I  have  been  allowing  half
 an  hour  or  one  hour  or  whatever
 you  want.

 SHRI  INDRAJIT  GUPTA:  Now
 that  you  assure  us  of  a  discussion,  it
 ig  all  right.

 MR.  SPEAKER:  On  any  statement
 we  can  have  a  discussion.  Let  us  sit
 down  and  see  which  are  the  important
 things.  I  have  absolutely  no  objec-
 tion.

 SHRI  INDRAJIT  GUPTA:  You
 will  not  be  able  to  fit  it  in.

 MR.  SPEAKER:  For  that  you  must
 find  time.  Hon.  Members  must  be
 able  to  do  that,

 SHRI  INDRAJIT  GUPTA:  Neither
 elarification  nor  discussion  will  be
 there.  That  is  what  will  happen.

 2.6  brs,
 RE.  TEACHERS’  STRIKE  IN  DELHI

 SHRI  S.  M.  BANERJEE  (Kanpur):
 T  have  a  small  submission  to  make.
 The  Parliament  is  not  sitting  for  three
 days,  that  is,  24th,  25th  and  26th
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 February,  1968,  May  I  only  request
 you,  without  any  anger  or  anything
 else,  to  ask  the  Education  Minister  to
 make  some  statement  on  teachers’
 strike?

 MR.  SPEAKER:  No,  please.
 SHRI  S.  M.  BANERJEE:  A  large

 number  of  them  have  been  dismissed.
 MR.  SPEAKER:  I  know  that.

 2.64  hrs.
 MOTION  OF  THANKS  ON  PRESI-

 DENT’S  ADDRESS—contd.
 MR,  SPEAKER:  We  shall  now

 {ake  up  further  discussion  of  ithe
 motion  of  thanks  on  the  President's
 Address.

 We  have  still  got  |  hour  and  30
 minutes.  There  is  ample  time.  As  I
 said  yesterday  the  Prime  Minister  will
 reply  at  2.30  p.m,  There  is  stil!  time
 left.  All  the  Parties  have  exhausted
 their  time  allotted.  The  Congress  has
 द  little  time.  Shri  Onkarlal  Bohra.

 श्री  ऑकार  लाल  बोहरा  (चितौड़  गढ़):
 अध्यक्ष  महोदय,  राष्ट्रपति  जी  के  प्रभि-
 भाषण  पर  हों  रही  बहस  के  दौरान  में
 जैपा  कि  सबको  विदित  है  इस  हाउस  में
 एक  निन्दा  का  प्रस्ताव  लाया  गया  है।
 मुझे  यह  कहते  हुए  दुःख  होता  हैकि  यह
 निन्‍्दा  प्रस्ताव  एक  विशिष्ट  पार्टी  के
 सदस्य  ने  लाया  है  और  उन्होंने  यह  बात  कह
 कर  हम  सबको  चौंका  दिया  है  कि  राष्ट्रपति
 मुसलमान  हैंऔर  इसी  कारण  से  इतन
 दंगे:  हुए  हैं।  इसको  सुन  कर  मैं
 हैरत  में  पड़  गया  |  उस  पार्टी  के  एक
 जिम्मेदार  सदस्य  के  मुंह  से,  यह  बात
 निकलती  क्या  यह  उनके  लिए  शोभाजनक
 था।  मैं  उनकी  उस  पार्टी  के  सदस्य  होने
 के  नाते  ही  नहीं  बल्कि  वैसे  भी  उनको

 यह  कहना  चाहता  हुं,कि  उन्होंने  राष्ट्रपति
 के  अभिभाषण  के  समय  में  इस  तरह  का
 अनर्गल  प्रचार  करके  राष्ट्र  के  साथ
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 mare  की  है  प्लौर  साम्प्रदायिक  भावनाओं
 को  भड़काया  है,  उसमें  उन्होंने  योग  दिया
 है।  मैं  चाहता  हूं  कि  उनके  भाषण  के
 उस  अंश  की  खूब  भर्त्सना  की  जाए  L

 राष्ट्रपति  के  अ्रभिभाषण  के  दौरान  में
 देश  बौर  विदेश  को  सभी  समस्याझों  को
 चर्चा  को  गई  हैं।  मैं  निवेदन  करना  चाहत,
 हूं  कि  आज  जो  हमारे  राष्ट्र  को  स्थिति  है
 उसमें  विघटनकारी  तत्व  सक्रिय  हो  गए  हैं
 शौर  उनकी  वजह  से  एक  अजीब  स्थिति
 पैदा  हो  गई  है  1  असम  से  लेकर
 कच्छ  तक  शौर  काश्मीर  से  लेकर  कन्या-
 कुमारी  तक  झाज  हमारे  देश  की  स्थिति
 प्रजीबोगरीब  है।  जिस  समय  हम  प्राजाद
 हुए  थे  तब  हम  एक  थे,  हमारों  शक्ति  एक
 थी,  हम  एक  राष्ट्र  थे  झौर  एक  राष्ट्र
 के  रूप  में  हमने  ब्रिटिश  सॉन्नाज्यवाद
 से  टक्कर  लो  थो  झौर  देश  को  श्राजादी
 के  द्वार  तक  लाए  थे।  लेकिन  दुर्भाग्य  को
 बात  है  ग्लौर  साथ  ही  साथ  अत्यन्त  खेद  की
 भीबात  हैकि  आज  बीस  वर्ष  के  बाद
 हमारे  देश  को पूरी  सीमाधों  के  साथ
 खिलवाड़  हो  रही  है।  श्ाज  हम  जिस
 स्थिति  में  हैं  उसमें  हम  यह  नहीं  समझ
 पाते  हैं  कि  कौन  सा  ऐसा  हिस्सा  है  जिसकी
 राष्ट्रीयता  को  चुनौतो  नहीं  दो  जा  सकती  है  ।
 श्सम  और  नेफा  में  जिस  तरह  के  विघटन-
 कारी  तत्व  काम  कर  रह ेहैं  शौर  पिछले
 दिनों  जिस  तरह  से  पाकिस्तान  ने  गुजरात
 श्रौर  राजस्थान  के  बोर्डर  पर  आक्रमण  करके
 लाभ  उठाया  और  जिस  तरह  को  घठनायें
 काश्मीर  में  घट  रही  है  ओर  जिस  तरह  से
 मद्रास  के  अन्दर  श्राष्ट्रीय  तत्वों  की
 हरकतें  चल  रही  हैं  उस  सबको  देखते  हुए
 राष्ट्रपति  “जी  ने  अपने  ग्रभिभाषण  में  इस
 बात  को  अच्छी  तरह  से  हमारे  सामने  रखा
 है  और  हमसे  राष्ट्रीय  एकता  को  मजबूत
 बनाने  की  अपील  की  है।  मैं  निवेदन  करना
 चाहता  हूं  कि  राष्ट्रीय”  एकता  का  प्रश्न  दलगत
 राजनीति  के  ऊपर  है।  किसी  जी  पार्टी  से
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 सम्बन्धित  यह  प्रश्न  नहीं  है।  इसलिए  मैं
 विरोधी  पार्टियों  से  खास  तौर  से  निवेदन
 करना  चाहता  हूं  कि  कितनी  ही  मीठी  बातें
 वे  कहें,  कितनी  ही  मोठ  भाषण  वे  दें  राष्ट्रीय
 एकता  के  प्रश्नकों  वें  दलगत  राजनीति
 से  ऊपर  रखें।  इसका  कारण  यह  हैकि
 जब  तक  हम  प्रपने  राष्ट्र  की  बुनियादी
 एकता  को  सुरक्षित  नहीं  रखेंगे  जब  तक,
 अपनी  राष्ट्रीय  एकता  को  सुरक्षित  नहीं
 रखेंगे  हमारी  झ्ाजादी  सुरक्षित  नहीं  रहेगी
 शौर  हम  जो  भ्राथिक  विकास  करना  चाहते
 हैं,  निरंतर  विकास  की  ओर  प्रग्नसर  हों
 रहेहैं,  उसमे  बहुत  बड़ी  कमजोरी  शझा
 जाएगी  1

 राष्ट्रपति  जी  के  भ्रभिभाषण  पर  हो
 रही  बहस  के  दौरान  सदस्यों  द्वारा  खास
 तौर  से  भाषा  की  समस्या  की  चर्चा  की  गई
 है  -  मैं  भी  उसकी  झोर  इंगित  करना
 चाहता  हूं  ।  भाषा  की  समस्या  केवल  काँग्रेस
 पार्टी  की  समस्या  नहीं  हैं  |  जो
 भी  पार्टी  झाइंदा  केन्द्र  में  ग्राएणी  उसके
 सामने  भी  यही  समस्या  रहेगी।  इसलिए
 मैं  निवेदन  करना  चाहता  हूं  प्रपने  विरोधी
 दलों  से  कि  वे  भाषा  को  झ्पनी  राजनीति  न
 बनायें,  भाषा  को  भ्रपना  भ्राधार  न  बनायें
 शौर  भाषा  को  ले  कर  अपनी  राजनीति  न
 चलायें  ।  देश  के  अन्दर  करोड़ों  लोग  हैं
 और  उनकी  बहुत  सी  समस्याएं  हैं  ।  उन
 समस्याओं  की  चर्चा  करें,  उनके  बारे  में
 बतायें  कि  कैसे  उनको  हल  किया  जा  सकता  है
 लेकिन  भाषा  का  मामला  ऐसा  नाजुक  मामला
 है  कि  इससे  हमारी  राष्ट्रीय  एकता  को  बहुत
 बड़ा  खतरा  पैदा  हुआ  है  ।  इस  वास्ते  मैं  उनसे
 अपील  करूंगा  कि  कम  से  कम  इस  झवसर  पर
 जब  हम  राष्ट्र  के  झ्न्दर  एक  अस्थिरता  का
 वातावरण  चारों  तरफ  देख  रहे  हैं,  जैसा  कि
 मैंने  प्रारम्भ  में  कहा  है,  राजतीतिक  भ्रस्थिरता
 हम  देख  रहे  हैं,  तथा  हमारी  प्ीमाप्ों  पर
 शत्रुधों  का  दबाव  है,  तब  भाषा  के  नाम  पर
 राष्ट्रीय  एकता  को  कमजोर  करना  राष्ट्र  के
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 [  श्री  झोंकर  ज्ञाल  बेहरा]
 साथ  गद्दारी  करने  के  समान  है।  अगर  हम  भाषा
 या  किसी  अन्य  समस्या  के  नाम  पर  राष्ट्रीय
 एकता  पर  आघात  करते  हैं,  तो हम  उन  संकल्वों
 से  विमुख  होते  हैं,  जो  कि  संविधान  के  अन्तर्गत
 हम  ने  लिए  हैं  ।  ग्राखिर  भाषा  की  समस्या
 देश  के  हित  से  बड़ी  नहीं  है  i  हमारा  देश
 सब  से  बड़ा  है--हमारा  राष्ट्र  स्वपरि  है  ।
 इस  लिए  आज  हम  में  से  बहुत  से  लोग  एक
 “फ्री  तामिलनाडइ”  के  आन्दोलन  की  बात
 सुन  कर  भौंचक्‍कक  रह  गए  ।  हमारे
 कुछ  मित्र  यह  दलील  दे  सकते  हैं  कि  इस
 आन्दोलन  के  पीछे  बहुत  से  कारण  हैं।  जेकिन
 हम  यह  स्वीकार  नहीं  कर  सकते  हैं  कल  किन्‍्हीं
 भी  क  रणों  से  इस  प्रकार  के  आन्दोलन  का
 झौचित्य  सिद्ध  किया  जा  सकता  है  7  अगर
 कन्याकुमारी  से  लेकर  काश्मीर  और  कच्छ
 से  ले  कर  असाम  तक  फला  हुआ  हमारा
 यह  देश  एक  है  त॑।  हमें  इस  प्रकार  के  झ्रान्दोलनों
 की  निन्दा  और  भर्त्सना  करनी  चाहिए  और
 स्पष्ट  शब्दों  में  कहना  चाहिए  कि  इस  तरह
 की  हरकतों  को  <र्दाशत  नहीं  किया  जायेगा  ।
 खास  तौर  से  मैं  fo  एम०  के०.  के  अपने
 उन  मित्रों  से  यह  पूछता  चाहता  हूं,  जो  कि
 संसद  में  बेज्ते  हैं,  कि  जब  उन्होंने  संविधान
 के  प्रति  शपय  ली  है,  तो  क्‍या  उन्होंने  इस
 प्रकार  के  राष्ट्र  विरोधी  कार्यों  का  विरोध
 झोर  भर्त्सना  की  हूं  ।

 SHRI  V.  KRISHNAMOORTHI
 (Cuddalore::  He  is  saying  that  some
 elements  ate  behind  this  agitation,  I
 would  like  to  tell  him  that  the  Con-
 gress  at  Coimbatore  instigated  the
 students  to  agitate.

 st  ऑकारलाल  बोौहरा  :  मैं  दक्षिण
 का  दौरा  कर  के  भ्राया  हूं  ।  मैं  मद्रास  में
 तीन  दिन  रहा  झौर  भ्रान्प्र  और  केरल  में  भी
 गया  ।  मुझे  यह  कहते  हुए  संतोष  है  कि  कुछ
 राजनीतिक  पा्ियाँ  और  केवल  कुठ  व्यक्ति
 ही  ह््न्वी  का  विरोध  कर  रहे  हैं।  केरल  के
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 लोगों  का  तो  हिन्दी  के  प्रति  बड़ा  प्रेम  हूँ  1
 मद्रास  में  भी  झाम  जनता  का  द्विन्दी-
 विरोधी  आन्दोलन  में  कोई  सम्बन्ध  नहीं  है  |
 मैं  इस  के  विस्तार  में  नहीं  जाना  चाहता  हूं,
 लेकिन  मैं  यह  निवेदन  करना  चाहता  हूं  कि
 अगर  हमारे  मित्न  वास्तव  में  राष्ट्र  और
 राष्ट्रीय  एकता  को  सर्वापरि  स्थान  देते  हैं,  तो
 श्ाज  भाषा  के  नाम  पर  जो  कुछ  हो  रहा  है,
 वे  उस  को  बन्द  करें  झौर  उस  की  भर्त्सना
 करें  ।

 मुझे  यह  कहते  हुए  दुख  है  कि  श्राज
 हमारे  देश  की  आथिक  स्थिति  निरन्तर
 बिगड़ती  जा  रही  है।  हम  पिछले  बीस  वर्षों
 से  समाजवाद  की  बात  करते  रहे  हैं।  आजादी
 से  पहले  हम  ने  झयने  देश  के  करोड़ों  लोगों
 को  कई  तरह  के  सपने  दिये  थे---  हम  ने  उन
 को  राम  राण्य  का  सपना  दिया  था,  उन  को
 एक  सुखी  शर  समृद्ध  जीवन  का  सपना  दिया
 था । झाज  हम  राजनैतिक  पार्टियों  की  चर्चा
 न  करें।  बल्कि  बुनियाद  में  जायें  कि
 हमने  अन्य  जो  समाजवाद  स्थापित  करने  की
 बात  कही  थी,  देश  के  करोड़ों  लोगों  को  सुखी
 और  सम्पन्न  बनाने  की  बात  कही  थी,  उस
 की  मूि  की  दिशा  में  हम  कितना  आगे  बढ़
 पाए  हैं  ।

 यह  ठौक  है  कि  हमारे  देश  का  आधथिक
 विकास  हुआ  है,  भ्रौद्योगीकरण  हुआ  है,  यहाँ
 पर  यातायात  के  साधन  बढ़े  हैं,  सड़कों  का
 विस्त्रार  हुआ  है,  विकास  के  कार्य  आागे  बढ़े
 हैं।  लेकिन  जिस  गति से  हमें  झागे  बढ़ना
 चाहिए  था,  उस  गति  से  हम  ने  प्रगति  नहीं
 की  है  ।  हमें  देखना  चाहिए  कि  रूस,
 जर्मनी  और  जापान  जैसे  कई  देश  यूद्ध  में
 बुरी  तरह  क्षतिग्रस्त  होने  के  बावजूद  थोड़े
 समय  में  ही  बहुत  प्रगति  कर  गए  प्रौर  उन्होंने
 अपने.  श्राप  को  मजबत  कर  लिया  |  भ्राखिर
 क्या  कारण  है  कि  बीस  बर्षों  के  बाद  मी  हम
 अपने  भाष  को  प्राथिक  दिवालियेपन  पौर
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 पास  अपत्री  योजनाझों  और  विकास  के  लिए
 पैसा  नहीं  है  ।  यहू  एक  बहत  बुनियादी-
 बात-  है  ।

 प्रगर  हब  झपते  देश  का  विकास  करेंगे
 और  यहाँ  के  असत  भ्रादमी के  जीवन-स्तर  को
 ऊंचा  उठायेंगे,  तो  हम  ऐसी  बहुत  सी  समस्याप्रों
 को  हल  कर  लेंगे,  जो  आर्थिक  कठिनाइयों
 या  गरीबी  के  कारण  पैदा  होती  हैं  ।  भ्रगर

 हम  अपनी  आशिक-स्थित्रि  में  सुन्नार  करने
 के  लिए  तेजी  से,  युद्ध  स्तर  पर,  कोशिश  वहीं
 करेंगे  और  समाजवाद  के  मार्य  पर  चल  कर
 इस  देश  के  करोड़ों  लोगों  के  जीवन-स्तर  को
 ऊंचां  उठाने  की  ओर  कदम  नहीं  बड़ायेंगे,
 तो  निश्चित  रूप  से  बाने  वाले  समय  में  हमारे
 देश  के  सामने  कई  कठिनाइयाँ  शाने  वाली
 । मम

 आज  हमारे  देश  में  राजनैतिक  अस्थिरता
 हैं  ।  आम  चुताव  के  बाद  कई  राज्यों
 में  गैर-कँग्रेसी  सरकारें  स्थापित  हुई,  लेकिन
 मैं  कहना  चाहता  हूं  कि  वे  भी
 जनता  की  प्राशा  के  अनुकूल  सिद्ध
 नहीं  हो  तकीं  ।  इस  लिए  इस  स्थिति  में
 झगर  देश  को  कोई  मजबूत  नेतृत्व  दे  सकता

 है,  तो  वहू  केवल  अभी  कांग्रेस  ही  है  a
 इसलिए  मैं  कांग्रेस  पार्टी  के  बुजुर्ग  नेताश्रों  से
 निवेदन  करना  चाहता  हूं  कि  ज  हमारे  सामने
 यह  एक  चुनौती  है  और  केन्द्र  में  होने  के
 करण  हूमें  इस  वात  पर  विचार  करना  चाहिए
 कि  हम  अपने  कार्यक्रपों  के  द्वारा  किस  प्रकार
 देश  को  भावधिक  दृष्टि  से  समृद्धिशाली  बनायें।

 मासनीय  सदस्यं,  शो  चन्द्रयीत  यादव
 हे  राष्ट्रति  के  अभिभाषण  पर  पन्यकाद
 प्रस्त! व  रखा  है,  दइत  शब्दों  के  साथ  मैं  उत्तका
 समर्थत  करता  हूं  ।

 देश  के  अलग  अलग  हिस्तों  में  राजस्थान
 के  निवासियों  के  साथ  जो  बीत  दद्  है,  खास
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 तौर  से  मैं  उस  की  झोर  इप  शद्बत  का  ध्यान
 दिलाना  चाहता  हूं  ।  मैं  इप  सम्बध  में  केवल
 राजस्थानियों  का  नोम  नहीं  लेवा  चाहता
 हूं,  लेकित  चूंकि  राजस्थानियों  के  साथ  विशेष
 रूप  से  इप  प्रकार  का  व्यवहार  किया  जा  रहा
 है,  इपजियु  इप  समस्या  की  ओर  मैं  सरकार
 का  ह्यान  आकर्वित  करना  चाहता  हुं  a  जब
 हमारा  देश  एक  है,  हमारी  संस्कृति  एक  है,
 तो  इस  प्रकार  की  घटनायें  होना  हमारे  लिए
 लज्जा  को  बात  है  गाँहादी  में  जो  घटनायें
 हुई  हैं,  उन  को  केवल  प्रतीक,  (प्विम्बल),
 माना  जाना  चाहिए,  उन  के  प्रकाश  में  हमें
 विचार  करना  चाहिए  कि  ह्म  किस  तरह  इस
 समस्या  को  हल  कर  सकते  हैं  |

 श्री  रानजो  रास  (भ्रकबरपुर)  :  प्रष्यक्ष
 महोदय,  मैं झाप  की  बड़ा  आभारी  हूं  कि
 आप  ने  मुझे  राष्ट्रपति  के  अभिभाषण  पर
 बोलने  का  मौका  दिया  ।  माननीय  सदस्थों
 ने  जो  विचार  प्रकट  किये  हैं,  मैंने  उन  को
 बड़े  ध्यान  से  सुना  है  ।

 मैंने  देखा  है  कि  राष्ट्रपति  ने  अपने
 प्रभिभाषण  में  कहाँ  है,  “महत्वपूण  राष्ट्रीय
 समसस्‍्यात्रों  को  दलगत  राजनीति  से  कपर
 रखा  जाना  चाहिए  ia  परिवार-नियोजस
 की  जिक्र  करते  हुए  राष्ट्रपति  ने  जो  यह
 बहा  है,  'झबादी  को  नियंत्रित  करने  के
 कुछ  अन्य  उपायों  पर  भी  सरकार  विचार
 कर  रही  है,  इस  को  भी  मैंने  बड़े  ध्यान  से  देखा
 है।  राष्ट्रपति  ने  अपने  अभिभाषण  में  यह  भी
 कहा  है,  “हमारें  समाज  के  झब  तक  के
 प्रविकसित  व्धो--अनुसू चित  जातियों,  भनु-
 सूचित  झादिमजातियों  और  पिछडी  जातियीं
 की  सासम्ाजिकआधिक  उन्नति  सरकार  के
 लिए  ्रत्यन्त  दवि  और  चिन्ता  का  विषय
 रहा  है.....  हमारी  इस  समस्या  का  झाखिशी
 उत्तर  दमारी  अ्रय-व्यबस्या  के  जल्‍दी  समुन्नत
 होने  मे  ही  निद्ित  है।!

 मैं  आप  का  ध्यान  श्री  खंडुभाई  देसाई
 द्वारा  लिखी  गई  एक  एक  किताब  “राष्ट्रीय
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 मजदूर  कांग्रेस  भर  उस  की  जिम्मेदारियों”
 में  उन  के  इस  वक्‍तव्य  की  ओर  दिलाना
 चाहता  हूं  :

 "eas  इस  पार्टी  की  नीति...

 चह  कम्युनिस्ट  पार्टी  का  जिक्र  कर  रहे  हैं  I

 ee  .हमेशा  से  उल्टी  रही  है,  इस  लिए
 राष्ट्रीय  मजदूर  कांग्रेस  मे  यह्‌  उचित  ही  निर्णय
 किया  है  किः  कम्युनिस्टों  को  अछूत  को  तरह
 समाज  के  प्रत्येक  क्षेत्र  से  एक  तरफ  कर
 दिया  जाये  ra

 इस  के  बाद  मैं  श्राप  का  ध्यान  22
 फरवरी  के  नवभारत  टाइम्स  में  छपी  इस  खबर
 की  तरफ  दिलाना  चाहता  हूं  मुनीरका  गांव  में
 छज्जा  गिरने  से  4  बच्चों  की  दुःखद  मृत्यु”  ny
 इस  खबर  के  नीचे  यहु  लिखा  गया  है:
 “बरात  चमारों  की  थी.  1

 इस  तरहू  से  हम  यहू  स्पष्ट  देखते  हैं  कि
 महृत्वपूण  राष्ट्रीय  समस्थाग्रों  में  मूलभूत
 समस्‍यायें  मेहूनतकश  सर्वहारावर्ग  और  अछूत
 क॒द्टी  जाने  वाली  जातियों  की  हैं।  उन  के
 सामने  रोजगार,  श्रावास,  जातिवाब,  छूमा-
 छूत,  शिक्षा  भौर  श्राबादी  नियन्त्रण  प्रादि
 की  समस्यायें  हैं  -  इन  का  मूल  कारण
 भर्य॑-व्यवस्था  में  उत्पादत  शौर  उपभोग  में
 समान  अधिकार  का  न  होना  है  n

 संविधान  के  भप्रनुच्छेद  4  में  शिक्षा
 पाने,  बेकारी,  बुढ़ापा,  बीमारी  झर  प्रंग-
 हानि  की  स्थिति  में  सार्वजनिक  सहायता  की
 प्राविधान  &  ny  प्राज  हमारे  देश  में  बुढ़ापे
 प्रौर  बेरोजगारी  की  पेन्शन  नहीं  पित्ती  है  1
 सरकार  को  यहू  व्यवस्था  करनी  बाहिए  कि
 हमारे  यहां  बुढ़ापे  भर  ब्रेरोजगारी  की  पेन्शन
 भिले,  जैसे  कि  वहू  दुनिया  के  कुछ  मल्कों  में
 बिलतो  है  t
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 एक  तरफ  मिलों  और  का  रख।नों  भादि  में
 काम  करने  वाले  मजदूरों  की  समस्‍यायें  हैं,
 तो  दूसरी  तरफ  खेत  सजबूरों  प्रौर  बिल्डिंग  तथा
 सड़क  बना ने  वाले  मजदूरोंकी  गम्भीर  समस्याये
 हैं  -  झाज  भी  इन  पर  न्यूनतम  मजबूरी
 प्रधिनियम  लॉगू  नहीं  किया  गया  है  1  झ्रॉवश्य-
 कता  इस  बात  की  है  कि  महंगाई  के  झ्नुसार
 उस  में  संशोधत  कियां  जाये।

 संविधान  की  घारा  340  के  तहुत  पिछड़ा
 बर्ग  कमीशन  की  नियुक्ति  की  गई,  परन्तु  इस
 की  रपट  पर  गौर  नहीं  किया  गया  है  भौर  उस
 को  रही  की  टोकरी  में  फेंक  दिया  गया  है  ।

 संविधान  के  अनुच्छेद  14,  i5  और
 6  में  समता  का  अधिकार  दिया  गया  है

 शर  अनुच्छेद  i7  में छु्नाछूत  दूर  करने का
 प्राविधान  है  ।  अनुच्छेद  46  में  झनुसूचित
 जातियों  और  अनुसूचित  झादिम  जातियों
 की  शिक्षा,  उन  के  भ्रर्थ  सम्बन्धी  हितों  की
 उन्नति,  सामाजिक  न्याय  शौर  शोषण  से
 संरक्षण  का  प्राविधान  है  ।  यही  नहीं
 प्रनृच्छेद  338  के  मातहत  उनके  उत्थान
 के  लिए  एक  कमिश्नर  नियुक्ति  की  गई,
 लेकिन  उन  की  रपट  केवल  संसद  में  डिस्कशन
 के  लिए  पेश  की  जाती  है  शौर  फिर  उसको
 रही  की  टोकरी  में  फेंक  दिया  जाता  है  ।

 गांव  में  खेत  मजदूर  धौर  अछूत  एक  एकड़
 में  so  घर  हैं  शौर  दूसरे  एक  एकड़  में  एक
 घर  हैं।  शहरों  में  शुग्गी  झोपड़ी  के  निवासी
 हैं।  मास्टर  प्लान  के  मातहत  उन  की  सुबधा
 का  कोई  खयाल  नहीं  किया  गया  श्र  उन्हें
 यहां  से  उजाड़  कर  दूर  दूर  के  गांवों  में  जहां
 उन  के  लिए  गोई  काम  शौर  रोजो  नहीं  है
 वहां  पर  बसने  के  लिए  मजबूर  किया  गया
 है  ।.  हमारी  राय  यह  है  कि  लेड  दि  टिलर,
 रिक्‍्सा  टू  दि  पुलर  शौर  शुग्गी  झोपड़ी  हु
 दि  डवेलर  +
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 मैं  उत्तर  प्रदेश  से  झाता  हूं  ।  हमारे

 सूबे  में  ग्राम  समाज  की  सारी  जमीन  बड़े
 काश्तकारों  के  कब्जे  में  है  शौर  वहां  की
 सरकार  ने  7  करोड़  80  लाख  रुपये  का
 इस्तेमाल  नहीं  होने  दिया  ।  उस  को  लैप्स
 किया  ।  इस  से  उन  की  सारी  सुविधाएं
 खटाई  में  पड़  गई  ny

 हथकरघा  बुनकरों  की  बड़ी  दयनीय
 दशा  है  ।  हमारे  सूबे  के  पुर्वी  इलाके  टांडा,
 मऊनाथ  भंजन  आदि  कस्बों  शौर  दिल्ली  में
 हजारों  बनकर  उम्दा  कारीगर  होने  पर  भो
 तबाह  हैं  ।  उन  के  माल  की  गारन्टी  दूसरे
 मुल्कों  से  सम्बन्ध  रख  कर  सरकार  को  लेनी
 चाहिए  ।

 परिवार  नियोजन  की  सफलता  एक  धोखा
 है  ।  मजबूर  लोग  ही  इस  में  इस्तेमाल
 किए  जाते  हैं  ।  बाल  विवाह  चालू  है  |  झाबादी
 रोकी  नहीं  जा  सकती  है  ।  दि  चाइल्ड
 मेरेज  स्स्ट्रें  ऐक्ट  i929  बना  मगर  वह
 कामयाब  नहीं  हो  सका  है  |  वह  कारिनजेबल
 आफेस  नहीं  है  a  उसे  कारिनजेबल  झाफेंस
 करार  दिया  जाना  चाहिए

 मुसलमानों  को  शक  की  निगाह  से  नहीं
 देखा  जाना  चाहिए  और  न  चह  भाषा  केवल
 उन  की  भाषा  ही  माननी  चाहिए  ।  अन्य
 भाषाओं  के  साथ  उर्दू  भाष  भी  जो  संविधान  में
 रेकग्नाइज्ड  भाषा  है  मु्यता  उत्तर  प्रदेश,
 बिहार  और  दिल्ली  में  उसे  विशेष  स्थान
 मिलना  चाहिए  ।

 आज  की  राजनीतिक  पार्टियां  भी  जाति-
 वाद  के  जाल  में  फंसती  जा  रही  हैं  ।  शासन-
 तंत्र  तो  जातिवाद  पर  आधारित  है  ही  ।  तो
 ऐसी  विषम  परिस्थिति  में  केवल  समाजवाद
 के  नारे  से  काम  नहीं  चल  सकता  ।  आज
 प्रजातंत्र  में  शोषित  और  झल्पमत  जातियों  के

 मूलभत  भ्रधिकारों  ,की  रक्षा  बड़ा  मुश्किल
 हो  गया  है  ।
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 एक  तरफ  समाज  में  ब्राह्मण  बर्ग  है

 जिसे  अन्तर्जातीय  भ्रन्तर्प्रात्त्या  श्र
 ग्रन्तर्राष्ट्रीय  विवाह  करने  का  अ्रध्चिकार  है।
 दूसरी  तरफ़  मध्य  प्रदेश  के  मुंगेली  क्षेत्र  में  अछूतों
 को  ड्रामा  में  नकली  राम  शौर  नकली  सौता
 का  पार्टकरने  पर  5  व्यक्तियों  की  ह्त्या  की  गई
 जो  झछूत  थे  ।  इलाहाबाद  जिले  के  क्षेत्र  के
 एक  एस०  111  जो  कि  अनुसूचित  जाति  के
 थे  वह  रात  को  मार  डाले  गए  इसलिए  कि
 वह  अनुसूचित  जाति  के  थे  ।  यही  नहीं
 अलोगढ़  कालेज  के  अन्दर  ओम  प्रकाश  नेता  की
 हत्या  दिन  दहाढ़े  प्रिसिपल  के  कमरे  में  कर
 दी  गई  जो  कि  मानीटर  चुना  गया  था  |  अख-
 बारों  में  हम  ने  पढ़ा  कि  जूता  पहनने,  साइकिल
 पर  चढ़ने  और  मूछें  ऐंड  कर  चलने  पर  हत्याएं
 की  जाती  हूँ  -  इस  तरह  से  हम  देखते  हैं
 कि  अनुसूचित  जाति  और  अनुसूचित  झादिम
 जाति  केलिए  कोई  महत्वपूर्ण  कदम  नहीं
 उठाया  जा  रहा  है  ।  इसलिए  हम  सरकार
 से  यह  मांग  करते  हैं  कि ठोस  कदम  उन  के
 उत्थान  के  सिलसिले  में  उठाए  जाने  चाहिए।

 SHRI  B.  N.  SHASTRI  (Lakhimpur):
 Mr,  Speaker,  I  stand  to  support  the
 motion  moved  by  my  friend  Shri
 Chandra  Jeet  Yadav.  The  President
 hag  drawn  our  attention  to  some  of
 the  burning  problems  of  our  nation
 and  he  has  alsq  indicated  broadly
 how  to  solve  these  problems.  To  my
 mind  the  most  burning  problem  be-
 fore  the  nation  is  the  removal]  of
 poverty  and  the  upliftment  of  the
 downtrodden  people.  Unless  these
 two  problems  are  solved,  no  amount
 of  wishful  thinking  will  be  able  to
 create  confidence  in  the  mind  of  the
 People  Until  and  unless  the  masses
 are  taken  into  confidence,  no  Govern-
 ment  scheme  or  project  will  succeed.
 Therefore,  these  are  the  most  import-
 ant  problems  to  be  solved  immediate-
 ly.  It  is  to  be  regretted  that  even
 today  there  are  certain  villages  where
 there  is  no  facility  for  drinking  water
 which  is  a  basic  necessity  of  human
 life,  There  should  be  some  acheme  to
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 provide  drinking  water  for  all  the
 people  throughout  the  country.

 Today,  we  see  that  in  all  parts  of
 the  country  there  take  place  fissipar-
 ous  tendencies  and  viotent  acts  and
 such  other  things.  It  is  a  hydra-
 headed  demon  which  is  raising  its
 ugly  head  in-  different  States,  and  at
 some  places  it  taks  shelter  under  re-
 gionalism,  and  in  certain  other  parts,
 it  takes  the  form  of  language,  relig-
 ion  and  so  on  ‘and  so  forth.  But  the
 basic  thing  is  the  same.  The  real
 cause  for  the  growth  of  this  fissipar-
 ous  tendency  is  more  economical  than
 political  or  anything  else.  One  major
 point  is  the  regional  imbalann-e  in
 the  growth  of  our  economy.  In  this
 respéct  I  refer  to  my  State,  the  State
 of  Assam.  Assam  has  great  potentia-
 lities,  but  it  is  the  poorest  of  all  the
 States  in  India.  Assam  is  a  paddy-
 growing  State  and  it  is  self-sufficient
 in  respect  of  paddy.  But  if  attention
 is  paid  to  resist  the  devastating  floods
 which  take  place  every  year,  then,  it
 can  be  turned  into  a  surplus  State
 and  it  can  feed  someother  parts  of
 India  also.  2

 Again,  there  is  no  facility  for  irri-
 gating  the  lands  in  Assam.  Assam
 badly  needs  irrigation  facilities,  -There-
 fore,  I  hope  the  Government  of  India
 will  take  some  measures  to  irvigate
 the  cultivable  lands  in  Assam.

 Assam  is  a  backward  State  in  res-
 pect  of  industrial  development.  Assam
 produces  oil,  but  oil  is  the  dearest
 commodity  in  Assam.  The  price  of
 petroleum  in  Delhi  is  Rs,  i  per  litre,
 but  in  Assam  it  is  Rs.  1.10.  Is  it  a
 sin  that  Assam  produces  cil,  end
 therefore  she  should  he  punished  and
 penalised  in  this  way?  For  petro-
 leum,  if  it  is  calculated,  the  people  of
 Assam  Pay  Rs.  3,50,00,000  a  year,  at
 the  rate  of  Rs.  .0  per  litre,  which
 is  more  by  0  per  cent  than  what  the
 people  in  other  parts  of  the  country
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 Pay  for  the  same  quantity  of  the  oil-
 Similar  is  the  case  of  furnace  oil.
 No  major  industrial  project  is  taken
 up  uptill  now  in  Assam.  Therefore,
 I  urge  upon  the  Government  that
 Assam,  should  be  given  some  major
 industrial  projects  so  that  the  regional
 imbalance  in  economic  growth  is  re-
 moved.  Unless  such  regional  imbal-
 ance  is  removed,  there  is  bound  to  be
 discontentm2nt  and  the  fissiparous
 tendencies  will  grow

 In  all  parts  of  the  country,  the  law
 and  order  situation  is  not  good.  The
 law  and  order  situation  is  not  pro-
 pearly  maintained  and  so  the  life  and
 property  of  the  people  are  endanger-
 ed.  Therefure,  it  must  be  the  first
 duty  of  the  Government  to  see  that
 law  and  order  is  maintained  at  any
 and  every  cost

 I  now  quote  to  an  old  saying  for
 the  Mahabharata  where  there  is  a
 norm  given,  to  ascertain  whether  law
 and  order  is  maintained  or  not-  It
 reads  as  follows  :

 स्ल्रियश्चा  पुच्वा  जने  सथ्व,लंक  रभूपित  :

 निर्भव.:  प्रतितद्चन्ते  यद  राष्ट्र  सुरक्षित्रम्‌  ॥

 Ladies,  bedecked  with  all  kinds  of
 ornaments  without  male  escort,  if  can
 tread  the  national  highway,  without
 fear,  then  the  country  ig  to  be  ter-
 medes  well  protected  that  is  law  and
 order  well-maintained  Though  the
 saying  is  old,  the  essence  is  new  and
 I  think  this  norm  can  be  applied
 even  today.

 There  js  now  the  question  of  lan-
 guage  problem.  The  question  of
 language  has  been  agitating  the  mind
 of  the  people  all  over  the  country.
 It  is  not  the  question  of  language  as
 such  but  it  is  the  question  of,  job
 that  has  been  agitating  the  mind  of
 the  people.  Therefore,  if  the  quota
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 system  is  introduced  for  each  State,
 this  question  can  be  solved.  Other-
 wise,  there  is  boung  to  be  more  pro-
 blems,  and  therefore  I  suggest  that
 there  should  be  a  quota  system.

 ‘Lastly,  I  refer  to  the  incidents  that
 took  place  on  the  26th  January  last
 in  Gaunati.  ‘This  is  said  to  be  a  clash
 between  Assamese  and  hon-Assamese.
 Actually  that  is  not  the  problem  there
 and  that  is  not  the  cause  or  the  fact,
 It  is  an  agitation  by  some  people
 against  the  proposal  to  reorganise
 Assam  on  federal  structure  and  the
 situation  has  been  exploited  by  some
 anti-social  wviements.  The  unseen
 hands  of  some  foreign  elements  also
 cannot  be  ruled  out.  Therefore,  the
 problem  of  reorganisation  of  Agsam
 should  be  solved  immediately  to  the
 satisfaction  <«f  the  majority  of  the
 people.  It  is  not  a  question  of  deny-
 ing  the  rights  and  aspirations  of  one
 section  of  the  people,  but  it  is  a
 question  of  satisfying  all  sections  of
 the  people,  hving  in  plains  and  hills.
 Such  a  propusal  should  be  brought
 forward  and  if  the  problem  is  solved
 immediately,  there  will  be  no  cause
 for  agitation  and  I  hope  such  ugly
 incidents,  which  have  been  condem-
 Ned  by  all  sections  of  the  people,  will
 not  recur.

 With  these  -words,  I  support  the
 motion  of  thunks  to  the  President.  for
 his  Adress,

 MR.  SPEAKER:  Shri.  Madhu
 -Limaye  -had  given  ‘notice  of  an  Am-
 ‘endment(No.  92)  which  he  may  move.

 SHRI  MADHU  LIMAYE  (Mong-
 ‘hyr):  I'beg  to  move:

 .,That  ag  the  end  of  the  motion,
 the  following  be  added,  namely: —

 _“but  regret  that  no  mention  has
 been  made  in  the  Address  of—  |

 @  the  devision  of  the  “West
 Bengal  Governor  to  dismits

 the  Ajoy  Mukerjee  Ministry
 before  it  had  an  opportunity
 of  winning  a  confidence  vote
 in  the  Assembly,  the  reign  of
 terror  let  loose’  by  the  Gov-
 ernment  with  the  support  of
 the  Central  Government  and
 the  large  scale  arrests  of
 legislators;

 ib)  the  imposition  of  President's
 rule  and  the  removal  of  a
 Popularly  elected  Govern-
 Ment.enjoying  majority  sup-
 port  on  grounds  exiraneous
 to  the  provision  of  article
 356  ie,  on  the  irrelevant
 ground  of  defection  in
 Haryana,

 (०)  the  overthrow  of  a  popular
 Government  through  corrup-
 tion  and  bribery  in  Punjab;

 (d@)-the  action  of  Governor  of
 Bihar  to  instal  ‘Shri  Satish
 Prasad  Singh  as  a  ‘stop  gap
 Chief  Minister  merely  to  en-
 able  him  ‘to  advise  the  Gov-
 ernor  to  nominate  Shri  B.  P.
 Manda]  to  Legislative  Coun-
 cil  in-.flagrant  violation  of
 article  7l  of  the  Constitution

 «af  India,  thereby  reducing
 Parliamentary  Government  to
 a  mockery  and  bringing  the
 Governor's  office  into  con-
 tempt;

 xe)  the  illegal  prorogation  of  the
 ‘Bihar  Assembly  ‘which  had
 been  convened  for  the  Bud-
 get  Session  in  order  to  avoid
 an  adverse  vote  in  the  As-
 sembly;

 (f)  the  fafture  of  ‘the  adminis-
 tration  to  prevent  occurrence
 of  repeated  communal]  -dis-
 turbances,  affecting  the  lives,
 liberties,  honour  and  property

 -of  the  Muslim  minority  in
 andip;
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 (g)  the  failure  to  prevent  at-

 tacks  on  Harijans  ang  other
 oppressed  sedtions  of  the
 population;

 (b  —  the  fraud  of  free  sale  of  sugar
 resulting  in  g  loot  of  Rs,  60
 crores;

 (i)  20  per  cent  rise  in  the  price
 of  imported  foodgraing  under
 PL  480  and  other  sources,
 bringing  hardship  on  the  poor
 consumers  in  the  cities  and
 Tural  areas;

 (j)  the  imposition  of  English  on
 unwilling  States  who  want  to
 abolish  it  and  the  imposition
 of  Hindj  on  unwilling  non-
 Hindi  States;

 (k)  the  failure  to  prevent  police
 firing  and  lathi  charge  on
 students  in  Andhra,  Kar-
 natak,  Uttar  Pradesh  and
 other  areas  with  the  conniv-
 ance  of  the  Central  Govern-
 ment;

 rey  the  discriminatory  Central
 Policies  in  respect  of  food
 allocation  and  advances  by
 the  Reserve  Bank  to  the  non-
 Congress  Governments;

 (m)  the  failure  to  constitute  an
 anti-corruption  commission  to
 investigate  charges  against
 Central  Ministers  and  present
 and  former  Chief  Ministers,
 Messrs  Sukhadia,  K.  B,  Sahay,
 Nijlingappa  ete.”  (92)

 MR.  SPEAKER:  This  amendment
 is  also  before  the  House  now.

 SHRI  VIRBHADRA  SINGH
 (Mahasu):  Mr.  Speaker,  Sir,  we  are
 indeed  grateful  to  the  President  for
 his  Address  to  the  Parliament,  in
 which  he  has  pinpointed  the  various
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 social,  economic  and  political  problems
 that  the  country  is  facing  today.  Our
 country  has  passeq  through  a  very
 difficult  period.  In  the  past  few  years,
 we  have  had  to  face  two  warg  and  a
 severe  drought  which  affected  a  great
 part  of  our  country.  Faced  with  this
 situation,  it  was  indeed  a  stupendous
 task  to  tide  over  the  crisis.  Now  that
 we  have  turned  the  cormer  and  things
 are  looking  bright,  the  Government
 deserves  to  be  congratulated  for  the
 manner  in  which  they  have  handed
 this  difficult  situation,

 It  is  indeed  gratifying  to  pote  that
 the  production  of  foodgrains  this  year
 is  expected  to  be  more  than  in  any
 year  in  the  past.  At  the  same  time,
 it  is  indeed  very  shameful  and  also

 a  matter  of  concern  that  even  after
 20  years  of  freedom,  our  country  had
 to  face  threats  of  famine.  It  js  not

 enough  to  blame  the  severs  drought
 for  this  position.  I  think  our  Govern-
 ment  has  now  learnt  a  lesson  from
 this  severe  crisis.  The  Government
 and  the  planners  are  now  according
 the  priority  which  agriculture  always
 deserved.

 Now  that  the  food  situation  has  im-
 Proved,  there  should  be  no  com-

 placency  about  it.  The  efforts  to  grow
 more  food  should  continue  with  un-
 abated  yigour.  At  the  same  time,  the
 Government  ghould  take  adequate
 measures  to  build  food  stocks  im  the
 country.  The  Government  should  also
 review  its  policy  with  regard  to  feed
 zones,  which  in  my  view  has  not  help-
 ed  anybody—not  even  the  surplus

 States—and  has  caused  hardship  to
 the  people.  Yesterday,  the  Food
 Minister  said  that  this  matter  regard-
 ing  food  zones  would  be  reviewed  in
 the  forthcoming  conference  of  Chief
 Ministers.  I  hope  he  would  advise  the
 Chief  Ministers  and  the  conference
 woulg  also  decide  to  do  away  with
 the  food  zones.
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 The  President  in  his  Address  has
 expressed  concern  about  the  emer-
 gence  of  divisive  force  which  are
 causing  conflicts  and  violence  in  the
 nate  of  language,  region  .or  commu-
 nity  in  the  country.  I  am  gue  all  of
 ug  here  must  be  greatly  concerned
 about  the  genera]  deterioration  in  the
 law  and  order  situation  and  the
 growth  of  violence  and  separatist  ten-
 dencies  jn  many  parts  of  the  country.
 There  have  been  many  cases  involving
 desecration  of  the  National  Flag  and
 wilfu]  disrespect  shown  to  the  Nationa]
 Anthem.  In  this  morning’s  papers,
 we  have  read  what  happened  at  Coim-
 batore  on  the  22nd,  According  to  the
 report  a  group  of  students  in  pubic
 park  pulled  down  the  national  flag,
 burnt  it  and  hoisted  the  so-called
 flag  of  independent  Tamilnad.  The
 police  did  nothing  to  prevent  it,  Later,
 after  everything  was  over,  they  arres-
 ted  four  students  and  released  them
 on  bail.

 SHRI  V.  KRISHNAMOORTHI:  Do
 you  want  them  to  shoot  the  students?

 SHRI  VIRBHADRA  SINGH:  I  know
 the  Government  there  is  faced  with
 a  difficult  situation.  At  the  same  time,
 the  Central  Government  cannot  help
 but  take  note  of  this  very  very  seri-
 ous  situation.  J  think  the  time  has
 arrived  when  our  Government  should
 take  very  drastic  measures  agaiast  the
 anti-national  elements  who  are  trying
 to  divide  the  country.  therwise  it
 would  not  be  far  when  We  will  be
 united  only  in  name  and  the  very
 unity  ang  integrity  of  the  country
 will  be  threatened.

 This  is  also  a  matter  which  should
 concern  all  the  political  parties  of  the
 country.  I  should  say,  all  those  poli-
 tical  parties  who  have  faith  in  parlia-
 mentary  democracy  and  are  loyal  to
 the  Constitution.  They  should  gat
 together  and  solve  this  problem  at
 the  ngational  level.  All  parties  should
 make  a  concerted  effort  to  combat
 these  divisive  forces  before  it  is  too
 late,  At  the  same  time,  Sir,  I  feel,
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 and  feel  very  strongly,  that  our  Cen-
 tra]  Government  has  also  been  rather
 weak  and  hesitant  in  dealing  with
 these  divisive  forces.  I  realise  the
 difficulties  of  the:  Government  in
 these  matters,  but  it  should  not  be
 forgotten  that  ultimately  it  is  the  res-
 ponsibility  of  the  Centre  to  maintain
 the  unity  and  integrity  of  the  coun-
 try,

 The  language  problem  has  no  doubt
 aroused  very  strong  sentiments  in

 the  country  and  it  has  let  loose  po-
 werful  forces  and  sentiments  which
 we  are  finding  it  very  difficult  to
 control.  It  is  no  doubt  a  very  diffi-
 cult  problem,  which  shoulg  be  dealt
 wtih  in  a  cool  and  calm  manner.  But
 at  the  same  time,  this  is  a  matter
 Which  has  got  a  certain  amount  of
 utgency,  because  what  is  involved,
 and  what  is  at  stake,  after  all,  is  not
 the  future  of  this  language  or  that
 language  but  the  very  unity  and  in-
 tegrity  of  this  country.  It  jis  in  this
 light  that  we  should  view  this  very
 difficult  problem  and  try  our  utmost
 to  meet  the  wishes  and  objections  and
 also  the  views  of  those  people  who
 are  opposed  to  Hindi.  We  should  try
 to  remove  their  difficulties  ag  far  as
 Possible,  At  the  same  time,  it  should

 be  understood  by  all  that  in  a  multi-
 lingual  country  like  ours,  a  country
 as  large  as  our  country  where  50
 ™many  languages  are  spoken,  there  is
 every  need  for  a  link  Janguage.  That
 link  language,  due  to  various  histo-
 rica]  reasons,  can  only  be  Hindi.  This
 is  a  matter  which  we  should  clearly
 understand.  Also,  as  I  said  earlier,
 there  is  urgency  to  solve  this  pro-
 blem,  I  think  this  problem  should
 be  solved  after  arriving  at  a  national
 consensus  and  it  should  be  solved
 very  soon  before  it  causes  any  per-
 manent  damage  to  our  country.

 The  President  in  his  Address,
 while  referring  to  our  relations  with
 foreign  countries,  has  expressed  sa-
 tisfaction  on  the  fact  that  our  relation
 with  them,  except  Pakistan  and  China
 ‘e  groWing  very  satisfactorily.  This
 ia  8  matter  of  great  satisfaction.  So
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 (Shri  Virbhadra  Singh)
 far  ‘as  relations  with  Pakistan,  and
 Cnina‘  are  concerned,  our  relations
 witn  them  can  never  be  cordiai  so

 as  these  two  countries  harbour
 fll-wili  towards  us  and  they  continue
 to  have  aggressive  designs  against  our
 country.  I  regret  the  President  in
 his  Address  has  made  no  mention  of
 Tibet  and  the  atrocities  which  are
 being  committed  on  .the  Tibetan
 people  by  their  Chinese  rulers.  We
 know  that  today  China  is  indulging
 in  genocide  in  Tibet.  China  is  trying
 systematically  to  destroy  the  culture
 and  religion  of  the  Tibetan  people.
 What  is  happening  in  Tibet  today  is
 something  which  has  roused  the  con-
 science  of  mankind  throughout  the
 work.  We  on  whom,  the  Tibetan
 people  have  so  much  faith,  cannot  re-
 main  sitent  spectators  to  what  is  hap-
 pening  in  Tibet.  I  would  strongiy
 urge  the  Government  to  revise  their
 policy  towards  Tibet.  We  should  do
 our  utmost  to  help  the  Tibetan  peo-
 pie  in  their  struggle  for  ‘liberation
 from  Chinese  Imperialism  and  colo-

 ‘Before  I  conclude,  Sir,  I  woutd  like
 te  sey  a  few  words  about  the  demand
 of  the  people  of  Himacha]  Pradesh,
 the  area  from  where  I]  come,  for
 full-fledged  statehood.  The  question
 of  statehood  has  been  agitating  the
 minds  of  the  people  of  Himachal  P:a-
 desh  for  avery  long  time  and  this
 demend  hos  gaineg  momentum  since
 the  integration  of  the  hill  areas  of
 ह...  चाची  Himachal  Pradesh.

 The  people  there  are  dissatisfied
 with  the  presert  set-up  which,  apart
 from  many  administrative  shortcom-
 ings,  is  not  én  keeping  with  the
 hopes  and  =apirations  of  the  people
 there.  This  demand  has  the  unanim-
 ous  support  of  a'l  sections  of  the  peo-
 ple  and  all  the  political  parties.  Re-
 eemtly,  the  Himachal  Pradesh  Assem-
 bby  has  also  unanimously  passed  a
 tesolution  demanding  statehood  for
 the  territory.

 I  am  sorry  to  say  that  the  attitude
 o*  the  Cerftral  Government  to
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 genuine  demand  of  the  people  of
 Himactal  Pradesh  has  not  been  very
 sympatoetic  so  far.  A  tot  of  argu-
 ments  such  as  smallress  of  grea  ana
 Population  or  financial  viability  neve
 been  used  aginst  us  in  the  past.  i
 think  the  argument  regarding  smaH-
 negs  of  the  area  or  smaliness  of  the
 population  is  no  §  longer  valid  after
 the  creation  of  a  small  State  like
 Nagaland  which  is  much  smaller  in
 area  ang  population  than  Himachal
 Pradesh  and  has  hardly  any  resour-
 ves  of  its  own.  Himachal  Pradesh  now
 has  an  area  of  22,000  sq.  miles,  which
 is  larger  than  thet  of  Punjab,  Har-
 yana  or  Kerala.  So  far  as  population
 is  concerned,  it  is  nearly  2.9  mil-
 ‘ian  which  ig  almost  the  same  as  tne
 population  of  Kashmir.  80  I  think
 these  arguments  ate  no  longer  valid.
 So  far  as  the  question  of  financial]  via-
 bility  is  concerned,  J  would  -humbly
 submit  that  there  is  hardly  any  State
 in  India  today  which  could  be  said
 to  be  financial'y  viable  in  the  true
 sense  of  the  word.  Even  bigger  states
 like  UP  and  Madhya  Pradesh  are  not
 financially  viable  in  the  true  sense
 of  the  term.  There  are  some  States
 like  Keshmir  and  Assam  which  are
 getting  ‘hundred  per  cent  grant  from
 the  Centre  and  the  other  States  are
 also  not  very  far  behind.  So,  I  woula
 urge  that  this  question  of  financial
 viability  which  is  just  -a  ‘boggy,
 should  not  be  brought  in  the  way
 of  granting  Statehood  to  the  people
 of  Himach'  Pradesh.

 I  know  that  the  Centre  may  have
 some  reasons  for  itg  stand.  We  pave
 also  got  our  case.  Let  the  Home  Minis-
 try  call  the  leaders  of  Himachal  Pra-.
 desh  and  give  us  an  opportunity  to
 Place  our  case  before  the  Centre,  Let
 them  give  us  an  opportunity  to  can-
 vince  us,  That  is  the  attitude,  which
 open  to  conviction,  if  they  can  con-
 vince  us.  That  is  the  attitude  which
 the  Centre  should  take.  Let  an  im-
 Pression  not  be  created  that  the  Gov-
 ernmenf  will  concede  a  demand  only
 when  there  ure  wide-scale  rioting  or
 agitations  or  when  people  resort  to
 some  other  methods,  So,  in  the  case
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 I  would  urge  that  the  Government
 should  give  consideration  to  the  de-
 mand  of  the  people  of  Himachal  Pra-
 desh  and  take  immediate  steps  to
 fulfil  the  right  demand  of  the  people
 of  that  territory.

 श्री.  हुकम  कन्द  कछवाय'  (उज्जेन)  :

 राष्ट्ररति  जी  के  अभिमाजण  पर  काफी  लोगों
 ने  चर्चा  की  है  |  मैं  इस  सम्बन्ध  में  कहता
 चाहता  हूं  कि  गोहांटी  में  जो  घटनायें  हुईं  हैं,
 उसका  सारा  दोष  केन्द्रीय  सरकार  पर  आता
 है।  सारो  गतिविधियां  सीम  की  जो  -चल
 रही  थीं  उतके  सम्जन्ध  में  केन्द्रीय  सरकार को
 समय  समय  पर  जतलाथा  गया  लेकिन  केन्द्रीय
 सरकार  ने  जो  बरतांव  किया  उसी  के  कारण
 सारो  घटनायें  हुईं  शोर  इतनी  बड़ी  हानि  हुई  ।
 अठपक्ष  महोद  प्र,  इस  के  पोठे  हाथ  किसका  है  ?
 पिछनतो  बार  भी  मैंने  इपका  उल्लेख  किया  था,
 पुनः  उप्का  उल्लेख  करना  चाहता  हुं  कि
 आज  पाकिस्तान  के  27  लाख  नागरिक
 जो  ग्राप्ताम  में  बसे  हैं  व ेकिसके  इशारे  पर
 घुसे  हैं?  उसका  श्रमुब  का रण  यह  है  कि  केन्द्र
 के  एक  मंत्री,  श्री  फबरुद्दीन  अली  भ्रहतद
 द्वारा  उनको  प्रोत्साहन  दिया  गया,  उनको
 बढ़ावा  दिया  गया  ।  इतना  ही  नहीं,  केन्द्र
 को  और  से  उन्हें  भारत  के;  नागरिकता  दी  जावे,
 बो  पहल  भी  उनके  द्वारा  को  जा  रही हे  ।
 मेरी  पहलो  मांग  तो  यह  है  कि  केन्द्र  का  एक
 मंत्री  जिसको  कि  सीम  के  बारे  में  इस

 प्रकार  का  कौति sr  हो,  जिसका  कि  हाथ  पाकिस,ानी
 नागरिकों  को  हिन्दुस्तान  में  बुलाने  श्र  उनको
 हिन्दुस्तान  को  नागरिकता  दिलाने  के  पीछे  हो--
 उनके  ऊपर  मेरा  खुला  आरोप  है--उनसे
 इस्तीफा  लेना  चाहिए  t

 gene  महोदय,  शेख  ग्रब्दुल्ला  की
 गतिविधियों  को  सरकार  जानती  थी  लेकिन
 इसके  बाद  भी  शेख  अब्दुल्ला  को  छोड़ा  गया  ।
 एकतार  नहीं,  उसे  छोड़  कर  फिर  पकड़ा  गया.
 शौर  फिर  छोड़ा  गया ।  यही  नहीं,  उसे  पकड़
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 कर  उसके  ऊपर  लाखों  रुपये  खर्च.  किए  गए  t

 ग्राखिर  रुपए  क्यों  खर्च  किये  गये  ?  अयर
 वह  दोषी  था  तो  उसके  ऊपर  मुकदमा  क्‍यों
 नद्ठीं  चलाया  गया  ?  झ्गर  वह  निर्दोष  था  तो
 उसे  पकड़ा  कपों  गया  ?  उसको

 ग्राज  भी  उसी  प्रकार  की  गतिविश्रियां
 चल  रही  हैं  जिनके  कारण  देश  में  साम्प्रदा+क
 दंगे  हो  रहे  हैं  1  वह  व्यक्ति  प्रपनी  शभ्रादत  से
 बाज  नि  वाला  नहीं  है  जब  तक  कि  से
 कठोर  सजा  नहीं  दी  जाती  ।  एक  दिन  बह
 फिर  झ्राएगा  जब  कि  इस  सरकार  को  उसे
 फिर  पकड़ना  होगा  ।

 अध्यक्ष  महोदय,  जहां  तक  भाषा  का
 सवाल,  है,  इस  के  सम्बन्ध  में  सारे  झगड़े  जो
 देश  में  हुए  उनका  प्रमुख  दोष  इस  सरकार  का
 है  ।  इस  सरकार  की  लापरवाही  के  कारण
 देश  में  दंगे  हुए,  देश  में  तोड़  फोड़  हुई  ।  जो
 तोड़  फोड़  हुई,  मैं  उसका  विरोधी  हूं  ।  वहू  बड़ी
 गलत  बात  है  |  जो  दोषी  हों  उनको  दण्ड
 दना  चाहिए,  उनको  सजा  मिलनी  चाहिए  |
 लेकिन  राष्ट्रीय  सम्पत्ति  को  जो  इस  प्रकार
 हानि  पहुंचाई  जा  रही  है,  झाज  देश  में  जो
 झाड़े  बढ़  रहें  हैं  उनका  कारण  इस
 सरकार  की  इलमुल  नीति  है  झ्रं,र  सरकार  की
 लापरवाही  है  |

 भ्रष्यक्ष  महोदय,  देश  में  जो  बेरोजगारी
 बढ़ी  है  उसका  प्रमुख  कारण  सरकार  की  गलत
 नीतियां,  सरकार  की  गलत  योजमा  हैं  इन्हीं
 के  कारण  देश  में  बेकारी  बढ़ी  है,.  लोगों  को
 रोजगार  नहीं  मिला  है  |  सरकार ने  भ्रन्य  देंशों
 की  नकल  करके  भारत  में  बड़ी  बड़ी  योजनाएं,
 बड़े-बड़े  कल  कारखाने,  बड़े  बड़े  बांधों  की
 योजनाएं  रखीं,  जिनमें  उड़ी  तादाद  में  पैसा
 जरूर  लगा  लेकिन  उनसे  जितना  लाभ  होना
 चः.हिए  था  वह  नहीं  हुआ।  झाज  दंश  की
 उनन्‍्दति  के  लिए  सब  से  पहली,  आवश्यकता
 यह  है  कि  छोटो  छोटी  योजन।एं  हों,  छोटे  छोटे

 कल  कारखाने  द्ों,  छोटे  छोटे  उद्योग  धंघे  हों
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 जिनसे  कि  देश  की  लोगों  को  झधिक  काम  मिल
 सके,  अधिक  रोजगार  मिल  सके  और  देश  को
 बेकारी  दूर  हो  ।  सरकॉर  को  इस  शोर
 ध्यान  देनो  चाहिए  और  भ्रच्छे  ऋन्‍्तिकारी
 कदम  उठाने  चाहिएं  |  अज  हम  दुनिया  के
 सामते  अनाज  की  भीख  मांगते  हैं,  यह  बड़े
 शर्म  की  बात  है।  वास्तव  जैं  जब  देश  आजाद
 हुआ  था  तभी  इस  क्षेत्र  में  ग्रधिक  ध्यान  देना
 चाहिए  था  कि  अधिक  नन  पैदा  हो।  अगर
 उस  समय  इस  शोर  ध्यान  दिया  जाता  -  तो
 भ्राज  जो  देश  के  सामने  श्न्न  का  संकट  बना
 हुआ  है  बहू  पैदा  न  होता  ।  आज  भी  इस
 सरकार  को  जिस  ढंग  से  कदम  उठाना  चाहिए,
 उस  इंग  से  वह  कदम  नहीं  उठा  पा  रही  है  जिसके
 कॉरण  हम  आज  भी  यह  नहीं  कह  संकते  कि
 हम  अपने  देश  में  अधिक  पभ्रन्न  पैदा  कर  लेंगे
 शौर  हमें  दुनिया  के  किसो  देश  के  सामने  हाथ
 नहीं  पसारता  पढ़ेगा.  |  आज  भी  यह  सरकार
 ऐसा  नहीं  कह  सकती  है  ।  सरकार  यदि  छोटी
 सिंचाई  योजनायें,  छोटे  छोटे  तालाब,
 छोटे  कुएं  और  छोटे  बांध  अधिक  तादाद  में
 बनाती  झौर  काएतकारों  को  प्रोत्साहन  देती  तो
 मैं  समझता  हूं  कि  हमारे  देश  में  अधिक  श्न्न
 पैदा  होता  -  लेकिन  श्ाज  मह  सरकार  इस
 और  जितना  पान  देता  चाहिए,  उतना  ध्यान

 नहीं  दे  रही  है।  कुछ  राज्य  सरकारें  इस  शोर
 कृदम  उठा  रही  हैं,  लेकिन  वें  मजबूर  हैं
 वे  केन्द्र  की  शोर  देखती  हैं  और  केन्द्र  से  जो

 सहपोग  उनको  मिलना  चाहिए,  वह  सहयोग
 नहीं  मिलता  है  ।  राज्य  सरकारों  के  सामने

 यह  बड़ा  संकट  बना  हुमा  है  और  बे  अपने  हंग
 से  जितनी  प्रगति  करना  चाहती  हैं,  वह  प्रगति
 नहीं  हो  पाती  ।

 मैं  एक  बात  कहू  कर  अपना  भाषण
 समाप्त  करूंगा  ।  आज  कई  राज्यों  में
 जो  संविद  की  सरकारें  बनी  हुई  हैं,  उन  के  प्रति
 केन्द्रीय  सरकार  जान  बू  कर  योजनाबद्ध  रूप
 से  यह  प्रयत्न  करती  है  कि  वे  सरकारें  ठीक  न
 अल  वाये  |  इसके  फलस्वरूप  उन  सरकारों
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 के  सामने  झाज  संकट  द. 16  रहा  है  ।  मैं  मध्य  प्रदेश
 का  उदाहरण  देना  चाहता  हूं  ।  मध्य  प्रदेश  के
 अन्दर  सरकारी  कमचारियों  का  ग्रान्दोलन
 ब्बल  रहा  है  Y  उनकी  मांग  है  कि  उन्हें  केन्द्र  के
 बराबर  महंगाई  भत्ता  मिलना  चाहिये  ।  मुझे
 ज्ञात  हूँ  कि जिस  समय  वहां  पर  श्री  द्वारिका
 प्रसाद  मिश्र  मुख्य  मंत्री  थे घौर  उस  समय
 कर्मचारियों  ने  अन्दोलन  उठाया  था  शौर  उस
 समय  की  सरकार  ने  झ्रानदोलन  को  दब  ने  के
 सम्बन्ध  में  केन्द्र  से  बा तचीत  को  थी,  केन्द्र  से  वहां
 के  मुख्य  मंत्री  को  यह  झाशवासन  मिला  था  कि
 हम  ्रापकों  सहायता  देंगे  ौर  उसी  झ्रौाश्वासन

 के  भ्रधिकार  पर  उन्होंने  विधान  सभा  के  भ्रन्दर

 घोषणा  की  भी  कि  केन्द्र  से  हमें  मदद  मिलेगी
 शर  हम  आपकी  भांगें  पूरी  करेंगे  ।  लेकिन
 झाज  बहू  सरकार  नहीं  रही  शौर  प्रव  दूसरी
 सरकार  हु  1  अब  केन्द्र  से  कहा  जाता  है  कि

 हमारे  पास  पैसा  नहीं  है,  अगर  हम  इसके  लिये
 पैसा  देंगे  तो  दूसरी  चीजों  के  लिए  पैसा  ही
 दे  पायेंगे  1

 3  Hrs.

 एक  बात  मुझे  बौर  कहती  है  कि  केन्द्र
 जो  रेवेन्यू  लेता  है  उसका  पचास  प्रतिशत
 केन्द्र  राज्यों  को  लौटा  देता  है,  लेकिन  दिल्‍ली  से
 जो  रेवेन्यू  मिलता  है,  उसका  पचास  प्रतिशत
 केन्द्रीय  सरकार  नहीं  लोटाती  है  -  मेरा

 कहना  हूँ  कि  दिल्‍ली  को  भी  पचास  प्रतिश
 मिलना  चांहिगे  ।

 MR.  SPEAKER:  Shri  Sitaram  Kee-
 ri—absent,  Shri  Mahida.

 SHRI  NARENDRA  SINGH  MAHI-
 DA  (Anand):  Mr.  Speaker,  Sir,  I
 rise  to  support  the  Motion’  of  Thanks
 moved  by  my  hon,  friend,  Shri  Chan-
 dra  Jeet  Yaday  on  the  President's
 Address.

 MR.  SPEAKER:  He  may  resume
 his  speech  after  lunch.  We  now  ad-
 journ  for  lunch.
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 3,0l  hrs,
 The  Lok  Sabha  adjourned  for

 Lunch  till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  Fourteen  of  the  Clock.

 (Mr.  Deputy-SréaKER  in  the  Chair]

 MOTION  OF  THANKS.  ON  PRESI-
 DENT’S  ADDRESS—contd.

 MR,  DEPUTY-SPEAKER:  Mr,  Na-
 rendra  Singh  Mahida  to  continue  his
 speech.

 SHRI  NARENDRA  SINGH  MAHI-
 DA:  The  President's  Address  is  not
 supposed  to  make  the  crops  more
 fruitful,  nor  the  rains  more  regular,
 nor  will  it  make  every  one  wealthier,
 nor  change  the  level  of  our  education.
 It  will  not  change  the  habits  of  mind
 we  have  grown  up  with,  nor  create
 any  other  miraculous  changes  in  our
 conditions.  The  President's  Address
 is  a  declaration  of  intent  to  live  a
 certain  kind  of  life  and  to  act  in  a
 certain  kind  of  manner  for  desired
 ends.  By  a  mere  declaration  in  the
 President's  Address,  we  do  not  become
 socialists,  nor  does  it  give  us  the  way
 to  become  more  prosperous.  All  that
 is  required  is  sincere  act  of  dedica-
 tion;  the  Party  in  power,  whichever
 it  may  be,  should  show  the  way  to
 the  nation  that  only  dedication  in
 Political  life  will  carry  us  forward.
 After  dedication  come  actions  and
 actions  should  speak  for  the  benefit
 of  our  people;  it  is  from  that  angle
 that  we  have  to  consider  the  Presi-
 dent's  Address.

 Now,  I  shall  refer  to  certain  issues.
 T  had  been  to  East  Africa  recently
 with  some  of  our  Members  of  Parlia-
 ment.  The  issue  there  just  now  is
 very  much  in  our  minds  and  many
 of  our  members  desire  me  to  speak
 something  on  this,  I  must  confess,  Sir.
 that  our  Indian  settlers  went  to  East
 Africa  some  decades  back  not  to  rule
 but  to  serve  and  trade.  They  went
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 with  intention  to  trade  and  with  hard
 labour  and  hard  work  they  carned
 money  and  they  have  improved  the
 standard  of  that  country  and  _  their
 own  standard  as  well.  And  now,  Sir,
 in  respect  of  Kenya,  they  are  facing
 a  crisis.  They  were  rightly  advised
 by  our  former  High  Commissioner
 Shri  Apa  Saheb  Pant  in  those  circum-
 stances  then  to  accept  the  British
 citizenship.  Kenya  became  indepen-
 dent  thereafter.  So  did  Uganda  and
 Tanzania  and  our  people  of  Indian
 origin  there  should  adjust  themselves
 to  the  local  conditions,  And  we  had
 rightly  advised  them  to  accept  the
 citizenship  of  that  country  in  which
 they  had  prospered,  It  is  for  them,
 for  our  settlers  there,  to  accept  our
 advice  or  not.  A  majority  of  them  held
 British  passport.  They  are  at  liberty
 to  live  in  the  country  or  go  to  Eng-
 land  or  any  other  place  they  want.
 The  policy  of  our  Government  is  very
 clear  that  we  do  not  want  to  interfere
 in  the  affairs  of  any  other  nation,  And
 in  that  respect  our  view  must  be
 judged  by  all,  But  if  the  people  of
 Indian  origin  do  not  choose  to  remain
 there  and  if  at  any  time  they  desire.
 to  return  to  India  then  this  country
 welcomes  all  those  people  as  we  have
 done  in  the  case  of  East  Pakistan,
 Burma,  Ceylon.  In  respect  of  all
 these  people  who  have  originated
 from  India  and  have  settled  some-
 where  else,  India  will  never  refuse
 them  asylum.  My  reference  to  these
 people  of  Indian  origin  is  to  assure
 them  through  you,  Sir.  and  through
 this  House  that  India  has  always
 been  helpful.  We  have  given  asylum
 to  Dalai  Lama  from  Tibet.  We  can-
 not  refuse  admission  tc  people  from
 our  own  country.  who  have  gone  else-
 where,  whether  they  come  with  wealth
 or  whether  they  come  without  wealth.
 India,  like  a  mother.  shall  never  refuse
 help  to  the  people  of  Indian  origin.
 So,  our  stand  is  very  clear.  This  has

 been  expressed  in  clear  language  in
 this  House.  Hon.  Members  must  te
 appreciative  of  our  stand.  Something
 should  be  done  for  the  people  of
 Indian  origin  in  East  Africa.  But  we
 should  not  speak  in  such  a  way.
 whereby  we  lose  the  sympathy  of
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 [Shri  Narendra  Singh  Mahida.]
 our  people  there;  nor  should  we  speak
 in  such  terms  where  it  may  be  con-
 sidered  that  we  are  interfering  with
 the  affairs  of  an  independent  country.

 _Now,  Sir,  I  will  refer  to  some  con-
 ditions  in  Tanzania.  Particularly  in
 Zanzibar  some  of  our  people  had  suf-
 fered.  The  subject  of  Zanzibar  is
 a  very  delicate  subject  and  Tanzania,
 I  understand,  is  doing  its  best  to
 bring  round  Zanzibar  to  its  way  of
 thinking.  There  are  some  interesting
 developments  which  I  noted  in  Tan-
 zania  It  is  a  fully  socialist  country.
 And  they  have  declared  their  policy
 in  the  Arusha  Declaration.  I  wil]  only
 just  mention  how  Tanzania  is  deve-
 loping.  My  hon.  friends  in  this  House
 should  listen  as  to  what  their  Gov-
 ernment  intend  [०  do.  It  is  a  lesson  for
 all  those  who  believe  in  a  socialistic
 way  of  life  or  a  human  way  of  life.
 I  mean  what  they  are  aiming  at  or
 joing  at  present.  It  puts  a  restric-
 tion  on  members  of  that  TANU  party.
 A  member  of  the  party  who  is  in
 office  must  be  a  peasant  or  worker

 ‘and  should  in  no  way  be  associated
 with  the  practices  of  capitalism  or
 feudalism;  no  leader  should  hald
 shares  in  any  company;  a  leader
 should  not  hold  any  directorship  in
 any  privately  owned  enterprise,  not
 should  he  receive  two  or  mere  sala-
 rles,  nor  should  he  own  houses  which
 he  rents  out  to  others.  These  are
 gome  of  their  objectives.  It  is  their
 policy  and  way  of  life.  Those  who
 are  dedicated  to  the  progress  of  this
 country  should  remember  that  this
 country  can  only  rise  through  a  mixed
 economy  and  through  a  sense  of  toler-
 ance.  No  hard  and  fast  line  will  do
 .  any  good.  India  is  ahead  of  Asian
 and  African  countries.  We  have
 twenty  years  of  experience.  These
 East  African  countries  are  also  learn-
 ing  from  experience.  I  am  merely
 recounting  what  they  are  doing  or
 thinking  about.  I  will  not  add  any
 comment  on  it.  It  is  for  them  to
 decide  what  is  best  for  them.  My
 alm  is  te  stress  that  I  do  not  desire
 any  interference  of  business  in  poli-
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 tics.  The  famous  CACO  episode,
 what  they  have  done  during  the  last
 elections,  is  an  example  to  allt  of  us;
 they  had  supported  the  Congress,
 the  Swatantra,  the  Jan  Sangh  and
 other  parties  also.  My  objection  is
 to  business  houses  exploiting  political
 situations.  They  should  not  make

 MPs  or  prospective  MPs  fight  like
 cocks  and  watch  over  it.

 I  am  glad  that  ghat  organisation  has
 been  wound  up.  In  future,  we  should
 ensure  that  our  business  houses  do
 not  dabble  in  politics,  they  do  not
 exploit  political  situations,  We  MPs
 May  be  very  poor,  but  we  do  not
 like  interference  from  big  business
 houses  in  politics.  In  my  public  spee-
 ehes  also  I  have  strongly  resented
 the  intrusion  of  these  business  houses
 in  politics;  they  should  not  be  al-
 lowed  to  make  political  parties  fight
 among  themselves  and  enjoy  it.  Tiis
 is  most  undesirable,  I  am  sure  our
 MPs  would  also  oppose  such  inter-
 ference  of  big  business  in  politics.

 Politics  is  a  work  of  dedication.  It
 is  not  a  work  of  merely  coming  to
 this  House,  and  secure  more  licences
 or  more  advantages.  Those  who  come
 to  Parliament  with  the  idea  of  taking
 such  advantage  of  their  position,
 such  advantages  gained  will,  I  am
 sure,  alone  be  responsible  for  their
 undoing,  because  ultimately  the  peo-
 96  will  fing  them  out  and  reject
 them.  They  will  not  accept  those
 who  come  here  with  bags  of  money
 or  through  money,  My  plea  to  mem-
 bers  On  this  side  as  well  as  that  side
 is:  to  reject  the  idea  of  big  busi-
 ness  entering  politics,

 AN  HON.  MEMBER:  What  abeut
 princes  and  privy  purses?

 SHRI  NARENDRA  SINGH  MAHI-
 YA:  The  princes  and  their  privy
 purses  is  not  diseussed  here.  Because
 I  wear  a  turban,  one  should  not  be
 misguided  into  thinking  that  I  am  a
 Maharaja.  I  do  not  hold  any  brief  for
 the  princes.  Some  of  the  princes,  have
 been  most  patriatic.  They  have  given
 away  their  states  which  were  in  their
 possession  for  thousands  of  years.  Let
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 their  privy  purses  be  reduced:  I  am
 not  against  it.  I  am  only  speaking for  the  common  man.  The  days  of
 princes  and  big  business  have  gone.
 Let  us  talk  from  the  common  man’s
 point  of  view.  Let  us  talk  of  raising the  levels  of  our  people.  The  only
 Way  to  do  that  is  to  work  in  a  sincere
 dedicated  spirit,  to  whichever  party
 छाए  may  belong,  I  make  this  appeal
 to  all,  even  to  my  friends  in  the  Swa-
 tantra,  Jan  Sangh,  PSP  and  SSP.  Once
 we  are  dedicated,  once  we  adopt  the
 Ways  of  nationaligm,  all  our  small
 quarrels  and  bickerings  will  pale  into
 insignificance,

 Unfortunately,  the  present  treng  of
 disintegration  disrespect  shown  to
 the  national  flag  or  national  anthem, which  have  been  accepted  since  the
 last  twenty  years,  is  very  discouraging. [  am  sorry  that  in  Gauhati  or  in  some
 other  places  the  national  flag  had
 been  burnt.  In  future  other  parties
 can  come  to  power  and  they  can
 change  the  Constitution.  They  can  do
 what  they  like.  Till  then  let  us  all
 respect  the  national  flag  and  the
 national  anthem  which  had  been  ac-
 cepted.  It  will  be  the  height  of  dis-
 loyalty  to  our  country  and  to  gurselves
 to  burn  the  flag  and  the  Constitution
 and  not  to  stand  up  when  the  national
 anthem  is  sung.  We  are  in  a  sad
 Plight.  Thirteen  Governments  have
 fallen  after  the  last  general  elections.
 I  am  not  one  of  those  who  are  very
 earger  to  see  that  Congress  comes
 back  to  power  after  each  general
 election.  I  would  rather  wish  the
 Congressmen  to  remember  the  idea  of
 selfless  service.  It  is  only  because  cf
 selfless  service  that  Congress  has  sur-
 vived.  Whether  in  power  or  not  the
 Congress  is  the  same  to  me,  It  is
 the  sense  of  dedication  and  right
 action  that  will  help  us  to  raise  the
 country.  We  have  not  come  here  to
 utter  useless  and  extravagant  words.
 ‘What  we  preach,  we  must  also  prac-
 tise.  Only  then  peopel  listen  to  us.
 My  plea  to  Congressmen  is:  let  us  re-
 dedicate  ourselves  truly,  sincerely:  and
 ‘selflessly  to  raise  our  country,  with
 the  full  understanding  and  tolerance
 of  all  the  parties.

 325  LS.—8
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 श्री  देवराव  पाटिल  (ग्रवतमाल)  :
 उपाध्यक्ष  महोदय,  राष्ट्रपति  जी  ने  अपमे
 अभिभ-षण  में  मैसूर  महाराष्ट्र  सीमा  विवाद
 का  और  महाजन  कमिशन  की  जो  रिपोर्ट  है
 उसका  उल्लेख  किया  है  और  इस  समस्या  को
 सनन्‍्तोषजनक  रीति  से  हल  करने  की  उन्होंने
 श्राशा  व्यक्त  की  है  1  इस  प्रतिवेदन  के  बारे  में
 मेरे  पड़ोसी  राज्य  के  मैसूर  के  कुछ  माननीय
 सदस्यों  ने  अभिनन्दन  प्रस्ताव  पर  चर्चा  करते
 समय  महाराष्ट्र  सरकार  पर  कुछ  आरोप  लभाएं
 है।  उन्होंने  कहा  है  कि  महाराष्ट्र  ने  इस
 प्रतिबेदन  को  शुनौती  दी  है  ।  उनकी  यह  बात
 सही  है।  महाराष्ट्र  विधान  सभा  और  महारत
 विधान  परिषद  ने  एक  प्रस्ताव  पास  कर  कहा  है
 कि  महाजन  कमिशन के  प्रतिवेदन  ग्रौर  उसकी
 सिफारिशें  जैसी  को  तैसी  एज  इट  इज़  स्त्रीकार
 करने  हम  असमर्थ  हैं  7  इनकों  हम  स्वीकार
 इसी  तरह  से  नहीं  कर  सकती  हैं।  यह  दो  राज्यों
 की  सीमा  का  सवाल  है  ।  यह  कोई  विदेशी
 सवाल  नहीं  है  in  यह  एक  राष्ट्रीय  समस्या  है  ।
 राज्यों  के बीच  चाहे  सीमायी  विवाद  हो  झथवा
 नदियों  के  जल  का  विवाद  हो,  उसे  तुरन्त  दूर
 करने  के  लिये  व्यवस्था  होनी  चाहिये  |  भ्रगर
 यह  समस्या  ऐसे  ही  चलती  रही  तो  इससे
 राष्ट्र  तथा  लोकतन्त्र  को  भी  आधात  पहुंचेगा  -
 हमें  इस  समस्या  के  हल  होने  की  बहुत
 आशा  थी  और  इसलिए  हम  उत्सुक  थे  कि  यह

 बहुत  लम्बे  समय  से  चली  आ  रही  समस्या
 महाराष्ट्र  और  मैसूर  के  बीच  का  सीमा
 विवाद  जल्दी  से  जल्दी  हल  हो  और  इसीलिए
 हम  लोगों  ने  महाजन  कमिशन,  एक
 सदस्यीय  कमिशन  की  नियुक्ति  को,  विदाउट
 रट्म्जज  आफ  रेफस  मान  लिया  था  और  इस
 कमिशन  की  नियुक्ति  का  हमने  स्वागत  किया
 था।  अब  हम  जो  उस  रिपोर्ट  को  चुनौती  दे  रहे
 हैं  वह  इसलिये  नहीं  दें  रडेंईे  कि  हमारी  इच्छाओं
 के  अनुसार  इस  समस्या  का  हल  नहीं  सुझाया  गया
 है  बल्कि  इसलिये  दे  रहे  हैं  कि श्री  महाजन  सरीखा
 एक  झादमी  जो  बहुत  ऊंचे  पद  पर  रह  चुका  था
 अपने  निविकार  भाव,  अनुभव  तथा  न्यायिक
 रुख  के  कारण  समानता  झौर  एकरूपता  के
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 आधार  पर  न्याय  देगा।  लेकिन  उस  दृष्टि  से
 यह  प्रतिवेदन  बहुत  निराशाजनक  रहा  है
 और  इसलिए  हम  जेंसे  आशावादी  भी  ब्रज
 निराशावादी  बन  गए  हैं।  मुझे  आशा  है  कि
 झगर  इस  सदन  के  माननीय  सदस्य  और  मैसूर
 कै  माननीय  सदस्य  भी  इस  प्रतिवेदन  पर
 बिना  किसी  प्रकार  के  पूर्वाग़ृह  के  तथा  एक
 पक्षीय  भावनाओं  को  त्याग  कर  और  प्रादेशीय
 भावनाओं  को  छोड़  कर  विचार  करेंगे  और
 कोई  भी  बनियादी  सिद्धान्त  लागू  करेंगे  तो
 प्ेरा  विश्वास  है  कि  मेरी  जो  राय  है  वही  राय
 उनकी  भी  हो  जाएगी।

 महाजन  श्लायोग  ने  अ्रपनी  सिफारिशें
 करते  समय  किसी  एक  सूपश्भाष्ति  सिद्धान्त
 को  स्वीकार  नहीं  किया  है  t  उसने  दोनों
 राज्यों  पर  भिन्न  भिन्न  सिद्धान्त लागू  किये  हैं।
 उसने  जो  सिद्धान्त  मैसूर  पर  लागू  किया  है,
 बह  महाराष्ट्र  पर  लागू  नहीं  किया  है  और
 जो  सिद्धान्त  भहाराष्ट्र  पर  लाग्रू  किया  है,
 बह  मैंपूर  पर  लागू  नहीं  किया  है  उसने
 जो  स्वयं  अपने  सिद्धान्त  बनाए  हैं  उनको  भी
 दोनों  राज्यों  पर  लागू  नहीं  किया  है।

 इसके  दाद  मैं  यह  भी  कहना  चाहता  हूं  कि
 इस  कमीशन के  प्रतिवेदन  को  एवार्ड  नहीं  माना
 जा  सकता  है  ।  अगर  हम  पिछले  इतिहास  को
 देखें  तो  मालूम  होगा  कि  जो  कमीशन  नियुक्त
 हुए  उनके  प्रतिवेदनों  को  एवार्ड  नहीं  माना
 गया।  किसी  कमीशन के  प्रतिवेदन  की  स्थिति
 प्षिफारिशों  की  सी  होती  है  1  वे  सिफारिशें  इस
 सदन  के  लिए  एक  महत्वपूर्ण  रिकार्ड  हो  सकती
 है  और  इस  दृष्टि  से  यह  सदन  उन  स्लिफारिशों
 को  स्वीकार  कर  सकता  है।  यह  मेरा  अपना
 मत  नहीं  है  ।  इस  बारे  में  सुप्रीम  कोर्ट  का
 एक  जजमेंट  है,  जिसमें  कहा  गया  है  कि  जो
 कमीशन  नियुक्त  होती  तो,  उनकी  सिर्फा-शें
 एवार्ड  नहीं  होती  हैं  ।
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 आखिर  यह  सवाल  एक  राष्ट्रीय  सवाल
 है-  दो  राज्यों  का  सवाल  है  ।  इसलिए
 इस  सदन  को  उसे  हल  करता  चाहिए  ।
 महाराष्ट्र  विधान  सभा  अगर  विधान  परिषद्‌
 इस  झाधोग  की  सिझारिशों  को  उसी  रुप  में
 मानने  के  लिये  तैंय  र  नहीं  ।  मैसूर  की  तपफ
 से  कहा  जाता  है  कि  वह  इन  प्िफायिशों  को
 उसी रुप  में  सानने  के  लिये  तैयार  है।  म  निवेदन
 करना  चाहता  हूं  कि  यह  सदन  सर्वोच  संघ्या
 है।  जव  दो  राज्यों  में  कोई  झगड़ा  हो  और  उतके
 बारे  में  उनकी  ग्रलंग-झअलग  राय  हो,  तो  इस
 सदन  का  यह  पवित्न  कतंव्य  है  कि  वह  राष्ट्रीय
 दृष्टि  से  उस  झगड़ेका  निपटाये  और  उस
 सवाल  को  हल  करे  I

 इसलिये  में  इस  सदन  से  प्रार्थना  करना
 चाहता  हूं  कि  वह  महाजन  ग्रायोग  को  रपोर्ट
 को  देखे  और  कोई  भो  बूनियादी  प्िद्धाल्त
 लागू  करके  इस  समस्या  पर  विवार  का  t
 इस  सदन  से  मेरा  झाग्रह  है  कि  एक  लम्बे
 समय  से  चले  ा  रहे  इस  विवाद  को  बह  एक
 न्‍्यायापूर्ण,  समान  झौर  वैद्यानिक  आधार
 पर  हल  करने  की  कोशिश  करे  1

 SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam):  Mr.  Deputy-Spea-
 ker,  Sir,  thank  you  very  much  for
 the  time  you  were  able  to  find  for
 me.  Democracy  ia  often  said  to  be
 government  by  discussion  but  now  we
 have  government  by  indiscretion.
 There  are  many  examples  which  I
 could  quote,  going-back  through  his-
 tory  of  the  last  20  years.  This
 morning  during  the  Question  Hour
 we  heard  a  great  deal  about  the  prob-
 lem  arising  out  of  Shri  Sheikh  Ab-
 dullah.  Now,  that  can  be  traced
 to  the  indiscretion  committed  in  1947.
 In  1947,  when  Kashmir  sent  the  ins-
 trument  of  accession  without  any  con-
 ditions,  some  British  gentleman  stood
 by  the  side  of  the  Prime  Minister  and
 said  “Yes,  in  your  broadcast  perhaps.
 wou  can  also  say  later  you  will  get
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 the  opinion  of  the  people.”  And  ini-
 mediately  the  Prime  Minister  in  his broadcast  adds  the  words.  Till  today, we  are  suffering  the  result  of  that indiscretion,

 I  need  not  go  into  several  things. Last  year,  the  last  act  of  indiscretion Was  with  regard  to  West  Bengal.  we
 a

 Seeing  the  results,  [  think  the indiscretion  was  not  stopped.  Even after  the  imposition  of  President’s  rule the  same  Governor  is  continu- ed,  the  same  Governor  who  is  mere- ly  a  projection  of  the  P.  C.  Ghosh Ministry,

 But  Worse  than  all  these  indiscre-
 tions  is  the  indiscretion  committed  by
 this  Government  during  the  last  ses-
 sion  when  they  introduced  the  resolu-
 tion  along  with  the  Official  Languages Bill.  When  the  Bil]  Was  published, those  who  insisted  upon  giving  sta- tutory  recognition  to  Pandit  Jawahar-
 lal  Nehru's  assurance  to  the  non- Hindi  speaking  people  were  glad  al- though  they  found  that  it  wag  not to  their  complete  satisfaction,  Yet,  as 8  compromise,  they  said  outside  and On  the  floor  of  this  House,  that  they would  accept  it  as  a  compromise, Government  took  advantage  of  it #0me  powerful  lobbying  went  on;  the
 names  of  two  distinguished  lady  par- liamentarians  were  associated  with  it and  the  resolution  was  amended overnight.  The  result  is  what  we are  now  seeing.  But  the  President coolly  says  in  his  Address  “The  over- Tiding  objective  of  the  Governments language  policy  is  to  strengthen  the
 unity  of  the  country.  Is  it  streng- thening  it?.  All  of  us  are  anxious that  this  country  should  stand  united, Some  of  us  are  old.  We  joined  the fight  for  independence  when  we  were
 very  young.  We  did  not  join  this
 fight  to  divide  the  country.  If  we
 say  there  should  be  some  re-thinking en  this  question,  why  should  anybody
 Say  that  we  are  for  dividing  the
 country?  As  long  as  they  have  «got
 that  attitude,  they  .are  taking  steps towards  the  division  of  the  country.
 They  must  give  up  that  attitude.  We
 fought  for  the  independence  of  this
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 entire  country.  In  those  days,  we
 used  to  say  “Akhanda  Bharat”,  Un-
 fortunately,  in  1947,  ह: उ  bit  of  it  was
 taken  out,  but  still  we  are  for  the
 unity  of  the  country.

 The  President  says  “It  is  Govern-
 ment's  earnest  hope  that  controver+
 sies  about  language  will  now  be  ended.
 How?  They  would  have  been  ended
 if  there  was  not  that  resolution  or  at
 least  if  it  was  not  amended  »vernight.
 That  was  the  whole  trouble.  Appeals
 were  made  here,  but  then  there  was
 an  atmosphere  of  tension  and  passion,
 hurling  of  all  kinds  of  adjectives,  etc.
 Even  now  if  we  say,  there  must  be
 some  re-thinking,  an  appeal  is  made
 from  the  other  side,  “Unity  of  the
 country  is  above  language.  Yes,  but
 let  those  who  say  it  show  in  action
 that  unity  is  greater  than  language,
 instead  of  insisting,  “Heads  I  win;
 tails  you  lose”

 The  non-Hindij  States  ae  many.
 After  the  next  elections,  the  non-Hindi
 States  might  get  a  majority  and  qgon't
 be  sure  that  they  will  not  think

 ot amending  the  language  chapter  of  the
 Constitution.  Anything  may  happen
 in  this  country  by  the  most  demo-
 eratic  and  parliamentary  method.
 Therefore,  let  nobody  think  that  be-
 cause  it  is  pronounced  today  that  Hindi
 is  the  official  language,  all  thinking
 should  cease.  I  am  glad  the  Prime
 Minister  was  good  enough  come  time
 ago  to  announce  that  she  would  call
 for  a  conference  of  all  the  leading
 thinkers  of  this  country  from  the  non-
 Hindi  States  also  and  see  what  could
 be  done  about  it.  It  is  a  right  appro-
 ach.  I  only  suggest  she  should  be
 firm  now.  She  was  not  firm  at  that
 time  during  the  last  session.  The  resuit
 was  so  much  _  shocting,  unrest
 and  bloodshed  all  over  the  country.
 If  she  is  firm  now  in  her  cpinion,  if
 lobbying  presures  are  not  too  much
 upon  her,  I  do  believe  that  the  unity
 of  the  country  will  be  a  firm  fact.
 4.29  hrs.
 [MR.  SPEAKER  in  the  Chair.]

 Otherwise,  there  is  mo  use  blaming
 always  the  south,  particularly  the
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 for  them  and  they  do  not  know  the
 geography  of  south  India  and  which Parties  are  there.  We  are  always  ex-
 pecteg  to  be  camp  followers.  We  are
 willing  to  be  camp  followers,  but  let it  be  a  uniteg  country.  Let  it  be  a
 country  of  union  of  hearts,  not  merely a  Union  by  lip  service,

 Sir,  some  time  ago  I  happened  to visit  my  home  down  Visakhapatnam where  there  was  trouble,  All  the
 colleges  are  closed.  The  students  are on  strike.  The  engineering  college students  are  om  strike.  The  univer-
 sity  and  college  students  are  on  strike. Now  they  have  gone  one  step  further.
 They  have  taken  the  cue  from  Shri
 Annadurai,  the  Chief  Minister  of
 Madras.  What  the  students  want  now is  what  Annadurai  wants  at  तें 83..

 AN  HON.  MEMBER:  That  is  very good
 SHRI  ANBAZHAGAN  (Tiruchen-

 gode):  The  people  of  Madras  want  it.
 SHRI  TENNETI  VISWANATHAM:

 It  is  all  very  good,  no  doubt,  but  why does  Government  lead  the  people  to
 take  to  these  extreme  measures  and
 all  the  time  talk  about  the  unity  of
 India,  allowing  things  aS  they  are  do-
 ing?  Things  should  not  be  decided  in
 the  streets,  as  they  say,  but  they  drive
 people  only  to  go  in  the  streets  to  get
 things  decided.  Therefore,  my  earnest
 appeal  to  Government  is  that  it  is
 time  to  do  some  re-thinking.  I  was
 glad  to  hear—I  heard  it  on  the  radio
 this  morning—that  the  President  of
 the  Congress,  Shri  Nijalingppa,  also
 said  that  some  re-thinking  on  this
 question  is  necessary  and  this  unequal
 burden  upon  the  non-Hindi-speaking
 people  should  be  removed.  The  And-
 hra  Pradesh  Assembly  passeq  q  re-
 solution  in  which  it  was  unequivocally
 said  that  this  burden  upon  the  non-

 Hindi  Speaking  people  should  be  re-
 moved.  Then  there  is  Madras  and
 Kerala.  The  whole  of  the  south  is  of
 one  way  of  thinking.  Please  treat
 south  as  part  of  this  country.  Sit
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 across  the  table  and  decide.  Do  not
 take  the  people  for  granted.  Do  not take  even  Andhra  Pradesh  for  granted (interruption).  Shri  B  a
 Reddy,  the  Chief  Minister  moved  a resolution  in  the  Assembly  in  which it  was  said,  “Do  this,  otherwise  we will  be  obliged  to  follow  some  other
 course.”  What  that  course  ould  be  no ome  can  foresee.  As  an  old  citizen  of this  country  I  shudder  to  think  as  te what  is  going  to  happen  if  we  do  rot
 put  this  unity  above  other  things  and
 Zive  it  a  top  priority.  Therefore, what  I  suggest  is,  on  this  question  let
 there  be  not  only  re-thinking.  let
 there  be  an  earnest  re-thinking.

 There  is  one  other  point  on  which
 I  want  to  say  and  that  is  the  Kutch
 Agreement.  It  is  unfortunate  that

 we  lost  a  good  bit  of  territory  on  this,
 From  the  judgment  given  by  the  judge chosen  by  us  I  find  that  our  case  is
 very  very  strong  indeed  over  the
 bit  of  the  Rann  of  Kutch  which
 we  have  lost.  But  there  are
 some  people  who  say,  therefore
 do  not  accept  the  Award  at  al!!.
 Then,  I  believe,  we  lose  not  only
 300  square  miles  there  but  we  will
 also  lose  our  face  in  the  international
 sphere.  Having  accepted  arbitration
 in  the  agreement  if  we  say  now  that

 we  shall  not  accept  the  Award  because
 we  lost  we  cannot  lift  up  our  face
 in  the  international  sphere.  It  ‘s  a
 thing  which  is  very  important.  (‘un-
 sider  this  before  qeciding  it.  Already
 the  propaganda  by  Pakistan  has  al-

 ways  been  in  an  advantageous  position
 over  ours,  Today,  if  we  say  that  we
 do  not  agree  to  the  Award  sutsidera
 will  say,  “Here  is  India  which  makes
 agreements  and  breaks  them,  which
 says  that  she  will  accept  the  award
 and  then  when  it  goes  against  her

 says  that  she  does  not  accept  it.”  I  am
 one  with  those  who  say  that  we  lost
 agoods  case.  Butitisour  misfortune.
 Having  been  in  courts  of  law  I  know
 that  sometimes  we  lose  excellent  cases.
 Sometimes  it  happens  like  that  in  this
 world.  We  lost  Pakistan  itself  for  n®
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 fault  of  ours.  Overnight  we  were  told
 the  country  was  ready  for  partition.
 Ag  members  of  the  AICC  we.  vere
 not  consulted.  I  think  even  m2nbers
 ef  the  Working  Committee  were  nvt
 first  consulted.  Gandhiji  asked  the
 Prime  Minister:  “Are  yau  commit-
 teg  to  partition?”  When  the  Prime
 Minister  said  “Yes,  in  a  way”,  Gandhiji
 replied:  “In  that  case  I  cannot  come
 in  your  way”.  We  lost  Pakistan  it-
 self.  It  is  true  I  feel  as  sorely  as
 anybody  else  for  this  loss  here  but
 we  should  do  nothing  by  which  we
 face  in  the  International  sphere.  Let
 me  thank  ytu  for  the  few  minutes
 that  you  were  able  to  give  me.

 SHRI  s.  KUNDU  (Balasore):  Sir,
 before  you  ask  the  Prime  Minister  to
 reply  I  want  to  raise  @  point  of  order
 under  rule  343,  I  want  to  refer  to
 two  points.  Firstly,  while  replying  to
 the  debate,  the  Prime  Minister  should
 not  anticipate  certain  matters  which
 are  pending  before  the  House.

 MR.  SPEAKER  :  How  does  he  anti-
 cipate  that  the  Prime  Minister  will
 refer  to  them?

 SHRI  8.  KUNDU:  It  is  our  experi-
 ence.  Because,  in  the  Rajya  Sabha
 she  referred  to  it.

 MR.  SPEAKER:  Let
 guided  by  what
 other  House.

 us  not  be
 transpired  in  the

 SHRI  s.  KUNDU:  Sir,  you  must
 listen  to  me.  I  have  another  pont.
 After  the  Prime  Minister  finishes  her
 speech  on  the  motion  of  thanks  on

 the  Prisident’s  Address,  voting  should
 not  take  place  because  it  would  pre-
 judice  the  no-confidence  motion,  whith
 is  a  very  substantive  one.  30,  first
 of  all,  I  want  an  assurance  from  the
 Prime  Minister  that  she  would  not
 make  any  refence  to  the  Kutch  4  ward,
 because  she  is  precluded  from  doing
 so  under  rule  343.  You  may  kindly
 see  that  rule.  Sécondly,  no  voting
 should  be  taken  on  this  motion  be-
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 cause  a  motion  of  no-confidence,
 which  is  a  substantive  motion,  wouid
 be  coming  in  after  two  or  three  lays
 when  a  yote  would  be  taken.  Sir,
 you  must  give  a  ruling  on  this,

 MR.  SPEAKER:  I  do  not  know
 what  to  say.

 SHRI  NATH  PAI  (Rajapur):
 should  bear  this  jn  mind,

 MR.  So  far  as  the  de-
 mand  that  voting  should  not  take
 Place  is  concerned,  that  is  not  possible,
 because  50  many  other  issues  are  also
 mentioned  here.  Also,  I  cannot  gnti-
 cipate  what  she  would  say.

 SHRI  8.  KUNDU:  Reference
 Kutch  issue  js  strictly  prohibited.

 MR.  SPEAKER:  He  may  resume
 his  seat.  Now,  the  Prime  Minister.

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  PLANNING  AND  MINISTER  OF
 EXTERNAL  AFFAIRS  (SHRIMATI
 INDIRA  GANDHI):  Mr.  Speaker,
 Sir,  I  think  the  hon.  Member  should
 have  been  more  alert  earlier  if  he  did
 not  want  me  to  mention  Kutch,  he
 should  have  seen  to  it  that  other  hon.
 Members  also  should  mot  have  men-
 tioned  it.  I  am  here  to  reply  to  the
 points  raised  by  hon.  Menybers,  Even
 in  the  short  time  that  I  was  sitting
 here  one  hon.  Member  touched  upon
 this  point,  and  I  know  many  others
 have  also  done  so.

 She

 io

 There  are  280  or  so  amendments
 pefore  the  House.  I  am  sure  that  4  n,
 Members  realise  that  it  is  hardly  po=-
 sible  for  me  to  touch  upon  all  of
 them  or  the  very  many  points  which
 have  been  raised.  Therefore,  I  shall
 have  to  confine  myself  to  only  some
 which  are  the  most  important.

 It  is  quite  evident  from  the  trend
 of  the  debate  that  our  friends  oppo-
 site  have  lost  the  gusto  they  had  last
 year.  This  is  understandable  because
 whatever  the  year  might  have  been

 ‘like  for  this  governments,  it  has  been
 a  year  of  disenchantment  ond  dislllus-'
 ionment  for  our  friends  opposite  and
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 their  collagues  in  the  States.  Hurried-
 ly  got  together.  United  Fronts  of  all
 kinds  of  parties,  all  manner  of  ideo-
 logies,  have  crumbled  one  by  one,
 perhaps  under!  the  weight  of  their
 unity.  It  is  all  right  to  fasten  the
 blame  again  and  again  on  the  Con-
 gress  Party,  or  on  the  Central  Gov-
 ernment,  but  the  fact  of  the  matter  is
 that  this  disenchantment  is  born  out
 of  the  inherent  contradictions  and
 weaknesses  of  the  patterns  which  were
 evolved.

 Today  there  are  many  grave  issues
 before  the  country,  and  many  of  these
 have  naturally  been  referred  to
 in  the  debate,  But  some  of  them  how-
 ever,  serious  and  grave  they  seem  just

 ‘sow,  and  however  heart-breaking
 they  are,  are  problems  merely  of  the
 moment.  Despite  all  the  cynicism
 expressed  by  hon.  Members  opposite,
 we  are  going  to  get  over  these  pro-
 blems.

 Some  of  our  friends  have  constantly
 expressed  synicism.  They  may  be
 jnterested  to  learn  of  the  description
 of  a  synicism  given  by  an  English
 writer,  Oscar  Wilde.  He  said  that  a
 eynic  is  “one  who  knows  the  price  of
 everything  and  the  value  of  nothing.”

 But  there  are  some  grave  issues
 which  are  not  merely  issues  of  the
 moment.

 SHR]  HEM  BARUA  (Mangaldai):
 There  are  better  quotations  than  from
 Oscar  Wilde.

 SHRIMATI  INDIRA  GANDAHI:
 They  involve  our  long-term  interests;
 they  involve  higher  stakes  and  they
 deal  with  matters  of  lasting  and  abid-
 ing  importance.  They  involve  the
 question  of  the  very  survival  of  this
 nation.  Two  of  these  issues  are  demo-
 cracy  and  secularism.  They  are  the
 pillars  on  which  we  have  sought  to
 build  our  society.  I  firmly  believe
 that  we  must  make  them  secure-
 This  security  is  not  a  party  roatter
 nor  a  matter  which  could  be  dealt
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 with  on  a  regional,  local  cr  any  kind
 of  a  pertisan  point  of  view.  They
 have  to  be  dealt  with  on  a  higher
 plane.

 I  was  glad  to  find  in  many  of  the
 speeches  a  really  thoughtful  note.
 This  is  certainly  more  welcome  than
 the  destructive  anger  which  one  some-
 times  finds  in  the  utterances  of  hon.
 Members  opposite.  There  has  been  a
 certain  amount  of  passion  also  exhi-
 bited  on  the  question  of  national  unity,
 I  myself  share  this  passion  and  wel-
 come  it  at  a  time  when  our  young
 people  and  even  some  old  trouble-
 makers  are  taking  recourse  to  viol-
 ence  and  perpetrate  ugly  events  in
 Gauhati,  Meerut,  Ranchi,  Madras  and
 other  parts  of  India.

 As  one  looks  at  these  events,  one
 naturally  thinks  of  the  basic  and
 fundamental  issue  which  is  before  this
 fourth  Parliament,  which  is  to  main-
 tain  and  strengthen  the  unity  and
 solidarity  of  India.  My  hon.  friend
 opposite,  Shri  Viswanatham,  spoke  at
 some  length  on  this  subject  and  tried
 to  give  the  impression  that  by  the
 Language  Bill  or  other  acts  we  were
 trying  to  weaken  this  unity.  But  such
 talk  can  create  misunderstanding,  if
 I  may  say  80,  because  it  is  very  easy
 now  to  say  that  if  this  had  not  been
 done,  that  would  have  happened.  At
 an  earlier  occasion  we  were  being
 told,  “If  you  do  not  bring  the  Bill,
 such-and-such  ga  thing  will  happen.”

 SHRI  ANBAZHAGAN  rose—

 SHRMATI  INDIRA  GANDHI:  I  am
 not  yielding.

 I  am  a  little  wary  of  all  these  ifs
 and  buts  which  people  think  cf  after
 the  event.

 SHRI  RANGA  (Srikakulam):  Why
 did  you  bring  the  Bill  and,the  Resolu-
 tion?

 SHRIMATI-  INDIRA  GANDHI:
 I  shall  come  to  that  later.

 It  is  for  us  to  discharge  this  reson-
 sibility  of  maintaining  unity  and  not
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 allowing  the  matter  to  be  decided  on
 the  streets.  It  is  certainly  the  busi- ness  of  those  who  are  in  charge,  not

 -only  of  the  Government  and  officials,
 not  only  of  political  parties  but  even
 ef  non-political  persons  to  see  how
 these  matters  can  be  kept  away  from
 the  streets,  how  these  matters  can  be
 discussed  and  debated  in  the  institu-
 tions  which  have  been  set  up  for  the
 Purpose.  It  is  for  us  to  decide  whe-
 ther  we  believe  in  Parliament  and  the
 parliamentary  method  or  in  mob  rule,

 PHALGUNA  4,

 It  set  exactly  a  year  ago  that  the
 election  results  were  coming  in  and
 they  set  the  world  wondering  about
 India’s  stability.  If  there  is  stability
 in  India,  it  is  not  due  to  odd  combi-
 mations  of  Opposition  parties  but  .be-
 cause  the  Centre  is  strong  and  stable
 and  fully  capable  of  balancing  the
 instability  of  the  States....(Interrup-
 tion).  I  had  hoped  that  the  opport-
 unity  to  be  in  power  and  to  bear  res-
 Posibility  would  also  give  the  opport-
 unity  to  the  Opposition  parties  to  be
 more  responsible.  But  our  hopes  have,
 unfortunately,  been  belied.  I  am
 one  of  the  people  who  had  welcomed
 these  different  governments  ang  had
 sincerely  hoped  that  the  opportunity
 which  our  democracy  gives  even  to
 smaller  parties  to  come  into  power
 would  have  been  better  utilised.
 What  did  we  find?  I  am  saying  this
 in  sorrow—these  parties  set  about
 furthering  their  own  ends  and  did  not
 hesitate  to  work  against  their  own
 colleagues  in  the  various  govern-
 ments.  For  some  parties,  it  has  be-
 come  a  pastime  to  make  the  Centre
 a  kind  of  bogey-man  for  all  their
 failures.  I  must  say  that  I  do  not
 think  anybody  in  this  country  is  taken
 in  by  this  posture.  I  hope  that  the
 second  year  after  the  General  Elec-
 tions  wil]  see  greater  stability  in  the
 States.  We  must  now  make  up  for
 lost  time  and  we  have  to  regain  the
 tempo  which  two  years  of  drought
 and  two  wars  have  interrupted  in  the
 ‘development  of  our  country,

 e
 This  year,  nature,have  been  kinder

 to  us.  But,  at  the  same  time,  we  must
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 not  forget  or  ignore  the  human  effort
 which  countless  farmers,  scientists
 and  officials  have  combined  to  put  in
 to  give  us  a  good  harvest  this  year.
 We  want  this  record  harvest  to  be
 followed  by  many  others.  In  science,
 there  is  a  saying  that  miracles  occur
 only  when  the  scientist  works  hard
 enough  for  them.  If  the  House  will
 allow  me  a  few  minutes.  I  may  tell
 a  story  which  I  heard  some  years  ago
 visiting  a  farming  community  in
 America.  It  is  about  a  Negro  who
 was  utterly  destitute,  living  on  the
 charity  of  the  village.  There  happen-
 ed  to  be  a  very  tiny  plot  of  land  which
 was  regarded  as  useless.  So,  the  vil-
 lage  people  said,  “Why  not  give  it  to
 him?  Even  if  he  cannot  grow  any-
 thing,  it  wil]  give  him  something  to
 do.”  This  poor  man  laboured  day
 and  night  and  managed  to  take  out  all
 the  thorny  weeds  and  all  the  rocks
 and  other  things  here  and  there  and
 even  managed  to  grow  something  on
 the  plot  of  land.  Later  when  the
 village  priest  passed  by,  he  remarked,
 “John,  that  is  a  fine  bit  of  work  which
 God  and  you  have  done  together.”
 John  thought  for  qa  minute  and  said,
 “Perhaps,  you  are  right,  Sir.  But  you
 should  have  seen  this  plot  of  land
 when  God  alone  was  in  charge!”

 Sir,  no  nation,  not  even  the  most
 affluent  nation,  is  without  its  ups  and
 downs.  No  country  is  free  from  pro-
 blems.  In  fact,  as  I  have  said  so  many
 times,  I  believe,  that  problems  in  a
 way  determine  the  strength  and  the
 Stability  of  a  nation,  One  of  our
 gravest  problems  is  the  problem  of
 food.  The  Minister  of  Food  and  Agri-
 culture  has  already  spoken  on  the  food
 situation.  I  think,  Bihar  has  tested
 the  mettle  and  proved  the  capacity
 of  our  wonderful  people.  Even  in
 the  midst  of  our  grave  difficulties,
 all  kinds  of  programmes  were  pushed
 through  there  and  elsewhere.  I  should
 like  to  emphasize  that  we  are  not
 slackening  our  efforts  either  cn  the
 production  front  or  on  the  procure-
 ment  front.  We  are  installing  2  lakh
 pump  sets  and  digging  32,000  tube-
 wells,  to  mention  only  two  items.  In
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 the  coming  year,  we  shall  provide  7
 lakh  tonnes  of  fertiliser  as  compared
 to  3  lakh  tonnes  this  year.  Our  effort

 is  to  ensure  that  the  spurt  in  agricul-
 ture  should  spread  to  other  flelds  also.
 Some  of  our  new  trade  agreements
 are  expected  to  help  us  to  overcome
 the  big  slack  in  engineering  industries.
 I  am  sorry  to  say  that  some  Members
 are  annoyed  even  about  the  economic
 agreements  with  the  Soviet  Union.

 The  Budget  will  soon  be  presented
 to  you.  This  morning  my  colleage,
 the  Deputy  Prime  Minister,  has  plac-
 ed  before  us  a  detailed  economic  sur-
 vey  which  we  will  have  occasion  to
 discuss.  Therefore,  I  need  not  go
 into  the  details  of  this  matter.  But
 the  one  thing  that  is  rightly  distres-
 sing  to  us  all  and  is  engaging  our
 minds  is  the  problem  of  unemploy-
 ment,  specially  among  our  young
 people  and  our  young  engineers.  The
 Presideht’s  Address  defines  this  pro-
 blem,  with  clarity  and  frakness,  It
 has  also  put  the  solution  in  the  right
 perspective,  by  linking  it  tothe  growth
 of  the  economy  as  a  whole  at  a  rate
 and  level  which  would  absorb  our
 growing  population  and  its  growing
 expectations.  As  economic  activity
 picks  up,  the  economic  situation  should
 also  improve.  But  let  us  keep  our
 eyes  on  the  long-term  perspective.
 Ultimately,  it  is  better  to  have  a  suffi-
 cient  number  of  engineers  and  tech-
 nicians,  rather  than  to  be  starved  ‘for
 them.  Capital  and  equipment  can  be
 found,  but  talent  is  more  difficult  to
 jhave,  trained  personnel  are  more  di-
 ficult  to  find  to  run  our  industry.

 Hon.  members  have  referred  to  the
 public  sector.  We  fully  share  their
 concern  and  we  are  ourselves  anxious
 and  are  taking  every  possible  step  to
 see  that  the  public  sector  attains  the
 maximum  efficiency  and  the  maximum
 success  as  soon  as  possible.

 AN.  HON,  MEMBER:  It  has  already
 attained.
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 SHRIMATI  INDIRA  GANDHI:
 Many  projects  have.  But  one  thing,
 you  must  also  understand.  It  is  very
 easy  for  people  to  ask,  why  is  the
 public  sector  not  giving  profit.  The
 answer  is  simple.  It  is  because  it  is
 busy  building  a  base;  you  cannot  get
 profit  out  of  certain  basic  industries
 immediately.  But  certainly  where
 there  is  inefficiency,  where  there  are
 other  such  grounds  which  will  create
 losses,  those  problems  should  be  look-
 ed  into  and  are  being  looked  into,

 The  Report  of  the  Administrative
 Reforms  Commission  has  been  entrus-
 ted  to  a  Committee  of  the  Cabinet
 and  Government's  decisions  ‘will  be
 Placed  before  this  House  this  very
 Session,  I  hope  very  soon.  I  see  the
 Chairman  nodding  his  head,

 Inevitably,  this  debate,  Sir,  has
 drawn  out  familiar  arguments  and
 counter-arguments  on  economic  poli-
 cies  and  programmes,  and  the  solu-
 tions  are  not  only  varying  but,  in
 many  instances,  contradictory.  I  can
 only  make  our  own  stand  clear  and
 say  what  we  on  this  side  of  the  House
 stand  for.  In  the  last  two  decades,
 we  have  put  our  faith  in  the  process
 of  planned  development  and,  I  think,
 this  faith  has  been  fully  vindicated.
 But  for  the  work  put  in  this  sphere,
 it  would  not  have  been  possible  for
 this  nation  to  have  overcome  the
 major  challenges  which  were  posed  in
 the  last  few  years  by  repeated  ‘ex-
 ternal  aggression  as  well  as  by  severe
 and  unprecedenteq  economic  pro-
 blems.  I  firmly  be’ieve  that  there  is
 no  other  alternative  possible  despite
 the  many  passing  difficulties  that  we
 face.  I  do  not  want  to  go  into  this
 matter  in  detail.  I  have,  on  earlier
 oceasions,  explained  the  steps  taken
 for  the  formulation  of  the  revised-
 Fourth  Plan  and  the  work  done  on
 the  annual  plan  in  the  intervening.
 perjod.

 It  is  indeed  surprising  that  my  hon.
 friend  opposite,  Prof.  Ranga  ig  sil
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 harping  on  a  plan  holiday,  especially
 since  the  very  captains  of  industry  on
 whose  behalf  his  party  speaks  are
 urging  the  Government  to  increase
 their  investment.  There  can  be  no
 holiday  for  this  nation—not  so  long
 as  this  party  is  in  charge  of  the  Gov-
 ernment  of  this  country,  not  so  long
 as  their  are  hungry  millions  seeking
 social  justice.

 Our  objective,  Sir,  is  to  rapidly
 promote  economic  development  and
 inerease  the  wealth  of  the  nation,  to
 promote  greater  economic  and  social
 equality,  greater  equality  of  opport-
 unity.

 One  of  the  prolems  which  makes
 us  sad  is  our  inability  to  do  more  for
 the  Scheduled  Castes  and  Tribes  and
 also  our  landless  jabour.  But  I  would
 like  to  make  clear  that  I  am  fully  con-
 scious  of  the  gaps  in  these  program-
 mes,  and  that  much  more  needs  to  be
 done.  We  are  trying  to  fill  in  those
 gaps.  However,  at  the  same  time,  I
 think,  the  House  is  aware  that  it  is
 the  Congress  party  which  took  up  this
 programme  initially  and  it  is  the
 Congress  party  which  is  now  taking
 it  up  and  trying  to  push  it  forward.
 In  the  same  way,  I  must  express  my
 concern  for  all  the  minorities  of
 Indig.  Here  again  we  are  deeply
 conscious  of  all  that  we  owe  them.
 We  are  constantly  looking  at  this  pro-
 blem  and  are  in  touch  with  people
 from  many  organisations  both  other
 political  parties  and  non-political
 organisations,  to  see  what  can  be  done
 to  deal  with  it,  and  with  the  commu-
 nal  tension  which  rears  its  ugly  head
 from  time  to  time.

 T  had  not  really  wanted  to  speak  on
 language  on  this  occasion,  Sir,  but
 many  hon.  Members  have  touched
 upon  it.  One  of  the  last  speakers,  the
 hon.  Member,  Shri  Viswanatham  used
 a  word,  saying  that  I  should  be  ‘firm’
 and  suggested  that  I  wag  not  firm  on
 the  last  occasion,  Now,  you  see,  in
 launguage,  as  in  many  other  tygatters each  person  interprets  words  or  at-
 titudes  from  his*own  point  of  view.
 If  I  agree  with  Shri  Viswanatham,
 whatever  I  do,  he  will  consider  me
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 to  be  firm.  But  if  I  agree  with  some
 other  person,  he  will  think  I  am  not
 being  firm  and  that  I  am  giving  way
 to  him.  If  I  listen  to  Shri  Viswa-
 natham,  them  the  other  person  will
 feel  thet  I  am  not  firm  because  I  am
 not  listening  to  him.  It  is  very  di-
 fficult  to  know  what  exactly  the  word
 ‘firm'  means.  I  think,  Sir,  that  i
 have  been  very  firm  on  the  basic  issue,
 and  we  must  understand  what  the
 basic  issue  was.  The  basic  issue  was
 to  see  that  certain  assurances  which
 had  been  givin  to  the  non-Hindi
 speaking  people  by  my  father  and
 Shri  Lal  Bahadur  Shastrj  should  be
 honoured.  That  is  why  it  was  im-
 portant  to  bring  this  Language  Bill
 here  and  that  is  what  we  did.  Now,
 it  is  true  that  when  it  came  to  the
 House  the  Hindi-speaking  people  felt
 that  it  was  going  to  create  a  difficult
 situation  for  them.  So,  what  did  we
 do?  We  did  not  change  any  basic
 thing  in  the  Act.  We  did  not  take
 any  position  which  would  take  away
 or  lessen  the  assurance  Which  was
 given  to  the  non-Hindj  speaking  peo-
 ple.  What  we  did  was  merely  to  add
 to  the  burden  of  whom?  Not  of  the
 non-Hindi  speaking  people,  but  of  the
 Central  Secretariat  officials,  in  ‘that
 they  have  now  to  provide  translations:
 not  only  from  Hindj  into  English,  but
 also  English  into  Hindi.  This  was
 the  one  thing  that  took  place.  It  was
 made  very  clear  by  the  Home  Minis-
 ter  here  in  this  House  that  this  bur-
 den  would  be  no  us  and  not  on  the:
 those  who  do  not  wish  to  use  Hindi.

 SHRI  G.  VISWANATHAN
 diwash):  The  Home  Minister  defi-
 nitely  stated  in  this  House.  He  said
 in  this  House  that  the  burden  willl  be
 on  non-Hindi  speaking  people.  It  was
 said  in  this  House,

 (Wan-

 SHRI  Ss.  KANDAPPAN  (Mettur):
 On  a  point  of  order.  She  just  now
 said  that  the  Home  Minister  did  not
 say  that  there  woulg  be  an  unequal
 burden  on  the  non-Hindi  speaking
 people.

 SHRI  G.  VISWANATHAN:
 Chavan  is  here.  (Interruptions).

 Shri
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 b  brs,

 SHRI  S.  KANDAPPAN:  This  75
 ‘very  relevant.

 MR.  SPEAKER:  The  hon,  Members
 chave  had  their  say.

 SHRI  S.  KANDAPPAN:  What  the
 Home  Minister  said  on  record,  that
 that  thi  sig  an  unequal]  burden.  But
 she  says  he  has  not  saiq  that.

 SHRIMATI  INDIRA  GANDHI:  I
 -did  not  say  that.  I  am  saying  what
 the  fact  is.

 Now,  it  is  true  that  there  will  be
 a  burden  on  everybody.  I  happen
 to  come  from  a  Hindi-speaking  area
 (Interruptions).  Let  Prof.  Ranga

 please  listen  to  me.

 SHRI  RANGA:  Did  he  not  say  so?

 SHRIMATI  INDIRA  GANDHI:  I
 was  sitting  in  the  House  when  the
 Home  Minister  was  speaking.  I
 remember  perfectly  what  he  said

 SHRI  G.  VISHWANATHAN:  You
 ‘have  forgotten  the  whole  thing.

 SHRIMATI  INDIRA  GANDHI:
 Naturally,  when  a  new  step  is  taken,
 it  imposes  a  burden.  It  imposes  a
 ‘burden  on  those  who  have  to  learn
 8  new  language.  But  those  hon.  Mem-
 bers  who  come  from  the  non-Hindi
 State;  perhaps  do  not  realise  that  the
 ‘burden  of  learning  Hindj  is  only
 slightly  lesser  on  most  people  who
 live  in  the  Hindi-speaking  States.  I

 ‘can  say  for  myself  that  the  language
 that  is  now  spoken  here  is  for  me  au
 entirely  now  language,  and  I  have
 had  to  learn  it  a  new.

 SHRI  5.  KANDAPPAN:  It  is  a
 childish  argument.

 SHRI  HANUMANTHATYA  (Banga-
 lore):  He  ought  to  be  more  dignified.

 SHRI  S.  KANDAPPAN:  The  Prime
 Minister  just  claim  that  this  is  a
 burden  for  the  Hindi  people.  what
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 does  she  mean?  This  is  an  impossible
 position  (Interruptions).

 MR.  SPEAKER:  Let  the  Prime
 Minister  have  her  say.

 AN  HON.  MEMBER:  He  must
 behave  properly.

 MR.  SPEAKER:  May  I  tell  hon.
 Members  that  all  of  th  have  had
 their  say?

 AN  HON,  MEMBER:  Not  all,
 MR.  SPEAKER:  Of  course,  not  all.
 SHRI  S.  KANDAPPAN:  We  can

 appreciate  that  she  is  Hindi-speaking,
 but  not  this  kind  of  argument.

 SHRI  ANBAZHAGAN:  She  should
 be  reasonable.

 SHRI  5.  KANDAPPAN:  This  kind
 of  statement  should  not  be  made  on
 the  floor  of  the  House.

 MR,  SPEAKER:  She  is  Prime  Mi-
 nister  of  the  country.  You  may  not
 agree  with  her,  not  all  of  you.  I  do
 not  expect  that.  In  a  democracy,
 cent  per  cent  agreement  will  not  be
 there.  But  still  I  am  sure  you  can
 all  give  her  a  patient  hearing.

 SHRI  S.  KANDAPPAN:  Not  this
 kind  of  reasoning.

 SHRIMATI  INDIRA  GANDHI:
 Obviously,  those  hon.  Members  do  not
 know  the  languages  that  are  spoken
 in  the  north  or  the  great  diversity
 which  we  have  within  this  area.  Any-
 way,  if  they  object  to  this  remark,  I
 do  not  want  to  make  it.  But  it  does
 not  change  the  facts.  If  you  object,
 it  does  not  change  the  facts.

 SHRI  RANGA:  It  is  certainly  your
 language,  not  ours.

 SHRIMATI  INDIRA  GANDHI:
 Any  new  step  does  impose  a  burden
 on  somebody  or  the  other.  What
 the  Home  Minister  saiq  was  that  the
 burden  would  be  a  little  more  on
 the  non-Hindi-speaking  people.  He
 had  daid  that,  but  he  added  that
 whatever  this  difficulty,  we  would
 discuss  it  and  we  would  find  ways
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 of  minismising  it  It  was  necessary for  us  to  sit  and  talk  and  see  what
 were  the  ‘lifficulties  of  the  people  of
 the  different  States  as  well  as  the
 difficulties  of  the  administrators.  He
 did  say  tht  also,  vs

 Therefore,  from  the  beginning  we did  not  say  that  we  had  closed  .inds
 or  that  we  were  not  going  to  do  any-
 thing  about  the  matter,  but  we  said
 that  we  are  quite  willing  and  anxious
 ‘to  discuss  this  matter.  I  repeated  it
 yesterday  in  the  other  House,  as  my
 hon.  friend,  Shri  Viswanatham,  men-
 tioned  just  now.  I  think  this  ques-
 tion  is  still  exciting  too  much  passion
 and  emotion  to  speak  more  abcut  it
 now.  Therefore,  I  am  sorry  I  initiat-
 ed  it  I  think  the  least  that  is  said
 about  it  from  now  until  tempers  calm
 down,  the  better  it  is;  then  we  may
 all  be  in  a  better  position  to  sit  toge-
 ther  and  to  discuss  it  and  try  of  find
 8  way  out  which  will  strengthen  the
 unity  of  the  country  and  facilitate
 communication  not  only  between  all
 of  us  who  have  had  the  privilege  of
 a  higher  education  but  even  amongst
 those  who  have  not  had  that  privi-
 lege.  The  time  has  now  come  when
 we  should  give  them  also  this  equality
 of  opportunity  and  lessen  this  class
 distinction  which  has  grown  through
 Janguage.

 My  hon,  friends,  Prof.  Ranga  and
 Shri  com  0.  Desai,  have  advised  me
 to  quit.  I  thank  them  for  the  advice.
 Prof,  Rangs,  gave  the  same  advice,  as
 many  older  members  of  this  House
 will  remember,  both  to‘my  father
 and  to  Shri  Lal  Bahadur  Shastri,

 IT  am  glad  to  be  in  good  company.
 The  hon.  Member,  Prof,  Ranga,  has
 been  a  true  nationalist  But  what
 can  J  say  about  the  other  hon.  Mem-
 ber?  He  has  held  high  positions  in
 Government.  He  has  been  in  the
 Indian  ,Civil  Service.  He  has  been
 in  the  Indian  Civil  Service  at  a  time
 when  the  rest  of  us  were  in  prison,
 ‘when  some  of  our  colleagues  were
 abet  and  others  were  being  hanged..
 (Interruptions.)  Thereafter,  *  he
 awstablished  himself  in  business.
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 ंा  रि  राय  (पुरी):  आपने  ही  ता
 गिरजा  शंकर  वाजपेयी  का  रखा  था  |

 SHRI  NATH  PAI:  Your  father
 made  him  the  High  Commissioner  in
 a  foreign  mission.  “You  pampered them  ard  you  rewarded  them,  You
 depended  upon  them  and  you  con-
 tinue  to  depend  upon....  (Interrup-
 tions.)

 किसने  उनके  हाई  कमिश्नर  बना.  ?

 SHRIMATI  INDIRA  GANDHI:
 After  having  been  in  office  for  a
 long  time,  he  has  chosen  to  enter
 Politics  now...  .(Interruptions.)

 श्र  रवि  राध  :  चन्दूलाज  त्िवेदों  को
 किस  ने  बनाया  ?

 SHRIMATI  INDIRA  GANDHI:  It
 is  very  amusing  to  see  the  hon.
 Members  opposite.  They  feel  that
 they  can  say  anything  they  like  but
 if  we  say  the  smallest  thing,  you  see
 the  anger  in  their  faces,  What  does
 it  show?  It  is  only  when  you  have
 no  argument  that  you  show  anger
 like  this.  One  Member  said  that  I
 made  a  childish  remark  when  I  said
 that  there  were  many  dialects  in  the
 North.  But  it  is  not  childish  for  Mr.
 Nath  Pai  to  say  that  my  speeches
 are  written  by  the  officials!  I  should
 like  him  to  come  and  see  whether
 they  write  my  speeches....(Inter-
 ruptions.)  It  is  upto  them  to  make
 any  kind  of  remarks  they  like....
 (Interruptions.)  I  am  not  angry.  I
 have  to  ghout  like  this  only  because
 they  are  shouting.  Anyway,  it  is
 only  we  who  have  passed  through
 the  ordeal  of  sacrifice  who  know
 better  where  the  shoe  pinches  and
 how  to  conduct  our  affairs  and
 evolve  policies  and  programmes  cal-
 culated  to  promote  the  interests  of
 our  country.  It  is  presumptuous  on
 the  part  of  the  people  who  have  not
 gone  through  this,  who  have  no  idea
 of  the  hardships  of  people  who  live
 in  the  villages  or  what  sacrifices  are
 our  poor  people  forced  to  make,  to
 tender  us  advice....(  Interruptions.)
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 SHRI  RANGA:  Is  it  not  presump-
 tuoud  on  their  part  to  talk  in  this
 manner?  Is  this  not  the  most  irres-
 Ponsible  manner  to  talk?  What
 does  she  think  of  this  House?  They
 are  here  by  contesting  elections,  by
 getting  the  votes  of  the  people.  She
 is  a  baby  compared  to  these  people.
 Does  it  lie  in  her  mouth  to  speak  in
 this  irresponsible  manner?  Nobody
 else  is  childish....(Interruptions.)
 Go  to  another  subject.

 SHRIMATI  INDIRA  GANDHI:  I
 shall.  go  to  another  subject  only
 when  I  want  to  do  so.

 SHRI  RANGA:
 such  irresponsible
 your  own  services.

 Do  not  talk  in
 manner  about

 SHRIMATI  INDIRA  GANDHI:  Is
 it  not  being  irresponsible  for  hon.
 Members  to  ask  us  to  resign  on
 every  single  question?

 SHRI  RANGA:  You  ought  not  to
 talk  in  this  irresponsible  manner.

 SHRIMATI  INDIRA  GANDHI:  I
 was  only  referring  to  Prof.  Ranga’s
 remarks  which  he  makes  on  this
 issue.  It  is  not  for  them  to  say  who
 should  be,  our  leader.  That  state-
 ment  was  equally  irresponsible  if
 my  remark  is  considered  irresponsi-
 ble......  (Interruptions.)

 SHRI  RANGA:  Your  Government
 depends  upon  their  advice.

 SHRIMATI  INDIRA  GANDHI:  The
 ICS  people  are  welcome  to  give
 advice  in  matters  in  which  they
 have  been  trained,  They  have  not
 been  trained  in  the  political  schoul  of
 service  and  sacrifice.

 SHRI  J.  MOHAMMED  IMAM
 (Chitradurga):  Sir,  on  a  point  of
 order.

 SOME  HON.  MEMBERS:  Sit  down.
 MR.  SPEAKER:  The  Prime  Minis-

 ter  is  not  yielding.  Please  sit  down.
 (Interruption)

 SOME  HON.  MEMBERS:  Let  the
 Prime  Minister  sit  down.
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 MR.  SPEAKER:  Order,  order.  Let
 us  hear  the  point  of  order  raised
 by.  the  hon.  Member  and  let  us  hear
 the  Prime  Minister.  I  feel  I  am
 helpless  now!

 GHRI  J.  MOHAMMED  IMAM:  I
 have  listened  to  the  speech  of  the
 Prime  Minister;  I  would  [ike  to  sub-
 mit  that  it  is  expected  of  the  Prime
 Minister  to  show  all  courtesy  to  the
 Members  who  might  have  opposed
 the  policy  of  the  Government  and
 her  policy.  But  I  regret  very  much
 that  she  has  cast  aspersion  on  the
 Members  of  the  Opposition.  Firstly,
 she  says  that  the  Members  of  the
 Oppostion  have  never  lived  in  any
 village.

 MR,  SPEAKER:  This  is  not  a  point
 of  order,  You  are  commenting  on
 her  speech.

 AN  HON.  MEMBER:  It  is  a  point
 of  disorder.

 MR.  SPEAKER:  That  is  not  point
 of  order.  You  are  making  a  speech.
 Please  resume  your  seat.  May  Tf
 appeal  to  both  sections  of  the  House?

 SHRI  J.  MOHAMMED  IMAM:  She
 cast  aspersions  on  the  Members  of
 the  Opposition;  and  secondly,  she
 said  that  ICS  officers  were  not  train-
 ed  in  the  political  school  of  service
 and  sacrifice

 MWR.  SPEAKER:  Order,  order.
 After  all,  we  have  had  five  days”
 discussion;  not  one  or  two  days.

 AN  HON,  MEMBER:  She  was
 angry.

 MR.  SPEAKER:  Angry  in  the
 sense  that,  when  interruptions  were
 there  on  both  sides,  there  is  bound
 to  be  a  little  loss  of  temper.  After
 all,  when  you  interrupt  and  do  all
 that,  naturally  she  is  also—(interrup-
 tion.)

 SHRI  HEM  BARGA:  Sir,  do  not
 try  to  defend  the  Prime  Minister's
 anger:  She  is  very  anery.  (Inter-
 ruption).
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 MR.  SPEAKER:  I  appeal  to  both
 sides  of  the  House.  Let  us  hear  the
 Prime  Ministers  reply  You  have  so
 many  opportunities  in  this  House
 when  you  can  raise  the  points
 through  so  many  motions  Jater  on,-
 if  you  do  not  agree  with  them,  You
 have  the  ribgt  later  on  to  move  so
 Many  motions;  the  no-confidence
 motion  is  also  coming.  So  many
 other  motions  are  coming.  You  have
 the  right  to  say  something.  Will  you
 all  kindly  listen  now  to  the  Prime
 Minister?

 SHRI  D.  N.  PATODIA  (Jalore):
 Can  the  Prime  Minister  speak  some-
 thing  which  goes  against  the  funda-
 mental  right  of  a  citizen?

 MR.  SPEAKER:
 Now,  please  sit  down,

 SHRI  D.  N.  PATODIA:  Can  the
 Prime  Minister  say  that  on  ICS  offi-
 cer  is  not  trained  to  take  any  action
 in  politics?  Is  she  permitted  to  say
 ‘s07

 Order,  order.

 MR.  SPEAKER:  She  did  not
 that.

 SHRI  D.  N.  PATODIA:  She  did  say.
 I  request  that  those  words  should
 be  expunged.

 say

 MR.  SPEAKER:  She  did  not  say
 ‘that  nobody  can  take  action,  She
 only  said  he  has  not  gone  through

 this  mill  of  political  suffering  and  all
 that.  She  did  not  say  that  ICS  men
 cannot  do  that.  (Interruption).

 SHRI  0.  C.  DESAI  (Sabar-
 ‘kantha):  In  so  far  as  election  is
 concerned,  I  fought  the  elections  in
 villages  on  principles  and  not  on
 names.  (Interruption).

 MR.  SPEAKER:  Now,  let  me
 appeal,  for  Heaven's  sake,  do  not
 make  any  more  interruptions,

 SHRIMATI  INDIRA  GANDIII:  I
 welcome  the  point  which  the  hon.
 Member  has  made  just  now,  about

 ‘courtesy  being  shown  to  all  Mem-
 ‘bers,  and  I  only  hope  that  he  will
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 see  to  this  aspect  from  the  side  od
 the  Opposition  on  other  occasions also.

 Now,  turning  to  External  Affairs
 there  was  hardly  ary  new  point
 raised;  the  usual  points  were  there

 on  Viet  Nam  and  West  Asia  and
 there  is  not  much  to  say  on  this, as  this  opportunity  is  given  to  us
 time  and  again.  Tht  conflict  in

 Viet  Nam  and  its  escalation  is  some-
 thing  that  saddens  us  very  greatly, and  it  is  of  great  concern  to  us,  What
 happens  in  South-East  Asia  is  of  very
 great  concern  to  us  in  India.  We

 have  always  maintained  that  the  so-
 lution  cannot  be  a  military  one  and
 later  events  have  proved  the  rightness
 of  our  assessment.  Today  our  view
 is  shared  by  a  growing  number  of
 nations.  We  still  maintain,  as  we  said
 Many  months  ago,  that  the  first  step
 should  be  the  stoppage  of  the  bomb-
 ing  of  North  Vietnam  and  that  this
 would  lead  to  other  steps  which  could
 take  the  conflict  from  the  battlefieid
 on  to  the  conference  table.

 There  were  references  here  to
 West  Asia.  Here  again,  we  have
 always  stood  for  the  principle  that
 no  party  should  be  allowed  to  keep
 the  fruits  of  aggression  and  that
 every  country  should  be  able  to  live
 in  peace  and  security.

 SHRI  KANWAR  LAL  GUPTA:
 (Delhi  Sadar):  What  about  Pakis-
 tan?

 SHRIMATI  INDIRA  GANDHI:
 Regarding  Pakistan  and  China,  the
 President  in  his  Address  has  stated
 our  stand....

 SHRI  HEM  BARUA:  What  about
 China  enjoying  the  fruits  of  aggres-
 sion  in  Ladakh?

 SHRIMATI  INDIRA  GANDHI:  I
 do  not  think  I  have  anything  to  add
 at  this  moment  about  either  Pakis-
 tan  or  China.

 Some  hon.  members  have  refer-
 reg  in  their  amendments  and  other-
 wise  to  the  new  gituation  in  the
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 Indian  Ocean  area,  We  maintain  a
 close  and  careful  watch  over  the
 political  and  other  developments  in
 this  area  and  have  noted  the  inten-
 tion  of  the  British  Government  to
 withdraw  militarily  from  there  in
 the  near  future.  Our  relations  with
 all  these  countries  of  South-and
 South-East  Asia  are  very  friendly
 and  cordial  and  continue  to  grow
 satisfactorily.  We  feel  that  the  secu-
 rity  of  these  countries  can  best  be
 ensured  not  through  military  alliances
 but  by  the  strength  of  their  national
 economies  and  by  their  political  stabi-
 lity.

 One  hon,  member  said  that  I
 should  not  say  anything  about  the
 Kutch  Award.  But  as  I  mentioned
 at  the  beginning  of  my  speech,  I
 feel  that  this  ommission  would  be
 conspicuous.

 SHRI  8.  KUNDU:  On  a  point  of
 erder,  Sir.

 MR.  SPEAKER:  When  Mr.  Viswa-
 mathan  and  other  members  were
 speaking  about  the  Kutch  Agreement,
 you  were  there  and  you  did  not  raise
 any  point  of  order.  J  have  given
 my  ruling.

 SHRI  S,  KUNDU:  With  all  respect
 to  the  Chair,  I  submit  that  no  point
 of  order  was  raised  at  that  ime,
 Now  I  am  raising  it.  Rule  343  says:

 “No  member  shall  anticipate
 the  discussion  of  any  subject  of
 which  notice  has  been  given,
 provided  that  in  determining
 whether  a  discussion  is  out  of
 order  on  the  ercund  of  anticipa-
 tion,  regard  shall  be  had  by  the
 Speaker  to  the  probability  of  the
 matter  anticipated  being  brought
 before  the  House  within  a
 reasonable  time.”

 Within  3  days,  on  Tuesday  next,
 the  no-confidence  motion  is  coming
 up.  There  are  several  earlier  rul-
 ings  also.  Shall  I  refer  to  them?

 MR.  SPEAKER:  Not  necessary.
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 SHRI  S.  KUNDU:  The  only  thing
 is,  she  is  not  to  read  her  prepared
 text  on  this,

 SHRI  K,  NARAYANA  RAO  (Bob-
 bili):  May  I  make  a  submission?

 MR.  SPEAKER:  No  submission.  I
 do  not  want  any  reply  to  that  point
 of  order,  unless  you  have  a  point  of
 order,

 SHRI  K.  NARAYANA  RAO:  My
 point  of  order  is....

 MR.  SPEAKER:  That  he  cannot
 raise  a  point  of  order?  (Interrup-
 tions).

 SHRI  G.  VISWANATHAN:  Mr.
 Kundu’s  point  of  order  has  not  been
 disposed  of  yet.  (Interruptions).

 MR.  SPEAKER:  There  is  no  point of  order.  On  what  issue  your  point  of
 order  ‘is  I  am  not  able  to  understand.
 He  may  kindly  resume  his  seat.

 When  the  no-confidence  motion  was
 admitted  I  had  mentioned  that  it  was
 a  single-line  motion.  Now  the  Prime
 Minister  is  speaking  under  Rule  20
 which  says:

 “The  Prime  Minister  or  any
 other  Minister,  whether  he  has
 previously  taken  part  in  the  dis-
 cussion  or  not,  shall  on  behalf  of
 the  Government  have  a  general
 right  of  explaining  the  position  of
 the  Government  at  the  end  of  the
 discussion......  n

 If  all  the  hon.  Members  of  all  parties
 had  a  right  to  speak  about  this,  she
 has  also  ६  right  and  she  can  explain
 the  position.

 SHRI  8.  KUNDU:  Sir,  you  have
 given  your  ruling  and  we  accept  it
 But  your  predecessor  has  also  given
 some  rulings  on  this.

 MR.  SPEAKER:  I  do  not  want  any
 further  explanation.

 SHRIMATI  INDIRA  GANDHI:  Sir,
 I  would  have  very  snuch  liked  to  ob-
 lige  the  hon.  Member  and  agree  to
 his  request  had  this  not  been  such  an
 important  matter  and  had  we  not  to
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 walt  for  three  full  days  before  the
 House  meets  again,  Then  J  will  be  re-
 plying  only  on  the  28th,  Therefore

 SHRI  S.  KUNDU:  I  am  only  saying
 that  it  will  prejudice  the  discussion.
 (Interruptions).

 SHRIMATI  INDIRA  GANDHI:  Sir,
 since  I  made  my  statement  in  the
 House  on  this  subject,  the  introductory
 and  concluding  chapters  of  the  Award
 have  been  received.

 With  your  permission,  Sir,  I  lay  on
 the  Table,  of  the  House  a  set  of  these
 documents.*  Copies  of  these  are

 ,  under  print  and  ag  soon  as  they  ate
 ready,  perhaps  by  Sunday  or  at  the
 latest  by  Monday,  they  will  be  made
 available  to  the  Lok  Sabha  Secretariat
 for  hon.  Members  who  are  interested.

 We  are  closely  examining  the
 Award.  But  in  the  meantime,  since
 some  anxiety  hag  been  expressed
 about  the  position  relating  to  certain
 points,  I  should  like  to  share  with  the
 ‘House  the  information  that  the  Award
 has  determined  that  Point  84,  Sardar
 Post,  Biar  Bet,  Karim  Shahi,  Bavarla
 Bet,  Sarf-Bela  Bet,  Vighokot,  Gainda
 Bet,  and  the  entire  Nara  Bet  Chain,
 lie  on  the  Indian  side  of  the  border.
 A  marginal  area  to  the  south  of
 Rahimki  Bazar,  including  Pirel  Valo
 Kun  and  Kanjar  Kot,  and  Dhara
 Banni  and  Chhad  Bet  are  determined
 to  lie  on  the  Pakistan  side  of  the
 border.

 श्री मधु  लिसये  :  इस  निर्गय  को  फैंक
 दो।

 SHRIMATI  INDIRA  GANDHI:  As
 I  have  said  earlier,  as  soOn  as  the
 examination  is  complete,  a  further
 statement  will  be  made.  We  shall  na-
 turally  hofiour  our  commitments.  I
 feel  it  would  be  q  sad  day  if  we  fail
 to  meet  an  international  commitment.

 श्री  सु  लिमय :  बहुत  गलत  बात  कह
 रखी  है  ।  |  ,
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 SHRIMATI  INDIRA  GANDHI:  Sir,
 I  would  like  to  repeat  the  point  with
 which  I  started.  It  is  the  question  of
 violence  on  the  streeta  and  the  feeling of  parochalism,  This  is  a  national
 problem.  I  fail  to  understand  how  it
 is  that  a  handful  of  people  can  create
 #0  much  trouble  even  when  a  majority are  not  with  them  on  some  of  these
 occasiong  and  on  some  of  these  issues,
 Hou  can  a  small  minority  terrorise
 a  larger  majority  into  either  just.
 tolerating  them  or  encouraging  them?
 It  obviously  shows  that  there  is  a
 great  need  to  mobilise  the  entire  com-
 munity  against  these  actg  of  violence
 and  against  the  tyranny  of  the  mino-
 rity  and  this  is  where  political  and
 non-political  citizens  of  this  country
 should  also  take  a  hand  and  help  to
 control  such  activities.  Ag  far  as  the
 average  citizen  is  concerned,  it  is  not
 right  for  him  to  say  that  he  is  not.
 concerned,  It  is  something  with  which
 he  is  very  much  concerned,  because-
 it  affects  not  only  his  daily  life  but
 the  future  of  his  children.

 In  this  connection,  I  should  like  to
 say  a  word  about  the  various  senas
 which  are  cropping  up  all  over  the
 place.  I  cannot  understand  what
 batt'es  these  senas  are  going  to  fight.
 As  I  see  the  Indian  situation,  there
 is  only  one  battle  to  fight  and  that  is
 the  battle  against  poverty.  And  it
 requires  only  one  sena  and  that  is  the
 sena  of  a  united,  determined  Indian
 People.  I  was  greatly  heartened  to

 hear  one  or  two  voices  from  the  other
 side—Acharyaji’s  and  hon’ble  mem-
 ber,  Shri  Vajayes's  recognising  this.
 Since  Shri  Vajpayee  is  the  leader  of
 a  party,  if  he  feels  this  way,  I  am
 sure  he  will  exercise  his  influence  to
 see  that  on  these  national  problems
 we  can  work  together.

 श्रो  कंवरलाल  गुप्त  :  भ्रष्यक्ष  महोदय
 में  निवेदन  करूंगा  कि  प्रधान  मंत्री  ने  हरी
 पार्टी  के  सम्बन्ध  में  जो  कुछ  कहता  हे,  वह

 *Placed  in  Library,  See  No.  ‘LT-210[,  68.
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 [  रे;  कंवर  लाल  मुप्त ]
 स्पष्ट  तौर  पर  कहें  ।  हमारी  जो  जिम्मेदारी
 है,  हप  उसको  निबाहेंगे।

 प्रोभतो  इंन्बिरा  गं।धो  :  में  यही  चाहती.
 हूं  कि  सब  अपनी  अपनी  जिम्मदारी  को
 समझें  |

 क  कंबरलाल  गुप्त:  वह  बतायें  कि
 हमारी  पार्टी  की  क्या  गलती  है,  हम  ने
 कौंत  सा  गलत  काम  किया  हूँ  |  अगर  हम
 यह  महसूस  करेंगे  कि  हमारी  कोई  गलती
 हैँ,  तं।  हम  उसको  सुधारें गे,  वर्ना  हम  पर  जो
 आरोप  लगावा  जायेगा,  हम  उसका  खंडन
 करेंगे  1

 भा /नती  इन्विरा  बांध,  :  में  सिर्फ  यही
 चाहती  हूं  कि  सब  लोग  अतः  अपनी  जिम्मे-
 दारी  के.  समझें  |

 श्रो  कंवरलाल  गुप्त  :  क्या  सरकार  को
 कोई  जिम्मेदारी  नहीं  हूँ  ?  सब  गड़बड़  तो
 बह  कराती  हू  1

 SHRI  M.  L.  SONDHI  (New  Delhi):
 If  you  want  to  get  some  more  terri-
 tory,  you  will  get  our  co-operation,
 but  not  for  the  loss  of  territory.

 SHRIMATI  INDIRA  GANDHI:  J
 was  talking  about  the  communal  situa--

 ‘tion  and  the  violence  that  goes  about
 tue  to  comunal  tension,  I  think  these
 tre  issues  which  deserve  to  be  placed
 ‘ubove  party,  region,  caste  and  creed.
 As  I  said  earlier  on,  and  as  Shri  Nath
 Pai  said  the  other  day—I  am  saying
 this  only  to  attract  his  attention  to
 this  side—we  should  be  Indians  first
 and  Indians  last.  I  ask  the  same
 question,  I  repeat  the  question  which
 Acharyaji  put  to  us:  wre  we  likely  to
 secure  this  objective  if  the  opposition
 always  adopts  a  negative  and  oppos-
 ing  role,  regardless  of  the  issues  be-
 ‘fore  us?

 AN  HON.  MEMBER:  What  about
 <u?
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 थो  मधु  लिश्रथे  :  सहयोग  का  मतलतन  हूं
 हां  में  हां  मिलासा  |

 SHRIMATI  INDIRA  GANDHI:
 There  is  clear  evidence  thet  we  are
 folowing  the  policies  and  measures
 which  the  Congress  have  evolved
 after  years  of  consideration  and  deli-
 beration.  They  are  in  accord  with
 modern  trends.  But  the  difficulties  in
 solving  these  problems  have  not  been
 Mitigated  by  the  opposition  but,  I
 am  sorry  to  say,  they  have  been  in-
 creased.  However,  jt  is  still  not  too
 late  for  us  to  get  together  to  evolve
 methods  of  working  together  on  cer-
 tain  issues  which  can  be  recognised
 or  identifieg  as  national  issues.  As
 the  President  said,  on  our  part,  we
 shall  continue  to  work  for  such  &
 national  co-operative  approach  to-
 ward  the  major  national  problems.
 Indeed,  we  shall  welcome  every  effort
 towards  a  united  and  determined
 effort  by  this  nation  to  solve  these
 problemg  and  to  march  ahead  and  I
 am  convinced  that  it  shall  do  so.

 MR.  SPEAKER:  Before  I  put  the
 motion  to  the  vote,  I  have  to  dispose
 of  the  amendments.  I  will  put  sepe-
 rately  those  amendments  which  ‘are
 pressed,

 I  shall  first  put  amendments  Nos.  30
 and  3l  moved  by  Shri  Nayanar  to  the
 vote  of  the  House.

 Amendments  Nos.  30  ang  सी  were  put
 und  negatived.

 MR.  SPEAKER:  I  now  put  Amend-
 ment  No.  80  moved  by  Shri  Kanwarlal
 Gupta  to  the  vote  of  the  House.

 The  question  is:

 “That  at  the  end  of  the  motion,
 the  fol'owing  be  added,  namety:—

 “byt  regret  that  there  is  no
 miention  in  the  Address  of  tne
 need  for  abolition  of  food  zones
 in  country.”  (80).
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 The  Lok  Sabha  divided:
 Division  No.  2]

 Amat,  Shri  D.
 Amin,  Shri  R.  K.
 Bansh  Narain  Singh.

 Shri
 Basi,  Shri  8.  8.
 Brij  Bhushan  Lal,  Shri
 Deb,  Shri  D.  N.
 Deo,  Shri  K.  P.  Singh
 Deo,  Shri  P.  K.
 Deo,  Shri  R.  R.  Singh
 Gowd,  Shri  Gadilingana
 Gowder,  Shri  Nanja
 Gupta,  Shri  Kanwar  Lal
 Jha,  Shri  Shiva  Chandra

 at  Khan,  Shri  Zulfiquar  All
 Koushik,  Skri  K.  M.
 Kushwah,  Shri  Y.  8,

 Achal  Singh,  Shri
 Ahirwar,  Shri  Nathu

 Ram
 Ahmed,  Shri  ्र  A.
 Ankineedu,  Shri
 Arumugam,  Shri  R.  8.
 Babunath  Singh,  Shri
 Bajpai,  Shri

 Shashibhushan
 Bajpai,  Shri  Vidya  Dhar
 Barua,  Shri  Bedabrata
 Barua,  Shri  R.
 Bhagat,  Shri  8.  R.
 Bhagavati,  Shri
 Bhakt  Darshan,  Shri
 Bhandare,  Shri  R.  D.
 Bhanu  Prakash

 Singh,  Shri
 Bharat  Singh,  Shri
 Bhola  Nath,  Shri
 Bohra,  Shri  Onkarlal
 Butta  Singh,  Shri
 Chanda,  Shri  Anil  K.
 Chanda,  Shrimati

 Jyotsna
 Chatterji,  Shri

 Krishna  Kumari
 Chaturvedi,  Shri  R.  L.
 Chaudhary,  Shri

 Nitiraj  Singh
 Chavan,  Shri  D.  R.
 Chavan,  Shri  ४.  B.*
 Dalbir  Singh,  Shri
 Das,  Shri  N.  T.
 Dasappa,  Shri  Tulsidas
 325]  LS.  —9

 AYES
 Limaye,  Shri  Madhu
 Lobo  Prabhu,  Shri
 Majhi,  Shri  .M.-
 Mohamed  Imam,  Shri  J.
 Muthusami,  Shri  C.
 Naik,  Shri  G.  C.
 Naik,  Shri  R.  V.
 Nayar,  Shrimati

 Shakuntala
 Patel,  Shri  J.  H.
 Patodia,  Shri  D,  N.
 Puri,  Dr.  Surya  Prakash
 Ramamoorthy,  Shri  8.  P.
 Ramji  Ram,  Shri
 Ranga,  Shri
 Ranjit  Singh,  Shri
 Ray,  Shri  Rabi

 NOES
 Dass,  Shri  C.
 Deoghare,  Shri  N.  R.
 Desai,  Shri  Morarji
 Dhillon,  Shri  G.  S.
 Dinesh  Shingh,  Shri
 Dixit,  Shri  G.  C.
 Dwivedi,  Shri  Nageshwar
 Ering,  Shri  D.
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shrimati  Indira
 Ganeh,  Shri  K.  R,
 Ganga  Devi,  Shrimati
 Gavit,  Shri  Tukaram
 Ghosh,  Shri  Bimalkanti
 Girja  Kumari,

 Shrimati
 Hari  Krishna,  Shri
 Harzarika,  Shri  J.  N.
 Hem  Raj,  Shri
 Jadhav,  Shri

 Tulshidas
 Karan  Singh,  Dr.
 Kasture,  Shri  A  8.
 Kedaria,  Shri  C.  M.
 Khan,  Shri  M.  A.
 Khanna,  Shri  P.  K.
 Kinder  Lal,  Shri
 Krishnan,  Shri  G.  Y.
 Kureel,  Shri  B.  N.
 Kushok  Bakula,  Shri
 Laskar,*Shri  N.  R.
 Lutfal  Haque,  Shri
 Mahadeva  Prasad,  Dr.
 Mahajan,  Shri  Vikram

 Chand
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 Santosham,  Dr.  M.
 Sharda  Nand,  Shri
 Sharma,  Shri  Beni.

 Shanker
 Sharma,  Shri  Ram

 Avtar
 Shastri,  Shri  Raghuvir
 Singh
 Shastri,  Shri  Shiv

 Kumar
 Singh,  Shri  J.  8,
 Sondhi,  Shri  M.  L.
 Sreedharan,  Shri  A.
 Tapuriah,  Shri  8.  हू,
 Viswanatham,  Shri

 Tenneti
 Xavier,  Shri  8.

 .

 Maharaj  Singh,  Shri
 Malhotra,  Shri  Inder  J.
 Masuriya  Din,  Shri
 Mehta,  Shri  Asoka
 Minimata  Agam  Dass

 Guru,  Shrimati
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  G.  5.
 Mohammad  Yusuf,  Shri
 Mondal;  Shri  Jugal

 Mukerjee,  Shrimati
 Sharda

 Naghnoor,  Shri  M.  N..
 Nahata,  Shri  Amrit
 Pandey,  Shri  K.  N.
 Panigrahi,  Shri

 Chintamani
 Pant,  Shri  K.  C.
 Parmar,  Shri  Bhaljibhai
 Pratap  Singh,  Shri
 Parthasarathy,  Shri
 Patil,  Shri  Anantrao
 Patil,  Shri  Deorao
 Poonacha,  Shri  C.  M.
 Qureshi,  Shri  Mohd.

 Shaffl
 Radhabai,  Shrimati  B.
 Raghu  Ramaiah,  Shri
 Raj  Deo  Singh,  Shri
 Rajani  Gandha,  Kumari
 Rajasekharan,  Shri
 Ram,  Shri  T.
 Ram  Dhan,  Shri
 Rem  Dhani  Das,  Shri
 Ram  Subhag  Singh,  Dr.
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 Kam  Swarup,  Shri
 Rana,  Shri  M.  8.
 Randhir  Singh,  Shri

 FEBRUARY  23,  968

 Saigal,  Shri  A.S.
 Salve,  Shri  N.  KP.  Shri
 Sambasivam,  Shri

 Address  (M)  3098

 Siddheshwar  Prasad,

 Sinha,  Shri  Satya
 Rane,  Shri  Sanghi,  Shri  N.  K.  Narayan
 Rao,  Shri  Jaganath  Sankata  Prasad,  Dr.  Sonar,  Dr,  A.  G.
 Rao,  Dr.  K.  L.  Savitri  Shyam,  Surendra  Pal  Singh,
 Rao,  Shri  K.  Shrimati  Shri

 Narayana  Sayeed,  Shri  P.  M.  Sursingh,  Shri
 Rao,  Shri  J.  Sen,  Shri  Dwaipayan  Suryanarayana,  Shri

 Ramapathi  Shah,  Shrimati  Jayaben  K.
 Rao,  Shri  Thirumala
 Rao,  Dr.  V.  K.  R.  V.
 Reddi,  Shri  G.  S.
 Reddy,  Shri  P.

 Antony
 Reddy,  Shri  R.  D.
 Reddy,  Shri  Surendar

 Shambhu  Nath,  Shri
 Sharma,  Shri  M.  R.
 Shastri,  Shri  B.  N.
 Shastri,  Shri

 Sheopujan
 Sheo  Narain,  Shri
 Sheth,  Shri  T.  M.

 Swaran  Singh,  Shri
 Tiwary,  Shri  K.  N.
 Uikey,  Shri  M.  G.
 Veerappa,  Shri

 Ramachandra
 Venkatasubbaiah,

 Shri  P.
 Rohatgi,  Shrimati  Shiv  Chandika  Virbhadra  Singh,  Shri
 Sushila  Prasad,  Shri  Vyas,  Shri  Ramesh
 Roy,  Shri  Bishwa-  Shukla,  Shri  S.  N.  Chandra

 nath  Shukla,  Shri  Vidya  Yadav,  Shri  Chandra-
 Sadhu  Ram,  Shri  Charan  jeet.

 MR.  SPEAKER:  The  result  of  the
 Division  is:

 Ayes  44;  Noes  141*
 The  motion  was  negatived.

 MR.  SPEAKER:  Now,  I  put  Amend-
 ment  No.  92  moved  by  Shri  Madhu
 Limaye  to  the  vote  of  the  House.
 The  Amendment  No.  92  was  put  and
 negatived

 MR.  SPEAKER:  I  will  now  put  Mr.
 Masani’s  amendment,  Amendment
 No.  98,  to  the  vote  of  the  House.

 The  question  is:
 “That  at  the  erd  of  the  motion,

 the  following  be  added,  namely:—
 ‘but  regret  that  while  referring

 to  the  question  of  the  reorganisa-
 tion  of  a  border  State  _  like
 Assam,  no  reference  whatsoever
 is  made  in  the  Address  to  the
 deplorable  attack  on  Indian  citi-
 zens  of  non-Assamese  origin  and
 their  property  that  took  place  in
 broad  daylight  in  Gauhati  and
 other  places  in  Assam  on  Repub-
 lic  Day,  26th  January,  968  re-
 sulting  in  a  large  number  of
 them  becoming  homeless  ang  in
 the  destruction  of  property  worth
 crores  of  rupees  aS  a  result  of
 the  denial  of  even  elementary
 protection  to  those  who  were  left
 at  the  mercy  of  the  mob.’”  (98)

 The  Lok  Sabha  divided:

 Division  No.  3]
 Amat,  Shri  D.
 Amin,  Shri  R,  K.
 Anbazhagan,  Shri
 Bansh  Narain  Singh,

 Shri
 Basi,  Shri  8.  s.
 Bharat  Singh,  Shri

 BET  AYES
 Brij  Bhushan  Lal,  Shri
 Chittybabu,  Shri  com
 Deo,  Shri  K.  P.  Singh
 Deo,  Shri  P.  K.

 Desai,  Shri  C.  C.

 [78.44  hrs.

 Dhirendranath,  Shri
 Gowd,  Shri  Gadi-

 lingana
 Gowder,  Shri  Nanja
 Gupta,  Shri  Indrajit
 Gupta,  Shri  Kanwar

 Lal

 *Sarvashri  B  N.  Bhargava,  V.  N.  Jadhav,
 Singh  Mahida,
 Kripalani  also  wanted  to  vote

 Hanumanthaiya,  Narendra
 Ramanand  Shastri,M.  Y.  Saleem  and  Shrimatj  Sucheta

 for  ‘NOES’.
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 Jha,  Shri  Shiva
 Chandra

 Kandappan,  Shri  S$.
 Khan,  Shrj  Latafat

 Ali
 Ehan,  Shri  Zulfiquar

 Ali
 Kikar  Singh,  Shri
 Kirutinan,  Shri
 Koushik,  Shri  K.  M.
 Krishnamoorthi,  Shri

 Vv.
 Kushwah,  Shri  Y.  Ss.
 Lobo  Prabhu,  Shri
 Majhi,  Shri  M.
 Mayavan,  Shri

 '  Meghachandra,
 Shri  M.

 Achal  Singh,  Shri
 Ahirwar,  Shri  Nathu

 Ram
 Ahmed,  Shri  F.A.
 Ankineedu,  Shri
 Arumugam,  Shri  R.  Ss.
 Babunath  Singh  Shri
 Bajpai,  Shri  Shashi-

 bhushan
 Bajpai,  Shri  Vidya

 Dhar
 Barua,  Shri  Bedabrata
 Barua,  Shri  R.
 Bhagat,  Shri  B,  R.
 Bhagavati,  Shri
 Bhakt  Darshan,  Shri
 Bhandare,  Shri  R.  D.
 Bhanu  Prakash  Singh,

 Shri
 Bhargava,  ShriB.  N.
 Bhola  Nath,  Shri
 Bohra,  Shri  Onkarlal
 Buta  Singh,  Shri
 Chanda,  Shri  Anil  K.
 Chanda,  Shrimati

 Jyotsna
 Chatterji,  Shri

 Krishna  Kumar
 Chaturvedi,  Shri R.  L.
 Chaudhary,  Shri

 Nitiraj  Singh  °
 Chavan,  Shri  D.  R.
 Chavan.  Shri  Y.  8.
 Dalbir  Singh,  Shri
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 Mohamed  Imam,
 Shri  J.

 Muthusami,  Shri  C.
 Naik,  Shri  ७.  C.
 Nair,  Shri  Vasu-

 devan
 Patel,  Shri  J,  H.
 Patil,  Shri  N.  R.
 Patodia,  Shri  D.  N.
 Puri,  Dr.  Surya

 Prakash
 Ramamoorthy,  Shri

 5.  P.
 Ramji  Ram,  Shri
 Ranga,  Shri
 Ranjit  Singh,  Shri
 Ray,  Shri  Rabi
 Sambhali,  Shri  Ishaq
 Santosham,  Dr.  M.

 NOES

 Das,  Shri  N.  T.
 Dasappa,  Shri

 Tulsidas
 Dass,  Shri  rom
 Deoghare,  Shri  N.  R.
 Desai,  Shri  Morarji
 Dhillon,  Shri  G.  8.
 Dinesh  Singh,  Shri
 Dwivedi,  Shri

 Nageshwar
 Ering,  Shri  D.
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shrimati

 Indira
 Ganesh,  Shrik.  R.
 Ganga  Devi,  Shrimati
 Gavit,  Shri  Tukaram
 Ghosh,  Shri  Brmalkanti
 Girja  Kumari,  Shrimati
 Hanumanthaiya,  Shri
 Hari  Krishna,  Shri
 Hazarika,  Shri  J.  N.
 Hem  Raj,  Shri
 Jadhav,  Shri  Tulsidas
 Jadhav,  Shri  V.  N.
 Karan  Singh,  Dr.
 Kasture,  Shri  A.  S.
 Kedaria,  Shri  C.  M.
 Khan,  Shri  M.  A.
 Khanna,  Shri  P.  K.
 Kinder  Lal,  Shri
 Krivalani,  Shrimati

 Sucheta
 Krishnan,  Shri  G.  Y.

 Address  (M)

 Sharda  Nand,  Shri
 Sharma,  Shri  Beni

 Shanker
 Sharma,  Shri  Ram

 Avtar
 Shastri,  Shri  Rama

 Avatar
 Shastri,  Shri  Raghuvir

 Singh
 Shastri,  Shri  Shiv

 Kumar
 Singh,  Shri  J.  B.
 Sivasankaran,  Shri
 Sondhi,  Shri  M.  L.
 Tapuriah,  Shri  8.  EK.
 Viswanatham,  Shri

 Tenneti
 Viswanathan,  Shri  G.
 Xavier,  Shri  S.

 Kureel,  Shri  B.  N.
 Kushok  Bakula,  Shri
 Laskar,  Shri  N,  R.
 Lutfal  Haque,  Shri
 Mahadeva  Prasad,  Dr.
 Mahajan,  Shri  Vikram

 Chand
 Maharaj  Singh,  Shri
 Mahida,  Shri  Narendra

 ingh
 Malhotra,  Shri  Inder

 Masuriya  Din,  Shri
 Mehta,  Shri  Asoka
 Minimata  Agam  Dass

 Guru,  Shrimati
 Mirza,  Shri  Bakar  Ali
 Mohammad  Yusuf,  Shri
 Mondal,  Shri  Jugal
 Mrityunjay  Prasad,

 Shri
 Mukerjee,  Shrimati

 Sharda
 Naghnoor,  Shri  M.  N.
 Nahata,  Shri  Amrit
 Pandey,  Shri  हू.  N.
 Panigrahi,  Shri

 Chintamani
 Pant,  Shri  K.  C.
 Parmar,  Shri

 Bhaljibhai
 Pratap  Singh,  Shri
 Parthasarathy,  Shri
 Patil,  Shri  Anantrao

 १
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 Patil,  Shri.  Deorao
 Poonacha,  Shri  C.  M.
 Qureshi,  Shri  Shaffi
 Radhabai,  Shrimati  B.
 Raghu  Ramaiah,  Shri
 Raj  Deo  Singh,  Shri
 Rajani  Gandha,

 Kumari
 Rajasekharan,  Shri
 Ram,  Shri  T.
 Ram  Dhan,  Shri
 Ram  Dhani  Das,

 Shri
 Ram  Subhag  Singh,

 Dr.
 Ram  Swarup,  Shri
 Rana,  Shri  M.  B.
 Randhir  Singh,  Shri
 Rane,  Shri
 Rao,  Shri  Jaganath
 Rao,  Dr,  K.  L.
 Rao,  Shri K.  Narayana
 Rao,  Shri  J.

 Ramapathi
 Rao,  Dr.  V.  K.  BR.  ्
 Reddi,  Shri  5.  5.
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 Reddy,  Shri  P.
 Antony

 Reddy,  Shri  R.  D.
 Reddy,  Shri  Surendar
 Rohatgi,  Shrimati

 Sushila
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saigal,  Shri  A.  5.
 Saleem,  Shri  M.  Y.
 Salve,  Shri  N.  K.P.
 Sambasivam,  Shri
 Sanghi,  Shri  N.  K.
 Sankata  Prasad,  Dr.
 Savitri  Shyam,  Shrimnati
 Sayeed,  Shri  P.  M.
 Sen,  Shri  Dwaipayan
 Shah,  Shrimati  Jayaben
 Shambhu  Nath,  Shri
 Sharma,  Shri  M.  R.
 Shatri,  Shri  B,  N.
 Shastri,  Shri  Rema-

 nand
 Shastri,  Shri

 Sheopujan
 Sheo  Narain,  Shri

 ‘of  India  (Res.)  ३702

 Shiy  Chandika  Prasad,
 Shri

 Shukla,  Shri  S.N
 Sukla,  Shri  Vidya

 Charan
 Siddheshwar  Prasad,

 Shri
 Sinha,  Shri  Satya

 Narayan
 Sonar,  Dr.  A.  G.
 Surendra  Pal  Singh,

 Shri
 Sursingh,  Shri
 Suryanarayana,  Shri  K.
 Swaran  Singh,  Shri
 Tiwary,  Shri  K.  N.
 Uikey,  Shri  M.  G.
 Veerappa,  Shri

 Ramachandra
 Venkatasubbaiah,  Shri

 P.
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Ramesh

 Chandra
 Yadab,  Shri  Chandra

 Jeet

 MR.  SPEAKER:  The  result  of  the
 Division  is:
 Ayes  58*;  Noes  4

 The  motion  was  negatived.
 MR.  SPEAKER:  I  now  put  =  Mr.

 Indrajit  Gupta’s  amendments,  Amend-
 ments  Nos.  8  and  26  to  the  vote
 of  the  House.
 Amendments  Nos.
 put  and  negatived.

 MR.  SPEAKER:  I  now  put  Mr.
 Tenneti  Vigwanatham’s  amendment,
 Amendinent  No.  273,  to  the  vote  of
 the  House.
 Amendment  No.  273°  was
 negatived.

 MR.  SPEAKER:  I  now  put  the
 other  amendments  to  the  vote  of  the
 House.
 The  other  amendments  Nos,  l  to  4;
 2  to  16;  एए  to  29;  32;  43  to  55;  68  to

 8  and  26  were

 put  and

 72;  74;  88  to  84;  93  to  97;  99  to  102;
 l06  to  ALT;  I9  to  125;  27  to  134;
 58  to  160;  70  to  ‘176;  230  to  245;
 260  to  272  and  274  to  276  were  put
 and  negatived.

 MR.  SPEAKER:  I  will  now  put  the
 main  Motion,  moved  by  Shri  Chandra
 Jeet  Yadav  to  the  vote  of  the  House.

 The  Question  is:
 “That  an  Address  be  presented

 to  the  President  in  the  following
 terms:—

 ‘That  the  Members  of  Lok
 Sabha  assembled  in  this  Session
 are  deeply  grateful  to  the  Presi-
 dent  for  the  Address  which  he
 has  been  pleased  to  deliver  to
 both  Houses  of  Parlianient
 assembled  together  on  the  2th
 February,  1968"  ”

 The  Lok  Sabhq  divided:

 *Sarvashri  A.  Sreedharan,  Ghayoor  Ali  Khan,  Madhu  Limaye,  Anburhe-
 zhian  and  Shrimati  Shakuntala  Nayar  also  wanted  to  vote  for  “AYES.

 ‘Shri  G.  C:  Dixil  alsc  wanted  tz  vete  for  ‘NOES’:
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 Division  No.  4)
 Achal  Singn,  Sari
 Ahuwar,  Sari  Nethu

 Kam
 Ahmed,  Shri  F.A.
 Anmkineedu,  Shri
 Arumugam,  Shri  RB.  s.
 Babunath  Singh,  Shri
 Bajpai,  Shri  Snashi-

 bhushan
 Bajpai,  Shri  Vidya

 Dhar
 Barua,  Shri  Bedabrata
 Barua,  Shri  R.
 Bhagat,  Shri  B,  R.
 Bhagavati,  Shri
 Bhakt  Darshan,  Shri
 Bhandare,  Shri  R.  0.
 Bhanu  Prakash  Singh,

 Shri
 Bhargava,  ShriB.  N.
 Bhola  Nath,  Shri
 Bohra,  Shri  Onkarlal
 Buta  Singh,  Shri
 Chanda,  Shri  Anil  हू.
 Chanda,  Shrimati

 Jyotsna
 Chatterji,  Shri

 Krishna  Kumar
 Chaturvedi,  Shri  R.  L.
 Chaudhary,  Shri

 Nitiraj  Singh
 Chavan,  Shri  D.  R,
 Chavan,  Shri  Y.  B.
 Choudhary,  Shri  Valmik
 Dalbir  Singh,  Shri
 Das,  Shri  N.  T.
 Dasappa,  Shri

 Tulsidas
 Dass,  Shri  con
 Deoghare,  Shri  N.R.
 Desai,  Shri  Morarji
 Dhillon,  Shri  G.
 Dinesh  Singh,  Shri
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 Ganga  Devi,  Sh.imati
 Gavit,  Shri  Tukaram
 Gnosn,  Sori  Srmaikanti
 Girja  Kumari,  Sprimati
 Hanumanthaiya,  Shri
 Hari  Krisnna,  Shri
 Hazarika,  Shri  J.  N.
 Hem  Raj,  Shri
 Jadhav,  Shri  V.  N.
 Karan  Singh,  Dr.
 Kasture,  Shri  A.  S.
 Khadilkar,  Shri
 Khan,  Shri  M.  A.
 Khanna,  Shri  P.  K.
 Kinder  Lal,  Shri
 Kripalani,  Shrimati

 Sucheta
 Krishnamoorti,  Shri  क
 Krishnan,  Shri  G,  हे.
 Kureel,  Shri  8,  N.
 Kushok  Bakula,  Shri
 Kushwah,  Shri  Y.  8.
 Laskar,  Shri  N,  RB,
 Lutfal  Haque,  Shri
 Mahadeva  Prasad,  Dr,
 Mahajan,  Shri  Vikram

 Chand
 Maharaj  Shingh,  Shri
 Mahida,  Shri  Narendra

 Singh
 Maiti,  Shri  8.  N.
 Malhotra,  Shri  Inder

 J.
 Masuriya  Din,  Shri
 Mehta,  Shri  Asoka
 Minimata  Agam  Dass

 Guru,  Sbrimati
 Mirza,  Shri  Bakar  Ali
 Mohammad  Yusuf,  Shri
 Mondal,  Shri  Jugal
 Mrityunjay  Prasad,

 Shri
 Mukerjee,  Shrimati
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 Kaul,  Suri  Anantao
 Paul,  Shri  Leorao
 roonacna,  Sori  a  M,
 Quresai  Sori  Mohd.  Shafi
 wadhabai,  Shrimatj  8.
 tagou  Kamaiah,  Sori
 Ra)  Deo  Singh,  Shri
 Rajani  Gandha,

 Kumari
 Rajasekharan,  Shri
 Ram,  Shri  T.
 Kam  Dhan,  Shri
 Ram  Dhani  Das,  Shri
 Kam  Subhag  Singh,

 Dr.
 Kam  Swarup,  Shri
 Kana,  Sori  M.  B.
 Randhir  Singh,  Shri
 Rane,  Shri
 Rao,  Shri  Jaganath
 Rao,  Dr.  K.  L.
 tao,  Shri  K,  Narayana
 Rao,  Shri  J.

 Ramapathi
 lao,  Dr.  प्र.  K.  R.  प्र
 Reddi,  Shri  G.  S.
 Reddy,  Shri  P.

 Antony
 Reddy,  Shri  R.  D.
 Reddy,  Shri  Surendar
 Rohatgi,  Shrimati

 Sushila
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saigal,  Shri  A.  S.
 Saleem,  Shri  M.  Y.
 Salve,  Shri  N.  K.P.
 Sambasivam,  Shri
 Sanghi,  Shri  N.  K.
 Sankata  Prasad,  Dr.
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  P.  M.
 Sayyad  Ali,  Shri

 Dixit,  Shri  G.  rom  Sharda  Sen,  Shri  Dwaipayan
 Dwivedi,  Shri  Naghnoor,  Shri  M.N.  Shah,  Shrimati  Jayaben

 Nageshwar  Nahata,  Shri  Amrit  Shambhu  Nath,  Shri
 Ering,  Shri  D.  Pandey,  Shri  K,  N.  Sharma,  Shri  M.  R.
 Gajraj  Singh  Rao,  Panigrahi,  Shri  Shastri,  Shri  B.  N.

 Shri  Chintamani  Shastri,  Shri  Rama-
 Gandhi,  Shrimati  Pant,  Shri  K.  C.  nand

 Indira  Parmar,  Shri  Shastri,  Shri
 Ganesh,  ShriK.  R.  Bhaljibhai  Sheopujan

 we *Wrongly  voted  for  ‘AYES’
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 Sheo  Narain,  Shri
 Sheth,  Shri  T.  M.
 Shiv  Chandika  Prasad,

 Shri
 Shukla,  Shri  S.N
 Sukla,  Shri  Vidya

 Charan
 Siddheshwar  Prasad,

 Shri

 Abraham,  Shri  K.  M.
 Amat,  Shri  D,
 Amin,  Shri  R.  K.
 Anbazhagan,  Shri
 Bansh  Narain  Singh,

 Shri
 Basi,  Shri  8.  Ss.
 Bharat  Singh,  Shri
 Brij  Bhushan  Lal,

 Shri
 Chakrapani,  Shri  C.  EK.
 Chandra  Shekhar  Singh

 Shri
 Chittybabu,  Shri  C.
 Deb,  Shri  D.  N.

 Esthose,  Shri  P.  P.
 Ghosh,  Shri  Ganesh
 Gowd,  Shri

 Gadilingana
 Gupta,  Shri  Indrajit
 Jadhav,  Shri
 Tulshidas*

 MR.  SPEAKER:  The  result  of  the
 Noes  66+.  The

 ‘ayes’  have  it;  the  ‘ayes’  have  it.
 division  is:  Ayes  ‘149;
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 Sinha,  Shri  Satya
 Narayan

 Sonar,  Dr.  A.  G.
 Sudarsanam,  Shri  M.
 Surendra  Pal  Singh,

 Shri
 Sursingh,  Shri
 Suryanarayana,  Shri  K.
 Swaran  Shingh,  Shri
 Tiwary,  Shri  K.  N.

 NOES

 Jha,  Shri  Shiva
 Chandra

 Kalita,  Shri  Dhireswar
 Kandappan,  Shri  5.
 Khan,  Shri  Ghayoor

 Ali
 Khan,  Shri  Latafat

 Ali
 Khan,  Shri  Zulfiquar

 Ali
 Kiruttinan,  Shri
 Koushik,  Shri  K.  M.
 Limaye,  Shri  Madhu
 Lobo  Prabhu,  Shri
 Majhi,  Shri  M.
 Manoharan,  Shri
 Mayavan,  Shri
 Meghachandra,

 Shri  M.
 Menon,  Shri

 Vishwanatha
 Mohamed  Imam,

 Shri  J.
 Naik,  Shri  G.  C.
 Naik,  Shri  R.  V.
 Nair,  Shri  N.

 Sreekantan
 Nayanar,  Shri  E.  K
 Patel,  Shri  J.  H.
 Patodia,  Shri  D.  N.

 The
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 Uikey,  Shri  M.  G.
 Veerappa,  Shri

 Ramachandra
 Venkatasubbaiah,  Shri

 P.
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Ramesh

 Chandra
 Yadab,  Shri  Chandra

 Jeet

 Puri,  Dr.  Surya

 Ss.  P.
 Ramji  Ram,  Shri
 Ranga,  Shri

 Ray,  Shri  Rabi
 Samanta,  Shri  S.  C.
 Sambhali,  Shri  Ishak
 Santosham,  Dr.  M.
 Sharda  Nand,  Shri
 Sharma,  Shri  Beni

 Shanker
 Sharma,  Shri

 Yogendra
 Shastri,  Shri

 Ramavatar
 Shastri,  Shri  Raghu-

 vir  Singh
 Shastri,  Shri  Shiv

 Kumar
 Singh,  Shri  J.  B.
 Sivasankaran,  Shri
 Sondhi,  Shri  M.  L.
 Sreedharan,  Shri  A.
 Tapuriah,  Shri  8.  हू.
 Viswanatham,  Shri

 Tenneti
 Xavier,  Shri  S.

 motion  is  carried
 The  motion  was  adopted.

 “Wrongly  voted  for  ‘NOES’,
 tSarvashri  Parthasarathy,  Tulsidas  Jadhav  and  Pratap  Singh  also  wanted

 to  vote  for  ‘AYES’.
 tSarvashri  Bhogendra  Jha,  Mohammed  Ismail.  G.  Viswanathan,  Kanwar
 Lal  Gupta,  V.  Krishnamoorthi,  Anbuc  hezhian,  Nanja  Gowder  ang  Shrimati
 Shahikuntala  Nayar  also  wanted  tovote  for  ‘NOES’.
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 COMMITTEE  ON  PRIVATE
 BERS’  BILLS  AND  RESOLUTIONS

 Twentieth  Report
 SHRI  KHADILKAR  (Khed):  I

 beg  to  move:
 “That  this  House  agrees  with

 the  Twentieth  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented
 to  the  House  on  the  2lst  Feb-
 ruary  1968”

 MR,  SPEAKER:  The  question  is:
 “That  this  House  agrees  with

 the  Twentieth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  2lst  February  1968".

 The  motion  wag  adopted.

 5.52  brs.

 RESOLUTION  RE:  DEFENCE
 NEEDS  OF  INDIA—Contd.

 (Mr,  Derury-Speaker  in  the  Chair]

 MR.  DEPUTY-SPEAKER:  We  hall
 reume  discussion  of  the  following
 Resolvéion  ‘moved  by  Shri  -Ranjeet
 Singh  on  the  22nd  December  1967:

 “This  House  resolves  that  a
 Standing  Parliamentary  Commit-
 tee  on  Defence  be  appointed  to
 study  the  problems  of  India's
 defegce  needs  and  periodically  to
 keep  scrutinising  her  defence  pre-
 paredness  and  suggest  ways  and
 means  to  the  Government  to  en-
 sure  the  security  of  the  country’s
 frontiers”.
 Out  of  two  hours  allotted,  the  hon.

 Mover  has  taken  so  far  ap  minutes,
 hour  and  40  -ainutes

 remain.  +  He  may  continue  his  speech
 and  conclude  in  ten  minutes.

 SHRI  RANJIT  SINGH  (Khalila-
 bad):  Twelve.

 Hon,  Members  may  be  reminded  that
 this  Resolution  continues  from  the
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 last  session.  I  wil]  now  conclude  my
 observations  in  a  few  minutes.  To
 refresh  your  memory,  I  had  recounted
 how  certain  inherent  weaknesses  of
 democracy,  primarily  the  conscious  de-
 sire  for  peace  leading  to  the  sub-con-
 scious  make-believe  of  peace  lulls
 democracies  into  a  sense  of  com-
 Placency.  Therefore,  in  the  past  no
 democracy  has  been  prepared  for  a
 war  that  its  people  could  see  under
 their  very  nose.  The  example  of
 Britain  was  cited  and  indeed,  we  can-
 not  forget  the  example  of  the  USA
 which,  with  Pearl  Harbour  only  4
 month  away,  had  almost  rejected  the
 famous  Selective  Services  Bill  neces-
 sary  for  increase  in  the  strength  of
 the  US  armed  forces,  passing  it  by  a
 ridiculously  thin  majority  of  23.

 Therefore,  I  plead  that  in  consider-
 ing  this  Resolution,  we  concern  our-
 selves  here  with  nothing  but  the
 truth,  nothing  but  the  objective  ana-
 lysis  of  our  defence  needs,  nothing
 but  the  stark  facts  that  glaringly
 point  to  the  imperative  necessity  for
 the  acceptance  of  this  Resolution.  I
 hope  that  for  once  our  international
 Minister  of  Defence  will  gather  the
 courage,  that  for  oneé  our  Govern-
 ment  will  display  the  foresight  to
 accept  this  Resolution.  I  still  have
 faith  in  both  bodies,

 In  case  there  are  any  reservations
 advanced,  let  me  destroy  beforehand
 those  puerils  answers  that  have  been
 prepared  for  our  international  Minis-
 ter  by  his  ill-advisers,  The  first  argu-
 ment  is  going  to  be  on  the  ground
 of  defence  secrecy.  What  ac-
 cording  to  our  Defence  Minister,  is
 defence  secrecy?  I  had  pointed  out
 last  time  that  a  pamphlet  circulated  on
 the  organisation  of  the  Chinese  Army
 is  marked  ‘top  secret’.  Let  me  now
 disclose  to  ‘you  that  hundreds  of  pam-
 phlets  on  the  detailed  organisation  of
 our  defence  forces  are  not  even  mark-
 ed  ‘contidential’.  Whose  secrets  is  the
 Defence  Minister  guarding?  China's
 but  our  Defence  Minister  does  not
 know  of  such  perverted  sense  of  secre-
 cy  that  prevails  in  the  Defence  head-



 ‘310g,  Defence  Needs

 (Shri.  Ranjit  Singh] | ~
 quarters.  I  shall  point  out  to  you
 another  example  of  this  secrecy.  If
 you  ask  the  Defence  Minister  about
 the  performance  of  the  Vijayanta  tank,
 he  will  say  that  it  is  a  secret  and  he
 cannot  give  out  the  details.  But  the
 Vijayanta  tank  uses  guns  manufactur-
 ed.in  England.  It  uses  an  engine  that
 has  been  designed  by  the  United  States;
 it  uses  Asok  Leyland  engine.  All  its
 performances  are  available  from  the
 open  market.  But  he  will  not  give
 them  out.  If  we  ask  him  about  the
 performance  of  the  MIG  aircraft,  he
 will  say  that  it  is  a  secret  but  if  you
 look  up  any  international  journal  on
 ‘aircraft  industry,  you  will  get  every
 information.  This  is  his  secrecy.  Yet
 he  is  going  to  harp  on  this  secrecy.  I
 shall  warn  him  that  he  cannot  exploit
 any  ignorance  in  this  House  because
 at  least  on  this  side  it  does  not  exist.
 That  after  all  is  his  own  sense  of
 secrecy?  There  is  another  case.  He
 will  refuse  to  give  any  information
 to  this  House  on  machine  guns  that
 we  have  ordereg  from  Fabrique
 National,  Belgium,  He  will  say  that
 it  is  not  in  public  interest.  But  when
 i  visited  that  factory  in  Belgium  I
 found  that  the  number  of  machine
 guns  that  we  had  ordered  from  that
 factory  was  given  out  publicly  and
 it  was  displayed.  It  is  then  that
 I  came  to  know  that  we  had  ordered
 these  machine  guns.  If  we  ask  about
 the  Russian  SU  7,  then  again  he  will
 say  it  is  mot  in  the  public  interest.
 But  its  details  can  be  had
 from  any  journal  on  aircraft  Secrecy
 in  modren  concept  of  defence  does  not
 lie  in  preventing  a  small  culvert  or  a
 wayside  railway  station  from  being
 photographed.  Yet,  even  on  rome  uri-

 ‘nals  you  may  find  the  sign  ‘photogra-
 phy  prohibited".  I  shall  allow  that
 for.  some  persons  that  may  be  the  pro-

 ‘per  place  to  be  safeguarded  because  it
 is  there  that  they  will  seek  shelter

 “whet  war  comes.  You  cannot  prevent
 ‘the  enemy  agents  fram  photographing
 anything.  There  are  cameras  Dow
 built  into  small  lighters  into  coat
 lapels  with  lenses  in  the  buttons  or
 tiepins.  What  needs  to  be  safeguard-
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 ed  is  your  strategy,  your  tactical  plans
 and  the  proposed  committee  is  not
 going  to  touch  these.

 May  4  further  ask  the  Defence
 _Minister:  from  whom  is  he  going  to
 keep  our  defence  a  secret?  From  the
 USA?  After  the  Chinese  aggresssion
 a  team  of  experts  from  the  United
 States  came  and  it  is  they  who  have
 drafteq  all  our  future  expansion  pro-
 grammes  for  the  armed  forces.  It  is
 they  who  felt  that  we  needed  twenty
 divisions  to  hold  the  Chinese.  It  is
 on  that  plan  that  we  are  working.
 It  is  they  who  planned  how  much  air
 force  we  should  have.  It  is  they  who
 Planned  all  our  air  defence  arrange-
 ments.

 att  शशि  भूवरा  बाजपेयों  (खरगोन)  :
 उपाध्यक्ष  महोदय,  यह  क्‍या  गलत  वात  करते
 हैं  ?  यह  अमेरिकन  प्रंपेगेंडा  करते  हैं  कि
 ग्रमरीका  हमारे  देश  की  फौज  का  प्लान
 बनाता  हैं  |  इस  तरह  का  बेकार  का  झमरीका
 का  प्रोगेगेंडा  करते  इन  को  शर्म  नहीं  झ्राती  ?

 भो  र्णबत  सिह:  माननोय  सदस्य
 कुछ  समझते  तो  है  नहीं  बेकार  यू  ही  बोले
 जारहे  |

 MR.  DEPUTY-SPEAKER:  Doeg  he
 make  any  statement  which  goes
 against  the  general  security  of  the
 country?  The  Minister  is  sitting  here.
 If  he  is  making  any  incorrect  state-
 ments  he  will  contradict  him.

 SHRI  RANJIT  SINGH:  व  am  only
 saying  that  the  security  arrangements
 had  been  evolved  by  having  the
 Americans  probe  into’  our  plan  and
 arrangements.  He  is  not  understand-
 ing  it.  I  can  well  understand  his
 groans  and  grunts  because  he  is
 forced  by  his  party  to  commit  such
 zoological  antics  now  and  then.  (An
 Hon.  :Member:  There  is  no  party  whip
 on  this  ‘issue):  I  ain  not  talking  of
 party  whip.  I  know  there  is  no  whip
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 am  not  concerned  with  any  party.  I
 am  concerned  only  with  the  bare
 truth.

 Look  at  the  other  side.  Are  we  going
 to  keep  these  things  a  secret  from
 Russia?  We  have  had  their  experts
 who  came  here.  All  our’  weaponry
 system  is  based  on  the  Russian  wea-
 ponry  system.  We  are  getting
 tools  from  them  and  we  are  getting
 aircraft  from  them  and  we
 are  going  to  manufacture  MIG  aircraft
 here.  It  is  they  who  are  planning
 the  weaponry  system  over  here,  and
 our  organisation  over  here.  The
 Americans  plan  our  divisions;  they
 gave  detailed  outline  plan  on  cur
 mountain  division  and  the  Russians
 are  planning  all  our  weaponry  system.
 From  whom  are  we  going  to  keep
 these  things  secret?  From  our  own
 countrymen  and  from  this  House?  I
 hope  the  hon.  Member  will  now  under-
 stand  the  point  that  I  am  making.

 6  brs.

 There  is  another  assumption,  that
 we  might  keep  these  things  a  secret
 from  China.  It  is  just  an  assumption
 that  the  left  hand  will  mot  come  to
 know  what  the  right  hand  does.
 When  the  Russians  know  something,
 how  can  you  say  that  the  Chinese  will
 not  come  to  know  of  these  things?

 Another  thing  that  I  would  like  to
 point  out  is  that  the  modern  concept
 ef  defence  does  not  lie  in  preventing
 the  enemy  from  knowing  our  strength;
 it  lies  in  preventing  the  enemy  from
 knowing  our  intentions,  I  had  been
 to  certain  foreign  countries;  Israel  for
 instance.  They  permitted  me  to
 photograph  every  installation.  There
 was  no  secrecy  because  they  know
 that  these  installations  are  already
 photographed  by  the  enemy.

 I  assure  Sardar  Sahib,  or,  ig  he
 would  prefer  to  be  called  Sardarji,
 that  I  have  no  intention  to  advocate
 that  a  committee  should  pry  under
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 lifted  now,  from  the  state  of  morale,
 ‘from  the  state  of  corruption  and  the
 ‘state  of  inter-service,  interarm  and
 inter-departmental  conflicts  that  tell
 upon  the  nation’s  security,  and  there,
 this  committee  must  and  will  inter-
 fere.  The  Defence  Minister  -alone

 ‘‘cannot.  If  he  could,  the  following
 ‘situations  could  never  have  arisen.

 There  was  an  embodiment  of  certain
 units  on  an  emergency  basis  in  1960.

 Some  of  these  units  were  unique  ir
 the  whole  of  India.  For  instanee,
 amongst  this  was  a  regiment  ot
 ‘medium  artillery  of  which  we  had
 only  four  in  the  whole  country.  Three
 ‘months  before  the  Chinese  agression
 orders  went  from  the  Ministry  of
 Defence  that  these  units  should  be
 disembodied  and  everybody  was  to
 be  sent  home.  And  when  did  this
 disembodiment  start?  Just  before
 the  Chinese  attack  and  throughout

 ‘the  period  when  the  Chinese  were
 ‘advancing  in  our  territory,  our  people
 were  being  sent  home;  the  arm  was
 being  reduced.  On  the  one  hand,
 orders  had  gone  to  call  up  special  re-
 serves,  and  on  the  other  hand,  the
 army  was  being  reduced.  When  the
 Chinese  ceased  fire,  these  people  were
 called  back  and  re-embodied.  And
 do  you  know  when  they  were  disem-
 bodied  again?  Just  nine  days  before
 Pakistan  attacked  Kutch.  On  the  Ist
 April  this  unit  was  disembodied.  Along
 with  it  six  more  units  were  disem-
 bodied.  On  the  9th  April,  Pakistan
 atteckey  Kutch  and  on  the  27th  April,
 these  people  got  their  recall  back.
 After  we  had  agreed  to  cease-fire  in
 Kutch,  these  people  were  recalled.
 Again,  with  another  disembodiment  of
 these  units,  the  strength  of  the  army
 was  cut.  On  the  3lst  August,  1965,
 these  units  were  disembodied,  and
 on  the  ist  August,  i665,  Pakistan
 attacked  with  Six  Armoured  Divi-
 sions  in  Chaamb.  We  all  know  that.
 During  the  advance  of  Pakistan
 through  Chaamb,  these  units  were
 being  disembodied.

 Sic,  that  is  why  a  defence  probe  is
 essential  as  to  who  is  behind  this
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 lessening  of  the  strength  of  the  armed
 forces  at  the  moment  of  crisis.  It  is
 such  a  committee  consisting  of  mem-
 bers  of  all  shades  of  opinion  that  will
 go  into  it  and  it  is  such  a  committee
 alone  that  will  get  all  the  information
 regarding  such  matters  and  the  effect
 of  such  things.

 Let  me  point  out  another  case.
 During  one  of  the  battles,  there  was
 a  solitary  case,  when  under  the  stress
 of  battle,  the  Commanding  Officer  and
 0  men  remained  on  the  spot  facing
 the  enemy  shelling,  and  the  rest  of
 the  battalion  disappeared,  This  Com-
 manding  Officer  was  there  only  for  a
 period  of  six  days  in  actual  command
 of  the  unit,  and  in  six  days  he  could
 not  do  anything.  But  instead  of
 being  rewarded  for  having  held  to  his
 post,  for  having  remained  at  his  post,
 he  has  been  removed  because  some-
 body  on  the  top  was  not  satisfied  with
 his  boldness,

 There  was  a  case  of  another  high-
 tanking  officer  who  displayed  exemp-
 lary  courage  by  remaining  on  the
 front  under  the  direct  fire  and  shell-
 ing  of  the  enemy,  but  because  his
 superior  did  not  see  eye  to  eye  with
 him,  he  was  charged  with  cowardice
 and  shunted  out.  We  all  know  it  was
 a  wrong  action,  but  we  are  not  ready
 to  rectify  it.  This  type  of  committee
 can  rectify  it  and  raise  the  morale  of
 the  people,  because  the  morale  suffers
 on  atcount  of  such  things.

 I  will  mention  another  case  which
 ‘will  stun  the  House.  There  was  4
 battalion  calleq  the  Second  Battalion
 of  Assam  Regiment,  posted  in  Srinagar
 in  a  very  Temote  spot.  It  was  very
 difficult  to  get  water  up  to  the  trenches
 of  the  troops  there.  The  command
 ing  officer  had  brought  his  family
 and  the  troops  had  to  fetch  water  for
 his  family  from  a  distance  of  cy  miles-
 One  day  one  person  made  a  stray
 remark  in  privacy,  which  a  soldier  is
 always  permitted  to  make,  viz,  “If
 this  person’s  wife  had  not  been  here,
 we  would  not  have  had  to  face  this
 situation  of  fetching  water  from  a
 mile  for  his  family.”
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 MR,  DEPUTY-SPEAKER:  |  have
 got  a  long  list  of  members  who  want
 to  speak.  He  should  conclude  now.

 SHRI  RANJIT  SINGH:  You  imow,
 ‘Sir,  it  is  a  matter  of  national  import-
 ‘ance.  Nobody  can  disclose  these
 ‘things.  I  will  finish  in  five  more
 ‘minutes.  What  I  am  pointing  out  is
 ‘the  root  cause  of  the  trouble  in  Mizo-
 ‘land.  Because  of  this  remark  of  a
 ‘soldier,  the  commanding  officer  stop-
 ‘ped  the  food  of  the  whole  battalion,
 something  that  is  never  done  in  the
 army,  The  soldier’s  stomach  is  never
 ‘touched.  In  the  evening,  when  they
 went  to  the  langar,  they  found  that
 food  had  not  been  prepared.  They
 ‘opened  the  langar,  had  their  dinner
 and  after  a  hearty  mea]  retired  to
 bed.  Next  day  the  commanding  offi-
 cer  reported  to  the  Brigade  Com-
 mander  that  the  battalion  had  revolt-
 ed.  Next  day,  a  group  of  people
 wanted  to  go  to  the  commanding
 officer  to  apologise  to  him  for  this
 misunderstanding.  But  when  he  saw
 them  coming,  he  left  his  mess,  ran
 away  to  the  Brigade  Headquarters  and
 reported  that  the  battalion  was  com-
 ing  to  kill  him.  The  Brigade  Com-
 mander  came  with  tanks  over  there
 with  another  battalion  to  arrest  this
 battalion.  He  found  that  the  battalion
 was  not  in  revolt  and  nobody  was
 armed  or  was  raising  any  hue  and
 ery.  But  for  two  months,  the  whole
 battalion  was  put  in  an  operation
 called  “operation  pinjra”  It  is  a
 shame  upon  us  that  in  Alwar,  in  small
 encloures  of  barbed  wire  barricades,
 the  people  were  separated  one  by  one
 and  were  exhibited  like  cattle  for
 two  months,  There  was  a  general
 court-martial  and  they  were  sentenc-
 ed.  The  high  officers  came  to  know
 ‘that  it  was  wrong,  but  in  order  to
 protect  the  honour  of  a  single  com-
 manding  officer,  they  punished  the
 whole  battalion.  Those  people  filed  a
 writ  in.  the  Supreme  Court.  They
 were  summarily  dismissed  from  the
 army  and  they  are  now  leading  the
 Mizo  revolt  because  a  majority  of
 them  were  Mizos.  Such  a  thing  would
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 not  have  occurred  if  we  had  a  com-
 mittee  of  this  type,  because  somebody
 would  have  informed.

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  What
 would  a  committee  do  in  such  a  case?

 SHRI  RANJIT  SINGH:  You  will
 never  understand  defence  matters.
 That  is  the  whole  trouble.  That  is
 why  I  have  called  you  the  Interna-
 tional  Minister  of  Defence,  because
 you  are  concerned  not  with  our  de-
 fence,  but  with  the  defence  of  Viet-
 nam,  Korea,  Israel  and  so  on.

 SHRI  MANOHARAN  (Madras
 North):  This  is  an  unfair  remark.

 SHRI  RANJIT  SINGH:  If  he  also
 thinks  that  is  an  unfair  remark,  I
 will  take  it  back.  (Interruptions).

 SHRI  RANDHIR  SINGH  (Rohtak):
 We  have  got  a  very  competent  De-
 fence  Minister.  There  is  no  doubt
 about  it.

 SHRI  RANJIT  SINGH:  The  aim  of
 this  Committee  would  be  merely  to
 function  as  a  watchdog  to  ensure  that
 the  morale  of  the  services,  their
 strength,  their  consciousness  and  faith
 in  their  leaders  do  not  dwindle  by
 such  acts  as  I  have  narrated.  |  do
 not  mean  it  is  going  to  interfere  with
 the  functions  of  the  Defence  Minister.
 It  is  going  to  help  the  Defence  Minis-
 ter.

 I  would  request  the  Government  to
 let  this  leadership  be  now  diversified
 instead  of  being  personified.  A  sainik’s
 morale  depends  mainly  upon  the
 leadership  he  possesses.  We  have
 reached  a  state  of  affairs  when  one
 single  man  is  not  there  to  infuse
 confidence  into  him.  There  is  no  Lal
 Bahadur  Shastri.  There  igs  no  Jawa-
 harlal  Nehru.  Therefore,  let  him
 derive  confidence  from  a  body  of
 people  representing  all  shades  of
 opinion.  It  is  only  they  who  can
 assure  the  House  arig  assure  the  Prime
 Minister  that  the  country  is  well  pre-
 pared  in  all  directions  for  its  defence. e

 I  will  request  now  that  this  great
 cause  be  supported  by  all  sections  of
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 the  House.  I  have  much  to  say,  bu:
 I  pass  the  ball  to  other  colleagues for  swifter  shot  at  the  goal.

 I  thank  you,  Sir,  I  thank  the  House
 for  giving  me  this  opportunity.  I
 will  say  again,  as  I  said  in  the  open-
 ing  part  of  my  speech  that  if  I  have
 said  something  provocative  it  should
 not  be  taken  as  something  against the  resolution.  It  may  be  taken
 against  me  personally  but  not  against the  cause  which  I  am  advocating.

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “This  House  resolves  that  a
 Standing  Parliamentary  Commit-
 tee  on  Defence  be  appointed  to
 study  the  problems  of  India’s
 defence  needs  and  periodically  to
 keep  scrutinizing  her  defence
 Preparedness  and  suggest  ways and  means  to  the  Government  to
 ensure  the  security  of  the  coun-
 try’s  frontiers.”

 There  are  two  amendments.  Are  hon,
 Members  moving  them?

 SHRI  E,  k.  NAYANAR  (Palghat):
 Sir,  I  beg  to  move:

 That  in  the  resolution,

 add  at  the  end—
 “and  such  suggestions  must  be

 endorsed  by  Parliament.”  qd)

 SHRI  BEDABRATA  BARUA
 (Kaliabor):  Sir,  I  beg  to  move:

 That  in  the  resolution,—
 for  “periodically  to  keep  scrutini-
 zing  her  defence  preparedness
 and  sugget  ways  and  means  to
 the  Goevrnment  to  ensure  the
 security  of  the  country’s  frontiers”

 substitute—
 “to  make  necessary  suggestions

 in  that  regard”  (2)
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 श्री  मत  नाहाटा  (बाडमेर)  :  उपाध्यक्ष
 महोदय,  इस  प्रस्ताव  को  रखते  समय,  माननीय
 सदस्य  मेजर  रणजीत  सिंह  जी  ने  एक  बात
 स्पष्ट  कर  दी  ।  उन्होंने  पहले  ही  कहा  कि
 प्रजात॑न्नीय  देश  कमजोर  देश  होता  है  ।

 शौ  रणर्जत  सिह  :  यहं  तो  नही  कहा  ।
 मैंने  कहा  चन्द  कमजोरियां  होती  हैं  1

 भी  भभूत  नाहाटा  :  मैं  नोट  करता  हूं  t

 “I  will  give  example  of  how  on
 the  question  of  defence  even
 England,  perpetually  fighting  wars
 since  hundreds  of  years,  maintain-
 ing  an  empire  by  the  force  of
 might,  failed  owing  to  the  inhe-
 rent

 SHRI  RANJIT  SINGH:  Some  weak-
 nesses.  I  have  pointed  them  out.

 SHRI  AMRIT  NAHATA:  You  said
 “owing  to  the  inherent  weaknesses”
 not  “some”,

 यही  आपने  कहा  है  कि  प्रजातंत्र  के  अन्दर
 कुछ  कभजोरियां  निहित  हैं  ।  सब  नहीं  हैं  |

 SHRI  RANJIT  SINGH:  This  is  his
 approach.

 SHRI  AMRIT  NAHATA:  Yes,  this
 is  my  appreach  because  it  is  not  a
 secret  that  the  leaders  of  their  party
 have  repeatedly  caled  democracy  a
 ‘brothel’  and  Parliament  ‘talking
 shops.’

 जब  माननीय  सदस्य  कह  रहे  हैं  कि
 प्रचावंत्र  में  कुछ  निहित  कमजोरियां  हैं
 सो  इसको  उनके  महू  से  सुत  कर  मुझे  कोई
 आश्चर्य  नहीं  हुआ  इसका  कारण  यह  है  जिस
 दल  में  बहू  हैं  उस  दल ने  प्रजातंत्र  के  प्रति
 अपनी  हिकारत  को  कभी  छिपाया  नही  है  |

 SHRI  RANJIT  SINGH:  The  hon.
 Member  shoald  know  the  facts  about
 our  party.
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 SHRI  KANWAR  LAL  GUPTA:
 (Delhi  Sardur):  How  can  we  remove
 his  ignorance,  Sir?

 SHRI  RANJIT  SINGH:  Sardar
 Sahib  being  the  senior  member  of  the
 Congress  present  in  the  House  should
 contro!  this  hon.  Member.

 श्री  भूत  नाहाटा  :  गुरू  गोलवलकर  ने
 प्रजातंत्र  को  वेश्यालय  कहा  है  ।  अगर  जमसंघ
 वाले  कहते  हैं  कि गोलवलकर  साहब  उनके  नेता
 नहीं  हैं बौर  उनकी  बात  को  वे  नहीं  मानते  हैं
 तो  यह  बात  उनके  मुंह  से  सुन  कर  मुझे  खुशी
 होगी  ।

 श्री  कंबरल,ल  गुप्त  :  नहीं  है  1

 श्र;  प्रमुत  नाहाडा  :  कोई  सम्बन्ध  नहीं  है
 उनका  आपकी  पार्टी  के  साथ  ?  अगर  आप  यह
 कहते  हैं  कि  कोई  सम्बन्ध  नहीं  है  तो  मुझे
 खुशी  होगी  ।  उनके  नेतृत्व  को  झापने  माना
 है  ।  अगर  आप  कहेंगे  कि  नहीं  माना  है  तो
 मुझे  यह  जानकर  खुशी  होगी  ।  मेरी  तो  यह
 मान्यता  है  कि  गुरू  गोलवलकर  इनके  स्पिरि-
 चुअल  गुरू हैं  ।

 6.5  hrs.

 {Saat  Manonasan  in  the  Chair]

 एक  सातनोय  सवस्य  :  महात्मा  गांधी
 क्या  आप  के  नहीं  थे  ?

 ी  मूत  हाडा :  महात्मा  गांधी  कांग्रेस
 के  मैम्बर  नहीं  थे  ।  लेकिन  कांग्रेस  ने  कभी

 इसको  छिपाया  नहीं  कि  महात्मा  गांधी  हमारे
 नेता  हैं।  लेकिन  ये  लोग  तो  कहते  हैं

 ष्बी  रखनंत  सिंह  :  रेजोल्यूशन  पर  बोलें
 अदश्वाइज  लैट  मोर  नाजिजेबल  परसन
 स्पीक  |

 थ्री  अमृत  नाहा ba  :  जब  झाप  पर  ग्राती

 है  तब  श्राप  टासते  हैं  a

 मेरी  मानवता  है  कि  प्रजातन्त  में  निहित
 कमजोसिखां  हैं  यह  बात,  गलत  है।  बल्कि

 दुनियाँ  में  यह  सशक्त  हो  चुका  है  कि  शनि
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 सेनिक  शक्त के  क्षेत्र  में  हो और  चाहे  भ्राथिक'
 क्षेत्र  में  हो,  प्रजातांत्रिक  स्वरूप  की  जो  सरकारें
 होती  हैं  वे  दृढ़  और  मजबूत  सरकारें  होती
 हैं  -  लेकिन  इसके  साथ  साथ  मैं  इस'"बात  को
 जरूर  मानता  हूं  कि  सुरक्षा  अ्र.ज  के  युग  में
 कोई  एक  क्लोज,  एक  बन्द  चीज  नहीं  है  ।
 राज  के  युग  में  यह्‌  कहना  कि  यह  कुछ  खास
 चन्द  मुट्ठी  भर  स्पेशिलिस्टों  की  चीज  है,
 सही  नहीं  है  -  वियतनाम  ने  यह  साबित  कर
 दिया  है  कि  साधारण,  जनता,  सामान्य
 लोग  देश  की  रक्षा  बारने  में  जब  झागे
 बढ़ते  हैं  तो  बड़ी  बड़ी  फोजी  ताकत  उनके
 सामने  घूल  चाटठती  है  |

 मैं  कहना  चाहता  हूँ  कि  डिफेंस  के  मामले
 में  सारे  देश  कीं  जनता  को  >ागरूक  करना
 चाहिये  -  हमारी  डिफेंस  की  क्या  रिक्‍्वायर-
 मेंद्स  हैं,  क्या  झ्रावश्यकतायें  हैं  हमें  यह  मान
 कर  चलना  है  और  हमने  यह  सिद्धांत
 स्तीकार  भी  किया  है  और  देश  में  कई  बार
 इसकी  घोषणा  भी  की  है  कि  हमारे  यहाँ
 सिविल  आ्राथारिटी  सुप्रीम  है  और  प्रगर  सिविल
 अथोरिटी  सुप्रीम  है  तो  पालिमेंट  सुप्रीम  है।
 यहाँ  डिफेंस  का  बजट  श्ाता  है,  उस  पर  बहस

 होती  हूँ  ।  मेरा  ख्याल  है  कि  हमारे  झादरणीय
 सुरक्षा  मंत्री  समय  समय  पर  पालियामेंट
 के  सदस्यों  की  राय  भी  लेते  हैं  और  उनको  लेनी
 भी  चाहिय।  जिस  तरह  से  दूसरे  मंत्रालयों
 के  लिए  सलाहकार  समितियाँ  बनो  हुई  हैं,
 पालिमेंट  के  सदस्यों  की  उसी  प्रकार  से  इस
 समिति  शायद  इनके  मंत्रालय  के  लिए  भी
 वनी  हुई  है  और  अगर  नहीं  बनी  हुई  है  तो  इस
 प्रकां:र  की  समिति  की  उसको  स्थापना
 कर  देनी  चाहिये।  मैं  समझता  हूं  कि  मंत्री
 महोदय  इससे  सहमत  होंगे  ।  जब  सिविल
 भ्रयारिटी  सुप्रीम  है  और  हम  नागरिकों.

 ्  रणजंत  सिह  :  यह  कहाँ  से  इस  में
 आ  गया  ?

 SHRI  SWARAN  SINGH:  May  I
 suggest  to  the  hon.  Mover  that  he  is
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 not  serving  his  cause  by  continuous
 running  commentary?

 SHRI  RANJIT  SINGH:  It  is  not  my
 fault,  This  is  a  national  cause.

 SHRI  SWARAN  SINGH:  This  is  the
 type  of  thing  Which  I  do  not  want  him
 to  do.  Even  when  I  am  speaking  he
 is  interrupting,  I  would  suggest  that
 there  is  no  use  making  a  running
 commentary  when  another  Member
 is  speaking.  That  will  only  consume
 time  unnecessarily.  No  speaker  says
 or  expects  that  everybody  should  agree
 with  what  he  says,  much  less  a  person
 like  Shri  Ranjit  Singh,  who  may  have

 a  lot  of  experience  about  the  army  but
 no  experience  of  public  life  or  Parlia-
 ment.

 SHRI  RANJIT  SINGH:  How  does
 he  say  that  Iam  a  public  man.  I
 have  come  here  after  going  through
 the  elections.  Why  does  he  say  that?

 MR,  CHAIRMAN:  That  is  his
 opinion,  Why  do  you  bother  about  it?

 SHRI  RANJIT  SNGH:  He  says  that
 I  have  no  experience  of  public  life.

 SHRI  SWARAN  SINGH:  He  says
 that  other  people  do  not  understand
 defence.  But  if  it  is  pointed  out  to
 him  that  he  does  not  understand  parlia
 mentary  matters,  he  at  once  gets  up
 excited,

 SHRI  AMRIT  NAHATA:  The  mover
 contradicts  himself  when  he  says  that
 Members  of  Parliament  do  not  under-
 stand  defence  and  only  those  who  are
 in  the  army  understand  defence.  By
 saying  that  he  is  contradicting  him-
 self.

 MR.  CHAIRMAN:  Now  let
 speak  on  the  subject.

 ay  मूत नहारा  :  यह  सही  है  कि  हमारो
 सेनाओं  में  अ्रफसर  शाही  है,  हमारी  सेनाझ्ों
 में  अहंकार  है  और  जब  कोई  फैसले  किये  जाते
 हैं  तो  समझ  लिया  जाता  हैं  कि  उन्होंने
 जो  फैसला  कर  लिया  है  वह  खुदा  का  फंसला
 है  1  इस  प्रकार  की  संभावना  से,  इस  प्रकार  की
 गलती  से  बचना  चाहिये।  इससे  बचने  के

 him
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 (att  ae  नह|दा]

 लिए  यह  आवश्यक  है  कि  नागरिकों  के
 प्रतिनिधि  निगरानी  रख  फौज  पर  और
 निगरानी  रखने  का  तरीका  यह  पालिमेंट
 है,  हमारी  पी०ए०सी०  है,  हमारी  पालिमेंट
 के  सदस्यों  की  सलाहकार  समिति  है  जिस  को
 बुला  कर  समय  समय  पर  सुरक्षा  मंत्री  जी
 राय  लेते  हैं  और  हमारे  इस  सदन  के  प्रतिनिधि
 स्वयं  हैं।  मैं  चाहता  हूं  कि  सुरक्षा  मंत्री  सारी
 चीज़  पर  ध्यान  रखें।  इसके  लिए  यह  आवश्यक
 है  कि  वह  अपनी  सत्ता  को,  अपनी  शक्ति  को
 ग्रधिक  जागरुकता  से  डिफेंस  फोर्सेस  पर  लाग्‌
 करें।  उनके  जो  अफसर  हैं  उनके  जो  अधिका री
 हैं  जिनके  बारे  में  मूवर  ने  टाप  ब्रास  कहा  है,
 उनकी  राय  को  आँख  मूंद  कर  न  मान  लिया
 करें।  बल्कि  सिविल  रिप्रजेंटेटिव  होने  के  नाते,
 इस  देश  की  जनता  के  प्रतिनिधि  होने  के  नाते
 बहुत  गहराई  से  उनके  सुझावों  पर,  उनके
 जो  ब्रीफूस  होते  हैं  उत  पर  विचार  करके  उन
 पर  कुछ  फैसले  किया  करें।

 यह  प्रस्ताव  डिफेंस  नीडज़  से  संबंध
 रखता  है  इसलिए  मैं  सुरक्षा  मंत्री  जी  का
 विशेष  ध्यान  पाकिस्तान  के  साथ  जो
 राजस्थान  की  सीमा  लगती  है  उसकी  तरफ
 दिलाना  चाहता  हूं  क्योंकि  वहां  की  डिफेंस
 नीडज  को  अब  तक  इगनोर  किया  गया  है  1
 पिछले  हिन्दुस्तान  और  पाकिस्तान  के  युद्ध
 में  पाकिस्तान  ने  हमारी  सबसे  झधिक  भूमि
 पर  कब्जा  जैसलमेर  और  बाड़मेर  के  क्षेत्र  में
 किया  था,  क्‍योंकि  उस  क्षेत्र  में  डिफेंस  को
 तरफ  कोई  ध्यान  नहीं  दिया  गया  था।  मैं
 मानता  हूं  कि  झब  ध्यान  दिया  जा  रहा  है
 और  सड़कें  बन  रहीं  हैं,  लेकिन  वे  बिल्कूल
 न  काफी  हैं।  समय  समय  पर  मैं  ने  सुरक्षा
 मंत्रालय  का  ध्यान  इस  ओर  आकर्षित  किया
 है।  मैं  ने  एक  पूरा  स्मृति  पत्र  डिफेंस  रोड्ज़
 पर  दिया  है।  मैं  ने  यह  भी  माँग  की  है  कि जिस
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 प्रकार  डिफेंस  क ेलिए  पोखरण  से  जैसलमेर
 तक  रेलवे  लाइन  बनाई  जा  रही  है,  उसी
 प्रकार  डिफेंस  के  लिए  जैसलमेर  से  बाड़मेर
 तक  रेलवे  लाइन  बनाना  बहुत  जरूरी  है।

 मैं  ने  यह  भी  माँग  की  है  कि  राजस्थान
 नहर  को  सिर्फ  सिंचाई  की  नहर  न  समझा  जाय,
 बल्कि  हमारे  देश  की  सुरक्षा  के  दृष्टिकोण
 से  उस  नहर  का  बनाया  जाना  बहुत  जरूरी
 है  1  वह  नहर  हमारे  लिए  इच्छोगिल  कैनाल
 का  काम  करेगी।  मैं  डिफेंस  मिनिस्टर  का
 ध्यान  इस  तरफ  दिलाना  चाहता  हूं  कि  यह
 एक  बाईर  है,  जो  डिफेंस  के  दृष्टिकोण  से
 बिल्कुल  इग्नोर  किया  गया  है।  एक  बार
 मैं  न ेइस  सबंध  में  कुछ  सुझाव  दिये,  तो मज  क
 में  कहा  गया  कि  क्या  इतने  लम्बे  बार्डर  पर
 दीवार  खड़ी  कर  दें  -  कोई  दीवार  खड़ी  करने
 का  सवाल  नहीं  है।  लेकिन  वहाँ  पर  सड़कों
 का  जाल  बिछ  जाना  चाहिये,  रेलवे  लाइनें
 बिछाई  जानीं  चाहिए,  संचार  व्यवस्था  की
 की  जानी  चाहिए  और  राजस्थान  कैनाल
 बनाई  जानी  चाहिए।

 अन्त  में  मैं  यह  कहना  चाहता  हूँ  कि
 हमारे  लोग  बहादुर  हैं  बौर  उन्होंने  भ्रात्तमण
 शर  उस  से  उत्पन्न  स्थिति  का  मुकाबला
 बहादुरी  से  किया  है,  लेकिन  जब  तक  कम  से
 कम  डिफेंस  रेक्‍्वायरमेंट्स  पूरी  नहीं  की  जायेंगी
 तब  तक  हमारा  बार्डर  कमज़ोर  रहेगा  ।
 मैं  सुरक्षा  मंत्री  का  ध्यान  विशेष  रूप  से  इस
 और  दिलाना  चाहता  हूं।

 झाप  ने  मुझे  बख्त  दिया,  उस  के  लिए
 धन्यवाद  |

 SHRI  G.  VISWANATHAN  (Wandi-
 wash):  Mr.  Chairman,  I  cannot
 claim  to  be  an  export  on  defence  but
 I  am  trying  to  become  an  expert  on
 defence.  I  come  from  a  place  which
 is  contributing  so  much  to  the  defence
 of  this  country.  M  district,  North
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 Arcot,  Tamil  Nad,  is  at  present  having
 43,000  servicemen.

 SHRI  KAMALANATHAN  (Krish-
 nagiri):  Krishnagiri,  my  constituency,
 also,

 SHRI  fem  VISWANATHAN;  First  of
 all,  at  the  outset,  I  must  thank  our
 friend,  Major  Ranjit  Singh,  for  having
 brought  forward  this  Resolution  which
 has  focussed  the  attention  of  this
 House  on  the  problems  of  defence.  In
 hig  pamphlet  he  has  suggested  ways
 and  means  of  improving  our  defence
 potentiality.  He  has  visited  recently
 a  country  which  in  four  or  five  days
 has  won  a  major  battle.  He  has  sug-
 gested  from  his  own  experience  what
 can  be  learnt  from  this  country.

 As  far  as  our  country  is  concerned,
 We  are  spending  huge  amout  of  money
 on  defence.  I  do  not  decry  that,  but
 at  the  same  time  we  cannot  afford  to
 allot  so  much  money  for  defence  be-
 cause  it  talks  away  more  than  half  of
 our  Budget  when  we  have  other  fields
 also,  for  example,  agriculture,  indus-
 try  and  the  welfare  of  the  downtrod-
 den.

 Some  of  the  other  countries  do  not
 have  a  large  army  but  they  have  large
 reserves.  We  can  follow  that  exam-
 ple.  Our  Defence  Minister  was  also
 connected  with  the  Foreign  Ministry
 for  a-long  time  and  it  is  good  that  one
 aware  of  foreign  policy  as  well  as  of
 defence,  because  our  defence  policy
 is  dependent  on  foreign  policy.

 We  have  two  enemy  countries  on
 both  sides.  Our  defence  problem  has
 to  be  discussed  from  that  view.  We
 cannot  always  be  preaching  peace  out-
 side  and  be  enemies  to  our  neigh-
 bours.  We  have  i9  pursue  a  uwolicy
 of  negotiations,  My  hon.  friend,
 Major  “Ranjit  Singh,  will  not  accept
 this  suggestion  because  he  says  that
 the  country  must  always  be  ready  for
 a  war.  That  is  good  to  a  certain  ex-
 tent;  at  the  same  time,  we  fave  to
 keep  our  doors  open  for  regotiations
 so  that  our  neighbouring  countries
 will  come  to  terms  with  us.  At  the
 same  time,  the  agreement  must  be  an
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 honourable  agreement  to  this  country
 also

 SHRI  INDER  J,  MALHOTRA
 (Jammu)  :  Negotiation  about  what?

 SHRI  G.  VISWANATHAN:  For
 peaceful  and  honourable  settlement.

 We  have  to  look  at  the  expense  of
 the  Defence  Ministry  as  to  how  the
 money  sanctioned  is  being  spent.  1
 had  an  interesting  conversation  with
 a  military  officer.  I  was-  asking  him
 about  the  expenses  in  defence.  He
 was  telling  me  some  interesting  things.
 He  said  that  for  a  building  which  can
 be  built  with  Rs,  l-lakh  by  the  State
 Government,  by  the  Public  Works
 Department  the  Defence  takes  at  least
 Rs,  4  lakhs.  They  consume  so  much
 amount  of  money,  I  would  request
 the  Defence  Minister  to  go  through
 this  and  to  cut  down  extravagant  ex-
 penses  of  the  Defence.

 Again,  to  read  the  Audit  Report,  we
 understand  that  there  are  so  many
 lapses  and  so  much  extravagant  ex-
 penditure  incurred  by  the  Defence
 Ministry.  In  his  suggestions,  rather,
 recommendations,  Maj.  Ranjit  Singh
 has  suggested  very  many  things.  Some
 of  them  are  very  interesting  and  must
 be  discussed  and  some  of  them  must
 be  accepted  by  the  House.

 He  has  suggested,  first  of  all,  that
 this  country  must  be  defence-oriented,
 That  has  to  be  accepted  by  all  be-
 cause,  at  present,  we  have  tivo  ene-
 mies  on  our  borders.  He  has  sugges-
 ted  that  there  should  be  only  know-
 ledgeable  Ministers  afid  officials  deal-
 ing  with  defence.  4  do  not  know  how
 far  this  can  he  implemented  in  the
 present  set-up  in  a  demacratic  coun-
 try.  But  this  suggestion  has  to  be
 taken  very  seriously.  He  has  also
 mentioned  that  many  of  our  Ministers
 have  not  tried  to  use  even  a  toy  pistol.
 This  is  an  interesting  thing.  I  want  to
 state  one  thing  that  when  I  visited
 the  H.A-L.,  Bangaiore  and  asked  them
 whether  the  Defence  Minister  has  visl-
 ted  that  factory,  where  our  famous
 gnat  plans  are  produced,  to  my  sur-
 price,  I  was  told  that  the  Defence
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 (Shri  ७.  Viswanatham)
 Minister  has  not  so  far H.A.L.,  Bangalore.

 AN  HON.  MEMBER:
 in  the  south.

 visited  the

 Because  it  is

 SHRI  SWARAN  SINGH:  To clarify,  I  would  like  to  Say  that  the Minister  of  Defence  Production  is  in- charge  of  it  and  the  Minister  of  De. fence  Production  has  visited  it  almost every  5  to  6  months.
 SHRI  G.  VISWANATHAN:  This  is not  only  the  question  of  defence  pro- duction  The  Defence  Minister  shculd also  visit  the  place  where  gnat  planes are  produced  in  which  we  have  won the  battle  and  defeated  Pakistan,  We must  have  a  knowledge  of  it.  Previ- ously,  I  did  not  have  the  idea  of

 gnat  planes.  After  visiting  the  H.A_L, f  have  got  so  much  idea  about  that. 3  would  request  the  Minister  to  have
 intimate  knowledge  of  our  defence
 forces,

 Another  suggestion  made  is  that  in the  field  of  education;  the  curriculum
 should  be  defence-oriented.  The  stu-
 dents  in  colleges,  particularly,  must be  taught  something  about  defence.
 That  is  very  necessary  in  the  national
 interest.

 He  has  given  very  many  suggestions
 from  his  experience  of  the  recent  visit
 to  Israel.  One  of  the  interesting  sug-
 gestion  is  that  their  air  force  is  very
 superior  so  that  they  won  the  battle
 against  all  the  Arab  forces  combined
 together.  We  have  to  keep  that  in
 mind,  Our  radar  system  is  very  poor.
 Even  the  Defence  Minister  will  not
 refute  that.  We  have  to  improve  our
 radar  system,  Again,  as  far  as  air
 force  is  concerned,  we  have  got  vey
 intelligent  airmen  who  can  defeat  any
 other  country.  But  our  nevy  is  not
 strong.  Though  we  have  a_  long
 coastal  line,  our  Minister  and  Govern-
 ment  have  not  concentrated  their  eff-
 orts  to  strengthea  the  Nuvy.  I  think
 they  do  not  have  even  a  submarine.
 Even  if  there  is  one  submarine,  they
 will  have  it  only  for  showing  to  the
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 foreign  dignitaries  and  the  VIPS.  We must  strengthen  our  Navy  also,
 MR.  CHAIRMAN:  He  may  conclude now.
 SHRI  5,  VISWANATHAN:  Finally, I  would  request  the  Minister  that, while  spending  money,  he  has  to  be

 very  prudent  and  has  to  take  care  of
 each  Pie  that  is  spent  for  the  defence of  this  country,

 SHRI  NARENDRA  SiNGH  MABI-
 DA  (Anand):  I  understand  Major
 Ranjit  Singh's  spirit  and  feelings because  Army  possesses  very  fine  men
 and  we  all  are  anxious  to  improve
 our  defence  needs.  I  appreciate  his
 sincerity.  I  recall  my  own  experi-
 ence  37  years  back,  when  he  was  pro-
 bably  very  small.  I  have  received  re-
 @ular  training  in  the  army  and  |
 have  some  background.  I  was
 connected  with  the  Queen  Victoria's
 Own  Crops  of  Guide,  a  famous
 British  Regiment.  The  circum-
 stances  then  were  such  that  one
 could  not  survive  that  illtreatment
 which  one  received  in  those  days.  I
 have  been  very  close  to  the  defence
 forces  in  India.  Many  members  cf
 our  family  are  there  and  I  have  also
 seen  some  other  Armies  in  the  world.
 I  have  also  seen  the  working  of
 famous  Luftwaffe  while  receiving
 training  in  gliding  in  Germany  and  I
 have  also  seen  the  spit  of  pre-War
 Germans.  We  are  a  peace-loving
 country  but  have  to  learn  a  lot  in
 regard  to  defence  and  it  needs,  and  I
 very  much  appreciate  the  suggestion
 that  there  should  be  a  standing  Parlia-
 mentary  Committee  on  this  matter.
 It  is  a  welcome  suggestion.  But  the
 conditions  in  England  and  other  places
 are  different;  many  of  the  Members
 of  Parliament  have  seen  both  the
 Wars,  the  First  and  the  Second,  but
 here,  I  am  afraid  our  Members  are
 very  keen  only  on  talking—of  course.
 they  should  be;  but  when  we  have
 establisued  an  MPs  Rifle  Club,  the
 response  is  very  poor.  I  would  wish
 our  Members  to  learn  the  art  of  shoo-
 ting,  to  defend  themselves  (Incerrup-



 3127  Defence  Needs  PHALGUNA  4,  4889  (SAKA)  of  India  (Res.)

 tions).  We  should  learn  the  art  of
 shooting  for  self-defence,  not  for-
 shooting  at  others  but  to  defend.  I
 request  all  our  Members  here  to  join
 the  Club  and  learn  the  art  of  shooting.

 Defence  is  a  very  vast  subject  and
 as  one  of  our  Members  very  rightly
 said,  it  has  to  be  under  the  civil
 authority.  We  also  have  a  record  of
 it,  we  have  the  famous  Chanakya’s
 saying,  given  2500  years  back,  that
 “Kshatriyatva”  should  be  under  Brah-
 manatva’i.e.  the  military  authovities
 must  be  under  the  civil  authorities.

 I  am  very  glad,  Major  Ranjit  Singh,
 after  receiving  training  in  the  Army
 has  come  to  us  and  has  given  us  ihe
 sincere  advice.  He  may  be  a  little  less
 tolerant  because  he  is  overzealous
 about  the  defence  progress  in  the
 country.  Of  course,  there  are  no  twe
 opinions  about  this.  We  possess  the
 finest  material  in  the  jawans  that  we
 have  in  India.  I  am  proud  that  jaw-
 ans,  as  nowhere  in  the  history  of  the
 world  has  been  standing  as  a  gaint  for
 the  last  six  years  from  Ladakh  to
 NEFA  to  defend  the  borders.  We
 must  realise  that  nowhere  in  the  his-
 tory  of  the  world  has  an  Army  stood
 at  a  height  of  2  to  5  thousand  feet
 for  six  years,  and  for  that,  how  much
 we  pay  to  our  Jawans,  I  visited  the
 front  in  August  last  and  I  am  proud
 that  they  are  standing  today  under
 45  feet  of  snow  without  grumbling
 while  we  are  talking  about  the  defence
 needs.  I  should  say  that  their  sprit
 is  worth  praising;  it  is  not  merely  the
 material  that  counts;  but  much  more
 the  spirit,  We  have  defeated  the
 Pakistanis  and  we  shall  defend  our
 country  and  defeat  the  Chinese  also
 if  they  attack  our  country.  It  is  the
 spirit  which  is}  important  and  the
 material  comes  in  the  second  sense;
 the  spirit  has  made  aur  jawans  what
 they  are.  They  can  stand  up
 and  fight  all  over  the  world.
 In  the  battles  that  have  been  fought
 like  the  battle  of  Casino  by  the
 eighth  division  in  Italy,  even  _  the.
 Germans  ran  away  from  the  famous
 gorkhas.  Recently  along  with  a  team
 $251  L.$.—0

 3I28

 of  Members  of  Parliament,  had  visited
 Tithwal  front  and  our  jawang  were
 inspired  and  happy  to  see  us.  I  re-
 quest  Members  of  Parliament  to  go
 to  our  various  fronts  after  the  winter
 season  is  over,  All  they  want  is  a
 little  pat.  Certain  materials  are  re-
 quired  and  we  are  now  supplying
 them.

 Defence  is  a  subject  which  is  very
 important,  and  near  to  my  heart.  But
 if  any  thing  is  neglected  amongst  us
 here  today,  it  is  the  defence  subject.
 It  is  no  use  criticising  the  Minister.
 Let  us  admit  we  have  less  knowledge
 about  defence  services,  We  cannot
 now  fight  with  swords  and  old  wea-
 pons,  The  need  is  there  to  modernise
 our  Army.  If  we  have  to  reduce  some
 of  our  extra  staff,  we  should  under-
 stand,  it  is  not  a  question  of  unempoly-
 ment,  It  is  a  question  of  modernisa-
 tion;  and  when  we  modernise,  it  has
 to  be  expensive.  We  have  to  learn
 from  many  nations.  We  are  yet  a
 developing  country.  We  have  not  got
 all  the  know-how.  So  if  we  have  help
 from  the  Russians  or  the  Americans,
 there  is  no  harm  about  it.  If  we  think
 that  they  know  our  secrets,  yet  we
 should  not  publish  them  further  and
 we  should  not  allow  our  papers  to  be
 in  the  hands  of  our  enemies.  Recently
 the  Iranian  General  was  here.  We
 had  conducted  him  to  Nathu  La  and
 other  places,  That  does  not  mean
 that  we  are  showing  them  our  secrets.
 Secrets  have  to  be  preserved.  There
 should  not  be  any  laxity  in  that
 matter.  But  defence  is  a  subject
 which  cannot  be  openly  discussed  in
 the  House,  and  cannot  be  lightly  treat-
 ed.  The  Minister  is  expected  to  give
 us  all  tha  information  about  our
 strength,  about  our  divisions  and  all
 other  things  We  know  the  recent
 incidents  about  the  Award  of  the
 Kutch  Tribunal.  I  was  the  first  to  go
 there  in  1965.  And  the  Kutch  Award
 has  to  be  judged  from  the  strategical
 point  of  view,  not  merely  from  the
 point  of  view  of  the  political  part  of
 the  award.  We  are  just  now  worried
 ang  feel  that  this  is  a  wrong  award.
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 (Shri  Narendra  Singh  Maluda} These  are  political  matters  which  ul-
 timately  lead  to  defence  matters.  De- fence  matters  have  to  be  understoud. Whether  the  award  is  accepted  or  not, it  is  a  different  thing.  It  is  for  Mem-
 bers  of  Parliament  to  consider.  My
 plea  is  ‘this:  Please  consider  all  this from  defence  point  of  view  as  well.
 Even  if  we  accept  the  award,  and  our
 defence  strategy  will  have  to  be  ad-
 juste.  So  defence  is  very  import-
 ant—especially  in  the  border  areas.
 At  the  same  time  I  wish  that  Mem-
 bers  of  Parliament  take  more  interest
 in  defence  matters.  I  wish  that  Minis-
 ter  takes  us  around.  Because  many of  us  have  not  even  seen  a  tank.
 Some  might  say:  is  there  water  in
 the  tank?  So,  we  are  yet  children  in
 the  matter  of  defence  So,  let  us
 learn.  I  would  request  the  Hon'ble
 Minister  of  Defence  to  take  our  Mem-
 bers  of  Parliament  to  different  places
 to  see  the  tanks,  the  aeroplanes,
 machine-guns  and  all  those  things.

 SHRI  INDRAJIT  GUPTA  (Ali-
 pore):  I  rise  to  add  a  few  words  in
 support  of  the  hon.  Menfber,  Mayor
 Ranjeet  Singh's  plea  for  a  new  Com-
 mittee  of  Parliament  Menibers  to  be
 set  up,  to  be  taken  irtito  confidence
 on  defence  matters,  and  also  to  act
 as  some  sort  of  ativisory  boily  at
 least  to  the  Government  on  this  ques-
 tion.  Our  party  is  dissatisfied  with
 the  functions  and  the  rdle  of  these
 fnformal  consultdtive  committees, which  are  attached  to  the  various
 Ministries.  And  certainly,  as  far  =
 defence  metiers  are  concerned,  a  con-
 sultative  committee  of  that  type  is
 not  serving  any  useful  purpose  what-
 soever,

 My  ‘hon.  friend,  Shri  Mahida,  just how  saitl  that  it  is  not  possible  to
 discuss  défence  matters  openly  in
 Parliament.  Gf  course,  these  are  re-
 lative  terms,  because  we  have  seen
 that  in  Parliament  in  Britain  or  even
 In  the  US  Congress,  very  much  more
 discussed  than  we  are  perniitted
 ever  to  discuss  or  even  to  receive  in-
 formation  on  in  this  House.  Never-
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 theless,  I  agree  with  him  that  there is  a  eertain  field  which  cannot  be
 opened  up  perhaps  for  public  discus- sion  always,  For  this  reason,  this
 type  of  committee  suggested  here  is, I  think,  a  very  good  and  sound  idea.

 There  are  two  aspects  to  this  ques- tion.  One  is  that  of  national  defence
 from  the  security  point  of  view, which  is  a  national  question  transc-
 ending  all  political  differences.  There
 is  also  the  financial  implication,  I
 shall  just  refer  to  is  briefly  because I  find  that  a  former  Governor  of  the
 Reserve  Bank  of  India,  Shri  H.  V.  R.
 Tengar,  is  reported  in  the  press  as
 having  said  at  a  meeting  of  the  Rotary Club  of  Caleutta  on  the  l3th  instant
 that  in  his  opinion,  the  basic  cause  of
 the  peresent  economic  recession  jn  the
 country  is  what  he  describes  as  the
 gigantic  defence  expenditure  we  are
 having  to  incur.  Nobody  has  grudged this  to  Government  since  962  when
 the  defence  budget  was  boosted  up to  its  present  proportions  vf  800  to
 900  crores  of  rupees  per  year,  when
 we  have  felt  that  it  is  necessary  for
 the  defence  of  the  country.  But  the
 time  thas  come  when  everybody  in
 the  country  is  seriously  cencerned
 over  the  question  as  to  whether  this
 money  js  being  properly  spent  or  not,
 how  much  of  it  is  being  wasted,  what
 part  of  it  is  put  to  infructuous  or  un-
 productive  purposes  ang  whether  the
 money  that  is  being  expended  can
 be  put  to  better  use  or  not.

 I  have  8  suggestion  to  make.  I
 think  the  time  has  come  after  six
 years  when  this  kind  of  defence  bud-
 get  outside  the  general  budget  should
 no  longer  be  permitted  as  a  luxury
 or  an  extravagance.  It  is  time  the
 defence  budget  was  incorporated  in
 the  general  budget  and  made  part
 of  it  so  that  it  could  be  budgeted  for
 as  a  whole  on  the  basis  of  whatever
 available  resources  there  are  in  the
 country,  and  could  be  discussed  and
 debated  in  that  way.  This  allotment
 of  Rs,  800—900  crores

 es
 iving  a  sort

 of  blarik  cheque  to  the  fence  Minis-
 try  to  do  what  they  like  with  it,  and



 gist
 then  not  being  answerable  to  the  House
 in  the  sense  that

 erecy  in  the  name  ef  public  interest
 descends  upon  it,  is  something  which
 I  think  we  should  give  the  go-by  to.

 Only  recently,  the  estimates  Com-
 mitee  reported  on  one  aspect  of  de-
 fence.  I  was  glad  to  see  it  the  other
 day,  I  have  not  had  time  to  study  it.
 But  I  notice  one  point  which  some  of
 us  have  been  making  repeatedly,
 year  after  year,  in  the  discussion  on
 defence  matters  that  more  money
 should  be  alletted  for  defence  re-
 serch,  not  less.  Because  we  find  that
 the  amount  devoted  to  defence  re-
 search  in  our  country  is  propor-
 tionately  much  less  than  is  spent  by
 other  countries.  Essence  of  our  de-
 fenee  programme  should  be  retf-reli-
 ance  so  that  more  should  be  spent  cn
 indigenous  research  by  our  «cefence
 scientists  in  research  laboratories  in
 this  country  so  that  we  ‘become  less
 and  less  dependent  on  external
 sources,

 The  Estimates  Committee  has  more
 or  less  subtantiated  this  criticism  and
 suggested  that  this  amount  should  be
 increased.  It  is  much  too  niggardly
 now.  These  matters  are  there.  There
 is  no  time  to  go  into  details.

 I  will  just  refer  briefly  to  one  mat-
 ter  which  troubles  us,  the  question  of
 self-sufficiency  in  aircraft.  For  exam-
 ple,  I  knew  it  is  very  difficult  now
 overnight  to  become  self-suffictent  in
 all  types  of  aircraft  required  for
 modern  milltary  operations.  But  we
 have  to  progress  towards  that.  Some
 good  work  has  been  done—I  do  not
 deny  it.  But  we  find  from  reports
 available  tu  us  that  the  Government
 is  dabbling,  in  so  many  types  and
 varieties  gf  projects  that  the  essence
 which  should  be  there  of  a  minimum
 amount  of  standardisation  in  aircraft,
 which  is  lirked  up  with  the  question
 of  epare  parts,  components  and  every-
 thing,  that  aspect  is  being  neglected
 vety  serfously  whith  may  land  us  in
 very  great  difficulties.
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 whenever  certain
 questions  are  raised,  the  veil  of  se-
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 For  example,  we  know  that  Hawker-

 hunter  aircraft  have  been  purchased
 from  Britain.  We  have  brad  to  pur-
 chase  them  outright.  The  expendi-
 ture  is  net  disclesed  to  us  on  the
 ground  vf  public  interest.  This  was
 the  reply  given  toa  question  yester-

 “day  or  the  day  before.
 We  are  teld  that  certain  planes

 have  been  bought  from  ‘Italy,  diver-
 ted  frem  somewhere  Ise.  That  was
 not  divulged.  In  reply  to  my  ques-
 tion,  it  was  said  that  it  was  nét  in
 public  interest  to  disclose  details.
 Anyway  we  can  assume  that  large
 amounts  of  money  are  aspect.and  we
 know  that  modern  aircratt  are  very
 expensive  things.  Thus  targe  sumg  are
 spent  for  the  direct  purchase  of  com-
 bat  planes  from  outside.  At  the  same
 time  we  have  not  been  told  about  all
 our  ,projects  which  are  on  hand  for
 so  many  years.  For  instance,  we  are
 not  told  about  the  HF  .24  project.  It
 was  to  become  a  supersonic  plane.
 It  was  held  up  for  technical  reasons.
 Perhaps  you  will  say  that  we  cannot
 discuss  all  that  in  the  House.  There-
 fore,  I  should  like  a  committee  like
 that  where  we  can  know  at  least  some-
 thing  about  these  things.  What  has
 happened  to  the  Indo-UAR  project?
 Some  persons  are  in  favour  of  it;
 others  are  against  it.  As  far  as  I  know,
 Government  has  not  given  up  that
 project.  For  how  many  more  years
 will  it  go  on  and  when  is  it  anticipated
 to  be  ready?  It  wag  to  have  a
 supersonic  engine  from  the  UAR  and
 an  aircraft  body  built  jn  India.  There
 is  then  the  MIG  project.  When  it
 stabilises  itself,  it  can  make  us  self-
 reliant  in  one  type  of  fighter  aircraft.
 Progress  reports  abont  that  project
 also  are  not  maile  available  because
 of  public  interest.  I  was  amazed  to
 find  that  an  amount  of  Rs,  8  lakhs
 had  been  advanced  by  the  Government
 to  an  American  gentleman,  Alan
 Bragg,  to  set  up  a  workshop  in  Simla
 in  the  mountains.  I  have  seen  ‘t  my-
 self  from  a  distance;  I  do  not  ‘think
 I  shall  be  allowed  to  enter  it.  The
 Ministry  of  Defence  thought  that  he
 was  an  expert  in  designing  helicopters
 and  he  is  supposed  to  develop  some
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 prototype  of  helicopter  for  our  Air
 Force,  Several  years  have  passed  and
 my  reports  indicate  that  the  machine
 he  has  designed  had  failed  to  get  off
 the  ground;  jt  is  static.  Several  De-
 fence  Ministry  experts  had  been  visi-
 ting  that  place  to  see  the  progress  but
 I  do  not  know  what  their  report  is.
 At  the  same  time  we  are  buying  heli-
 copters  from  foreign  sources  and  gom/
 are  being  developed  at  Bangalore.
 Yet  so  many  lakhs  of  our  money  are
 spent  on  this  projects.  He  is  a  US
 citizen  living  in  this  country.  I  can-
 not  understand  what  is  going  on,

 When  we  talk  of  defence  expendi-
 ture,  it  is  not  because  we  are  against
 any  defence  effort.  But  surely  this
 country  and  Parliament  are  entitled
 to  know  whether  thig  money  is  spent
 properly  or  wasted  on  useless  projects,
 That  is  why  I  say  that  this  idea  of
 having,  a  committee  is  quite  attractive.
 We  know  the  bottlenecks  in  various
 ordance  factories.  We  know  that  Amba-
 jhari  and  Chanda  projects  were  facing
 difficulties.  At  one  stage  the’  Americans
 and  the  British  stopped  giving  us  aid
 and  the  know-how  and  so  these  were
 held  up.  Where  are  we  going  to  dis-
 cuss  these  matters?  We  must  discuss
 it  somewhere,  if  not  here.  I  thank
 you  for  the  opportunity  you  have
 given  me  and  I  strongly  suport
 the  idea  behind  this  resolution.
 The  form  of  the  committee  could  be
 the  subject  of  further  discussions  but
 the  idea  is  sound  and  so  I  support
 this  resolution.

 श्री  रणधोर  सिह  (रोहतक  )  :  आदरणीय
 चेयरमैन  साहब,  बहुत  अहमियत  का  प्रस्ताव
 हाउस  के  सामने  है  ।  मेजर  रणजीत  सिंह  ने
 तमाम  फौज  पर  ,  बल्कि  मैं  कहुंगा  तमाम  देश
 पर,  एक  अहसान  किया  है  कि  उन्होंने  यह
 प्रस्ताव  हाउस  के  सामने  पेश  किया  और  मुझे
 जाति  तौर  पर  मौका  दिया  कि  मैं  ग्रपने  विचार
 झपकी  मार्फत  अपने  डिफेन्स  मिनिस्टर  तक
 पहुंचाऊ  मैं  इस  बात  का  खास  तौर  पद
 एतराफ  क  रता  हूं  और  शाबाश्ञी  देता  हूं  डिफेन्स
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 मिनिस्टर  साहब  को,  क्योंकि  मैं  ने  खुद  जाकर
 देखा  है  कि  हमा  रा  डिफेन्स  प्राजकल,  क्या  नेफा,
 क्या  काश्मीर,  क्या  लाख  शौर  क्या  हमारा
 साहिल,  हर  जगह  ह॒६री  डिफेन्स  प्रियेयडनेस
 आज  के  पांच  साल  पहले  से  दुगुनी  और  तीन
 गुनी है ।

 बौरडर  'रोइस,  मेन  सप्लाई  लॉइंस  शझाफ
 कम्युनिकेशन  को  देखा,  अपनी  'फोसेज  और
 अपनी  डिफेंस  को  देखा  उस  से  मैं  मुतमईन  हूं
 भौर  उस  दिशा  में  अच्छे  इंतजाम  के  लिए
 मैं  अपने  होम  मिनिस्टर  साहब  को  बघाई  देता

 हुह
 मैं  इसके  अलावा  जो  फौजों  के  खाने,  कपड़े
 और  जो  उन  के  आमिमेंद्स  हैं  उन  में  मैंने
 ह दुगुनी  भौर  तिगूनी  बड़होत्तरी  देखी  लेकिन
 हजो  खास  बात  उन  के  नोदिस  में  लाना  चाहता
 रहूं वहू  इस  वास्ते  भी  कि  हमारे  जो  मौजूदा

 डेफेंस  मिनिस्टर  हैं  वह  एक  मार्शल  बैकग्राउन्ड
 तख़्ते  हैं  क्योंकि  वह्‌  पंजाब  को  बिलौंग  करते
 हे बर  हमारे  पंजाब  के,  हरियाणा  के  ही  क्या
 4ह  तो  सारे  देश  के  हैं  बौर  उन  के  दिल  में
 जो  फौज  के  लिए  एक  तड़प  होनी  चाहिये
 वह  उन  में  कूट  कूट  कर  भरी  हुई  है।

 *  लेकिन  जो  कमियां  कुछ  थोड़ी  ती  हैं
 वह  मैं  उन  के  सामने  रखना  चाहता  हूं  -  इस  देश
 का  2500  मील  का  रकबा,  वह  2500
 मील  का  साहिल  दुश्मन  के  हमले  से  हमेशा
 एक  वनरेबुल  स्पौट  है,  हमेशा  इस  का  खतरा
 बना  रहता  है  |  उस  की  सरहद  चाहे  वह
 चीन  के  साथ  मिलती  हो,  तिब्बत  के  साथ
 मिलती  हो  या  पाकिस्तान  के  साथ  मिलती
 हो,  वह  इसे  तरीके  से  दुश्मनों  से  घिरी  हुई
 है  शर  वह  दुश्मन  भी  ऐसा  खतरनाक  है  जोकि
 24  घंटे  हिन्दुस्तान  से  लोहा  लेने  के  मंसूबे
 बनाता  रहता  है  |  भेकावली  अपनी  किताब
 “दी  प्रिस ”  में  लिखता  है  कि  जहां  पड़ोसी
 मजबूत  हो  जाय,  साजिशी  हो  जाय,  खतरनाक
 हो  जाय  तो  उस  से  आदमी  को  बौबीधों  घंदे
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 चौकन्ना  रहना  चाहिए  ।  ऐसे  दुश्मन  से  सदैव
 हर  घड़ी  सर्तक  रहना  चाहिए  ।

 ग्राजकल  पहाड़ों  पर  जो  हमारी  फौज
 के  रहने  की  हालत  है  उस  को  तरफ  मैं  झाप  को
 ग्रौर  डिफेंस  मिनिस्टर  साहब  को  तवज्जह
 खींचना  चाहता  हूं  ।  कितने  खतरनाक
 हालात  में,  कितने  सख्त  हालात  में  हमारी
 फौज  देश  का  बचाव  करती  है  ?  हर  एक
 हिन्दुस्तानी  को  इस  बात  को  सोचना  है  कि
 हमारी  फौज  का  एक,  एक  जवान  साल  के  बारहों
 महीने,  दिन  के  चौबीसों  घंटे,  रात  दिन  अपने
 देश  को  बचाने  के  लिए,  अपने  प्रांस  करोड़
 झाई,  बहनों  को  इज्जत,  उन  के  माल,  जायदाद
 प्रादि  को  बचाने  के  लिये  कितनी  कठिन  परि-
 स्तियों  में  चौबीसों  घटे  अपने  कर्तव्य  पालन
 में  जुटा  रहता  है  कि  कोई  ठिकाना  नहीं  ।
 उसे  अपनी  ड्यूटी  के  सिलसिले  में  काफी  कठि-
 नाइयों  से  दो,  चार  होना  पड़ता  हुँ।  मैं  चाहता
 हूं  कि  उसकी  तरफ  देश  तवछाह  दे  और  उन-
 कौ  प्रावश्यक  सहुलियत  प्रदान  करने  को  व्यगस्था
 को  सथ

 यह  मानी  हुई  बात  है  कि  वह  हमारे
 बहादुर  फौजो  जवान  जो  सकड़ों  मील-  ्र
 अपने  घरों  से  पड़े  हुए  हैं  और  देश  को  रक्षा
 कर  रहे  हैं,  सालों  उन्हें  अपना  घर  देखना  नसीब
 नहीं  होता  है  भाखिर  वह  भी  इंसान  हैं  और
 बहू  भी  दिल  रखते  हैं  और  उनको  भी  अपने
 स्त्री,  बच्चे  अादि  याद  आते  हैं।  इस  के  लिए
 मैं  डिफेंस  मिनिस्टर  साहब  से  कहना  चाहूंगा
 कि  उस  आदमी  को  4-6  महीने  के  लिए  दो,
 चार  साल  में  पीस  टाइम  स्टेशन  पर  अपने
 बच्चे  लाने  का  बंदोब  त  होना  चाहिये  -  अपनी
 फम्लीज  से  इतने  लम्जें-लम्ब  ््से  के  लिए
 जुदा  रहने  से  जो  तकलीफ  उन  फौजियों  को
 होती  है  उस  से  हमारे  डिफेंस  मिनिस्टर  साहब
 बखबी  वाकिफ  1 वहू  भी  उसी  माशल  इलाके
 से  भ्राते  हैं  जहां  से  मैं  आता  हूं  ।  मार्शल,  फौजी
 त्बके  से  श्राप  भी  ताल्‍्लुक  रखते  हैं  और  मैं  भी
 ताल्लुक  रखता  हुं  -  हमारे  और  भाप  के

 खातदानों  से  दर्जनों  श्रादमी  फौज  में  गये  हुए
 हैं  और  इसलिए  मैं  उस  तकलीफ  को  जाती
 तौर  पर  समझता  हूं  ।

 एक  चीज  खास  तौर  पर  आप  नोट
 फरमायें  कि  हमारे  फौजी  जवान  दो,  दो  और
 तीन,  तीन  साल  तक  अपने  घरों  पर  नहीं  झा
 पाते  हैं  और  जो  उन्हें  एक  या  दो  महीने  की
 छुट्टी  मिलती  भो  है  वह  अर्सा  बहुत  थोड़ा
 होता  है  ।  इसलिए  मैं  चाहुंगा  कि  मिनिस्टर
 सहब  द्वारा  कुछ  ऐसा  व  दोवस्त  किया  जाय  कि
 6-7  महीने  के  बाद  वह  कुछ  ज्यादा  लम्बे
 से  के  लिए  अपने  घरों  पर  ा  सके  ।  लेकिन
 अगर  उनको  इतनी  छ्द्दी  नहीं  दे  सकते  और
 मैं  वाकिफ़  हूं  कि  हमारा  देश  झाज  किन  नाजुक
 हालात  में  से  गुजर  रहा  है  और  पे  समय  हम
 ग्रपने  दुश्मनों  से  चौबीसों  घंटे  चौकन्न  बने
 रहना  है  तो  उस  हालत  में  मैं  यह  चाहूंगा  कि
 ज्यादा  से  ज्यादा  पीस  टाइम  स्टेशंस  पर  मिलटरी
 जवानों  के  लिए,  मिलटरी  अफसरों  के  लिए
 फैम्ली  क्यार्ट्स  श्राप  बनाये  ।  यह  एक  ऐसी
 चीज  है  जिहकी  कि  तरफ़  मैं  श्राप  के  तवज्जह्‌
 दिलाना  चाहता  हूं  ।

 (हमारे  फोजी  जवानों  को  जो  दूर  मो्चों  पर,
 सरहदों  पर  तैनात  हैं  उन  को  जहां  भगवान
 याद  ात  है,  देश  याद  झ्राता  है  वहां  उनको
 अपने  बाल  बच्चे  भी  याद  आते  हैं।  मैं  एक
 जाति  बात  कहना  चाहता  हूं  कि  उन  जवानों
 को  अपने  घरों  से  ग  रहाजिरी  में  कई  दफे  उनके
 बीवी,  बच्चों  को  तंग  किया  जाता  है,  लिटिगेशंस
 से  तंग  होते  हैं  श्रौर  दूसरों  क ेअलावा  उन  के
 खुद  कुनबे  वाले  भी  तंग  करते  हैं  ।  अब  वह
 बेचारे  फोजो  जवयात  i0-20  साल  नौकरो
 में  रहते  हैं  और  वह  हर  महीने  प्रपनी  तनख्वाह
 अपने  घरों  पर  भेज  दिया  करते  हैं  जहां  कि
 उनको  फेंप्लीज़  होती  है  t

 बहां  पर  ज्वाएंट  ऊैम्लीज  होती  हें,
 बाप,  चाचा,  मां  चाची,  ताऊ,  ताई  प्रादि
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 1.18  रणधीर  सिंह]
 जो  घर  पर  होते  हैं  वह  सारी  उस  फौंजी  जवान
 को  तनख्वाह  हज्म  कर  लेते  हैं बौर  10-20
 साल  की  नौकरी  करने  के  बाद  जब  वह  वापिस
 रिटायर'होकर घर  पर  आता  है  तो  उस  जवान
 आदंमी  को  पेंशन  i0  या  20  रुषये  मिलती
 है  ।  उस  के  कुटुम्ब, के  दूसरे  सदस्थ  खर्च  आदि
 को  लेकर  झगड़ा  करते  हैं  श्रौर  कहते  हैं  कि
 इतने  में  कैसे  उसका  और  उसके  परिवार  का
 गुजर  चल  सकता  है  और  वह  अलग  हो  जाय,
 ग्रपना  प्लम  बंदोबस्स'कर  ले  1  अब  आप  ही
 बतल।इये  कि  सारी  उम्र  तो  वह  एक  कुली
 को  तरह  से  बोझा  ढोता  है,  तनवाह  सारी हर
 महोने  झपनी  घर  भेजता  है  और  जब  वह
 रिटायर  होकर  घर  ग्राता  है  तो  चूंकि  उस  बेचारे
 की  पेंशन  बहुत  एकम  मिलती  हैं,  इसलिए  घर
 वाले  भो  से  ज्वाएंट  फैम्ली  से  भ्रलग  कर  देते
 हैं  तो  उसे  बड़ो  दिक्कत  का  सामता  करता
 पाता  है  क्योंकि  वह  तो  फक्कड़  होता  है  उसके
 पास  कुछ  होता  नहीं  है  ।  यह एक  प्रैक्टिकल
 डिफिकल्टी  उन  को  अपने  जीवन  में  'पेश'  आती
 हे  T  मंत्री  महोदय  इधर  ध्यान  दें  और  आप  इस
 किस्म  की  सहूलियत  देने  कौ  व्यवस्था  करें
 कि  जो  उस  का  फैम्ली  ऐलाटमेंट  हो  उस  पैसे
 का  कुछ  परसेंट  कम्पलसरी  तौर  पर  बचाया
 जा  सके  ।  कुछ  आप  करते  हैं  लेकिन
 वह  थोड़ा  है  और  मैंचाहूंगा  कि  उस  थोड़े
 को  झौर  बढ़ाया  जाय  ।  ऐसा  करने  से  उन  में
 एक  सिक्‍योरिटी  की  भावना  पैदा  होगी  और
 वह  खद  श्रपने  पैरों  पर  खड़ा  हो  सकने  के
 लाथक  हो  सकेगा

 जैस  मैंने  पहले  कहा  उसके  कुनबे  वाले
 उसे  क्वाएंट  फैम्ली  से  अलय  कर  देते  हैं  क्योंकि
 ग्राज  हमारे  देश  में  मैटीरियलिज्म  आ  गयी
 है  भौर  इसलिए  जरूरी  है  कि  जब  वह  अपने
 कूनबे  से  अपने,  बाल  बच्चों  को  लेकर  अलग

 है  तो  उगे  थोड़ी  बहुत  सिक्योरिटी  हासिल
 रहे  ।
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 ६  यह  मैं  मानता  हूं  कि  फौजियों  को  अपने
 ** बच्चों  को  पढ़ानें  के  सिलसिले  में' घौर  लिटि-

 गेसंस  के  सिलेसिलें  में!  संहुलियतें  मिली  हुई
 हैं  लेकिन  है...  को  अमलीं  रूप  तीं  दिया  जाता
 है  1  मैं  चाहूंगा कि  घर  पर  उस  की  तकलीफ
 नन  हो,  इस  के  सिए  सरदार प्रताप  सिंह  कैरों
 जो  सहूलियतें  देत ेथे  मैं  खांस  तौर  से  उन'का

 नाम  लेकैरं  कहना  चाहता हूं  और  मैं  समंझता

 हू ंकि  आप  में  प्रतापे  सिंह  करो ंसे  कक  मार्शल
 स्प्रिट  नहीं  है  और  उन  फौंजियों  को  चाहे  वह
 राजस्थान  के  हों,  पंजाब  के  हों,  कहीं  के  भी
 हों,  हर  जंगह  के  फौजियों  को  आप  ज्यादा  से
 ज्यादा  सहेलियतें  दें  ।

 एक  बाल  जो  मैं-फिर  डिफेंस  मिनिस्टर
 की  खिदमत  में  अर्ज:  करना  चाहूंगा  वह  है
 फौजी  जवानों  और  झफसरों  की  तनख्वाहों
 में  इजाफ़ा  |  हमारे  यह  फौजी  जवान  फ्रंटियर्स
 पर  बड़े  ही  कठिन  हालात  में  ड्यटी  दे  रहे  हैं
 सालों  अपने  घर  से  जुदा  रहते  हैं  उनको  जो
 तनख्वाह  मिलती  है  वह  बहुत  थोड़ी  मिलती
 है  1  मैं  तो  यहां  तक  कहूंगा  कि  उन  की  तनख्वाह
 बढ़ाने  के  लिए  झगर  कोई  स्पेशल  टैक्स  भी
 लगाता  पड़े  तो  उसे  लंगाने  से  भी  झ्राप  को
 हिचकिचाना  नहीं  चाहिए  ।  हमारी  फौज  के
 सिपाहियों  और  अफसरों  को  तनंख्वाहें
 बढ़ाइये  ।  जहां  हम  देश  की  सुरक्षा  की  खातिर
 विजयांता  टैक्स,  सैबरजैट्स  बौर  रीकुवाएल
 गस  पर  या दूसरे  ग्रावश्यक  हथियारों  के  निर्माण
 आदि  पर  पैसा खर्चो  करते  हैं  और  वह  में
 आवश्यक  खर्चा  मानता  हूं  ।  वहां  यह  भी
 जरूरी  है  कि  जो  आप॑  के  फोजी  जवान  हों  वह
 भी  संतुष्ट  हों,  आर्मी  आप  की  कटेंटेड  हों  तभी
 वह  अपनी  उस  अहम  डूयठी  को  मुस्तदी  से
 अदा  कर  सकती  है  |  फौजी  जवानों  की  आज
 के  हालात  में  बहुत  कम  तनख्वाह  मिलती  है  ।
 देखने  में  यह  अता है  कि  और  सविसेज  की
 तनख्वाहों  में  बड़होत्तरी  के  लिए  आये  दिनों
 यहां  पालियामेंट  के  बाहर  प्रदर्शन  झ्ार्दि  होते
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 हैं,  नारे  आदि  लते  हैं  और  इस  तरह  उनकी
 तमेख्वाह  बढ़  जाती  है  लेफिन  जो  हमारे  भाई
 यहां  से  हजारों मील  दूर  बैठे  हैं  उन  की  इस  तरह
 की  कोई  आवाज  यहां  पॉलियामेंट  के  दरवाजे
 तक  नहीं  झाती  है  ।  उनेकी  कोई  लेबर  था  ट्रेड-
 यूनियन  नहीं  है  ।  जैसा  कि  हमारे  महीदा
 जी;  मेंजर  साहब  और  ग्रन्य  माननीय'  सदस्यों
 नें!  उर्नकी  कंडीर्शस  को  बेहतर  बनाने  और
 तनख्वाहों  में  इजाफा  करने  की  मांग  की  है,
 मैं!  भी  अपनी  फ्राथाज  उन  के  साथ  मिलाते
 हुएं  कहनी  चोहूँगा  कि  चाहे  उस  के  लिए
 ऐक्सचैकर  पर  बोझ  ही  क्‍यों  न  पड़े  हमें  फौजियों
 की  तनख्वाहों  को  बढ़ाना  चाहिए  ।  मैं  इस
 बात  को  नहीं  मानता  कि  हमारे  पास  इस  के
 लिए  पैसा  नही ंहै  ।  जब  तक  आप  उन  की
 तनख्कहों  में:  बढ़होत्तरी  नहीं  करेंगे  वह  सैटि-
 स्फाइडं  नहीं  होंगे  और  एक  सेटिस्फाइड'  श्ार्मी
 रखनी  झावश्यक  है  ।  जब  झाप  और  जगह
 मंहगाई-  भत्ता  आदि  देते'  हैं  और  तनक्बाहों  में
 इजॉफ़ी  कंरंते  हैं  तो  'फौज  को  क्यों  नहीं  देते'  ?
 हम  लोग  पापुलेशन  को  सहूंलियत  वगैरह  देने
 कोःबात  करते  हैं  प्रौर-वह  ठीक  है  लेकिन  श्राखिर
 को  सिंविल  को  फौज  को  तरफ़  भी  तो  देखना
 चाहिए  क्योंकि  इस  देश  को  रक्षा  करने  की
 अहम  जिम्मेदारी  उनके  कंधों  पर  है  और-वह
 लौंगें  बहीं  क॑ंठिन  परिस्थितियों में  इस'  काम  को
 अंजाम  दे  रहे  हैं  ।  वह  देश  के  लिए  अपनी
 जाम  लड़ा'  रहे  हैं,  जानों  की'  बाजी  लगा  कर
 देश  की  हिफानजते  कर  रहे  हैं  और  जरूरी  है
 कि  उनकी  'हालत  को  बेहतर  बसाया'  जाय  और

 उन्हें  रिलीफ  दी  जाये  ।  वह  ऐसी  जगहों पर
 ड्यटो  दे  रहे  हैं  जहां  इंसान  तो  इंसान  परिन्‍्दा
 भी  जिदाः  नहीं:  रह  सकता  है;  ऐसे  जोखिम
 और  कठिनाइयों  से  भरे  हुए  स्था्ों'  पर  वह
 खड़े:  हुए  हैं  मौर  वर्षों  अपने  बाल,  बच्चों  से

 जुदा  रहते  हैं।  इस  लिए'  इधर  श्वास  तवज्जह
 देने  की  जरूरत  हैं।

 मैं-केलल  एक  मिंनट  में  अपनी  बात  समाप्त
 कर  दूगा  |  मुझे  कहना  पड़  रहा  है  कि  हमारी

 कब

 इंटैलिजेंस  सविस  कमजोर  है  चाहे  वह  इंटैलिजस
 नेवी  की  हो,  ऐयर  की  ही  या  ब्राउन्ड  ऑर्मी
 कौ  ही  ।  उस  को  मंजबूत  बनाना  हमोंरे  लिए
 बहुत  जरूरी  है  ।

 एक  झोखिरी  बात  जी  मैं  कहना  चाहूंगा
 वह  यह  है  कि  श्राप  एम०  पी०  लोगों  में  से  जंसे
 हमारे  मंहीदा  साहब  हैं,  हमारी  बहन  श्रीमती
 मुकर्जी  हैं  या  मेजर  साहब  हैं  ऐसे  आर्मी  में
 दिलचस्पी  रखने  वाले  मेम्बरों  को  इंटरसैशन
 के  दौरान  आर्मी,  नैवी  ओर  ऐयर  की  युनिट्स
 में  भेज  दिया  करें  जो  कि  उन  की  कंडिशंस  को
 स्पौट  पर  स्टडी  कर  सके  और  वह  मिनिस्टर
 साहबे  को  उनकी  बेहंतरी के  लिए  और  जिससे
 कि  काम  में  भी  और  सुधार  आये,  अपने  सुझाव
 दिया  कंरें-।'  ऐसा  करने  से  हमारे  जबानों  को
 इनकैरैंजमेंट  भी  मिलेगा  कि  हां  इस  देश  के
 निर्वांचित'  प्रतिनिधि  हम  में  दिलचस्पी  रखते
 हैं।  याप  ने  जो'  मुझे'  बोलने  का  समय
 दिया  उसेकें  लिए  मैं  मंशकूर  हूं  ।

 पा  hrs,

 SHRI  E,  K.  NAVANAR  (Palghat):
 Sir,  I’  accept:  most  of  the  suggestions
 that  have  been  put  forward  in  the
 resolution  but  I  want  to  suggest  one
 amendment  that  the  recommenda-
 tions  of  the  Committee  should  be
 placed  before  Parliament  and  dis-
 cussed,

 The  hon.  Members  who  preceded
 me  have  spoken  on  the  subject  of
 defence.  Parliament  Members  do
 not  know  what  is  going  on  in
 defence.  When  war  breaks  out
 collection:  is  made,  but  we  do  not
 know  what  is  going  on  in  the  Defence
 Department.

 Sir,  every  year  the  method  of  war-
 fare  is  changing.  The  modern  war-
 fare  is  not  what  it  was  some  years
 before,  The  main  force  of  war  is
 jawans.  Weapons  are  also  needed
 but,  as  Shri  Randhir  Singh  also
 pointed  out,  jawans  constitute  the
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 greatest  force,  I  am  not  a  military
 man  like  Shri  Ranjit  Singh,  but
 number  of  soldiers  belonging  te
 Kerala  are  even  noW  working  at
 places  3500  miles  away  from  their
 homes  and  that  too  at  places  8500
 feet  above  the  sea  level  in  the
 Kashmir  area,  The  Hitler-technique
 of  war  is  gone.  Hitler  attacked
 Poland  in  1939,  When  he  failed  with
 the  mighty  Red  Army  of  the  Soviet
 Union  in  945  he  Withdrew  and
 drank  a  cup  of  poison-water.  Red
 Army  means  the  technique  of  jawans
 as  the  main  force.  Romell  attacked
 North-West  Africa  in  49  but  at
 last  he  had  to  withdraw  from  that
 area,  What  happened  to  America?
 The  [8-nation  army  attacked  Korea
 in  1952,  It  tried  to  cross  Yalu,  but
 it  had  to  withdraw.  What  is  hap-
 pening  in  Vietnam  during  the  last
 eight  years?  Only  three  crores  of
 peasantry  in  Vietnam  are  resisting
 the  so-called  mighty  power,  I  am
 not  calling  America  a  mighty  power.
 With  all  its  modern  weapons,  with
 its  modern  bombs  and  rockets  it  is
 not  able  to  bring  round  the  Vietnam
 people,  Only  three  crores  of  ordi-
 nary  peasantry,  jawans,  in  Vietnam
 are  fighting  during  the  last  eight
 years  with  the  help  of  the  surround-
 ing  nations,

 The  only  thing  that  is  needed  is  a
 political  agitation  among  the  jawans.
 Our  country  with  50  crores  of  peo-
 Ple  has  the  mightiest  force.  Why
 can’t  we  put  the  same  spirit  in  our
 jawans?  The  other  day  I  was  travel-
 ling  in  a  train,  There  I  met  a  Com-
 missioned  Officer  who  was  going  to
 be  retrenched,  He  was  recruited  in
 1962.  He  got  training  for  three  or
 jour  years.  He  was  recruited  in  the
 Emergency  Commission.  He  was
 asking  me:  “What  am  I  going  to  do?
 ‘What  am  J  going  to  do  with  my
 family?”  He  gaid  that  Government
 spent  thousands  of  rupees  on  him  to
 give  him  training  and  he  was  now
 going  to  be  retrenched,  The  funniest
 thing  is  that  Government  are  going
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 .to  recruit  new  Commissioned  Of-
 ters  also,  Those  who  have  fought, who  have  got  training  are  being
 tetrenched  and  new  people  are  being taken  in.  It  is  just  like  the
 Narayanathu  Bharanthan  a  mad  man who  used  to  pull  a  stone  all  the  way up  the  hill  nd  then  leave  it  allowing it  to  come  down.-  Just  like  that
 trained  officers  are  being  retrenched
 and  new  people  are  being  taken  to
 be  trained.  The  Defence  Department is  prepared  to  take  only  20  per cent  of  he  Commissioned  Officers,
 The  rest  of  them  are  going  to  be
 retrenched.
 1108  hrs,

 (Mr.  Deputy  -SPEAKER  in  the  Chair]
 While  I  was  in  Poona  three  mem-

 bers  of  the  armed  services,  who
 come  from  Kerala,  told  me  that
 they  are  being  retrenched,  even
 though  they  have  put  in  a  service  of
 8  to  40  years,  You  will  be  surprised
 to  know  that  the  reason  is  thai  they
 have  not  passed  a  Hindi  examina-
 tion.  So,  the  question  of  Hindi  has
 penetrated  into  even  military  ser-
 vice.  Merely  because  they  have  not
 passed  a  Hindi  examination,  they  are
 being  retrenched  in  Poona.  Those
 people  met  me  and  complained  to
 me  about  it.

 Then,  while  we  are  spending
 Rs,  1,000  crores  every  year  on  defence
 our  jawans  are  very  poorly  paid.
 The  behaviour  ‘of  the  officers  towards
 the  jawans  is  also  far  from  satisfac-
 tory.  The  mentality  of  imperialist
 bureaucrat  of  the  British  period  still
 Persists  in  the  armed  services.  That
 should  be  changed,  The  jawans
 must  be  given  political  education.
 The  patriotic  urge  must  be,  injected
 into  the  jawans,  The  economic  posi-
 tion  of  the  jawan  has  its  effect  on
 his  efficiency,  While  a  jawan  is
 fighting  for  the  country  at  an  altitude
 of  l6,0P0  ft.  he  is  always  thinking
 of  his  poor  family  “which  is  not  able
 to  balance  its  budget  3,000  miles
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 away  from  him,  So,  I  woulg  say
 that  the  Defence  Minister  must  look
 into  the  poor  conditions  of  service
 of  the  armed  services  personnel  and
 try  to  improve  them.

 Now  there  is  a  restriction  on  the
 types  of  books  and  newspapers  which
 they  can  read.  By  imposing  such  a.
 restriction,  which  is  a  legacy  of  the
 British  period,  we  are  keeping  our
 jawans  ignorant  of  what  is  happening
 in  the  country  or  outside.  That  should
 stop.  <All  books  and  literature  must
 be  freely  accessible  to  them  so  that
 they  can  improve  their  literacy.

 The  Defence  Minister  should  make
 a  sincere  effort  to  reduce  the  ex-
 penditure  on  defence.  Already,  so
 many  States  are  demanding  a  cut  in
 defence  expenditure.  While  reduc-

 ing  the  expenditure  on  unnecessary
 items,  he  should  _ensure  that  the
 salaries  of  the  jawans  are  improved
 in  order  to  give  them  confidence
 that  this  government  will  look  after
 them.  That  is  the  only  way  in  which
 we  can  have  a  strong  defence  force.
 Also,  those  who  are  retrenched
 from  the  armed  services  must  be
 provided  with  alternative  jobs.

 MR.  DEPUTY-SPEAKER:  How
 much  time  will  the  Minister  need?

 SHRI  SWARAN  SINGH:  I  will
 take  5  minutes,

 MR,  DEPUTY-SPEAKER:  Another
 l0  minutes  will  be  required  by  the
 mover  to  reply.  We  have  already
 spent  20  minutes  on  this  on  the  ear-
 lier  day,  Today  we  have  to  Con-
 clude  it  by  5.33  p.m.  I  can  extend  it
 by  afiother  5  minutes.  At  least  by
 6  O'Clock  we  must  give  an  opportu-
 nity  to  the  next  Member  to  move  his
 Resolution,  so  that  it  may  not  lapse-
 I  want  to  accommodate  as  many  hon.
 Members  as  possible.  I  have  already
 got  5  or  6  names  with  me  and  others
 are  appearing  on  the  scene.  I  will

 try  to  accommodate  at  least  those  who
 had  given  their  names  long  ago.

 SHHIMATI  SHARDA  MUKERJEE
 (Ratnagiri):  Sir,  this  debate,  like

 all  debates  on  defence,  I]  ihink,  is
 liable  to  end  up  in  an  emotionai
 crescendo.  I  think,  the  matter  under
 discussion  is  not  welfare  amenities
 for  the  services  and  so  on;  the  mat-
 ter  under  discussion  is  whether  a
 standing  parliamentary  committee  to
 look  into  the  problems  of  defence
 need;  and  to  scrutinize  defence  pre-
 paredness  etc.  should  be  appointed.  I
 Quite  agree  that  there  should  be  a
 parliamentary  committee  because
 Parliamentary  committees  are  neces-
 sary  for  control  of  defence  matters  in
 a  democracy,  but  I  do  not  agree  that
 a  parliamentary  committee  which

 ‘Will  scrutinize  defence  preparedness
 and  also  defence  strategy  should  be
 set  up,  Therefore,  much  as  I  sympa-
 thise  with  Major  Ranjit  Singh's  efforts
 and  appreciate  his  efforts,  I  think,  I
 cannot  support  this  Resolution.

 What  are  the  Conventians  prevail-
 ing  in  this  country?  Shri  Nayanar,
 just  before  me,  said  that  the  officers
 are  liable  to  behave  in  a  bureaucratic
 Manner.  Once  upon  a  time  I  had
 much  to  do  with  the  services.  I  was
 an  officer’s  wife  and  let  me  tell  Shri
 Nayanar  for  his  elucidation  that  when
 my  husband  was  the  Chief  of  Air
 Staff,  among  the  children  whom  I
 used  to  drive  to  school  was  an  air-
 man’s  child,  In  the  Air  Force  today
 there  are  schools  where  airmen’s
 children  and  officers’  children  go
 together,  '

 So,  it  is  not  enough  to  hear  what
 one  person  or  another  person  tells
 you  about  what  is  happening.  It  is
 necessary  to  appreciate  the  situation
 as  a  whole,  to  go  and  live  in  an
 area,  atay  with  the  people  and  be
 among  them  to~tifderstand  what  the
 situation  is.  Somebody  who  has  got
 a  chip  on  his  shoulder  or  some  sort
 of  a  resentment  may  come  and  tell
 you  some  inflated  story,  It  is  also
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 our  duty  to  check  up  whether  it  is
 true  or  not.

 Regarding
 expanded  during  war  time,  it  is  only
 natura]  that  there  should  be  retrench-
 ment  later  on,  Every  country  faces
 this.  During  8  War  or  an  emer-
 gency  you  have  to  increase  your
 manpower  strength  and  you  do  not
 expect  to  carry  that  manpower  when
 the  emergency  is  over.  If  this  is  the
 manner  in  which  the  parliamentary
 committee  is  going  to  be  effective  on
 defence  matters,  you  can  appreciate
 my  doubts  about  having  a  parliamen-
 tary  committee  of  this  nature.

 There  is  another  thing  with
 regard  to  this  parliamentary  com-
 mittee.  You  know  that  apart  from
 the  security  angle  there  is  also  the
 discipline  angie,  Therefore,  if  these
 people  who  are  disgruntled  already,
 without  there  being  a  parliamentary
 committee  for  them  to  approach  and
 tell  what  is  going  on,  how-muth  more
 will  be  tite  danger  when  ‘there  is  a
 parliamentary  committee?  Every
 fellow  who  wants'a  transfer  or  who
 thinks  that  he  bas*  been  supératded
 will  immediatety  rush  to  a  miember
 of  the  parliamitary  committee.  I
 have  gone  through  it.  I  knew  that
 these  people  constantly  take  ad-
 vantage  of  this  sffuation  whenever

 MR:  DEPUTY-SPEAKER:  Do  you
 imagine  that  without  a.  parlixment-.
 ary  committee  being  there’  Mémbers.
 of  Parliament  are  not  being  appro-
 ached?

 -SHRIMATI  SHARDA  MUKERJEE:
 They  may  come,  buf’  whén  you  are
 a  member  of  the  pdrliamettary  com-
 mittee,  you  must  admit  that’  you  ‘are
 in  a  more  powerful  position.  As:
 long-as  you  are  only  a  Mefiber  of
 Parliament,  it  is  a  different’  matter.
 But  when  you  are  a  member  of  a
 parliamentary  committée;  you  may
 be  in  a  position  to  ring  up  xX,  Y  or
 Z  and  say,  “Look  here,  is  it  tru  that
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 you  have  pfomvted’  A,  Bor  C  when
 D;  E  or  F  shotld  have  been  pront-
 ed?”  Is  that  the  sttuation  that  you
 want  to  bring  about?

 Then,  there  is  already  a  cunsider-
 able  effort  going  on  in  various  direc-
 tions  regarding  certain  political
 ideologies,  As  Shri  Nayanar  said,
 there  is  not  enough  political  educa-
 tion  among  the  forces.  That  is  one
 thing  we  do  not  want.  Whatever
 government  is  in  power  after  fair
 elections,  the  armed  forces  must  fol-
 low  the  policies  of  that  governinent.
 Therefore,  we  do  not  want  our  arm-
 छत  fotres  to  be  poltieal.  Until  demc-
 craty  is  stablished  in  this  country
 over  a‘ntimber  of  years  and  there  is
 a’  proper  ctiivention  which  has  come
 about,  I  do  not  think  that  the  same
 sétt  of  pattern  which  obtains  in
 America  or  dther  placea  can  be  fol-
 lbwed  ‘in’  our  cotintry.  For  instance,
 in  Attterica  I'  asked:  somebody,  “What
 is  the  differtnce  between  your  Demo-
 cratic  Party  and  the  Republican
 Party?”  They  said  that  the  only
 difference  was  that  one  was  in  and
 the  otter  was:  out:  That  is  not  the
 case  in  007  coimitry.  The  case  in
 our  country  is  that  whether  it  is
 students,  whether  it  is  religion  or
 commutity,  language  or  anything,
 everything  becomes  a  political  prob-
 lem.  Do  you  want  your  defence
 fortes  to  be  brought  into  this  politi-
 cal  net?  Would  you  want  that?’  That
 means  to  say  that  at  the  time  of  war
 one  political  party  will  say,  “No,  no;
 we  do  no  think  that  you  should:  fight
 against  China  or  Pakistan”  and  those
 people  who  have  access  to  that’  politi-
 eal  way  of  thinking  or  who  are
 influenced  by  that  political’  way  of
 thinking  will  say,  “Why  should  we
 fight?”  So,  you  cannot  have  this
 sort  of  a  thing,  The  cérivention  in
 the  armed  forces  is  that'they  miust
 follow  the  policy  as  laid)  down'  by
 the  Gévernment  in  power.  Therefore,
 I.  would  say  that’  tlie’  partiatiettary
 committee  can,  by  all  meats,  ~gd'into
 the  defence  production’  asfect’  df  it,
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 can,  by  all  means,  look  into  the  wel-
 fare  activities  but’  they  should  not,  in
 any  way,  have  anything  to  do  with
 the  problems  of  defence  needs  or  to
 scrutinise  defence  preparedness  be-
 eptice  that’  is  too  wide  and  too  com-~
 prehensive  a  fteld  for  the  :  olitieians
 to  ‘enter.

 oft  शिय  द... ह  क्त  (मधुबनी  ):  उपाध्यक्ष
 जहोदय,  यह  जो  प्रस्ताव  है  यह  डिफेंस  नीड्ज
 के  सम्बन्ध  में  है  ।  मैं  सुरक्षा  मंत्री  से
 जानना  चाहता  हुं  कि  क्या  भ्रपनी  सुरक्षा
 की  दृष्टि  से  यह  भी  तैयारी  की  जा  रही  है.  कि
 कि  यदि  भारत  की  सरेजेमीन  पर  कोई
 न्यूक्लियर  आफेसिव'  होता  है,  कोई  न्यून
 क्लियर  हमला  होता  है  तो  उसका  मुँकीबलो
 करने के  लिए  ह... थ  में  प्रो  शक्ति  है  ?
 भारत  के  इतिहीस  कौ  आऔँप  देखें।  उसकी
 देखते  हुए  यह  बहुत  ही  जरूरी  चीज़  है  कि  आप

 पूरी  फूरी  तैयारी  करके  रखें।  दुनिया  के

 मुल्क  जिंसे  रूप  में  तैयार'  हैं'मैदौनेंजंग
 में  कूदने  क ेलिए  उसी  तरह  से  ,क्या  भारत

 भी  तैयार  है  या  नहीं,  यह  मैं  मंत्री  मंहीदय
 से  जानना  चाहूंगा  ।  हिन्दुस्तान के  इंतिहास
 में  'एक  बहुत  बड़ी  बात  यह  रही  है  कि  जिस
 समय  हिन्दुस्तान  जीत  रहा  होंताँ  थी
 उसी  समय  आधुनिक  हथियार  चुंकि  दुश्मन
 इस्तिसॉल  कर  लेता  था  इस  वास्ते  इसकी
 हिम्मत  प्लेट  जाती  थीं।  इंसी  कॉरेंण से
 हिन्दुस्तान  की  किस्मत  का  पलड़ा  इधर  से-
 उधर  होती  गयीं  हिन्दुस्तान  में
 दौलत  थी,  हिन्दुस्तान  कीं  तिजोरेत  थी,
 हिन्दुस्तान एक  बड़ा  देश  था  लेकिन  हिन्दु-
 स्तान  दुनियां  के  दर्रे  मुल्कों के  मुरकािसिं में में
 युद्ध  के  मैदान  में  अपडदूडेट  नहींथा  और
 इसीअझ़िए  इसको  मुंह की  खानी  पड़ी  और  पीछे
 हटना  पड़ा,  मौर्चोंसे।  इसी  कारण  -से
 यह  गुलाम  हुआ  1  यहीं  समस्या  आज

 भी  हिन्दुस्तान  के'स|मने  है.  a  क्या  भारंत  भय
 फिर  वही  गलती  दौहराने  जा*रई  है  जो

 गलती  इसने  पहैले  की  है  पौर  जिसें  की
 वर्ज  से  हिन्दुस्तान.  दुनिया  के  दूसरे

 मुस्कों  के  मुकाबले  में  पिछड़  गया,  गुलाम
 बन  गया  ?  दोही  उदाहरण  इस  सम्बन्ध  में
 मैं  देना  चाहूंगा  1

 एक  उदाहरण  मैं  पॉनीप॑त  की  पहिंलीं
 लड़ॉई  का  देना  चाहता  हूं  ।  उंस  वक्‍त
 हिन्दुस्तान  की फौज  में  जोश  या,  हिन्दुरुतान
 की  फौज  की  तंलव।र'में  तीकेत थी  1  हिन्दु-
 स्तानें'  की  फौज  के  सामने  हंमलौवर  के  पैर
 उखेंड  रहे  थे  ।  मैदान  उसके  हाथ  में
 लगने  वॉला  था  1  लेकिन  एफ  वक्‍त  मैदौसे

 दुश्मन  केहाथ  लग  जाता  है  ।  दुश्मन
 पॉनी में  वजू  करता  है  झौर  उसे  ज़माने  की
 नई  ईजाद  यानी  तोप  को  सॉमलें  लता  है
 शौर  जिस  मैंदीन  से  उस के  पैर  उखड़  रहे
 थे  देखते  हो  देखते  हैँ  उस  ैदीन  को  फातहा
 हो  जाता  है  ।  हिन्दुस्तान  की  फौण  में
 जींशि  था,  सब  कुछ  था  लेकिन  युद्ध  के
 मैंदान  में  हिन्दुस्तान  अपट्डेंट  नहीं  था
 इस  बास्ते  हिन्दुस्तान  कौ  किस्मत  का  पलड़ा
 इधर से  उंधरे  हो  गंगा  ।

 दूसरी  नजीरें  मैं  सुंझत की  देना  चाहता-हूं
 महाबीर  शिवा  दिल्ली  की  मेरकज़ी
 हुकूमत  को,  मुंगलिया  खेभों  की  कई  बार  रौंद
 चुके  थे।  दिल्ली  की  मरकीजी  हुकूमत  में
 ताकत  नहीं  थी  किशिवा  जीकी  तलवार
 के  सामने  वह  खड़ी  हो  सके  -  लेकिन  बांद  में
 उसी  सूरत  में  थोड़ी  दूरी  पर  अंग्रेजी  किला
 था।  उसमें  चार  पंग्रेज़ी  बेटे  रहते  थे।  जिन
 को  दिन  के  उजले  में रौंद  दिया  गया  था।
 और  जिन  के  आधे  से  ज्यादे  आदमी  मर  चुके
 थे  लेकिंन  इतना  होने  पर  भी  चालाक  प्रौर
 चालवाज  चार  अंग्रेज  बेटे  चारों  कोनों  पर  खड़े
 हो  गए  और  फायर  आम्ज  चारों  तरफ  चलाते
 लग  गए  ।  ।  महावीर  शिवा  की  कौजें  चारों
 तरफ  मडरानि  लगी  1  युद्ध  कौशल  होने  के  बाबिन
 जूद  भी  क्योंकि  उन  के  पास  श्राधुनिक  बस्त्रास्त्र
 नहीं  थे  इस  वास्ते  उनको  वहां  से  वापिस  झा

 जाता  पड़ा  कहने  का  मर्तसंब  यहूँ  है  कि
 फायर  मज  अगर  होते  तो  हिन्दुस्तान  का
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 पलड़ा  उधर  से  इधर  झा  जाता  ।  यही
 समस्या  झाज  हिन्दुस्तान  के  सामने  है  v
 इतिहास  इसका  साक्षी  है  1  आपके  पास
 सैनिक  शक्ति  है  ।  लेकिन  जिस  तरह
 से  और  दुनिया  के  मुल्कों  क ेपास  अपटूडेट
 हथियार  हैं  कया  उस  तरह  के  भारत  के
 पास भी  हैं  और  क्या  बहू  उनको  बना  रहा  है  |

 हिन्दुस्तान  पर  अगर  कोई  न्यूक्लियर  हमला
 होगा  तो  क्‍या  उस  के  लिए  हिन्दुस्तान
 तैयार  है  ।  इस  के  लिए  कौन  जिम्मेदार
 है?  क्‍योंकि  वैसी  तैयारी  आप  भी  नहीं  कर
 रहे  हैं।  जहां  ह्म  दशेन की  बात  करते  हैं,  बुद्ध,
 तिलक,  महात्मा  गांधी,  और  बिनोवा  की

 भूमि  की  बात  करते  हैं  उस  के  साथ  हमें
 यह  भी  याद  रखना  होगा  कि  यह  चाणण्क्य
 की  भूमि  भी  है,  चन्द्रगुप्त  की  तलवार
 की  भूमि  भी  है,  यहू  खुदी
 राम  बोसऔर  भगत  सिंह  की  भूमि.  भी
 है  ।  हमें  ऐसे  कदम  उठाने  चाहियें  ,  ऐसा
 रास्ता  निकालना  चाहिये  जिस  से  बाद  में
 जागे  चल  कर  हमें  पश्चाताप  न  करना  पड़े,
 हमें  पछतावा  न  हो  और  वैसी  गलती  हम  से  न
 हो  जैसी  कि  हिन्दुस्तान  पहले  करता
 रहा  है  और  जिन  के  बारे  में  हिन्दुस्तान का
 इतिहास  साक्षी  है  ।

 शो  कंबर  लाल  गृप्त  :  उपाध्यक्ष  महोदय,
 स्पीकर्ज  की  लिस्ट  में  मेरा  नाम  पहला  है।
 मैंने  झभी  सभापति  से  बात  कीथी  1
 उन्होंने  कहा  था,  कि  मेरा  नम्बर
 झभी  आयेगा  ।  तबसे  तीन  सदस्य  बोल
 चुके  हैं,  लेकिन  मुझे  नहीं  बुलाया  गया
 है

 MR.  DEPUTY-SPEAKER:  We  must
 realise  one  thing  on  Private  Member's
 business,  I  have  got  a  long  list....,...
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 श्री  कंबर  लाल  गुप्त  :  जिसका  नाम  पहले
 द्ूमाया  लो,  उस  को  पहले  बुलाया  जाना

 जाना  चाहिये  ।
 ‘MR.  DEPUTY-SPEAKER:  He  will

 get  his  chance.  I  must  also  see  that
 those  who  rasely  speak  in  the  House
 get  an  opportunity  to  speak,  That  is
 my  attempt.  He  will  get  his  turn...

 श्री  कंबर  लाल  गुप्त  :  लेकिन  जिस  का
 नाम  पहले  झाया  था,  उस  को  पहले  ब ुलाया
 जाना  चाहिए  था  ।

 MR.  DEPUTY-SPEAKER:  For
 instance,  Mr,  Shastri’s  name  was  the
 first,  but  he  has  not  yet  been  called.
 Mr.  Barua

 SHRI  BEDABRATA  BARUA
 (Kaliabor):  The  question  that  has
 been  raised  by  the  Mover  is  not
 essentially  a  military  question  because
 it  involves  political  or  Parliamentary
 control  over  the  Armed  Forces  of
 India,  In  that  way,  it  is  not  a  ques-
 tion  of  experts  supervising  the  func-
 tioning  of  the  Army.  It  is  essential-
 ly  a  question  of  Parliamentary  con-
 trol  over  the  Armed  Forces  of  India.
 The  Mover  himself  said  in  his  speech
 in  the  last  Session  that  it  also  invol-
 ves  the  question  of  Generals  running
 away  with  democracy.  It  may  be
 that  it  is  essential  that  Parliament
 goes  into  the  details  of  the  functioning
 of  the  Army,  so  that  the  trends  that
 are  opposed  to  democracy  may  be
 scutled  at  the  starting  point.  It  is
 also  important  that  Parliamen  should
 have  conrol  over  the  Army  without
 trying  to  impair  the  efficiency  of  the
 Armed  Forces  because  the  Armed
 Forces  need  to  function  under  cer-
 tain  discipline  and  under  a  certain
 unified  command  and  control,  As
 Shrimati  Sharda  Mukerjee  szid,  the.un-
 ified  command  and  control  is  likely
 to  be  affected  if  there  is  individual
 interference,  as  politicians  are  want
 todo  ४  ,

 Then  there  js  also  the  question  of
 secrecy.  A  lot  of  unwanted  and
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 meaningless  secrecy  is  imposed  over
 our  country  to  the  annoyance  0 the
 people  who  visit  this  country  and
 our  own  people,  While  the  Ameri-
 cans  have  mapped  out  by  satellites
 and  rockets  every  inch  of.the  world,
 we  are  imposing  this  needless
 meaningless  secrecy  over  airports,
 etc,

 Unless  there  is  control,  we  will
 meet  with  the  same  situation  as  in
 Mizo  or  NEFA.  Control  over  the
 Army  is  essential  for  even  they  prov-
 ed  in  NEFA  and  Mizo  operations  that
 they  could  be  wrong.  A_  certain
 amount  of  supervision  is,  therefore,
 essential.  It  is  not  a  question  of
 confidence  in  the  Army,  As  I  said,
 control  over  Army  was  considered
 essential  in  regard  to  Chinese  or
 Mizo  situation.

 I  would  say  that  this  is  a  very
 delicate  question.  I  can  quote  from
 William  Snyder's  book  on  Parlia-
 mental  control  in  Britain,  They
 have  said:

 “Except  for  those  who  hold
 Political  office,  MPs  are  not  privy
 to  classified  information.  ram

 My  friend  quoted  Britain,  how
 Baldwin  sent  Eden  in  Thirties  and
 about  the  Germans’  preparation.  The
 actual  position  in  Great  Britain  is
 this.  I  am  quoting  from  this  book.

 “Except  for  these  who  hoid
 political  office,  MPs  are  not  privy
 to  classified  information.  Nor
 are  Parliamentary  Committee
 able  to  receive  regularly  the
 secret  testimony  of  political.  and
 military  leaders  on  political  mat-
 ters.  Illogical  and  paradoxical
 as  it  may  seem,  Parliamentarians
 obtain  most  of  their  information,
 even  unclassified  data,  from  the
 Press  and  other  news  media.”

 This  is  the  position  in  Great  Britain.

 We  should,  of  course,  have  some
 control  because  of  the  corruption
 that  may  otherwise  come  into  the

 and

 Army.  I  belong  to  Assam  and,
 therefore,  see  the  Army  at  close
 quarters,  particularly  when  they  get
 bogged  down  at  places  like  Naga-
 land,  They  have  also  to  do  some-
 thing  with  purchases.  We  should
 see  that  there  is  no  deterioration  ‘in
 the  Services,  It  is  necessary  that  all
 these  things  are’  scrutinised.

 So  far  as  defence  policy  is  con-
 cerned,  I  have  moved  an  amendment.
 In  that  I  have  said  that  this  matter
 needs  tobe  considered,  If  Govern-
 ment  agree,  there  should  be  a  Par-
 liamentary  Committee.  But  its  scope
 should  be  limited  to  making  suUgges-
 tions,  It  may  not  be  able  to  probe
 into  every  aspect  of  the  Army
 because  it  may  affect  our  defence
 afrangements  and  all  that.  But
 defence  expenditure  and  certain
 other  matters  need  to  be  scrutinised
 in  the  way  I  have  suggested.

 I  believe  the  Army  of  our  country,
 which  has  certainly  been  effective,
 however,  suffers  from  certain  tradi-
 tions,  which  is  again  a  political  mat-
 ters  which  has  to  be  considered,  We
 have  faced  the  Chinese  on  the  tront-
 jers,  There  also  they  have  a  differ-
 ent  type  of  system,  mentioned  by  the
 Mover  himself.  In  the  Chinese
 army,  they  have  completely  revolu-

 tionised  the  officer-men  relationship.
 There  is  something  to  be  said  for  the
 officer-men  relationship  that  obtains
 according  to  standard  traditions  in
 India,  USA  or  in  England,  But  it
 certainly  needs  some  probe  and,
 possibly,  some  revision  aJso.

 श्री  रघुवीर  सिंह  शास्त्रों  (बागपत)  :

 उपाध्यक्ष  महोदय,  मैं  मेजर  साहब  के  इस
 संकल्प  का  समर्थन  करने  के  लिए  खड़ा  हुआ
 हूं  कुछ  माननीय  सदस्यों  ने  बहुत  झाशंकायें
 प्रकट  की  हैं  कि  यदि  यह  संसदीय  समिति
 बनाई  जायेगी,  तो  पता  नहीं  हमारी  सीकसी
 और  प्रन्य  गुप्त  सूचनायें  भी  सुरक्षित  रह  सकेंगी
 या  नहीं  और  यह  कि  सेना  के  मामलों  में  इन्टर-
 फीयरेंस  होगा  ।  मैं  निवेदन  करना  चाहता हूं  कि
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 [श्री  रघुवर  सिंह  शास्त्री]
 इस  बात से  तो  -लगभग'  सभौ  मांममीय  सध्स्थ
 सहमत  हैं.विः  संसद्‌  को  डिफेंस  के  माभलास
 मैं  ज्यादा  से  ज्यादा  चि  लेनी  चाहिए  और
 ज्यादाँ  से  ज्यांदां  दिलचस्पी  लेकर  डिफेंस
 के  कामो  में  सहयोग  देना  चाहिएं  ।  मैं
 समझता  हूं  के  मेजर  साहब  के  रेजोल्यूशन
 का  उद्देश्य  ही  यही  है  कि  संसद  डिफेंस  के
 मामलों  में  ज्यादा  से  ज्यादा  रुचि  ले  और
 कस  के  "लिए  उन्होंने  यह  एक  तरीका  बताया
 है  कि  संसद्‌  एक  कंमेटी  के  द्वारा  यह  काम
 करे

 इस  वक्‍त  पोजीशन  यह  है  कि  हमारे
 घजट  का-चाली  त  फीसदी  -से  ज्यादा  भाग  डिफेंस
 में  चला  जाता  है  और  हथारी  हंतदू  को  उस
 पर  विचार  करने  के  लिए  केंवल  कुछ  कटे
 मिलते  हैं  ।  देश  की  दृष्टि  से  जो  इतना
 महत्वपूर्ण विषय '  विषय  है  जिस  पर  आध ेके  करीब
 हमारा  बैंजट  व्यय  होंता  है  उस  फर  अपने
 अपने  क्चार  प्रकट  करने  के  लिए  हंमें  केवल
 कुछ  घंटे ही  'भिलते  हैं  -  जैसा  कि  मैंने  अपनी
 कहा  है  मेजर  साहबं  का  संकल्प  यह  कहता  हैं
 कि  संखद्‌  इस  विषय  में  बराबर  रुचि  लेता
 रहे  और  उस  के  'लिए  एक  तरीका यह  है  कि
 संसद  की  एक  समिति  बनाई  जानी  चाहिए  ।

 मैं  यह  भी  कहना  चाहता  हूं  कि  श्ाज
 हमारे  देश  की  'डिफेंस  प्राथलेम  बहुत  व्यापक
 और  स्थायी  हो  गई  है  ।  यूं  तो  एमारा
 बड़ा  पुराना  देश  है  और  उस  को  सीमाओं
 के  खत्तरों,  निदेशी  अ्ाक्रमणों  और  उन  का

 मुकाबला  करने  का  बहुत्त  पुराना  अकुभव  है
 लेकिन  जिस  प्रकार  का  और  जितना  स्थायी
 खत्तरा  इस  समय  है,  ह  शायद  पहले  कभी
 नहीं  हुआ  ।  आज  हमारे  देश  की  सीमा  केएक
 एक  चण्पे  पर  दुश्मनों  केश्माक्रमणनका  खतरा
 बना  हुआ  है  1  ऐसे  समय  में  केवल  कुछ
 लोग  और  मंत्रिमंडल  ही  डिफेंस  के  बारे  में
 चेत  गौर  जागरूक  रहें  इससे  काम  नहीं  चलेशा  |
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 आज  इस  के  लिए  सारे  देश की  जनता  के

 पुरुषार्थ की  सहायता  लेनी  होंगीं  ।  चाइना
 के  आकमण  और  पाकिस्तान  के  साथ  युद्ध
 केःसमय:सारि देश देश  की  जनता और  सब  राज-
 नैतिक  दलों  ने  एक  मन  हो  कर  सरकार
 का  साथ  दिया  और  राष्ट्र  की  रक्षा  में
 सहयोग  दिया  at

 वेश  की  सुरक्षा  “के  लिए  सारे  देश  की
 जनता  का  पुरुषार्थ  संधुक्त  हों  और  सारे  वेश
 की  जता  डिफेंस  में  रुचि  लें  उस
 के  लिएं  यह  आवश्यक  है  कि  एक  संसदीय
 कंमेंटी  बर्नॉई  जाये,  क्योंकि  यह  ससंद  सारे
 देश  की जनता  की  भावनाओं,  अकांक्षाओं  झौर
 इच्छाओं  का  प्रतिनिधित्व  करती  है  ।

 चूंकि  हमारे  देश  की  स्रक्षा  के  लिए एक
 स्थायीं  संकट  पैदा  हो  गयां  है  इस  लिए  देश
 के  कुछ  कडे  कहें  नेता  राष्ट्रीय  सरकार  के
 निर्मांण  की  बात  कहते  हैं  ।  मैं  नहीं  कह
 सकती  कि  किन  परिस्थितियों  के  कारण
 यह  राष्ट्रीय  सरकार  नेशनल  गवर्न॑मेंट  नहीं
 बन  पा  रही  है  ।  मैं  इस  के  लिए  किसी  को
 दौषी  नहीं  ठंहराता  ।  लेकिन  नेशनल  गवर्न॑मेंट
 अने  या  -न  बने  एक  नेशनल .  डिफेंस  कमेटी
 लो  कम  जानी  चॉहिए  ।  यह  एक  बहुत
 महत्वपूर्ण  जीरे  निर्दोष  काम  है  क्योंकि  जब
 संसद्‌ू  और  फोलीटिकल  ्क्टीजि  सरकार
 को  सहयोग  देना  चाहती  है  तो  सरकार  को
 क्या  झाशंका  हो  सकती  है  ?  और  अगर
 उस  को  ज्ञाशका है.  तो  यह-संसद  से  भी  हो
 सकती  हैं  क्योंकि  सरकार  को  संसद  को  भौ

 सारी  सूचना  -केनी  पड़ती  है  श्रौर  उस  के  समने

 सारा  मॉमलों  रखभो  पड़ता  है  1  बावजद
 इस  के  कि  संसद्‌  हमारे  देश  की  -सूंप्रीम॑  बाड़ो
 है  सुरेक्षा की  हत्तिर  और  डिफेंस  के  इन्टरेस्ट
 में  सरकार  की  ओर  से  उस  को  सारी  बातें  नहीं
 बताई  जाती  हैं  बौर  सारी  सूचना  नहीं  दी
 जाती  हैं।  तो  कमेंटी  को  भी  ाप  जिस
 हुद  तक  समक्षते  हैं  डिफ्रेत्स  की  सूचतायें  दी
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 जा  सकती है  उसी  तरह  से  जैसे  कि  आप

 संसद्‌  को  ट्रीट  करते  हैं  उस  कमेटी को  भी
 ट्रीट  कर  सकते  हैं  ।

 इस  लिये  मैं  इन  शब्दों  के  साथ  मेजर
 साहब  के  इस  संकल्प  का  समर्थन  करता  हूँ  +
 इस  को  इस  दृष्टि  से  लिया  जाना  चाहिये
 कि  जिस  प्रकार  से  संसद्‌  अधिक-से  अधिक
 सहयोग  वेना  चाहती  है,  अधिक  से  अधिक
 ह्चि  लेना  चाहती  है,  उसी  तरह  से  एक़  संस-
 दीय  कमेटी  ४नाई  जाय,  स्थायी  तौर  पर,  जो
 संसद्‌  के  विच्षारों  का,  जनता  के  विचारों  का
 प्रतिनिधित्व  करती  रहे  ।

 श्री  प्रेस  चन्द्र  शर्मा  (हमीरपुर)  :  उपा-
 ध्यक्ष  महोदय  जो  स्ताव  माननीय  मेजर
 साहब  ने  पेश  किया  है  मैं  उसकी  कद्र  करता
 हैं  -  उन्होंने  जिन  भावनाओं  से  प्रेरित  हो
 कर  यह  प्रस्ताव  यहां  रखा  है,  वह-  सराहनीय
 है।  मैं  भी  एक  फौजी  फैमिली  से  ताल्लुक  रखता
 हूं  शर  जानता  हूं  कि  फौजी  की  जिन्दगी
 कितनी  कठिन  होती  है  और  उस  का  फर्ज,  उस
 का  कर्तव्य  क्‍या  होता  है।  परन्तु  फिर  भी
 उन्होंने  जो  यह  -प्रुझ्लाव  दिया  है  कि  एक  पालिया-
 मेन्द्री  कमेटी  बनाई  जाय,  मैं  उस  से  सहमत
 नहीं  हूं  ।  क्योंकि  पालिग्रामेन्ट्री  कमेटी  का
 मतलब  यह  है  कि  उन-सारी  चीजों  को  जो
 हमारे  देशके  डिफ़ेत्स  से-ताल्लुक  रखतीहैं,  उस  को
 हम  सब  लोगों  के  सामने  रखें,  जबकि  फौजों  का
 तरीका  यह  है  कि  अगर  रात को  i2  बनकर

 .  मिनट  पर  हमला  करना  है,  तो  एक
 कमाण्डर  दुसरे  कपांड:  को  बताता,  हैं, मेजर
 साहब  को  तो  मालूम  होगा,  72  बजे  ही  पता
 लगता है  कि  हमें  कहां  जाना  है।  इस  लिये  यह
 बात  मुना  स्  नहीं  होगी.  क्योंकि  इससे  पोलि-
 टीफकल  खेंवा  तरनी  चल  पड़ेंगी  ।

 दूसरी  बात,  झा  साहब  ने  कहा  कि
 हमने  गलतियां  की  हैं  और  गलती कर  के  पीछे
 जा  रहे  हैं।  उन्होंने  पानीपत  के  मुँदाजन'  का
 हवाला  दिया,  सूरत के  मैदान  का  हवाला q
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 दिया,  मैं  उन  को  बताना  चाहतो  हूं
 हालांकि  उन्होंने  पानीपत-के  मैवान  की  मिसालें
 दे  दी,  लेकिन  उन्होंने  यह  नहीं  बताया  कि

 हिन्दुस्तान  फौज  की  कमजोरी  की  वजह  से
 कभी  गुलाम  नहीं  हुआ,  हिन्दुस्तान  कौ  फौज

 हँमैशा  ताकतवर  रही  है  और  झ्ापकौ  मालूम
 होगा--गुरू  गोविन्द  सिंह  जीके  टाइम  में
 एक-एक  सिख  सौनसी  प्राम  1  से  लड़ा।
 राजपूतों  के  टाइम  में  एक-एक  राजपूत  सौ-
 सौ  म॒गलों  से  लड़ा,  मराठों  के  टाइम  में  एक-
 एक  मुराठा  हजार  मुसलमानों  से  लड़।  है--
 इस  बात  को  इन्कार  नहीं  कर  सकते  हैं  ।
 हमारा  इतिहास  इस  बात  को  बतात।  है  लेकिन
 अगर  हम  हारे  हैं,  अगर  हम  गुलाम  हुए  हैं
 तो  गुलामी  का  कारण  एक  था-न्यूथ्वी
 राज  के  जमाने  में  जयचन्द  पैदा  हुआ  महाराणा
 प्रताप  के  जमाने  में  मानसिह  पैदा  हुआ  और
 महाराणी  झांसी  के  टाइम  में  भी  ऐसा  ही
 हमारा  साथी  पैदा  हुआ  ।  हमें  इस  बात
 का  डर  रहता  है ँकि  जब  चीन  के  साथ  हमारा
 जंग  होगा  जब  पाकिस्तान  के  साथ  हमारा
 जंग  होगा  तो  जयचन्द  शौर  मानसिंह  पैदा
 हो  सकते  हैं  ।  इस  लिये  जब  चीन  में  हमें
 लड़ना  है  पाकिस्तान  से  हमें  लड़ना  है,  तो
 जयचन्द  और  मानसिंह  को  मौका  नदें  कि  वह
 अपनी  कार्यवाहियों  से  हमारे  मुल्क  को  नुक्सान
 पहुंचायें-इस  लिये  इन  बातों  का  हमें  ध्यान
 रखना  होगा  ।

 ज्पाध्यक्ष  महोदय,  मेरे  चन्द  छोटे  छोटे
 सुझाव  हैं,  जिन्हें  मैं  अपने  डिफेन्स  मिनिस्टर
 साहब  के  सामने  अर्ज  करना  चाहूंगा.  ।  मेरा
 पहाल  सुझाव  यह  है  कि  डिफेन्स  स्विसिज्ञ
 के  अन्दर  जो  हमारे  सिपाही  भरती  होते  हैं
 जिस  इलाके  से  में  ताल्तुक  रखता  हूं,  फ़ौज  के
 सब  से  ज्यादा  सिपाही  कांगड़े  के  डोंगरे  हैं,
 वे  शुरू  में  सिपाही  भरती  होते  हैं  और  बाद
 में  जा  कर  सिपाही  ही  रिटायर  होते  हैं,  हमारे
 लोग  बहुत  कम  अफसर  बनते  हैं  ।  मेरी  उन  से
 यह  आज  है  कि  जब  प्रमोशन  का  टाइम  झआ्राता है
 तो  जो  जित्राही  प्रौर  छोटे  ग्र/फिश्षर  रेग्यूत  तसक्सि
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 [श्री  प्रेम  चन्द्र  वर्मा]
 में  हैं,  उन  के  प्रमोशन  की  परसेन्टेज  बढ़ाई
 जाय,  उन  को  प्रमोशन  दिया  जाय  1

 दूसरे--हमारे  फौजी  जो  फौज  में  चले  जाते
 हैं,  5  साल  सविस  में  रहते  हैं,  जब  चीन  आर
 पाकिस्तान  का  हमला  ही  या  मलक  में  डिस्टर-
 बेन्जेज़  हों,  तो  गोलियों  का  समना  करते  हैं,
 हैं,  वे  बहादुरी  से  भ्रपती  जान  पर  ब्रेल  जाते
 हैं,  देश  की  रक्षा  के  लिये  लड़ते  हैं,  जब  वह
 वापस  आते  हैं  और  जमीन  को  जोतना  चाहते  हैं
 तो  जमीन  उनकी  नहीं  रहती  ।  क्योंकि  हमारे
 यहां  का  कानून  ऐसा  है  कि  जो  बोनेवाला
 होता  है,  जमीन  उसके  पास  चली  जाती  है  ।
 मैं झजें  करूंगा  कि  इस  के  बारे  में  आप  ज़रूर
 तब्दीली  लायें  |

 तीसरे--जों  लोग  फौज  में  चले  जाते
 हैं,  सरहदों  पर  जाकर  लड़ते  हैं,  जो  बरफ  में
 रहते  हैं,  हम  तो  यहां  पर  अ्रपने  लिये  हीटर
 जगाते  हैं,  एयर  कन्डीशन  में  बैठे  हुए  हैं,  लेकिन
 वे  लोग  हमारे  लिये  बंकर्स  में  रहते  हैं,  उन
 के  बच्चों  के  लिये,  उन  की  फैमिलीज़  के  लिये
 कोई  न  कोई  ऐसा  इन्तजाम  किया  जाय,  जिससे
 उनको  यह  महसूस  हो  कि  हमारी  सरकार
 हमारे  बीवी-वच्चों  की  पीछे  से  ठीक  तरह  से
 देखभाल  कर  रही  है  ॥

 मैं  चाहता  था  कि  मेजर  साहब  के  रेजो-
 ल्यूशन  की  ताइद  करूं,  लेकिन  इस  लिये  कि
 मैं  पालियामेन्ट्री  कमेटी  बनाने  के  हक  में  नहीं
 हैं,  इस  लिये  इस  की  ताइद  नहीं  करता  हूं
 और  विरोध  करता  हूं  |

 श्री  कंयर  लाल  गुप्त  (दिल्ली-सदर)  :
 उपाध्यक्ष  महोदय,  आपका  बहुत  घन्यवाद
 है  कि  आपने  मुझे  झ्राखिर  में  समय  दिया  ।
 सिद्धान्तूप  में  जो  प्रस्तावक  महोदय  ने
 कहा  है  मैं  उसका  समर्थन  करता  हूं  परन्तु
 मैं  यह  मानता  हूं  कि  इस  प्रकार  की  जो  कमेटी
 बने,  वह  पालियामेंट  की  इलैक्टेड  कमेटी  नहीं
 होनी  चाहिये,  सरकार  उसे  नौमिनेट  करे
 और  जो  पालियामेंट  के  सदस्य  हैं,  विशेषतः
 डिफेन्स  का  जिनको  ज्ञान  है,  एक्सटर्नल  अफेयर्स
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 का  जिनको  ज्ञान  है  या  देश  की  इन्टरनल
 सिचुएशन  के  बारे  में  जिनको  भ्रच्छा  ज्ञान  है,
 उन  लोगों  की  कमेटी  बनाई  जानी  चाहिये,
 क्योंकि  डिफेंस  का  सम्बन्ध  ' एक्सटनेंल  श्रफेय्सं
 से  भी  है  और  डिफेंस  का  सम्बन्ध  फाइनेंस  और
 हौम-अ्रफेयर्स  से  भी  है,  ये  चारों  विभाग  ठीक
 चलते  हैं  तो  देश  का  डिफेंस  ठीक  रहता  है  |
 तो  मेरी  धारणा  यह  है  कि  इस  प्रकार  के
 सदस्यों  को  नौमिनेट  करके  कमेटी  बनाई
 जाय  }

 दूसरी  चीज़--जैसा  अभी  शारदा  .जी  ने
 कहा,  मैं  उनसे  सहमत  नहीं  हूं।  ठीक  है  पोलिटिक्स
 इस  में  श्राता  है  लेकिन  जब  हमने  अपने  देश  में
 प्रजातन्त्  बनाया  है  तो  लोगों  का  पार्टीसिपेशन
 उसमें  जरूर  होना  चाहिए,  डेमोक्रेसी  में  यह
 अवश्य  होगा  ।  हमारे  जो  डिफेंस  मिनिस्टर  हैं,
 इनका  भी  किसी  पार्टी  से  सम्बन्ध  है,ये  भी
 पालिटिक्स  कर  सकते  हैं,  लेकिन  यह  हमारी
 डेमोक्रेसी  का  तरीका  है।  इसलिये  डेमोक्रेसी
 में  अगर  आप  लोगों  का  एक्टिव  पार्टीसिपेशन
 चाहते  हैं  तो  आपको  यह  करना  चाहिये  |
 डिफेन्स  का  मामला  मैं  किसी  पार्टी  का  मामला
 नहीं  समझता,  क्योंकि  श्रगर  देश  का  डिफेन्स
 ठीक  है,  तभी  ये  जनसंघ  पार्टी,  कांग्रेस  पार्टी  या

 दूसरी  पार्टियों  रहेंगी,  लेकित  झगर  देश  का  डिफेंस
 ही  खतरे  में  है  तो  कोई  भी  पार्टी  जिन्दा  नहीं
 रह  सकती  है  और  न  ही  इनके  रहने  का  कोई
 लाभ  है  इसलिये  डिफेन्स  के  मामले
 को  पार्टियों  से  परे  समझना  चाहिये  ।  देश  की
 आज  जो  हमारी  हालत  है,  उस  में  50  हजार
 मील  जमीन  हमारे  दुश्मनों  के  पास  है  और
 दुश्मन  चारों  तरफ  से  हमें  घेरना  चाहता  है,
 वह  उस  मौके की  तलाश  में  है  कि  कैसे  मौका
 मिले  और  कैसे  वह  लपके,  ऐसी  स्थिति  में
 सब  लोगों  को  साथ  लेकर,  जो  इस  देश  को
 अपना  मानते  हैं,  जो  राष्ट्रीय  दृष्टिकोण  रखते  हैं,
 उन  लोगों  को  साथ  लेकर  उनका  एक्टिव
 पाटिसिपेशन  होना  चाहिणे  ।  एक  वाच-डोग
 की  तरह  से  यह  कमेटी  काम  करेगी  ।  जैसे
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 ह  कई  मैम्बरों  न ेउदाहरण  दिये,मैं  उस  की  कफसीन
 में  नहीं  जाना  चाहता  a

 मान  लीजिये  जवानों  की  सविस  कन्डी  शन्‍्स
 हैं,  डिफ़रेन्स  प्रोडंफ्शन  की  बात  है,  ,  मैं  मानता
 हूँ  कि  सीक्रेसी  के  नाते  ऐसा  नहीं  हो  सकता
 कि  सारी  चीज़ें  ग्रापके  सामने  रख  दी  जायें,
 लेकिन  ऐसा  भी  तो  नहीं  होना  चाहिये  कि  कहीं
 प्रगर  न्लंडर्स  हुई  है  तो  उनका  भी  पता  न  लगे
 झौर  उनसे  हमें  बागे  सबके  सीखने  का  मौका
 न  मिले  1  जो  हैंड्सन  कमेटी  बनी,  उसकी  रिपोर्ट
 हमारे  सामने  आई  ।  ठीक  है,  सारे  सदन के
 सामने  वह  नहीं  झा  सकती,  वह  पब्लिश  नहीं
 हो  सकती,  लेकिन  जो  विश्वस्त  लोग  सरकार
 नामिनेट  करेगी  कम  से  कम  उन  को  तो  विश्वास
 में  लेकर  ग्रापको  यह  बताना  चाहिए  कि  सरकार
 ने  यह  भलें  कीं  -  हर  एक  सरकार  भूल  करती
 है  |  मैं  यह  नहीं  मानता  कि  कोई  सरकार
 भूल  नहीं  करेगी,  लेकिन  उसके  बाद  प्राइन्दा
 हमारी  क्‍या  क्‍या  तैयारियां  हों,  इसको  तो
 देखना  चाहिए  ।  मिनिस्टर  महोदय  से  तो
 जब  सवाल  पूछा  जाता  है  कि  पाकिस्तान  ने
 सम  65  के  मकाबले  डबल  सेना  कर  ली  है,
 अपनी  एयर  फोर्स  बढ़ा  ली  है,  श्राप  क्या  कर  रहे
 हैं  तो  डिफेन्स  मिनिस्टर  कहते  हैं  कि  हमारी
 भी  बराबर  की  तैयारी  है  1  कोई  भी  डिफेन्स
 मिनिस्टर--केवल  स्वर्ण  सिंह  जी  ही  नहीं,
 दुनिया  का  कोई  भो  डिफेन्स  मिनिस्टर  हो,
 जब  उससे  सवाल  पूछा  जाता  है  कि  आप  क्या
 कर  रहे  हैं  तो  घह  यही  कहता  है  कि  हम  पूरी
 तरह  से  सैयार  हैं  |  चाहे  गले  दिन ही  वह
 परेन्डर  कर  दे  लेकिन  कहेगा  यही,  इसके
 अलावा  उसके  पास  कोई  शर  जवाब  ही  नहीं
 है  ।  इसीलिग़रे  मैं  यह  सजेस्ट  करता  हूं  कि  इस
 प्रकार  की  कगेटी  जरूरी  है  जिसके  जरिए  से
 पालियार्मेट  को  और  देश  को  विश्वास  रहे  कि
 सही  मानों  में  हमारी  तैयारी  हो  रही  है  शौर
 हम  मकाबला  करने  के  लिये  तैयार  हैं,  किसी  पर
 हमला  करने  के  लिये  नहीं  बल्कि  मुकाबला
 करने  के  लिये  तैयार  हैं.  ।
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 भ्रध्यक्ष  महोदय,  हमारे  माननीय  सदस्य
 ने  कहा  कि  स्वर्ण  सिंह  जी  काम्पीटेन्ट  नहीं  हैं
 मैं  तो  उनको  सब  से  ज्यादा  काम्पीटेन्ट  मानता
 हैं  !  वे  हमारे  एक्सटर्नल  अ्रफेयर्स  मिनिस्टर,
 स्टील  मिनिस्टर,  फूड  मिनिस्टर  भी  रह  चुके
 हैं  और  उनक।  नाम  भो  स्वर्ण  है  यानी  सोना  ।
 सोने  को  चाहे  किघर  ही  ढाल  लीजिए,  वही
 बन  जाएगा,  काई  भी  जेवर  बना  लीजिए  वही  बन
 जाएगा,  चाहे  नेकलेस  बना  लीजिए  या  हाथ  में
 पहनने  का  कोई  जेवर  बना  लीजिए  ।इसी  लिए
 सरकार  कोई  भी  मिनिस्टरी  उनको  दे  देती  है
 और  वे  हर  जगह  अच्छी  तरह  से  काम  करते
 हैं  t

 तो  मेरा  कहना  यह  है  कि  झगर  सही
 मानों  में  हम  कोई  चीज  चाहते  हैं,  अगर  हम
 चाहते  हैं  कि  पब्लिक  पाटिसिपेशन  हों,
 अमरीका  और  इंग्लैंड  में  इस  प्रकार  की  कमेटियां
 बनी  हुई  हैं,  यहां  भी  यह  कमेटी  बन  जाये  तो
 उससे  पब्लिक  पाटिसिपेशन  भी  होगा,  लोगों
 में  विश्वास  भी  झायेगा  और  कहीं  पर  अगर
 हमारी  गलत  होती  है  कहीं  पर  कोताही  होती
 है  सबिस  कन्‍्डीशन्स  की  बात  है  आपस  में
 झगड़े  हैं,  मैं  जानता  हूँ  कि  मिलिट्री  में  काफी
 कमियां  हैं  मिनको  कि  सुधारने  को  झ्ावश्यकता
 है,  मैं  उनसे  तफसील  में  जाना  नहीं  चाहता,
 वे  सारी  चीदा  उस  कमेटी  में  ग्रा  सकती  हैं  और
 वे  ठीक  हों  सकतो  हैं  |  इसलिए  मैं  मानतीय
 मंत्रो  जी  से  कहूंगा  कि  वे  पार्टीसि  ऊपर  उठ  कर
 और  देश  को  सामने  रख  कर  इस  पर  विचार  करें।

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  Sir.  the
 discussion  on  this  resolution  has
 quite  understandably  split  over  areas
 which  really  are  not  within  the  com-
 pass  of  this  resolution.  It  was  not
 unexpected  and  I  do  not  have  any
 objection,  because  this  shows  that
 hon.  members  have  been  giving
 thoughts  to  defence  matters  and  they
 have  come  forward  with  certain  sug-
 gestions.  We  need  not  take  a  technical
 view  with  regard  to  the  scope  cf  the
 resolution.  But  it  should  be  appie-
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 [Shri  Swaran  Singh.}
 ciated  that  we  will  be  discussing  all
 these  various  aspects  in  greater  length
 when  the  demands  relating  to  defence
 come  up  before  this  House  for  con-
 sideration.  That  will  be  a  more
 appropriate  time  when  we  an  go  into
 some  of  the  specific  points  that  have
 been  raised  about  service  conditions,
 hardships  being  experienced,  equip-
 ment,  etc.  They  are  important,  but  I
 am  afraid  they  do  not  come  within  the
 purview  of  the  resolution,  which
 seeks  the  constitution  of  a  parlia-
 Mentary  committee  to  go  into  defence
 matters.  Although  I  have  a  strong
 temptation  to  touch  upon  the  other
 points  that  have  been  raised,  but  to
 save  the  time  of  the  House,  I  do  not
 want  to  go  into  those  aspects.  On  the
 committee  itself,  as  to  whether  there
 should  be  a  committee,  and  whether
 there  could  be  a  committee  and  v:lat
 should  be  the  scope  of  that  Committee,
 certain  views  have  bean  expressed.  My
 task  has  been  greatly  lightened  parti-
 cularly  by  two  speeches  which  were
 couched  in  very  straight  language  but
 extremely  informative.  In  this  con-
 nection  I  would  like  to  mention
 Shrimati  Sharda  Mukerjee  and  Shri
 Mahida,  Both  of  .them  have  given
 cogent  reasons  why  a  committee  of
 this  type  is  not  likely  to  achieve  the
 objective  which  may  be  before  the
 mind  of  the  hon.  Mover  of  this  resolu-
 tion.  But  the  complications  that  wil!
 flow  from  the  censtitution  and  work-
 ing  of  a  committee  of  the  type  that  is
 suggested  is  not  likely  to  solve  cny  of
 those  matters;  if  anything  it  is  likely
 to  complicate  many  things  as  also
 likely  to  impinge  upon  that  sphere
 which  should  be  left  to  be  handled
 effectively  by  the  army  personnel  at
 their  various  rank  formations.  the
 naval  officers  and  the  officers  cf  the
 air  force,  I  have  precious  little  to
 add  to  the  very  cogent  arguments  of
 these  two  hon.  Members.  Certain
 other  hon.  Members  also  gave  thought
 to  this.

 The  basic  point  before  Parliament
 in  the  quertion  of  parliamentary
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 control.  What  is  the  most  effective
 way  of  exercising  that  parliamertary\
 control?  The  most  effective  way  is
 this  process  of  discussion  which  itself
 high-lights  the  points  and  Govern-
 ment  is  expected  to  answer  thuse
 points.  Even  in  relation:  either  to

 ‘defence  production  or  expenditure
 control  there  is  the  Publi  Accounts
 Committee,  there  is  the  Auditor
 General  who  scrutinises  the.  various
 transactions,  they  came  up  before  the
 Public  Accounts  Committee  and  they
 are  contained  in  the  reports  of  the
 Public  Accounts  Committee.  I  am
 perfectly  in  agreement  with  going
 very  fully  and  completely  into  all
 these  transactions  of  a  financial
 nature,,  incurring  of  expenditure  and
 matters  which  relate  to  defence  pro-
 duction.  These  are  general  matters
 and  we  should  try  really  to  involve
 Parliament  in  a  more  and  more  pur-
 poseful  manner.

 One  method  which  I  thought  should
 be  effective  was  to  include  such
 material  as  we  possibly  cag,  erring
 rather  on  the  side  of  giving  more
 information  than  withholding  informa-
 tion,  in  the  annual  raport  of  the
 Defence  Ministry.  I  would  beg  all!
 Members  to  study  that  carefully.  It
 may  look  to  be  a  little  voiuminous
 but  if  they  go  through  it  many  of  the
 matters  which  trouble  them  and  about
 which  they  want  information,  they
 will  find  it  is  contained  there.  Then
 again,  we  have  the  forum  of  the
 Informal  Consultative  Committee
 where  I  have  never  hesitated  to  give
 information  even  of  a  character  which
 normally  cannot  be  publicly  divulged.
 I  must  say  the  confidence  that  has
 been  reposed  in  the  Member  of
 Parliament  functioning  there  has  been
 respected.

 I  greatly  value  that  because  they  make
 suggestions  and  leakages  have  not
 taken  place.

 One.other  matter  about  which  more
 than  one  hon.  Mémber  made  a
 reference  is  the  question  of  reluctance
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 on  the  part  of  Government  to  give
 information.  I  will  be  quite  candid
 that  personally  and  also  from  the  point
 of  view  of  projecting  our  defence  pre-
 paredness  and  the  like  I  have  a
 strong  temptation  that  information
 should  be  given  but,  at  the  same  time,
 when  it  is  also  pointed  out  that  open’
 statements  made  on  the  floor  of  the
 House  apart  from  leaking  valuable
 information,  might  seriously  affect  our
 precurement  programmes  abroad,  it
 might  seriously  affect  our  capacity
 somtimes  to  get  things,  I  will  not  be
 divulging  any  secret,  if  I  were  to  say
 that  there  are  several  sources  of  sup-
 Ply  of  arms  and  equipments  it  is  all
 right,  but  I  have  been  told  clearly
 that  even  if  others  go  on  guessing  that
 we  got  this  and  we  got  that,  it  does
 not  bother  them.  If  we  make  an
 authoritative  statement  in  Parliament
 or  to  the  press,  they  resent  it  because
 they  find  it  extremely  embarrassing  to
 continue  the  supply  of  defence  equip-
 ments  after  that  authoritative  announ-
 cement.  I  have  shared  this  informat-
 tion  with  you  in  all  earnestness.  We
 should  be  interested  in  getting  that
 equipment  even  if  we  have  to  deny
 this  sensation  of  having  the  informa-
 tion  about  the  actual  receipt  of  that
 equipment,

 SHRI  INDRAJIT  GUPTA:  You
 should  we  get  them  i¢  we  can  make
 them  here?

 SHRI  SWARAN  SINGH:  Shri
 Indrajit  Gupta  has  raised  a  very  valid
 point:  why  should  we  get  it  from
 outside;  we  should  make  it  here.  I
 agree.  with  him  completely.  But  our
 situation  is  such  that  even  with  the
 best  of  will,  with  the  best  of  effort,
 it  will  take  time  before  we  manufac-
 ture  them  in  the  requisite  quantity
 and  quality.  Our  problems  are  prea-
 sing  and  urgent;  they  cannot  wait
 till  the  guns  or  aircrafts  are  available
 from  our  own  manufacture.

 ‘SHRI  INDRAJIT  GUPTA:  You
 have  not  said  anything  on  defence
 research,  द

 SHRI  SWARAN  SINGH:  I  accept
 most  of  the  points  urged  by  Shri
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 Indrajit  Gupte,  except  the  constitution
 of  the  committee.  We  should  cer-
 tainly  spend  more  on  defence  research,
 We  have  increased  it  considerably,
 both  in  the  nature  of  defence  research
 and  also  in  the  new  subjects  which
 should  be  taken  up.  We  have  also
 taken  steps  to  manufacture  a  large
 number  of  equipment.  Some  of  ihe
 information  has  been  made  available
 to  the  House—for  example,  MIG
 programme,  HF-24,  Gnat,  certaif
 transport  planes  etc.  Up  to  the  point
 to  which  jnformation  can  be  given,  I
 have  net  hesitated  to  give  informa-
 tion,

 But  the  point  is,  to  meet  the  im-
 mediate  requirements  we  have  to  de-
 pend  on  certain  imported  equipments,
 I  would  appeal  to  the  hon.  Members
 to  think  about  the  other  side  of  the
 question,  Our  Government  in  the  Ex-
 ternal  Affairs  Ministry  and  in  several
 other  spheres  have  been  wrongly
 castigated,  saying  that  our  opponent,
 Pakistan,  has  got  so  many  transport
 aircraft  and  other  defence  equip-uents
 from  this  country  or  that  country,
 but  what  have  you  done  ubout  it?
 Now.  has  the  Pakistan  Government
 at  any  time  made  any  statement  to
 the  effects  that  it  has  received  these
 things?  Even  the  suppliers  contiave
 saying  “No,  your  information  js  in-
 correct  we  have  not  supplicd  it”.  So,
 in  this  matter  the  unfortunate  state
 of  affairs  in  the  world  supply  pusition
 is  that  the  supplying  country  is  a'so
 subjected  to  all  types  of  pressures.
 So,  naturally,  whereas  :hat  country
 would  be  anxious  to  su9piy,  ‘t  wouid
 not  like  that  to  be  officially  confirmed,
 whether  it  be  India  or  Pakistan.
 Therefore,  I  would  appeal  to  hon.
 Members  to  view  this  question  in  the
 proper  perspective.  Personally,  it
 would  give  me  satisfaction  if  I  were
 to  come  here  amd  announce  that  I
 have  so  many  MIG  aircraft,  so  many
 सात  24,  so  many  L-70  guns,  tanks  and
 rifles  and  so  on.  But,  what  do  we
 get  out  of  it?  Nothing  except  sati-
 faction.  On  the  other  hand,  we  un-
 necessarily  expose  our  suppliers.
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 {Shri  Swaran  Singh.]
 Sometimes  people  make  light  of

 this  element  of  secrecy.  I  could  un-
 derstand  that,  but  when  a  person  who
 has  actually  been  in  defence  says
 that,  I  could  only  say  that  he  has
 not  Yet  applied  his  mind  to  the  various-
 implications  and  ramifications  of  that.
 It  is  one  thing  for  a  person  who  gives
 me  supply  of  aircraft  to  say  that  he
 has  supplied  it,  For  instance  when  a
 Soviet  concern  comes  and  helps  us
 technically  in  organising  production
 etc,  they  can  say.  that.  But  to  say
 that  I  should  advertise  it  and  make
 it  known  to  everybody  is  something
 which  ]  cannot  understand.  What  is
 the  utility  of  it?  What  is  the  object
 of  it?

 We  are  getting  equipment  from
 various  sources  and  each  one  is
 anxious  that  we  should  mot  pass  on
 the  information  from  the  one  to  the
 other.  In  that  we  have  a  good  record.
 You  may  accuse  me  of  not  giving  in-
 formation,  but  those  with  whom  we
 have  to  deal  know  that  if  India  recei-
 ves  form  one  source  the  information
 or  technical  know-how,  it  will  aot  be
 passed  on  the  other  side.  We  have
 honoured  that  and  I  am  proud  of  that.
 That  is  the  tradition  that  our  country
 should  build.  Those  who  supply  any
 know-how  or  information  or  any  sop-
 histicated  equipment  shoulg  have  the
 confidence  that  this  is  mot  being  passeq
 on  to  the  other  gide.

 So,  these  are  matters  which  cannot
 be  openly  discussed  although  from  my
 own  personal  point  of  view  it  is  more
 irritating  ang  difficult  for  me  to  say
 that  I  am  sorry  I  cannot  give  this  in-
 formation.  It  would  be  much  easieT
 for  me  to  give  that  information,  but

 I  have  to  weigh  the  risk  involved  for
 the  country  as  compared  to  my  per-
 sonal  embarrassment  merely,  I  have
 talked  in  a  very  frank  manner.

 I  was  rather  surprised  when  matters
 were  mentioned  by  the  mover  that
 this  happened  and  that  happened.  If
 those  things  have  really  happened,
 Major  Ranjit  Singh  should  have  passed
 those  things  on  to  me  and  I  certainly
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 would  have  looked  into  it.  What  is
 the  implication?  I  would  like  this
 House  to  give  grave  consideration  10
 the  drawbacks  that  he  pointed  out. One  case  he  mentioned  and  he  brought
 in  that  contest  the  Commanding  Officer
 had  his  wife  there  and  that  there  was
 some  trouble,  He  ended  up  by  saying
 that  there  was  general  court  martial
 and  several  people  were  dismissed.  Is
 it  his  suggestion  that  this  committee
 that  is  sought  to  be  constituted  by
 Parliament  should  review  the  cases
 that  are  decided  by  general  court
 martial?  Is  that  the  scope  of  the
 Committee?  I  am  surprised  that  a
 man  who  has  been  in  the  defence
 services  should  cite  that  as  an  example
 ty  show  that  a  committee  of  this  type
 will  ensure  that  justice  will  be  WJone.
 What  will  be  that  justice?  Even  I
 do  not  interfere  in  these  judicial  mat-
 ters.  There  is  the  general  court  mar-
 tial  and  then  there  is  the  appellate
 system.  He  himself  has  ben  in  the
 army  and  he  knows  that  the  general
 court  martial  and  other  court  martials’
 proceedings  are  extremely  fair.

 SHRI  NARENDRA  SINGH
 MAHIDA;  Military  people  are  poor
 politicians,

 SHRI  SWARAN  sINGH:  That  is
 not  the  point.  The  point  js:  Is  that

 the  type  of  work  that  you  expected
 this  committee  to  do?  If  it  is  so,
 I  am  afraid,  with  all  his  ex-
 perience  of  the  army,  naturally,  in
 view  of  the  fact  that  he  was  in  8
 specific  limited  position,  he  does  not
 show  the  depth  of  vision  as  to
 whether  this  type  of  interfer-
 ence  at  the  political:  level]  will
 insti)  discipline  or  will  undermine  dis-
 cipline.  The  reply  is  quite  ubvious.
 A  committee  of  that  type  interfering
 in  ag  to  whether  there  should  be  8
 general  court  martial  or  not,
 what  was  their  sentence  and
 what  is  the  punishment  that
 they  awarded  will  be  disastrous.
 No  armed  forces  can  be  run  if  the
 decisions  taken  in  disciplinary  and
 criminal  cases  are  going  to  be  the
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 subject  matter  of  scrutiny  by  a  parlia-
 mentary  body

 Then  he  mentioned  two  or  three
 other  interesting  matters.  I  do  not
 want  to  argue  with  him  because  I
 want  to  take  advantage  if  he  hag  got
 any  concrete  points.  He  talked  of
 embodiment  of  regiments,  Is  it  going
 to  be  the  function  of  the  committee  of
 4is  concept  that  it  will  consider  whe-
 ther  each  unit  is  going  to  be  embodi-
 ed,  if  it  is  a  territorial  unit,  or  whe-
 ther  it  is  going  to  be  disembodied?
 What  is  this  committee  going  to  do?
 Whether  it  should  be  embodied  five
 days  or  ten  days  before  or  after  the
 Chinese  aggression  or  after  the  Kutch
 aggression  and  how  many  days  before
 it  was  abolished—these  are  matters
 which  have  to  be  left  to  the  profes-
 sional  generals  and  professional  heads
 of  the  armed  forces.  No  parliament-
 ary  committee  can  decide  88  to  When
 a  particular  unit  is  to  be  embodied,
 when  it  is  to  be  disembodied,  We
 should  never  think  that  we  are  com-
 Petent  to  advise  in  a  matter  like  this,

 Then,  he  talked  of  another  case
 where  a  Commanding  Officer,  because
 he  stayed  on  a  particular  position  and
 showed  bravery  was  punished  whereas
 in  the  other  case  he  did  not  show
 bravery  and  got  applause,  These  are
 again  individual  cases  which  have
 nothing  to  do  with  the  parliamentary
 committee.  If  the  concept  of  the
 parliamentary  committee  is  that  they
 are  going  to  look  into  matters  of  this
 type,  whatever  little  enthusiasm  67
 softness  I  had  for  this  committee  idea
 is  eroded  when  these  are  the  type  of
 instances  that  are  cited  with  a  view
 to  showing  that  that  the  committee
 will  do  something,  which  will  enhance
 or  increase  the  discipline  or  the  enthu-
 siam  of  the  armed  forces,  Certainly,
 these  are  precisely  the  matter  which
 shoulé  never  to  be  looked  into  by  a
 parliamntary  committee,  After  giving
 very  careful  thought  to  it,  I  have
 come  to  this  conclusion.  Whereas  the
 desire  is  understandable,  I  want  him
 to  take  more  interest  of  a  cetstructive
 hature  of  trying  to  air  views  with  a
 view  to  focus  the  attention  of  the
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 country  and  of  the  armed  ‘  forces  so
 that  we  can  take  some  action..Already
 with  the  various  bodies  that  are  consti-
 tuted,  whether  it  be  the  Consultative
 Committee,  the  Public  Accounts
 Committee,  the  Estimates  Comittee

 here  and  the
 Questions  raised  here,  there  is  an
 ample  parliamentary  control  and  I
 would  like  to  assure  him  that  I  will
 not  look  at  these  problems  from  the
 Point  of  view  of  a  party,  It  is  a
 national  matter  and  a  nations]  prob-
 lem.  I]  want  the  cooperation  and
 proper  understandjng  from  all  quar-
 ters,  not  only  from  my  party,
 8  hrs,

 With  these  words,  I  am  sorry  I
 cannot  accept  the  Resolution  moved
 by  my  hon.  friend  for  constituting  a
 Standing  Parliamentary  Committee
 on  Defence  needs  of  India

 शो  रबि  रॉय  (पुरी)  :  उपाध्यक्ष
 महोदय.  अशी  मंत्री  महोदय  ने  बतलाया  कि
 उनको  बहुत  तकलोफ  होती  है  जब  वह  देश
 की  रक्षा  के  सिलसिले  में  कोई  सूचना  सदन  के
 सामने  नहीं  दे  पाते  हैं  t  मैं  श्रापके  ज़रिये  से
 उन  से  सवाल  पूछना  चाहता  हूं  ।  जब  जीन
 का  श्राकमण  चल  रहा  था  तब्  जिस  कारण  से
 हम  लोगों  it  हार  हुई  थी  उसके  बारे  में  इस
 सदन  में  बार  बार-मांग  करने पर  हैंडसेन  ब्रुक्स.
 को  लेकर  कमेटी  बैठाई  गई  थी  ।  हम  लोगों  ने
 बस  सदन  में  जार-बार  मांग  की  है  कि  पाकिस्तान
 केआक्रमण  फे  बाद,  जब  कि  हम  लोगों  की  जीत
 हुई  और  हम  लोगों  का  हौसला  बढ़  गया,  कम  से
 कम  भारत  सरकार  की  ओर  से  हैंड्संन  ऐंड  बुक्स  की
 रिपोर्ट  सदन  के  सामने  पेश  की  जाय  ताकि  हुमंकों
 मालूस  हो  भके  कि  हम  लोगों  के  क्या-क्या
 दोष  हैं  और  किस  कारण  से  हम  पीछे  हटे  ।
 मैं  जानना  भाहता  हुं  कि  क्‍या  झभी  भी  मंत्री
 महोदय  उस  रिपोर्ट  को  सदन  पटल  पर  रखने
 के  लिये  तैयार  हैं  ताकि  हम  लोग  उस  पर
 बंहस  कर  सर्के  ?

 SHRI  SWARAN  SINGH:  On  this,
 I  would  like  to  say  that  based  on  the
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 {Shri  Swaran  Singh.]
 Handerson  Brooks  Report,  my  col-
 league,  Shri  Y..B.  Chavan,  who  was
 the.  Defence  Minister  at  that  time
 made  a  very  lengthy  statement  of,  I
 think,  about.9  pages  or  so....

 भरी  रथधि  राय  :मैं  रिपोर्ट  के  बारे  में  पूछ
 रहा  हु  t

 चन  स्बलें  ल्लिहू  :  मानतीय  सदस्य  चुन  ले
 पहले  मेरी  बात  ।वहू  क्‍यों  बार-बार  रिपोर्ट
 की  बात  लेते  हैं  ।

 Defence  Needs

 That  statement  was  made  by  him,
 It  was  also  stated  that  follow-up
 action  of  corrective  nature  has  been
 taken.  I  have  examined  it  and,
 with  a  view  to  satisfy  the  curiousily
 and  the  desire  af  some  of  the  hon.
 Members,  I  have.  come  to  the  con-
 clusion  that  the  stage  has  not  yet arisen  when  we  can  place  a  copy  of
 that  Report  on  the  Table  of  the
 House,

 SHRIMATI  SHARDA  MUKERJEE:
 But  we  have  the  summary  of  the
 Report.
 SHRI  RANJIT  SINGH:  Mr.
 Deputy-Speaker,  Sir,  many  points
 have  been  raised  by  the  hon,  Mem-
 bers  who  have  participated  in  the
 discussion  and  by  the  hon.  Minister.
 I  will  deal  with  them  point  by  point,
 I  start  with  the  points  raised  by  the
 Defence  Minister  himself.

 ‘There  are  certain  things  that  bave
 been  misunderstood  in  the  spirit  of
 the  Resolution,  It  is  not  to  be  an
 ‘interférence  in  the  day-to-day  ad-
 ministration  of  the  armed  forces,  I
 have  already  said  that  we  will  not
 touch  upon  the  strategy  of  the  arm-
 ed  forces.  ‘The  Committee  is  not  go-
 ing  to.  interfere  as  to  when  and  why

 a  certain  divisiot  was  placed  in
 Meerut  and  not  at  some  other  place.
 We  ‘are  not  going  to’  distuss-  these
 things.  We  are  not  going  te  inter-
 fere  Ta  those  matters.  But  sometimes
 certain  things  occur  repeatedly
 which  may  be  a  pointer  to  something
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 The  hon,  Minister  mentioned  about the  disembodiment  of  units,  I  am
 ‘very  sorry  to  say  that  he  has  not
 understood  the  absolute  seriousness of  seyeral  units  of  the  Indian  Army being  disembodied  a  few  days  before an  enemy  attack.  It  is  such  a  type of  thing  which  points  fo  something, The  Committee  will  not  enter  the
 Army  Headquarters  or  the  Aig  Head-
 quarters  or  the  Naval  Headquarters, but  wilb  only  bring  to  the  notice  of the  proper  persons—the  Prime
 Minister  and  the  Defence  Minister. At  the  moment,  a  lot  of  Members  gre
 receiving  a  lot  of  information.  It
 is  not  that  Army  officers  are  comp- letely  seculudeg  front  being  in  con-
 versation  or  contact  with  MPs,  After
 all,  MPs  represent  them  also,  It  is
 not  that  they  are  not  making  indi-
 vidual  efforts.  But  if  such  a  Com-
 mittee  is  there,  then  all  this  infor-
 mation  that  filters  down  to  MPs

 will  come  to  this  Committee.  Why this  information  cannot  be  handed
 over  directly  to  the  Defence  Minister
 is  because  it  involves  a  breach  of
 discipline  as  per  the  present  code
 that  exists  in  the  Armed  Forces,
 Naturally  it  should  not  be  encourag- ed  that  a  Sepoy  should  write  a  let-
 ter  to  the  Defence  Minister  or  to
 somebody  in  authority  that  his  Com-
 manding  Officer  has  not  given  him
 leave  and  all  that.  We  are  not  going
 to  look  into  such  matters.  He  has
 used  such  pointers  as  I  pointed  out
 as  a  means  of  trying  to  say  that  I
 have  remained  in  the  Armed  Forces
 with  a  very  limited  scope  and,  there-
 fore,  |  have  not  viewed  these  things
 from  a  larger  angle.  This  is  not  the
 time  for  me  to  eulogise  my  qualities
 or  my  performance  in  the  past,  I
 have  only  tried  to  confine  the  duties
 of  this  Committee  to  such  acts  that
 I  have,  pointed  out,  I  have  in  the
 very  beginning  mades  these  very
 clear.  Therefore,  the  hon,  Defence
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 Minister  Shoulq  get  it  out  of  his
 head  that  this  Committee  is  for  the
 purpose  of  examining  the  day-to-
 dey  working......

 SHRI  SWARAN  SINGH:  Those
 were  the  instances  that  he  ‘cited.

 SHRI  RANJIT  SINGH:  I  have
 cited  the  instances  which  have
 repeatedly  taken  place—the  dis-
 embodiment  of  the  units  before
 attacks  by  the  enemy....

 SHRI]  RANDHIR  SINGH:  These
 things  should  not  be  discussed  in
 the  House.  This  is  a  question  of
 security.

 SHRI  RANJIT  SINGH:  I  pointed
 out  the  cases  which  are  so  remote
 that  they  are  not  going  to  affect  our
 security  at  all,  I  have  pointeq  out
 Cases  of  a  particular  nature  which
 are  taking  place  repeatedly  and  such

 cases  taking  place  repeatedly  affect  the
 general  morale  of  the  Armed  Forces.

 SHRI  SWARAN  SINGH:  Is  it  that
 disembcdliment  of  a  unit  should  be
 decided  by  this  Committee?

 SHRI  RANJIT  SINGH:  I  have
 made  it  quite  clear,  I  have  just  now
 pointed  out  to  him,  I  have  given
 a  few  examples.

 SHRI  RANDHIR  SINGH:  Security
 matters  should  not  be  discussed  here.

 SHRI  RANJIT  SINGH:  How  is  this
 a  security  matter?  This  happened
 years  ago.  This  is  one  thing  that
 should  be  a  pointer  that,  as  Mr.
 Varma  pointed  out,  some  Jai  Chand
 exists  somewhere  in  the  Defence
 who  reduces  the  force  of  the  Army
 just  when  an  enemy  attack  takes
 place,  It  is  not  a  coincidence.

 SHRI  SWARAN  SINGH;  I  strongly
 repudiate  any  such  thing  that  there.
 is  anybody  in  the  Army  Head-
 quarters  who  ig  interested  in  reduc-
 ing  the  strength.  He  should  bg  care-
 ful  in  making  such  stateménts,  Ir  is
 amazing!
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 श्रो  प्रेस  स्यू  बर्मा  :  मालूम  होता  है  कि
 जो  मात  मैंने  कही  उसको  मानतीय  सदस्य  समझे
 नहीं  1  मैं  ने  मिलिटरी  के  ग्रन्दर  जयचन्द  और
 मान  सिंह  की  बात  नहीं  कही  थो।  मैंने  पोलिटि-
 कल  प्रादमियों  के  लिये  कहा  था  जो  कि  इस  कमेटी

 मेंगा  जायेंगे  ।

 ज्  रणजंत  सिह  :  मैं  मिलिटरी  की
 बात  नहीं  कह  रहा  हूं  ।  मैं  डिफेन्स  की  बात  कर
 रहा  हूं  ।  मिलिट्री  लाइन्स  में  सिविलियन  सेट-
 प्रप  भी  झ्राता  है  जिसमें  सारे  क्लक  लोग  हैं  1

 MR.  DEPUTY-SPEAKER:;  As  I
 stated  earlier,  any  statement  which
 is  likely  to  affect  the  discipline:  or
 the  administration  or  the  security
 should  be  avoided.  What  is.  the
 scope  of  the  Committee,  that  is  the
 main  question,  and  the  Defence
 Minister  hag  made  it  amply  clear
 that  the  day-to-day  administration  is
 left  to  the  High  Command  in  the
 Army  itself

 SHRI  RANJIT  SINGH:  What  have
 I  said?

 SHRI  SWARAN  SINGH:  You  said,
 there  is  somebody  in  the  Army
 Headquarters  interested  in  reducing
 the  strength

 SHRI  RANJIT  SINGH:  What  I
 have  ssid  is  this,  We  will  not  inter-
 fere  in  strategy,  tactics  and  the  day-
 to-day  administration,  but  when  cer-
 tain  things  take  place  repeatedly  and
 come  to  the  notice  of  the  Committee,
 then  the  Committee  will  not  go  into
 the  units  and  all  that,  but  will  only
 bring  it  to  the  notice  of  the  compe-
 tent  authority—Prime  Minister  or  the
 Defence  Minister.

 SHRI  NARENDRA  SINGH  MAHI-
 DA:  Can  he  -cite  a  single  example
 anywhere  in  the  world,  except  a.  lit-
 tle  discussion  in  the  Senate  of  the  US,
 where  in  their  parliaments  they  have
 such  a  committee  where  the  question
 of  embodiment  or  disembodiment  of

 a  unit  is  discussed?  I  am  very  soory
 the  hon.  Member  is  so  keen  to  probe
 into  these  things,  I  would  request
 him  to  use  his  knowledge  in  a  bet-
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 (Shri  Ngrendra  Singh  Mahida,]
 ter  way  than  asking  for  this  com-
 mittee.

 श्री  रबि  राय  :  सरमन  मत  करिये  ।
 SHRI  NARENDRA  SINGH

 MAHIDA:  I  am  not  giving  a  sermon.
 Let  him  ask  for  a  committee  to  deal
 with  wider  questions.

 श्री  रबि  राय  :  जितना  प्रमय  दिया  है
 उसका  शोष  समय  शीर  लोग  बोलते  रहे  हैं  1

 MR,  DEPUTY-SPEAKER:  He  has
 ta  ‘Anish  in  five  minutes.

 SHRI  RANJIT  SINGH:  It  is  a
 very  sad  thing  that  a  matter  of  such
 national  importance  affecting  our
 security  has  been  misunderstood,  At
 the  same  time,  it  is  with  full  res-
 ponsibility  that  I  am  pointing  it  out
 because  it  is  remote  in  time.  I
 raise  this  because  this  should  not  be
 repeated,

 Mention  was  made  of  the  informal
 consultative  committee,  We  all
 know  how  it  functions.  As  a  Mem-
 ber  himself  has  pointed  out,  there
 is  general  dissatisfaction  with  ‘he
 working  of  this  committee.  The
 committee  works  not  as  an  advisory
 body,  not  even  as  a  recommendatory
 body;  it  works  as  a  forum  where
 members  can  bring  to  the  notice  of
 the  Minister  certain  things  and  where
 the  Minister  takes  no  notice  of
 them,  The  hon.  Defence  Minister
 has  himself  said  that  he  encourages
 people  in  the  committee  to  voice
 their  views  and  give  information.  I
 have  attended  one  of  his  meetings.
 of  the  time  allotted  for  the  meeting,
 half  was  taken  up  by  the  Minister
 himself  in  giving  us  a  monologue  on
 the  world  situation.  Then  he  said
 that  there  should  be  another  sitting.
 He  said  that  he  would  ensure  that.
 But  nothing  came  out  of  it.

 From  that  committee  and  the
 committee  ag  envisaged  in  this  Reso-
 lution,  there  is  a  vast  difference,  I
 have  never  said  that  the  Defence
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 Minister  should  get  up  in  the  House
 and  disclose  his  day  to  day  pur-
 chases  and  things  like  that.  But
 there  are  certain  things  about  defence
 which  we  still  adhere  to  in  the
 tradition  of  30  years  ago.  We  keen
 them  as  secret,  knowing  that  modern
 armed  forces  in  the  world  do  not
 now  regard  these  things  as  things
 that  could  be  kept  secret  from  the
 enemy.  It  is  from  our  own  people
 that  we  keep  them  secret.

 Shri  Amrit  Nahata  has  pointed
 out  that  the  supremacy  of  civilians
 would  be  violated  by  this  committee.
 I  do  not  kmow  how  he  says  that.  It
 is  to  impose  the  supremacy  of  the
 civilians  that  it  is  being  done.  That
 is  the  spirit  behind  this  move.  The
 general  deterioration  in  the  morale
 in  the  country  everywhere  has  seep-
 ed  to  the  armed  forces  also.  I  am
 sorry  to  say  it.  But  we  have  per-
 sonal  experience  of  these  things.  We
 all  know  it,  It  is  likely  to  seep  in
 everywhere,  The  general  sense  of
 political  disintegration  may  not  be
 permitted  to  seep  into  the  armed
 forces.  For  that  purpose,  we  require
 this  committee  to  suggest  ways  and
 means  for  not  only  better  indoctrina-
 tion  and  reorientation  of  the  armed
 forces,  but  also  for  better  public
 participation  in  defence  affairs,

 In  these  days  in  the  modern  world
 there  is  ne  district  category  of  civi-
 lians,  Every  civilian  is  a  soldier.
 Sardarji  is  a  soldier,  I  am  a  soldier,
 everybody  is  a  soldier.  Our  children
 are  potential  soldiers.  It  is  not  only
 the  l0-lakh  strong  army  that  fights
 at  the  front  that  will  be  called  so!-
 diers.  There  are  the  crores  of  citi-
 zens  and  who  work  in  the  factories
 under  a  disciplinary  code  like  the
 armeq  forces,  day  and  night  to
 sustain  the  defence  effort.  Therefore,
 there  is,no  such  thing  as  a  civilian  in
 the  modern  concept.  A  civilian  is
 a  potential  soldier.
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 I  have  dealt  with  the  fears  ex-
 pressed  by  certain  mewbers,  Secreoy
 cannot  be  maintained  jn  a  democracy
 as  Mr,  Verma  envisages.  As  soon  as
 the  opposition,  SVD,  came  to  power
 in  U.P.  a  communist  became  the
 Home  Minister  and  the  first  thing  he
 did  was  to  tour  the  border  areas.  How
 can  you  prevent  it?  How  can  you
 prevent the  Kerala  Home  Minister
 from  getting  at  the  secrets  of  the
 Government.  He  is  the  man  doing
 everything  there.  How  can  you
 prevent  people  from  winning  a  parti-
 cular  office  in  a  democracy?  Mrs,
 Sharada  Mukerjee  said  that  we
 should  keep  political  education  away
 from  our  soldiers.

 SHRIMATI  SHARDA  MUKERJEE:
 Not  theoretical  poltical  education  but
 party  politics,  They  may  know  what
 democracy  is,  what  dictatorship  is.
 They  should  not  be  communist  Party
 members  or  Jan  Sangh  members,

 SHRI  RANJIT  SINGH:  I  should  like
 to  say  that  Lord  Louis  Mountbatten
 later  Admiral  Mountbatten,  had  one
 of  the  largest  and  the  best  marxist
 Hibraries  in  the  world.  I  know  that
 there  are  other  people  well  versed

 in  political  affairs.  But  they  do  not
 take  part  in  politics,  If  you  read
 about  Marxism,  it  does  not  mean  that
 you  will  take  part  in  politics.  Gen.
 Thimmaiah  and  Gen,  Cariappa—did
 they  not  know  poltical  theory?  Those
 who  are  voicing  the  feelings  of  the
 top  brass  do  not  want  the  iron  cur-
 tain  to  be  lifted.  I  am  not  making
 any  personal  references  but  J  am
 sorry  I  have  to  say  that  she  is  look-
 ing  at  things  from  the  angle  of  an
 Air  Marshal’s  wife  and  not  from

 the  angle  of  a  common  soldier.

 SHRIMATI  SHARDA  MUKERJEE:
 On  a  point  of  order.  Since  he  has
 made*  a  personal  reference  to  me
 and  said  that  I  was  looxing  at
 things  from  the  point  of  view  of  an
 Air  Marshal’s  wife  I  was  not  born
 an  Air  Marshal's  wife.  Secondly,
 meant  that  yqu  should  .nod  try  to
 get  poltical  support  from  those

 Phalguna  4,  889  (Saka)  of  India
 ae

 3776

 be  a  healthy  tendency  for  the
 Defence  Forces  to  be  affiliated  to  any
 poltical  organisation,  I  do  not  mind
 their  reading  about  Marxism  or  about
 any,  other  ‘ism’.  There  are  books  in
 all  these  ‘isms’  in  every  defence

 library,
 SHRI  RANJIT  SINGH:  I  was

 about  to  conclude  my  speech,  This  is
 the  last  minute  allowed  to  me  and
 so  [  thank  you.  I  thank  the  Defence
 Minister  who  has  taken  such  pains
 to  reply  to  the  debate  and  also  cer-
 tain  hon,  Members  who  had  seen
 things  in  the  correct  prospective.  I
 thank  Mr,  Verma,  I  do  not  know
 whether  he  supports  me  or  not—and
 also  Mr,  Barua.  Even  if  the  Defence
 Minister  is  not  ready  to  agree  to  my
 resolution,  even  if  the  House  rejects
 my  resolution,  it

 ating
 his

 amendment  becatise  it  is’  fo  do
 no  harm  and  so  the  House  may
 accept  it.

 MR.  DEPUTY-SPEAKER:  I  shall
 put  the  amendments  to  the  vote  of
 the  House.

 MR,  DEPUTY-SPEAKER:  There  is
 Mr,  Nayanar’s  amendment.  Is  Mr.
 Nayanar  pressing  it?

 SHRI  E.  K,  NAYANAR:  |  think  it
 was  accepted.  (Interruption).

 MR.  DEPUTY-SPEAKER:  I  will
 put  it  to  the  vote.

 Amendinent  No.  !  was  put  and
 negatived,

 MR.  DEPUTY-SPEAKER:  Then
 there  is  the  amendment  of  Mr.
 Bedabrata  Barua.

 SHRI  BEDABRATA  BARUA:  Sir,
 I  seek  the  permission  of  the  House
 to  withdraw  the  amendment.

 Amendment  No.  2  was,  by  leave,
 withdrawn.

 MR.  DEPUTY-SPEAEKER:  Then,
 let  us  take  the  resolution  moved  by
 Shri  Ranjit  Singh.

 SHRI  SWARAN  SINGH:  He  ig  not
 people.  I  de  not  think  that  it  would  pressing.
 325  L.S.—2



 3177  |  Gold  Control  February

 SHRI  RANJIT  SINGH:  I  am  pres-
 sing.  Let  me  see  whether  you  have
 issued  a  whip  or  not,

 MR.  DEPUTY-SPEAKER:  The
 question  is:,

 “This  House  resolves  that  a
 Standing  Parliamentary  Com-
 mittee  on  Defence  be  appointed
 to  study  the  problems  of  India’s
 defence  needs  and  periodically

 to  keep  scrutinizing  her  defence
 preparedness  and  suggest  ways
 and  means  to  the  Government
 to  ensure  the  security  of  the
 country’s  frontiers.”

 The  motion  was  negatived.
 82i  hrs,

 RESOLUTION  RE:  GOLD
 CONTROL

 MR,  DEPUTY-SPEAEER:  Now,
 Mr.  Xavier  just  to  move,—

 GMGIPND—LS  Il—325iL8.—3-9-48—
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 SHRI  8,  XAVIER  (Tirunelveli):
 Sir,  I  move  the.  following  resolution.

 ओ  प्रेस  चन्द  वर्मा  (हमीरपुर):
 जनाब,  कौरम  नहीं  है  ।

 MR.  DEPUTY-SPEAKER:  Let  the
 bell  be  rung.—

 There  is  no  quorum,  The  House
 stands  adjourned  to  meet  again  on
 Tuesday  the  27th  February  at  i!
 a.m,

 8.24  hrs,
 The  Lok  Sabha  then  adjourneg  till

 Eleven  of  the  Clock  on  Tuesday,  Feb-
 ruary  27,  967/Phalguna  8,  2889
 (Saaka).


